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BEFORE THE NATIONAL GREEN TRIBUNAL

WESTERN ZONE, PUNE
M.A. No. 19/2024
ORIGINAL APPLICATION NO. 65 OF 2015

IN THE MATTER OF:

Nagari Hakka Sangarsh Samiti & Ors. ....APPLICANT

VS.
Mira-Bhayander Municipal Corporation through its Commissioner &

Ors. ...RESPONDENT(s)

REPLY AFFIDAVIT ON_ BEHALF OF MINISTRY OF

ENVIRONMENT, FOREST AND CLIMATE CHANGE i.e.

RESPONDENT No. 5

MOST RESPECTFULLY SHOWETH:

I, Dr. Surender Gugloth, S/o Shri Shankar, aged about 40 years, presently
working as Scientist 'E' at the Ministry of Environment, Forest & Climate
Change (MoEF&CC), Regional Office, Ground Floor, East Wing, New

cretariat Building, Civil Lines, Nagpur, do hereby solemnly affirm and
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1. That I am authorized to swear the present affidavit on behalf of thes

Ministry of Environment, Forest & Climate Change (MoEF&CC).

2. That the deponent craves liberty to raise further contentions as may be

required during the course of the proceedings.

3. It is humbly submitted that, the Ministry has notified the Solid Waste
Management Rules, 2016 (hereinafter referred to as ‘SWM Rules, 2016°) |
vide S.0. 1357(E) dated 8" April, 2016, under the Environment
(Protection) Act, 1986, to prdvide a statutory framework for
environmentally sound solid waste management in the country. A copy of

the said Rules is annexed herewith and marked as “Annexure-R5/1".

4. That Rule 15 of the SWM Rules, 2016 outlines the duties and
responsibilities of local authorities and Village Panchayats of census

towns and urban agglomerations in relation to solid waste management.

5. That Schedule I of the SWM Rules, 2016, provides for specification

for sanitary landfills, which inter-alia, outlines the criteria for site

selection, specifications for land filling operations and closure on land
filling and pollution prevention measures, such as water quality and

ambient air quality monitoring. -
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6. That Rule 16 of the SWM Rules, 2016 states that the State Pollution
Control Boards (SPCBs) or Pollution Control Committees (PCCs) shall
enforce these rules in their respective jurisdiction and review its

implementation.

7. It is humbly submitted that, in exercise of the powers conferred under
Sections 3, 6 and 25 of the Environment (Protection) Act, 1986, and in
supersession to the Solid Waste Management Rules, 2016, the Ministry
has notified the Solid Waste Management Rules, 2026 vide S.O. 388(E)
dated 27th January, 2026, except as regards thingg done or omitted to be
done before such supersession. The Solid Waste Management Rules,
2026, shall come into force from 1st April 2026. Copy of the Solid Waste

Management Rules, 2026 is annexed herewith and marked as “Annexure-

R5/2”.
8. That the Hon'ble National Green Tribunal while hearing the matter on
20.01.2026, qua solid waste treatment plant from the purview of EIA

Notification, 2006, passed the following directions:

"9. As regards EC, we made a query ﬁém Learned Counsel for
MoEF&CC as to why affidavit in that regard has not been filed, it is said

- by him that no direction has been made against MoOEF&CC because of
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this he did not file reply affidavit but we direct MOEF&CC’s Learned

Counsel to file their reply affidavit within two weeks in this regard."

9. It is further humbly submitted that, as regards Environmental Clearance
(EC), the Ministry has issued Environmental Impact Assessment (EIA)
Notification number S.O. 1533 E dated 14th September, 2006. The EIA
Notification, 2006 as amended regulates developmental projects in respect
of construction of new projects/activities/expansion or modernization of
existing projects in different parts of the country for grant of prior
Environmental Clearance under sub section (3) of section 3 of the said

Act, in accordance with the procedure specified in the notification.

10. It is humbly submitted that projects and activities under the
Environmental Impact Assessment Notification, 2006 are broadly
categorized into Category ‘A’ and Category ‘B’, based on the spatial
extent of potential environmental impacts and the potential impacts on
human health and natural and man-made resources. All projects or
activities classified as Category ‘A’ in the Schedule, including expansion
and modernization of existing projects or activities and change in produ#t
miXx, require prior Environmental Ciearance from the Central Government

in the Ministry of Environment, Forest and Climate Change (MoEF&CC),
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whereas projects or activities classified as Category ‘B’ require prior
Environmental Clearance from the State/Union Territory Environment
Impact Assessment Authority (SEIAA). It is further submitted that the
project/activity is covered under category ‘B’ of item 7(i) ‘Common
Municipal Solid Waste Management Facility (CMSWMF)’ of the
Schedule to the EIA Notification, 2006 as amended requires appraisal at
the State level. The copy of the EIA Notification 2006 is annexed herewith

and marked as “Annexure-R5/3”.

11. That, in exercise of the powers conferred upon the Central
Government under sub section (3) of section 3 of the Environment
(Protection) Act, 1986 and in accordance with the procedures specified in

the EIA Notification, 2006, SEIAAs have been constituted in different

\ _ States/UTs to discharge the functions of the regulatory authorities for the

respective States/UTs.

12. That under the Schedule to the EIA Notification, 2006, as amended,
relating to the list of activities requiring prior Environmental Clearance,
Common Municipal Solid Waste Management Facilities are covered
under entry 7(i) of Clause (7) of the said Schedule and, the same is

reproduced below:-
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Project or Category with Condition
Activity threshold limit s if any
A B
(1) (2) 3 4) ()
7 Physical Infrastructure including
. Environmental Services
7(i) Common All General
projects Condition
M
unicipal shall
Solid
apply
Waste
Management

13. That, the Ministry vide notification no. S.0. 637 (E) dated 28.02.2014
delegated the power to SEIAA to issue show cause notice to project
proponents in case of violation of the conditions of the Environmental
Clearances (EC) issued by the said Authorities to projects or activities

within their jurisdiction and to issue directions to thé said project

proponents for keeping such EC in abeyance or withdrawing them, if
required, for violations. A true copy of the notification S.0O. 637 (E) dated

28.02.2014 is annexed herewith and.marked as “Annexure-R5/4".
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14. The Ministry has issued an Office Memorandum dated 07.11.2017
revisiting the process of prior Environmental Clearance for solid waste
management treatment and processing facilities, wherein it was clarified
that Common Municipal Solid Waste Management Facilities falling under
Item 7(i) of the Schedule to the EIA Notification, 2006 are Category ‘B’
projects to be appraised by the State Environment Impact Assessment

Authority (SEIAA). The relevant para reads as under:

"The municipal solid waste management involves various steps like
door to door collection, segregation, composting, reuse derived fuel
(RDF) making, waste to energy generation through waste to energy plants
and disposal in scientific landfills. The above activities, except landfill
site, if proposed as standalone activities are not covered under item 7(i) of
EIA Notifications, 2006, hence do not require prior Environmental

Clearance.......

If the activities of incineration, RDF making and Waste to energy plant
are proposed along with the new site of solid waste disposal, landfill, it is
advisable to obtain an integrated prior environmental clearance for these

projects.



722

“It has been seen that locating a landfill site or municipal Solid Waste
disposal site is a contentious issue and there is a tendency to locate them
far from the habitation but near forest, rivers, ponds, Wetlands and low
lying areas etc., which are ecologically sensitive sites and require proper
environmental management. Since, the forests, rivers, ponds, wetland and
low lying areas are critical from environmental point of view, it may not
be appropriate to exempt this activity of municipal solid waste disposal
site or landfill site from the requirement of prior environmental

clearance.”

A true copy of the Office Memorandum dated 07.11.2017 is annexed

herewith and marked as “Annexure-R5/5”.

15. That in view of the above, it is most humbly prayed that this Hon’ble

Tribunal may kindly pass such order(s) as may be deemed fit and proper

in the facts and circumstances of the case.

DEPONENT *

h (SF. PR TTIAE).
. (Dr. SURENDER GUGLOTH)
s ‘S’ / Scientist ‘E’
qafavur, g9 & Sieary giRkads w537
Min. of Environment, Forest and Climate C
&.&1., ANYR - R.O., Nac
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VERIFICATION:

Verified at Nagpur on this day of 16" day of February, 2026 that the
contents of the above affidavit are true and correct to my knowledge and
as per official records maintained in the routine course of business. No

part of the above affidavit is false and nothing material has been concealed

ot

there from.

DEPONENT
r (Sf. TR TrA)
) » . (Dr. SURENDER GUGLOTH)

d=nfd ‘S’ / Scientist ‘E’
qﬁmm,mimxaamgq%ﬁ?qmaﬁ
Min. of Environment, Forest and Climate Chanos
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The
Solid Waste Management Rules, 20161

(Solid Waste Management Rules, 2016)

[As amended by Noti. No. S.0O. 1152(E), dated 19-3-2020]
[8th April, 2016]

Whereas the draft of the Solid Waste Management Rules, 2015 were published
under the notification of the Government of India in the Ministry of Environment,
Forest and Climate Change, number G.S.R. 451(E), dated the 3rd June, 2015 in the
Gazette of India, Part Il, Section 3, sub-section (i) of the same date inviting
objections or suggestions from the persons likely to be affected thereby, before the
expiry of the period of sixty days from the publication of the said notification on the
Solid Waste Management Rules, 2015 in supersession of the Municipal Solid Waste
(Management and Handling) Rules, 2000;

And whereas, copies of the said Gazette were made available to the public on the
3rd June, 2015;

And whereas, the objections or comments received within the stipulated period
were duly considered by the Central Government;

Now, therefore, in exercise of the powers conferred by Sections 3, 6 and 25 of the
Environment (Protection) Act, 1986 (29 of 1986) and in supersession of the
Municipal Solid Waste (Management and Handling) Rules, 2000, except as respect
things done or omitted to be done before such supersession, the Central Government
hereby makes the following rules for management of Solid Waste, namely—

1. Short title and commencement.—(1) These rules may be called the Solid
Waste Management Rules, 2016.

(2) They shall come into force on the date of their publication in the Official
Gazette.

2. Application.—These rules shall apply to every urban local body, outgrowths in
urban agglomerations, census towns as declared by the Registrar General and Census
Commissioner of India 2[villages with population more than 3000], notified areas,
notified industrial townships, areas under the control of Indian Railways, airports,
airbases, Ports and harbours, defence establishments, special economic zones, State
and Central government organisations, places of pilgrims, religious and historical
importance as may be notified by respective State government from time to time and
to every domestic, institutional, commercial and any other non-residential solid waste
generator situated in the areas except industrial waste, hazardous waste, hazardous
chemicals, bio medical wastes, e-waste, lead acid batteries and radioactive waste, that
are covered under separate rules framed under the Environment (Protection) Act,
1986.

3. Definitions.—(1) In these rules, unless the context otherwise requires,—

1. *“aerobic composting” means a controlled process involving microbial
decomposition of organic matter in the presence of oxygen;

2. “anaerobic digestion” means a controlled process involving microbial
decomposition of organic matter in absence of oxygen;

3. “authorisation” means the permission given by the State Pollution Control
Board or Pollution Control Committee, as the case may be, to the operator of a
facility or urban local authority, or any other agency responsible for processing

10
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and disposal of solid waste;

4. “biodegradable waste “ means any organic material that can be degraded by
micro-organisms into simpler stable compounds;

5. “bio-methanation” means a process which entails enzymatic decomposition of
the organic matter by microbial action to produce methane rich biogas;

6. “brand owner” means a person or company who sells any commodity under a
registered brand label;

7. “buffer zone” means zone of no development to be maintained around solid
waste processing and disposal facility, exceeding 5 TPD of installed capacity.
This will be maintained within total and area allotted for the solid waste
processing and disposal facility.

8. “bulk waste generator” means and includes buildings occupied by the Central
government departments or undertakings, State government departments or
undertakings, local bodies, public sector undertakings or private companies,
hospitals, nursing homes, schools, colleges, universities, other educational
institutions, hostels, hotels, commercial establishments, markets, places of
worship, stadia and sports complexes having an average waste generation
rate exceeding 100kg per day;

9. “bye-laws” means regulatory framework notified by local body, census town
and notified area townships for facilitating the implementation of these rules
effectively in their jurisdiction;

10. “census town” means an urban area as defined by the Registrar General and
Census Commissioner of India;

11. “combustible waste” means non-biodegradable, non-recyclable, non-
reusable, non hazardous solid waste having minimum calorific value exceeding
1500 kcal/kg and excluding chlorinated materials like plastic, wood pulp, etc;

12. “composting” means a controlled process involving microbial decomposition
of organic matter;

13. “contractor” means a person or firm that undertakes a contract to provide
materials or labour to perform a service or do a job for service providing
authority;

14. “co-processing” means use of non-biodegradable and non-recyclable solid
waste having calorific value exceeding 1500k/cal as raw material or as a
source of energy or both to replace or supplement the natural mineral
resources and fossil fuels in industrial processes;

15. “decentralised processing” means establishment of dispersed facilities for
maximizing the processing of bio-degradable waste and recovery of
recyclables closest to the source of generation so as to minimize
transportation of waste for processing or disposal;

16. “disposal” means the final and safe disposal of post processed residual solid
waste and inert street sweepings and silt from surface drains on land as
specified in Schedule |1 to prevent contamination of ground water, surface
water, ambient air and attraction of animals or birds;

17. “domestic hazardous waste” means discarded paint drums, pesticide cans,
CFL bulbs, tube lights, expired medicines, broken mercury thermometers,
used batteries, used needles and syringes and contaminated gauge, etc.,
generated at the household level;

18. “door to door collection” means collection of solid waste from the door step of
households, shops, commercial establishments, offices, institutional or any
other non-residential premises and includes collection of such waste from
entry gate or a designated location on the ground floor in a housing society,

11
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multi storied building or apartments, large residential, commercial or
institutional complex or premises;

19. “dry waste” means waste other than bio-degradable waste and inert street
sweepings and includes recyclable and non recyclable waste, combustible
waste and sanitary napkin and diapers, etc;

20. “dump sites” means a land utilised by local body for disposal of solid waste
without following the principles of sanitary land filling;

21. “extended producer responsibility” (EPR) means responsibility of any
producer of packaging products such as plastic, tin, glass and corrugated
boxes, etc., for environmentally sound management, till end-of-life of the
packaging products;

22. “facility” means any establishment wherein the solid waste management
processes namely segregation, recovery, storage, collection, recycling,
processing, treatment or safe disposal are carried out;

23. “fine” means penalty imposed on waste generators or operators of waste
processing and disposal facilities under the bye-laws for non-compliance of
the directions contained in these rules and/or bye-laws;

24. “Form” means a Form appended to these rules;

25. “handling” includes all activities relating to sorting, segregation, material
recovery, collection, secondary storage, shredding, baling, crushing, loading,
unloading, transportation, processing and disposal of solid wastes;

26. “inerts” means wastes which are not bio-degradable, recyclable or
combustible street sweeping or dust and silt removed from the surface drains;

27. “incineration” means an engineered process involving burning or combustion
of solid waste to thermally degrade waste materials at high temperatures;

28. “informal waste collector” includes individuals, associations or waste traders
who are involved in sorting, sale and purchase of recyclable materials;

29. “leachate” means the liquid that seeps through solid waste or other medium
and has extracts of dissolved or suspended material from it;

30. “local body” for the purpose of these rules means and includes the municipal
corporation, Nagar Nigam, municipal council, Nagar Palika, Nagar Palika
Parishad, municipal board, Nagar Panchayat and town Panchayat, census
towns, notified areas and notified industrial townships with whatever name
they are called in different States and Union Territories in India;

31. “materials recovery facility” (MRF) means a facility where non-compostable
solid waste can be temporarily stored by the local body or any other entity
mentioned in Rule 2 or any person or agency authorised by any of them to
facilitate segregation, sorting and recovery of recyclables from various
components of waste by authorised informal sector of waste pickers, informal
recyclers or any other work force engaged by the local body or entity
mentioned in Rule 2 for the purpose before the waste is delivered or taken up
for its processing or disposal;

32. “non-biodegradable waste” means any waste that cannot be degraded by
micro organisms into simpler stable compounds;

33. “operator of a facility” means a person or entity, who owns or operates a
facility for handling solid waste which includes the local body and any other
entity or agency appointed by the local body;

34. primary collection” means collecting, lifting and removal of segregated solid
waste from source of its generation including households, shops, offices and
any other non-residential premises or from any collection points or any other
location specified by the local body;

12
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35. “processing” means any scientific process by which segregated solid waste is
handled for the purpose of reuse, recycling or transformation into new
products;

36. “recycling” means the process of transforming segregated non-biodegradable
solid waste into new material or product or as raw material for producing new
products which may or may not be similar to the original products;

37. “redevelopment” means rebuilding of old residential or commercial buildings
at the same site, where the existing buildings and other infrastructures have
become dilapidated;

38. “refused derived fuel” (RDF) means fuel derived from combustible waste
fraction of solid waste like plastic, wood, pulp or organic waste, other than
chlorinated materials, in the form of pellets or fluff produced by drying,
shredding, dehydrating and compacting of solid waste;

39. “residual solid waste” means and includes the waste and rejects from the
solid waste processing facilities which are not suitable for recycling or further
processing;

40. “sanitary land filling means the final and safe disposal of residual solid
waste and inert wastes on land in a facility designed with protective measures
against pollution of ground water, surface water and fugitive air dust, wind-
blown litter, bad odour, fire hazard, animal menace, bird menace, pests or
rodents, greenhouse gas emissions, persistent organic pollutants slope
instability and erosion;

41. “sanitary waste” means wastes comprising of used diapers, sanitary towels or
napkins, tampons, condoms, incontinence sheets and any other similar waste;

42. “Schedule” means the Schedule appended to these rules;

43. “secondary storage” means the temporary containment of solid waste after
collection at secondary waste storage depots or MRFs or bins for onward
transportation of the waste to the processing or disposal facility;

44. “segregation” means sorting and separate storage of various components of
solid waste namely biodegradable wastes including agriculture and dairy
waste, non biodegradable wastes including recyclable waste, non-recyclable
combustible waste, sanitary waste and non recyclable inert waste, domestic
hazardous wastes, and construction and demolition wastes;

45. “service provider” means an authority providing public utility services like
water, sewerage, electricity, telephone, roads, drainage, etc;

46. “solid waste” means and includes solid or semi-solid domestic waste,
sanitary waste, commercial waste, institutional waste, catering and market
waste and other non residential wastes, street sweepings, silt removed or
collected from the surface drains, horticulture waste, agriculture and dairy
waste, treated bio-medical waste excluding industrial waste, bio-medical
waste and e-waste, battery waste, radio-active waste generated in the area
under the local authorities and other entities mentioned in Rule 2;

47. “sorting” means separating various components and categories of recyclables
such as paper, plastic, cardboards, metal, glass, etc., from mixed waste as
may be appropriate to facilitate recycling;

48. “stabilising” means the biological decomposition of biodegradable wastes to a
stable state where it generates no leachate or offensive odours and is fit for
application to farm land, soil erosion control and soil remediation;

49. “street vendor” means any person engaged in vending of articles, goods,
wares, food items or merchandise of everyday use or offering services to the
general public, in a street, lane, side walk, footpath, pavement, public park or

13
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any other public place or private area, from a temporary built up structure or
by moving from place to place and includes hawker, peddler, squatter and all
other synonymous terms which may be local or region specific; and the words
“street vending” with their grammatical variations and cognate expressions,
shall be construed accordingly;

50. “tipping fee” means a fee or support price determined by the local authorities
or any state agency authorised by the State government to be paid to the
concessionaire or operator of waste processing facility or for disposal of
residual solid waste at the landfill;

51. “transfer station” means a facility created to receive solid waste from
collection areas and transport in bulk in covered vehicles or containers to
waste processing and, or, disposal facilities;

52. “transportation” means conveyance of solid waste, either treated, partly
treated or untreated from a location to another location in an environmentally
sound manner through specially designed and covered transport system so as
to prevent the foul odour, littering and unsightly conditions;

53. “treatment” means the method, technique or process designed to modify
physical, chemical or biological characteristics or composition of any waste so
as to reduce its volume and potential to cause harm;

54. “user fee” means a fee imposed by the local body and any entity mentioned
in Rule 2 on the waste generator to cover full or part cost of providing solid
waste collection, transportation, processing and disposal services.

55. “vermi composting” means the process of conversion of bio-degradable waste
into compost using earthworms;

56. “waste generator” means and includes every person or group of persons,
every residential premises and non-residential establishments including
Indian Railways, defense establishments, which generate solid waste;

57. “waste hierarchy” means the priority order in which the solid waste is to
should be managed by giving emphasis to prevention, reduction, reuse,
recycling, recovery and disposal, with prevention being the most preferred
option and the disposal at the landfill being the least;

58. “waste picker” means a person or groups of persons informally engaged in
collection and recovery of reusable and recyclable solid waste from the source
of waste generation the streets, bins, material recovery facilities, processing
and waste disposal facilities for sale to recyclers directly or through
intermediaries to earn their livelihood.

(2) Words and expressions used herein but not defined, but defined in the
Environment (Protection) Act, 1986, the Water (Prevention and Control of Pollution)
Act, 1974, Water (Prevention and Control of Pollution) Cess Act, 1977 and the Air
(Prevention and Control of Pollution) Act, 1981 shall have the same meaning as
assigned to them in the respective Acts.

4. Duties of waste generators.—(1) Every waste generator shall,—

(a) segregate and store the waste generated by them in three separate streams
namely bio-degradable, non biodegradable and domestic hazardous wastes in
suitable bins and handover segregated wastes to authorised waste pickers or
waste collectors as per the direction or notification by the local authorities
from time to time;

(b) wrap securely the used sanitary waste like diapers, sanitary pads etc., in the
pouches provided by the manufacturers or brand owners of these products or
in a suitable wrapping material as instructed by the local authorities and shall
place the same in the bin meant for dry waste or non- bio-degradable waste;

14
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(c) store separately construction and demolition waste, as and when generated,
in his own premises and shall dispose of as per the Construction and
Demolition Waste Management Rules, 2016; and

(d) store horticulture waste and garden waste generated from his premises
separately in his own premises and dispose of as per the directions of the local
body from time to time.

(2) No waste generator shall throw, burn or bury the solid waste generated by him,
on streets, open public spaces outside his premises or in the drain or water bodies.

(3) All waste generators shall pay such user fee for solid waste management, as
specified in the bye-laws of the local bodies.

(4) No person shall organise an event or gathering of more than one hundred
persons at any unlicensed place without intimating the local body, at least three
working days in advance and such person or the organiser of such event shall ensure
segregation of waste at source and handing over of segregated waste to waste
collector or agency as specified by the local body.

(5) Every street vendor shall keep suitable containers for storage of waste
generated during the course of his activity such as food waste, disposable plates,
cups, cans, wrappers, coconut shells, leftover food, vegetables, fruits, etc., and shall
deposit such waste at waste storage depot or container or vehicle as notified by the
local body.

(6) All resident welfare and market associations shall, within one year from the date
of notification of these rules and in partnership with the local body ensure segregation
of waste at source by the generators as prescribed in these rules, facilitate collection of
segregated waste in separate streams, handover recyclable material to either the
authorised waste pickers or the authorised recyclers. The bio-degradable waste shall
be processed, treated and disposed of through composting or bio-methanation within
the premises as far as possible. The residual waste shall be given to the waste
collectors or agency as directed by the local body.

(7) All gated communities and institutions with more than 5000 sq.m. area shall,
within one year from the date of notification of these rules and in partnership with the
local body, ensure segregation of waste at source by the generators as prescribed in
these rules, facilitate collection of segregated waste in separate streams, handover
recyclable material to either the authorised waste pickers or the authorised recyclers.
The bio-degradable waste shall be processed, treated and disposed of through
composting or bio-methanation within the premises as far as possible. The residual
waste shall be given to the waste collectors or agency as directed by the local body.

(8) All hotels and restaurants shall, within one year from the date of notification of
these rules and in partnership with the local body ensure segregation of waste at
source as prescribed in these rules, facilitate collection of segregated waste in separate
streams, handover recyclable material to either the authorised waste pickers or the
authorised recyclers.

The bio-degradable waste shall be processed, treated and disposed of through
composting or bio-methanation within the premises as far as possible. The residual
waste shall be given to the waste collectors or agency as directed by the local body.

5. Duties of Ministry of Environment, Forest and Climate Change.—(1) The
Ministry of Environment, Forest and Climate Change shall be responsible for over all
monitoring the implementation of these rules in the country. It shall constitute a
Central Monitoring Committee under the Chairmanship of Secretary, Ministry of
Environment, Forest and Climate Change comprising officer not below the rank of Joint
Secretary or Advisor from the following namely,—

(1) 3[Ministry of Housing and Urban Affairs]

15
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(2) Ministry of Rural Development

(3) Ministry of Chemicals and Fertilizers
(4) Ministry of Agriculture

(5) Central Pollution Control Board

(6) Three State Pollution Control Boards or Pollution Control Committees by
rotation

(7) Urban Development Departments of three State Governments by rotation
(8) Rural Development Departments from two State Governments by rotation
(9) Three Urban Local bodies by rotation

(10) Two census towns by rotation

(11) FICCI, CII

(12) Two subject experts

(2) This Central Monitoring Committee shall meet at least once in a year to monitor
and review the implementation of these rules. The Ministry of Environment, Forest and
Climate Change may co-opt other experts, if needed. The Committee shall be renewed
every three years.

6.

Duties of 2[Ministry of Housing and Urban Affairs].—(1) The :[Ministry of

Housing and Urban Affairs] shall coordinate with State Governments and Union
Territory Administrations to,—

7.
—(1)

8.

(a) take periodic review of the measures taken by the states and local bodies for
improving solid waste management practices and execution of solid waste
management projects funded by the Ministry and external agencies at least
once in a year and give advice on taking corrective measures;

(b) formulate national policy and strategy on solid waste management including
policy on waste to energy in consultation with stakeholders within six months
from the date of notification of these rules;

(c) facilitate States and Union Territories in formulation of state policy and
strategy on solid management based on national solid waste management
policy and national urban sanitation policy;

(d) promote research and development in solid waste management sector and
disseminate information to States and local bodies;

(e) undertake training and capacity building of local bodies and other
stakeholders; §[* * *]

(f) provide technical guidelines and project finance to states, Union Territories
and local bodies on solid waste management to facilitate meeting timelines
and standards Z[;and]

8[(g) ensure the implementation of these rules by the States and the Union
territories as per Rule 11.]

Duties of Department of Fertilisers, Ministry of Chemicals and Fertilisers.

The Department of Fertilisers through appropriate mechanisms shall,—

(a) provide market development assistance on city compost; and

(b) ensure promotion of co-marketing of compost with chemical fertilisers in the
ratio of 3 to 4 bags: 6 to 7 bags by the fertiliser companies to the extent
compost is made available for marketing to the companies.

Duties of Ministry of Agriculture, Government of India.—The Ministry of

Agriculture through appropriate mechanisms shall,—

(a) provide flexibility in Fertiliser Control Order for manufacturing and sale of
compost;

(b) propagate utilisation of compost on farm land;

(c) set up laboratories to test quality of compost produced by local authorities or
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their authorised agencies; and
(d) issue suitable guidelines for maintaining the quality of compost and ratio of
use of compost vis-a-vis chemical fertilizers while applying compost to
farmland.
9. Duties of the Ministry of Power.—The Ministry of Power through appropriate
mechanisms shall,—
(a) decide tariff or charges for the power generated from the waste to energy
plants based on solid waste.
(b) compulsory purchase power generated from such waste to energy plants by
distribution company.
10. Duties of Ministry of New and Renewable Energy Sources.—The Ministry
of New and Renewable Energy Sources through appropriate mechanisms shall,—
(a) facilitate infrastructure creation for waste to energy plants; and
(b) provide appropriate subsidy or incentives for such waste to energy plants.

11. Duties of the Secretary—in-charge, Urban Development in the States and
Union Territories.—(1) The Secretary, Urban Development Department in the State
or Union Territory through the Commissioner or Director of Municipal Administration or
Director of local bodies shall,—

(a) prepare a state policy and solid waste management strategy for the state or
the Union Territory in consultation with stakeholders including representative
of waste pickers, self help group and similar groups working in the field of
waste management consistent with these rules, national policy on solid waste
management and national urban sanitation policy of the 2[Ministry of Housing
and Urban Affairs], in a period not later than one year from the date of
notification of these rules;

(b) while preparing State policy and strategy on solid waste management, lay
emphasis on waste reduction, reuse, recycling, recovery and optimum
utilisation of various components of solid waste to ensure minimisation of
waste going to the landfill and minimise impact of solid waste on human
health and environment;

(c) state policies and strategies should acknowledge the primary role played by
the informal sector of waste pickers, waste collectors and recycling industry in
reducing waste and provide broad guidelines regarding integration of waste
picker or informal waste collectors in the waste management system.

(d) ensure implementation of provisions of these rules by all local authorities;

(e) direct the town planning department of the State to ensure that master plan
of every city in the State or Union Territory provisions for setting up of solid
waste processing and disposal facilities except for the cities who are members
of common waste processing facility or regional sanitary landfill for a group of
cities; and

(f) ensure identification and allocation of suitable land to the local bodies within
one year for setting up of processing and disposal facilities for solid wastes
and incorporate them in the master plans (land use plan) of the State or as
the case may be, cities through metropolitan and district planning committees
or town and country planning department;

(h) direct the town planning department of the State and local bodies to ensure
that a separate space for segregation, storage, decentralised processing of
solid waste is demarcated in the development plan for group housing or
commercial, institutional or any other non-residential complex exceeding 200
dwelling or having a plot area exceeding 5000 square meters;

(i) direct the developers of Special Economic Zone, Industrial Estate, Industrial
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Park to earmark at least five per cent of the total area of the plot or minimum
five plots or sheds for recovery and recycling facility;

(j) facilitate establishment of common regional sanitary land fill for a group of
cities and towns falling within a distance of 50 km (or more) from the regional
facility on a cost sharing basis and ensure professional management of such
sanitary landfills;

(k) arrange for capacity building of local bodies in managing solid waste,
segregation and transportation or processing of such waste at source;

(D notify buffer zone for the solid waste processing and disposal facilities of more
than five tons per day in consultation with the State Pollution Control Board;
and

(m) start a scheme on registration of waste pickers and waste dealers.

12. Duties of District Magistrate or District Collector or Deputy
Commissioner.—The District Magistrate or District Collector or as the case may be,
the Deputy Commissioner shall,—

(a) facilitate identification and allocation of suitable land as per clause (f) of Rule
11 for setting up solid waste processing and disposal facilities to local
authorities in his district in close coordination with the Secretary-in-charge of
State Urban Development Department within one year from the date of
notification of these rules;

(b) review the performance of local bodies, at least once in a quarter on waste
segregation, processing, treatment and disposal and take corrective measures
in consultation with the Commissioner or Director of Municipal Administration
or Director of local bodies and secretary-in-charge of the State Urban
Development.

13. Duties of the Secretary—in-charge of Village Panchayats or Rural
Development Department in the State and Union Territory.—(1) The Secretary In
-charge of Village Panchayats or Rural Development Department in the State and
Union Territory shall have the same duties as the Secretary—in-charge, Urban
Development in the States and Union Territories, for the areas which are covered
under these rules and are under their jurisdictions.

14. Duties of Central Pollution Control Board.—The Central Pollution Control
Board shall,—

(a) co-ordinate with the State Pollution Control Boards and the Pollution Control
Committees for implementation of these rules and adherence to the
prescribed standards by local authorities;

(b) formulate the standards for ground water, ambient air, noise pollution,
leachate in respect of all solid waste processing and disposal facilities;

(c) review environmental standards and norms prescribed for solid waste
processing facilities or treatment technologies and update them as and when
required;

(d) review through State Pollution Control Boards or Pollution Control
Committees, at least once in a year, the implementation of prescribed
environmental standards for solid waste processing facilities or treatment
technologies and compile the data monitored by them;

(e) review the proposals of State Pollution Control Boards or Pollution Control
Committees on use of any new technologies for processing, recycling and
treatment of solid waste and prescribe performance standards, emission
norms for the same within 6 months;

() monitor through State Pollution Control Boards or Pollution Control
Committees the implementation of these rules by local bodies;
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(g) prepare an annual report on implementation of these rules on the basis of
reports received from State Pollution Control Boards and Committees and
submit to the Ministry of Environment, Forest and Climate Change and the
report shall also be put in public domain;

(h) publish guidelines for maintaining buffer zone restricting any residential,
commercial or any other construction activity from the outer boundary of the
waste processing and disposal facilities for different sizes of facilities handling
more than five tons per day of solid waste;

(i) publish guidelines, from time to time, on environmental aspects of processing
and disposal of solid waste to enable local bodies to comply with the
provisions of these rules; and

(J) provide guidance to States or Union Territories on inter-state movement of
waste.

15. Duties and responsibilities of local authorities and village Panchayats of
census towns and urban agglomerations.—The local authorities and Panchayats
shall,—

(a) prepare a solid waste management plan as per state policy and strategy on
solid waste management within six months from the date of notification of
state policy and strategy and submit a copy to respective departments of
State Government or Union Territory Administration or agency authorised by
the State Government or Union Territory Administration;

(b) arrange for door to door collection of segregated solid waste from all
households including slums and informal settlements, commercial,
institutional and other non residential premises. From multi-storage buildings,
large commercial complexes, malls, housing complexes, etc., this may be
collected from the entry gate or any other designated location;

(c) establish a system to recognise organisations of waste pickers or informal
waste collectors and promote and establish a system for integration of these
authorised waste-pickers and waste collectors to facilitate their participation in
solid waste management including door to door collection of waste;

(d) facilitate formation of Self Help Groups, provide identity cards and thereafter
encourage integration in solid waste management including door to door
collection of waste;

(e) frame bye-laws incorporating the provisions of these rules within one year
from the date of notification of these rules and ensure timely implementation;

() prescribe from time to time user fee as deemed appropriate and collect the
fee from the waste generators on its own or through authorised agency;

(9) direct waste generators not to litter i.e throw or dispose of any waste such as
paper, water bottles, liquor bottles, soft drink canes, tetra packs, fruit peel,
wrappers, etc., or burn or bury waste on streets, open public spaces, drains,
waste bodies and to segregate the waste at source as prescribed under these
rules and hand over the segregated waste to authorised the waste pickers or
waste collectors authorised by the local body;

(h) set-up material recovery facilities or secondary storage facilities with
sufficient space for sorting of recyclable materials to enable informal or
authorised waste pickers and waste collectors to separate recyclables from the
waste and provide easy access to waste pickers and recyclers for collection of
segregated recyclable waste such as paper, plastic, metal, glass, textile from
the source of generation or from material recovery facilities; Bins for storage
of bio-degradable wastes shall be painted green, those for storage of
recyclable wastes shall be printed [blue] and those for storage of other wastes
shall be printed black:
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(i) establish waste deposition centres for domestic hazardous waste and give
direction for waste generators to deposit domestic hazardous wastes at this
centre for its safe disposal. Such facility shall be established in a city or town
in a manner that one centre is set up for the area of twenty square kilometers
or part thereof and notify the timings of receiving domestic hazardous waste
at such centres;

(J) ensure safe storage and transportation of the domestic hazardous waste to
the hazardous waste disposal facility or as may be directed by the State
Pollution Control Board or the Pollution Control Committee;

(k) direct street sweepers not to burn tree leaves collected from street sweeping
and store them separately and handover to the waste collectors or agency
authorised by local body;

() provide training on solid waste management to waste-pickers and waste
collectors;

(m) collect waste from vegetable, fruit, flower, meat, poultry and fish market on
day to day basis and promote setting up of decentralised compost plant or bio
-methanation plant at suitable locations in the markets or in the vicinity of
markets ensuring hygienic conditions;

(n) collect separately waste from sweeping of streets, lanes and by-lanes daily,
or on alternate days or twice a week depending on the density of population,
commercial activity and local situation;

(o) set up covered secondary storage facility for temporary storage of street
sweepings and silt removed from surface drains in cases where direct
collection of such waste into transport vehicles is not convenient. Waste so
collected shall be collected and disposed of at regular intervals as decided by
the local body;

(p) collect horticulture, parks and garden waste separately and process in the
parks and gardens, as far as possible;

(q) transport segregated bio-degradable waste to the processing facilities like
compost plant, bio-methanation plant or any such facility. Preference shall be
given for on site processing of such waste;

(r) transport non-bio-degradable waste to the respective processing facility or
material recovery facilities or secondary storage facility;

(s) transport construction and demolition waste as per the provisions of the
Construction and Demolition Waste Management Rules, 2016;

(t) involve communities in waste management and promotion of home
composting, bio-gas generation, decentralised processing of waste at
community level subject to control of odour and maintenance of hygienic
conditions around the facility;

(u) phase out the use of chemical fertilizer in two years and use compost in all
parks, gardens maintained by the local body and wherever possible in other
places under its jurisdiction. Incentives may be provided to recycling
initiatives by informal waste recycling sector.

(v) facilitate construction, operation and maintenance of solid waste processing
facilities and associated infrastructure on their own or with private sector
participation or through any agency for optimum utilisation of various
components of solid waste adopting suitable technology including the
following technologies and adhering to the guidelines issued by the i2[Ministry
of Housing and Urban Affairs] from time to time and standards prescribed by
the Central Pollution Control Board. Preference shall be given to decentralised
processing to minimize transportation cost and environmental impacts such
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as—

(a) bio-methanation, microbial composting, vermi-composting, anaerobic
digestion or any other appropriate processing for bio-stabilisation of
biodegradable wastes;

(b) waste to energy processes including refused derived fuel for combustible
fraction of waste or supply as feedstock to solid waste based power plants
or cement kilns;

(w) undertake on their own or through any other agency construction, operation
and maintenance of sanitary landfill and associated infrastructure as per
Schedule 1 for disposal of residual wastes in a manner prescribed under these
rules;

(xX) make adequate provision of funds for capital investments as well as operation
and maintenance of solid waste management services in the annual budget
ensuring that funds for discretionary functions of the local body have been
allocated only after meeting the requirement of necessary funds for solid
waste management and other obligatory functions of the local body as per
these rules;

(y) make an application in Form-1l for grant of authorisation for setting up waste
processing, treatment or disposal facility, if the volume of waste is exceeding
five metric tonnes per day including sanitary landfills from the State Pollution
Control Board or the Pollution Control Committee, as the case may be;

(z) submit application for renewal of authorisation at least sixty days before the
expiry of the validity of authorisation;

(za) prepare and submit annual report in Form IV on or before the 30th April of
the succeeding year to the Commissioner or Director, Municipal Administration
or Designated Officer;

(zb) the annual report shall then be sent to the Secretary In-charge of the State
Urban Development Department or Village Panchayat or Rural Development
Department and to the respective State Pollution Control Board or Pollution
Control Committee by the 31st May of every year;

(zc) educate workers including contract workers and supervisors for door to door
collection of segregated waste and transporting the unmixed waste during
primary and secondary transportation to processing or disposal facility;

(zd) ensure that the operator of a facility provides personal protection equipment
including uniform, fluorescent jacket, hand gloves, raincoats, appropriate foot
wear and masks to all workers handling solid waste and the same are used by
the workforce;

(ze) ensure that provisions for setting up of centers for collection, segregation
and storage of segregated wastes, are incorporated in building plan while
granting approval of building plan of a group housing society or market
complex; and

(zf) frame bye-laws and prescribe criteria for levying of spot fine for persons who
litters or fails to comply with the provisions of these rules and delegate powers
to officers or local bodies to levy spot fines as per the bye-laws framed; and

(zg) create public awareness through information, education and communication
campaign and educate the waste generators on the following, namely—

(i) not to litter;

(ii) minimise generation of waste;

(iii) reuse the waste to the extent possible;

(iv) practice segregation of waste into bio-degradable, non-biodegradable
(recyclable and combustible), sanitary waste and domestic hazardous
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wastes at source;

(v) practice home composting, vermi-composting, bio-gas generation or
community level composting;

(vi) wrap securely used sanitary waste as and when generated in the pouches
provided by the brand owners or a suitable wrapping as prescribed by the
local body and place the same in the bin meant for non-biodegradable
waste;

(vii) storage of segregated waste at source in different bins;

(viii) handover segregated waste to waste pickers, waste collectors, recyclers
or waste collection agencies; and

(ixX) pay monthly user fee or charges to waste collectors or local bodies or any
other person authorised by the local body for sustainability of solid waste
management.

(zh) stop land filling or dumping of mixed waste soon after the timeline as
specified in Rule 23 for setting up and operationalisation of sanitary landfill is
over;

(zi) allow only the non-usable, non-recyclable, non-biodegradable, non-
combustible and non-reactive inert waste and pre-processing rejects and
residues from waste processing facilities to go to sanitary landfill and the
sanitary landfill sites shall meet the specifications as given in Schedule I,
however, every effort shall be made to recycle or reuse the rejects to achieve
the desired objective of zero waste going to landfill;

(zj) investigate and analyse all old open dumpsites and existing operational
dumpsites for their potential of biomining and bio-remediation and
wheresoever feasible, take necessary actions to bio-mine or bio-remediate the
sites;

(zk) in absence of the potential of bio-mining and bio-remediation of dumpsite, it
shall be scientifically capped as per landfill capping norms to prevent further
damage to the environment;

1i[(zl) collect and transport bio-degradable, non-bio-degradable and domestic
hazardous waste from households including slums and informal settlements,
commercial, institutional and other non-residential premises, multi-storey
buildings, large commercial complexes, malls, housing complexes and the like
in compartmentalised and covered vehicle to the respective processing
facility.]

16. Duties of State Pollution Control Board or Pollution Control Committee.
—(1) The State Pollution Control Board or Pollution Control Committee shall,—

(a) enforce these rules in their State through local bodies in their respective
jurisdiction and review implementation of these rules at least twice a year in
close coordination with concerned Directorate of Municipal Administration or
Secretary-in-charge of State Urban Development Department;

(b) monitor environmental standards and adherence to conditions as specified
under the Schedule | and Schedule 11 for waste processing and disposal sites;

(c) examine the proposal for authorisation and make such inquiries as deemed
fit, after the receipt of the application for the same in Form | from the local
body or any other agency authorised by the local body;

(d) while examining the proposal for authorisation, the requirement of consents
under respective enactments and views of other agencies like the State Urban
Development Department, the Town and Country Planning Department,
District Planning Committee or Metropolitan Area Planning Committee, as may
be applicable, Airport or Airbase Authority, the Ground Water Board, Railways,
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power distribution companies, highway department and other relevant
agencies shall be taken into consideration and they shall be given four weeks
time to give their views, if any;

(e) issue authorisation within a period of sixty days in Form Il to the local body
or an operator of a facility or any other agency authorised by local body
stipulating compliance criteria and environmental standards as specified in
Schedules I and Il including other conditions, as may be necessary;

(f) synchronise the validity of said authorisation with the validity of the consents;

(9) suspend or cancel the authorization issued under clause (a) any time, if the
local body or operator of the facility fails to operate the facility as per the
conditions stipulated:

Provided that no such authorization shall be suspended or cancelled without
giving notice to the local body or operator, as the case may be; and

(h) on receipt of application for renewal, renew the authorisation for next five
years, after examining every application on merit and subject to the condition
that the operator of the facility has fulfilled all the provisions of the rules,
standards or conditions specified in the authorisation, consents or
environment clearance.

(2) The State Pollution Control Board or Pollution Control Committee shall, after
giving reasonable opportunity of being heard to the applicant and for reasons thereof
to be recorded in writing, refuse to grant or renew an authorisation.

(3) In case of new technologies, where no standards have been prescribed by the
Central Pollution Control Board, State Pollution Control Board or Pollution Control
Committee, as the case may be, shall approach Central Pollution Control Board for
getting standards specified.

(4) The State Pollution Control Board or the Pollution Control Committee, as the
case may be, shall monitor the compliance of the standards as prescribed or laid down
and treatment technology as approved and the conditions stipulated in the
authorisation and the standards specified in Schedules | and Il under these rules as
and when deemed appropriate but not less than once in a year.

(5) The State Pollution Control Board or the Pollution Control Committee may give
directions to local bodies for safe handling and disposal of domestic hazardous waste
deposited by the waste generators at hazardous waste deposition facilities.

(6) The State Pollution Control Board or the Pollution Control Committee shall
regulate Inter-State movement of waste.

17. Duty of manufacturers or brand owners of disposable products and
sanitary napkins and diapers.—(1) All manufacturers of disposable products such as
tin, glass, plastics packaging, etc., or brand owners who introduce such products in
the market shall provide necessary financial assistance to local authorities for
establishment of waste management system.

(2) All such brand owners who sell or market their products in such packaging
material which are non-biodegradable shall put in place a system to collect back the
packaging waste generated due to their production.

(3) Manufacturers or brand owners or marketing companies of sanitary napkins and
diapers shall explore the possibility of using all recyclable materials in their products
or they shall provide a pouch or wrapper for disposal of each napkin or diapers along
with the packet of their sanitary products.

(4) All such manufacturers, brand owners or marketing companies shall educate the
masses for wrapping and disposal of their products.

18. Duties of the industrial units located within one hundred km from the
refused derived fuel and waste to energy plants based on solid waste.—All
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industrial units using fuel and located within one hundred km from a solid waste based
refused derived fuel plant shall make arrangements within six months from the date of
notification of these rules to replace at least five per cent of their fuel requirement by
refused derived fuel so produced.

19. Criteria for Duties regarding setting-up solid waste processing and
treatment facility.—(1) The department in-charge of the allocation of Iland
assignment shall be responsible for providing suitable land for setting up of the solid
waste processing and treatment facilities and notify such sites by the State
Government or Union Territory Administration.

(2) The operator of the facility shall design and set up the facility as per the
technical guidelines issued by the Central Pollution Control Board in this regard from
time to time and the manual on solid waste management prepared by the 12[Ministry
of Housing and Urban Affairs].

(3) The operator of the facility shall obtain necessary approvals from the State
Pollution Control Board or Pollution Control Committee.

(4) The State Pollution Control Board or Pollution Control Committee shall monitor
the environment standards of the operation of the solid waste processing and
treatment facilities.

(5) The operator of the facility shall be responsible for the safe and environmentally
sound operations of the solid waste processing and or treatment facilities as per the
guidelines issued by the Central Pollution Control Board from time to time and the
Manual on Municipal Solid Waste Management published by the i2[Ministry of Housing
and Urban Affairs] and updated from time to time.

(6) The operator of the solid waste processing and treatment facility shall submit
annual report in Form 11l each year by 30th April to the State Pollution Control Board
or Pollution Committee and concerned local body.

20. Criteria and actions to be taken for solid waste management in hilly
areas.- In the hilly areas, the duties and responsibilities of the local authorities shall
be the same as mentioned in Rule 15 with additional clauses as under:

(a) Construction of landfill on the hill shall be avoided. A transfer station at a
suitable enclosed location shall be set-up to collect residual waste from the
processing facility and inert waste. A suitable land shall be identified in the
plain areas down the hill within 25 kilometres for setting up sanitary landfill.
The residual waste from the transfer station shall be disposed of at this
sanitary landfill.

(b) In case of non-availability of such land, efforts shall be made to set up
regional sanitary landfill for the inert and residual waste.

(c) Local body shall frame Bye-laws and prohibit citizen from littering wastes on
the streets and give strict direction to the tourists not to dispose any waste
such as paper, water bottles, liquor bottles, soft drink canes, tetra packs, any
other plastic or paper waste on the streets or down the hills and instead direct
to deposit such waste in the litter bins that shall be placed by the local body
at all tourist destinations.

(d) Local body shall arrange to convey the provisions of solid waste management
under the bye-laws to all tourists visiting the hilly areas at the entry point in
the town as well as through the hotels, guest houses or like where they stay
and by putting suitable hoardings at tourist destinations.

(e) Local body may levy solid waste management charge from the tourist at the
entry point to make the solid waste management services sustainable.

(f) The department in-charge of the allocation of land assignment shall identify
and allot suitable space on the hills for setting up decentralised waste
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processing facilities. Local body shall set up such facilities. Step garden
system may be adopted for optimum utilisation of hill space.

21. Criteria for waste to energy process.—(1) Non recyclable waste having
calorific value of 1500 K/cal/kg or more shall not be disposed of on landfills and shall
only be utilised for generating energy either or through refuse derived fuel or by giving
away as feed stock for preparing refuse derived fuel.

(2) High calorific wastes shall be used for co-processing in cement or thermal power
plants.

(3) The local body or an operator of facility or an agency designated by them
proposing to set up waste to energy plant of more than five tones per day processing
capacity shall submit an application in Form | to the State Pollution Control Board or
Pollution Control Committee, as the case may be, for authorisation.

(4) The State Pollution Control Board or Pollution Control Committee, on receiving
such application for setting up waste to energy facility, shall examine the same and
grant permission within sixty days.

22. Time frame for implementation.—Necessary infrastructure for
implementation of these rules shall be created by the local bodies and other concerned
authorities, as the case may be, on their own, by directly or engaging agencies within
the time frame specified below:

Sl. Activity Time limit from

No. the date of
notification of

rules
(E5) 2 ()
1. identification of suitable sites for setting up solid waste 1 year
processing facilities
2. identification of suitable sites for setting up common 1 year

regional sanitary landfill facilities for suitable clusters of
local authorities under 0.5 million population and for setting
up common regional sanitary landfill facilities or stand alone
sanitary landfill facilities by all local authorities having a
population of 0.5 million or more.

3. procurement of suitable sites for setting up solid waste 2 years
processing facility and sanitary landfill facilities
4. enforcing waste generators to practice segregation of bio 2 years

degradable, recyclable, combustible, sanitary waste
domestic hazardous and inert solid wastes at source.

5. Ensure door to door collection of segregated waste and its 2 years
transportation in covered vehicles to processing or disposal
facilities.

6. ensure separate storage, collection and transportation of 2 years
construction and demolition wastes

7. setting up solid waste processing facilities by all local bodies 2 years
having 100000 or more population

8. Setting up solid waste processing facilities by local bodies 3 years
and census towns below 100000 population.

9 setting up common or stand alone sanitary landfills by or for 3 years

all local bodies having 0.5 million or more population for the
disposal of only such residual wastes from the processing
facilities as well as untreatable inert wastes as permitted
under the Rules
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10. | setting up common or regional sanitary landfills by all local 3 years
bodies and census towns under 0.5 million population for
the disposal of permitted waste under the rules
11. | bio-remediation or capping of old and abandoned dump 5 years
sites
23. State Level Advisory Body.—(1) Every Department in-charge of local bodies
of the concerned State Government or Union Territory administration shall constitute a
State Level Advisory Body within six months from the date of notification of these
rules comprising the following members, hamely—

Sl. Designation Member

No.

(@9 (&) 3

1. 1. Secretary, Department of Urban Development or Local Chairperson, ex-
Self-Government Department of the State officio

2. One representative of Panchayats or Rural development] Member, ex-officio

Department not below the rank of Joint Secretary to
State Government

3. One representative of Revenue Department of State| Member, ex-officio
Government
4. One representative from Ministry of Environment, Forest] Member, ex-officio
and Climate Change Government of India

5. One representative from 4[Ministry of Housing and| Member, ex-officio
Urban Affairs], Government of India

6. One representative from Ministry of Rural Development,] Member, ex-officio
Government of India

7. One representative from the Central Pollution Control| Member, ex-officio
Board

8. One representative from the State Pollution Control| Member, ex-officio

Board or Pollution Control Committee

9. One representative from Indian Institute of Technology| Member, ex-officio
or National Institute of Technology

10. | Chief town planner of the state Member

11. | Three representatives from the local bodies by rotation Member

12. | Two representatives from census towns or urban Member
agglomerations by rotation

13. | One representative from reputed Non-Governmental Member

Organisation or Civil Society working for the waste
pickers or informal recycler or solid waste management

14. | One representative from a body representing Industries Member
at the State or Central level
15. | One representative from waste recycling industry Member
16. | Two subject experts Member
17.| Co-opt one representative each from agriculture Member
department, and labour department of State
Government.

(2) The State Level Advisory Body shall meet at least one in every six months to
review the matters related to implementation of these rules, state policy and strategy
on solid waste management and give advice to state government for taking measures
that are necessary for expeditious and appropriate implementation of these rules.
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(3) The copies of the review report shall be forwarded to the State Pollution Control
Board or Pollution Control Committee for necessary action.

24. Annual report.—(1) The operator of facility shall submit the annual report to
the local body in Form 11l on or before the 30th day of April every year.

(2) The local body shall submit its annual report in Form 1V to State P Control Board
or P Committee and the Secretary In-charge of the Department of Urban Development
of the concerned State or Union Territory in case of metropolitan city and to the
Director of Municipal Administration or Commissioner of Municipal Administration or
Officer In-charge of Urban local bodies in the state in case of all other local bodies of
state on or before the 30th day of June every year

(3) Each State Pollution Control Board or Pollution Control Committee as the case
may be, shall prepare and submit the consolidated annual report to the Central
Pollution Control Board and 213[Ministry of Housing and Urban Affairs] on the
implementation of these rules and action taken against non complying local body by
the 31st day of July of each year in Form V.

(4) The Central Pollution Control Board shall prepare a consolidated annual review
report on the status of implementation of these rules by local bodies in the country
and forward the same to the [Ministry of Housing and Urban Affairs] and Ministry of
Environment, Forest and Climate Change, along with its recommendations before the
31st day of August each year.

(5) The annual report shall be reviewed by the Ministry of Environment, Forest and
Climate Change during the meeting of Central Monitoring Committee.

25. Accident reporting.—In case of an accident at any solid waste processing or
treatment or disposal facility or landfill site, the Officer- in- charge of the facility shall
report to the local body in Form-VI and the local body shall review and issue
instructions if any, to the in- charge of the facility.

SCHEDULE 1
[See Rule 15(w), (zi), 16(1)(b)(e), 16(4)]
Specifications for Sanitary Landfills

A. Criteria for site selection.—(i) The department in the business allocation of land
assignment shall provide suitable site for setting up of the solid waste processing and
treatment facilities and notify such sites.

(ii) The sanitary landfill site shall be planned, designed and developed with proper
documentation of construction plan as well as a closure plan in a phased manner. In
case a new landfill facility is being established adjoining an existing landfill site, the
closure plan of existing landfill should form a part of the proposal of such new landfill.

(iii) The landfill sites shall be selected to make use of nearby wastes processing
facilities. Otherwise, wastes processing facility shall be planned as an integral part of
the landfill site.

(iv) Landfill sites shall be set up as per the guidelines of the 1Z[Ministry of Housing
and Urban Affairs], Government of India and Central Pollution Control Board.

(v) The existing landfill sites which are in use for more than five years shall be
improved in accordance with the specifications given in this Schedule.

(vi) The landfill site shall be large enough to last for at least 20-25 years and shall
develop ‘landfill cells’ in a phased manner to avoid water logging and misuse.

(vii) The landfill site shall be 100 meter away from river, 200 meter from a pond,
200 meter from Highways, Habitations, Public Parks and water supply wells and 20 km
away from Airports or Airbase. However in a special case, landfill site may be set-up
within a distance of 10 and 20 km away from the Airport/Airbase after obtaining no
objection certificate from the civil aviation authority/Air force as the case may be. The
Landfill site shall not be permitted within the flood plains as recorded for the last 100
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years, zone of coastal regulation, wetland, Critical habitat areas, sensitive eco-fragile
areas.

(viii) The sites for landfill and processing and disposal of solid waste shall be
incorporated in the Town Planning Department's land-use plans.

(ix) A buffer zone of no development shall be maintained around solid waste
processing and disposal facility, exceeding five tonnes per day of installed capacity.
This will be maintained within the total area of the solid waste processing and disposal
facility. The buffer zone shall be prescribed on case to case basis by the local body in
consultation with concerned State Pollution Control Board.

(xX) The biomedical waste shall be disposed of in accordance with the Bio-medical
Waste Management Rules, 2016, as amended from time to time . The hazardous waste
shall be managed in accordance with the Hazardous and Other Wastes (Management
and Transboundary Movement) Rules, 2016, as amended from time to time. The E-
waste shall be managed in accordance with the E-Waste (Management) Rules, 2016 as
amended from time to time.

(xi) Temporary storage facility for solid waste shall be established in each landfill
site to accommodate the waste in case of non- operation of waste processing and
during emergency or natural calamities.

B. Criteria for development of facilities at the sanitary landfills.—(i) Landfill site
shall be fenced or hedged and provided with proper gate to monitor incoming vehicles,
to prevent entry of unauthorised persons and stray animals.

(ii) The approach and/internal roads shall be concreted or paved so as to avoid
generation of dust particles due to vehicular movement and shall be so designed to
ensure free movement of vehicles and other machinery.

(iii) The landfill site shall have waste inspection facility to monitor waste brought in
for land filling h, office facility for record keeping and shelter for keeping equipment
and machinery including pollution monitoring equipment. The operator of the facility
shall maintain record of waste received, processed and disposed.

(iv) Provisions like weigh bridge to measure quantity of waste brought at landfill
site, fire protection equipment and other facilities as may be required shall be
provided.

(v)  Utilities such as drinking water and sanitary facilities (preferably
washing/bathing facilities for workers) and lighting arrangements for easy landfill
operations during night hours shall be provided.

(vi) Safety provisions including health inspections of workers at landfill sites shall
be carried out made.

(vii) Provisions for parking, cleaning, washing of transport vehicles carrying solid
waste shall be provided. The wastewater so generated shall be treated to meet the
prescribed standards.

C. Criteria for specifications for land filling operations and closure on completion of
land filling.—(i) Waste for land filling shall be compacted in thin layers using heavy
compactors to achieve high density of the waste. In high rainfall areas where heavy
compactors cannot be used, alternative measures shall be adopted.

(ii) Till the time waste processing facilities for composting or recycling or energy
recovery are set up, the waste shall be sent to the sanitary landfill. The landfill cell
shall be covered at the end of each working day with minimum 10 cm of soil, inert
debris or construction material.

(iii) Prior to the commencement of monsoon season, an intermediate cover of 40-65
cm thickness of soil shall be placed on the landfill with proper compaction and grading
to prevent infiltration during monsoon. Proper drainage shall be constructed to divert
run-off away from the active cell of the landfill.
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(iv) After completion of landfill, a final cover shall be designed to minimise
infiltration and erosion. The final cover shall meet the following specifications,
namely—

(a) The final cover shall have a barrier soil layer comprising of 60 cm of clay or
amended soil with permeability coefficient less than 1 < 107 cm/sec.

(b) On top of the barrier soil layer, there shall be a drainage layer of 15 cm.

(c) On top of the drainage layer, there shall be a vegetative layer of 45 cm to
support natural plant growth and to minimise erosion.

D. Criteria for pollution prevention.—In order to prevent pollution from landfill

operations, the following provisions shall be made, namely—

(i) The storm water drain shall be designed and constructed in such a way that the
surface runoff water is diverted from the land filling site and leachates from solid
waste locations do not get mixed with the surface runoff water. Provisions for
diversion of storm water discharge drains shall be made to minimise leachate
generation and prevent pollution of surface water and also for avoiding flooding
and creation of marshy conditions.

(ii) Non-permeable lining system at the base and walls of waste disposal area. For
landfill receiving residues of waste processing facilities or mixed waste or waste
having contamination of hazardous materials (such as aerosols, bleaches,
polishes, batteries, waste oils, paint products and pesticides) shall have liner of
composite barrier of 1.5 mm thick high density polyethylene (HDPE) geo-
membrane or geo-synthetic liners, or equivalent, overlying 90 cm of soil (clay or
amended soil) having permeability coefficient not greater than 1 x< 107 cm/sec.
The highest level of water table shall be at least two meter below the base of clay
or amended soil barrier layer provided at the bottom of landfills.

(iii) Provisions for management of leachates including its collection and treatment
shall be made. The treated leachate shall be recycled or utilized as permitted,
otherwise shall be released into the sewerage line, after meeting the standards
specified in Schedule Il. In no case, leachate shall be released into open
environment.

(iv) Arrangement shall be made to prevent leachate runoff from Ilandfill area
entering any drain, stream, river, lake or pond. In case of mixing of runoff water
with leachate or solid waste, the entire mixed water shall be treated by the
concern authority.

E. Criteria for water quality monitoring.—(i) Before establishing any landfill site,
baseline data of ground water quality in the area shall be collected and kept in record
for future reference. The ground water quality within 50 meter of the periphery of
landfill site shall be periodically monitored covering different seasons in a year that is,
summer, monsoon and post-monsoon period to ensure that the ground water is not
contaminated.

(ii) Usage of groundwater in and around landfill sites for any purpose (including
drinking and irrigation) shall be considered only after ensuring its quality. The
following specifications for drinking water quality shall apply for monitoring purpose,
namely—

Sl. No. Parameters IS 10500:2012, Edition 2.2 (2003-
09) Desirable limit (mg/1 except
for pH)

(@9 2 3
Arsenic 0.01
Cadmium 0.01
Chromium (as Cré+) 0.05
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Copper 0.05
Cyanide 0.05
Lead 0.05
Mercury 0.001
Nickel —
Nitrate as NO; 45.0
pH 6.5-8.5
Iron 0.3
Total hardness (as CaCOs) 300.0
Chlorides 250
Dissolved solids 500
Phenolic compounds (as C¢HsOH) 0.001
Zinc 5.0
Sulphate (as SO,4) 200

F. Criteria for ambient air quality monitoring.—(i) Landfill gas control system
including gas collection system shall be installed at landfill site to minimize odour,
prevent off-site migration of gases, to protect vegetation planted on the rehabilitated
landfill surface. For enhancing landfill gas recovery, use of geomembranes in cover
systems along with gas collection wells should be considered.

(ii) The concentration of methane gas generated at landfill site shall not exceed 25
per cent of the lower explosive limit (LEL).

(iii) The landfill gas from the collection facility at a landfill site shall be utilized for
either direct thermal applications or power generation, as per viability. Otherwise,
landfill gas shall be burnt (flared) and shall not be allowed to escape directly to the
atmosphere or for illegal tapping. Passive venting shall be allowed in case if its
utilisation or flaring is not possible.

(iv) Ambient air quality at the landfill site and at the vicinity shall be regularly
monitored. Ambient air quality shall meet the standards prescribed by the Central
Pollution Control Board for Industrial area.

G. Criteria for plantation at landfill Site.—A vegetative cover shall be provided over
the completed site in accordance with the following specifications, namely—

(a) Locally adopted non-edible perennial plants that are resistant to drought and

extreme temperatures shall be planted;

(b) The selection of plants should be of such variety that their roots do not
penetrate more than 30 cms. This condition shall apply till the landfill is
stabilized;

(c) Selected plants shall have ability to thrive on low-nutrient soil with minimum
nutrient addition;

(d) Plantation to be made in sufficient density to minimise soil erosion.

(e) Green belts shall be developed all around the boundary of the landfill in
consultation with State Pollution Control Boards or Pollution Control Committees.

H. Criteria for post-care of landfill site.—(1) The post-closure care of landfill site
shall be conducted for at least fifteen years and long term monitoring or care plan
shall consist of the following, namely—

(a) Maintaining the integrity and effectiveness of final cover, making repairs and
preventing run-on and run-off from eroding or otherwise damaging the final
cover;

(b) Monitoring leachate collection system in accordance with the requirement;

(c) Monitoring of ground water in and around landfill;
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(d) Maintaining and operating the landfill gas collection system to meet the

standards.

(2) Use of closed landfill sites after fifteen years of post-closure monitoring can be
considered for human settlement or otherwise only after ensuring that gaseous
emission and leachate quality analysis complies with the specified standards and the
soil stability is ensured.

I. Criteria for special provisions for hilly areas.—Cities and towns located on hills
shall have location-specific methods evolved for final disposal of solid waste by the
local body with the approval of the concerned State Pollution Control Board or the
Pollution Control Committee. The local body shall set up processing facilities for
utilisation of biodegradable organic waste. The non-biodegradable recyclable materials
shall be stored and sent for recycling periodically. The inert and non-biodegradable
waste shall be used for building roads or filling-up of appropriate areas on hills. In
case of constraints in finding adequate land in hilly areas, waste not suitable for road-
laying or filling up shall be disposed of in regional landfills in plain areas.

J. Closure and Rehabilitation of Old Dumps.—Solid waste dumps which have
reached their full capacity or those which will not receive additional waste after setting
up of new and properly designed landfills should be closed and rehabilitated by
examining the following options:

(i) Reduction of waste by bio mining and waste processing followed by placement of

residues in new landfills or capping as in (ii) below.

(ii) Capping with solid waste cover or solid waste cover enhanced with

geomembrane to enable collection and flaring/utilisation of greenhouse gases.

(iii) Capping as in (ii) above with additional measures (in alluvial and other coarse

grained soils) such as cut-off walls and extraction wells for pumping and treating
contaminated ground water.

(iv) Any other method suitable for reducing environmental impact to acceptable

level.
SCHEDULE 11
[See Rule 16(1), (b), (e), 16(4)]
Standards of Processing and Treatment of Solid Waste

A. Standards for composting.—The waste processing facilities shall include
composting as one of the technologies for processing of biodegradable waste. In order
to prevent pollution from compost plant, the following shall be complied with,
namely—

(a) The incoming organic waste at site shall be stored properly prior to further
processing. To the extent possible, the waste storage area should be covered. If,
such storage is done in an open area, it shall be provided with impermeable base
with facility for collection of leachate and surface water run-off into lined drains
leading to a leachate treatment and disposal facility;

(b) Necessary precaution shall be taken to minimise nuisance of odour, flies,
rodents, bird menace and fire hazard;

(c) In case of breakdown or maintenance of plant, waste intake shall be stopped
and arrangements be worked out for diversion of waste to the temporary
processing site or temporary landfill sites which will be again reprocessed when
plant is in order;

(d) Pre-process and post-process rejects shall be removed from the processing
facility on regular basis and shall not be allowed to pile at the site. Recyclables
shall be routed through appropriate vendors. The non-recyclable high calorific
fractions to be segregated and sent to waste to energy or for RDF production, co-
processing in cement plants or to thermal power plants. Only rejects from all
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processes shall be sent for sanitary landfill site(s).

(e) The window area shall be provided with impermeable base. Such a base shall be
made of concrete or compacted clay of 50 cm thick having permeability
coefficient less than 10-7 cm/sec. The base shall be provided with 1 to 2 per cent
slope and circled by lined drains for collection of leachate or surface run-off;

() Ambient air quality monitoring shall be regularly carried out. Odour nuisance at
down-wind direction on the boundary of processing plant shall also be checked

regularly.

(g9) Leachate shall be re-circulated in compost plant for moisture maintenance.
(h) The end product compost shall meet the standards prescribed under Fertilizer
Control Order notified from time to time.
(i) In order to ensure safe application of compost, the following specifications for
compost quality shall be met, namely—

Parameters Organic Compost (FCO Phosphate Rich Organic
2009) Manure (FCO 2013)
(E5) 2 3
Arsenic (Img/Kg) 10.00 10.00
Cadmium (mg/Kg) 5.00 5.00
Chromium (mg/Kg) 50.00 50.00
Copper (mg/Kg) 300.00 300.00
Lead (mg/Kg) 100.00 100.00
Mercury (mg/Kg) 0.15 0.15
Nickel (mg/Kg) 50.00 50.00
Zinc (mg/Kg) 1000.00 1000.00
C/N ratio <20 Less than 20:1
pH 6.5-7.5 (1:5 solution) maximum
6.7
Moisture, per cent by 15.0-25.0 25.0
weight, maximum
Bulk density (g/cm?3) <1.0 Less than 1.6
Total Organic Carbon, per 12.0 7.9
cent by weight, minimum
Total Nitrogen (as N), per 0.8 0.4
cent by weight, minimum
Total Phosphate (as P,0s) 0.4 10.4
per cent by weight,
minimum
Total Potassium (as K;0), 0.4 —
per cent by weight,
minimum
Colour Dark brown to black —
Odour Absence of foul Odour —
Particle size Minimum 90% material Minimum 90% material
should pass through 4.0 should pass through 4.0
mm IS sieve mm IS sieve
Conductivity (as dsm-1), 4.0 8.2
not more than

*Compost (final product) exceeding the above stated concentration limits shall not
be used for food crops. However, it may be utilized for purposes other than growing
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food crops.

B. Standards for treated leachates.—The disposal of treated leachates shall meet
the following standards, namely—

SlI. No Parameter Standards (Mode of Disposal)
Inland Public Land
surface sewers disposal
water

(E5) @ 3 @ (€)
1. Suspended solids, mg/1, max 100 600 200
2. Dissolved solids (inorganic) mg/1, 2100 2100 2100
max.
3. pH value 5.5t0 9.0 5.5 t0 9.0 5.5t0 9.0
4. Ammonical nitrogen (as N), mg/1, 50 50 —
max.
5. Total Kjeldahl nitrogen (as N), 100 — —
mg/1l, max.
6 Biochemical oxygen demand (3 days 30 350 100
at 27°C) max. (mg/1)
7. Chemical oxygen demand, mg/1, 250 — —
max.
8. Arsenic (as As), mg/1, max 0.2 0.2 0.2
9. Mercury (as Hg), mg/1, max 0.01 0.01 —
10. Lead (as Pb), mg/1, max 0.1 1.0 —
11. Cadmium (as Cd), mg/1, max 2.0 1.0 —
12. Total Chromium (as Cr), mg/1, max. 2.0 2.0 —
13. Copper (as Cu), mg/1, max. 3.0 3.0 —
14. Zinc (as Zn), mg/1, max. 5.0 15 —
15. Nickel (as Ni), mg/1, max 3.0 3.0 —
16. Cyanide (as CN), mg/1, max. 0.2 2.0 0.2
17. Chloride (as Cl), mg/1, max. 1000 1000 600
18. Fluoride (as F), mg/1, max 2.0 1.5 —
19. Phenolic compounds (as CgHsOH) 1.0 5.0 —
mg/1l, max.

Note: While discharging treated leachates into inland surface waters, quantity of
leachates being discharged and the quantity of dilution water available in the receiving
water body shall be given due consideration.

C. Standards for incineration: The Emission from incinerators /thermal technologies
in Solid Waste treatment/disposal facility shall meet the following standards, namely—

Parameter Emission standard

(€9 (&3] 3
Particulates 50 mg/Nm3 Standard refers to half hourly average value
HCI 50 mg/Nm?3 Standard refers to half hourly average value
SO, 200 mg/Nm3 | Standard refers to half hourly average value
CO 100 mg/Nm?3 | Standard refers to half hourly average value

50 mg/Nm?3 Standard refers to daily average value

Total Organic Carbon | 20 mg/Nm?3 Standard refers to half hourly average value
HF 4 mg/Nm3 Standard refers to half hourly average value
NOx (NO and NO,l 400 mg/Nm3 | Standard refers to half hourly average value
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expressed as NO, )
Total dioxins and| 0.1 ng| Standard refers to 6-8 hours sampling. Please
furans TEQ/Nm?3 refer guidelines for 17 concerned congeners
for toxic equivalence values to arrive at total
toxic equivalence.

Cd + Th + their] 0.05 mg/Nm3| Standard refers to sampling time anywhere

compounds between 30 minutes and 8 hours.
Hg and its| 0.05 mg/Nm?3| Standard refers to sampling time anywhere
compounds between 30 minutes and 8 hours.
Sb + As + Pb + Cr +| 0.5 mg/Nm?3 Standard refers to sampling time anywhere
Co + Cu + Mn + Ni + between 30 minutes and 8 hours.

V + their compounds
Note.—All values corrected to 11% oxygen on a dry basis.

Note:

(a) Suitably designed pollution control devices shall be installed or retrofitted with
the incinerator to achieve the above emission limits.

(b) Waste to be incinerated shall not be chemically treated with any chlorinated
disinfectants.

(c) Incineration of chlorinated plastics shall be phased out within two years.

(d) if the concentration of toxic metals in incineration ash exceeds the limits
specified in the Hazardous Waste (Management, Handling and Trans boundary
Movement) Rules, 2008, as amended from time to time, the ash shall be sent to
the hazardous waste treatment, storage and disposal facility.

(e) Only low sulphur fuel like LDO, LSHS, Diesel, bio-mass, coal, LNG, CNG, RDF
and bio-gas shall be used as fuel in the incinerator.

(f) The CO, concentration in tail gas shall not be more than 7%.

(g) All the facilities in twin chamber incinerators shall be designed to achieve a
minimum temperature of 950°C in secondary combustion chamber and with a
gas residence time in secondary combustion chamber not less than 2 (two)
seconds.

(h) Incineration plants shall be operated (combustion chambers) with such
temperature, retention time and turbulence, as to achieve total Organic Carbon
(TOC) content in the slag and bottom ash less than 3%, or the loss on ignition is
less than 5% of the dry weight.

(i) Odour from sites shall be managed as per guidelines of CPCB issued from time
to time.

FORM 1
[See Rule 15(y) 16(1)(c), 21(3)]
Application for obtaining authorisation under solid waste management rules for
processing/recycling/treatment and disposal of solid waste
To,
The Member Secretary,
State Pollution Control Board or Pollution Control Committee,

Sir,
I/We hereby apply for authorisation under the Solid Waste Management Rules,
2016 for processing, recycling, treatment and disposal of solid waste.

1. | Name of the local body/agency appointed by
them/operator of facility
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Correspondence address
Telephone No.
Fax No. e-mail:

Nodal Officer & designation (Officer authorised by the
local body or agency responsible for operation of
processing/treatment or disposal facility)

Authorisation required for setting up and operation of
the facility (Please tick mark)

waste processing
recycling
treatment
disposal at landfill

Attach copies of the Documents

Site clearance (local body)

Proof of Environmental Clearance

Consent for establishment

Agreement between municipal authority and operating
agency

Investment on the project and expected return

Processing/recycling/treatment of solid waste

(i) Total Quantity of waste to be processed per day
Quantity of waste to be recycled

Quantity of waste to be treated

Quantity of waste to be disposed into landfill

(ii) Utilisation programme for waste processed (Product
utilisation)

(iii) Methodology for disposal (attach details)

Quantity of leachate

Treatment technology for leachate

(iv) Measures to be taken for prevention and control of
environmental pollution

(v) Measures to be taken for safety of workers working
in the plant

(vi) Details on solid waste
processing/recycling/treatment/disposal facility (to be
attached)

Disposal of solid waste
Number of sites identified
Quantity of waste to be disposed per day

Details of methodology or criteria followed for site
selection (attach)

Details of existing site under operation
Methodology and operational details of landfilling
Measures taken to check environmental pollution

Any other information.

Date:
Place:

FORM 11
[See Rule 16(1)(e)]
Format for issue of authorisation
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File NO.: ..o,

Dated: .........ccoovviiiiiiiinns

Authorisation No. ..................

To

Ref: Your application number ..........cccccoovivi dte

The .................cccciieeeiiee... . State  Pollution Control Board/Pollution Control
Committee after examining the proposal hereby authorises ........................c...eeeo.. having
administrative office at TSR (o) set up and operate waste

processing/recycling/ treatment/disposal facility at ...............cc.ccoeoe i

The authorisation is hereby granted to operate the facility for processing, recycling,
treatment and disposal of solid waste.

The authorisation is subject to the terms and conditions stated below and such
conditions as may be otherwise specified in these rules and the standards laid down in
Schedules I and Il under these rules.

The ...............c.ovveee.....State Pollution Control Board/Pollution Control Committees of
the UT.................. may, at any time, revoke any of the conditions applicable under the
authorisation and shall communicate the same in writing.

Any violation of the provision of the Solid Waste Management Rules, 2016 will
attract the penal provision of the Environment (Protection) Act, 1986 (29 of 1986).

(Member Secretary)

State Pollution Control Board/Pollution Control Committee of the UT

(Signature and designation)
Date:
Place:

FORM 111
[See Rule 19(6), 24(1)]
Format of annual report to be submitted by the operator of facility to the local body

1.| Name of the City/Town and State

2. | Population

3. | Area in sqg. kilometers

4. | Name & Address of the local body
Telephone No.
Fax No.
E-mail:

5. | Name and address of operator of the
facility

6. | Name of officer in-charge of the
facility
Phone No:
Fax No:
E-mail:

7.| Number of households in the
city/town,
Number of non-residential premises
in the city
Number of election/ administrative
wards in the city/town

8. | Quantity of Solid waste
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Other device

Estimated Quantity of solid waste /tpd
generated in the local body area per
day in metric tones
Quantity of solid waste collected per /tpd
day
Per capita waste collected per day /gm/day
Quantity of solid waste processed /tpd
Quantity of solid waste disposed at /tpd
landfill

9. | Status of Solid Waste Management
(SWM) service
Segregation and storage of waste at
source
Whether solid waste is stored at Yes/No
source in domestic/commercial/
institutional bins If yes,
Percentage of households practice %
storage of waste at source in
domestic bins
Percentage of non-residential %
premises practice storage of waste at
source in commercial/ institutional
bins
Percentage of households dispose of %
throw solid waste on the streets
Percentage of non-residential %
premises dispose of throw solid waste
on the streets
Whether solid waste is stored at Yes/No
source in a segregated form
If yes, Percentage of premises %
segregating the waste at source
Door to Door Collection of solid waste
Whether door to door collection (D2D) Yes/No
of solid waste is being done in the
city/town
if yes
Number of wards covered in D2D
collection of waste
No. of households covered
No. of non-residential premises
including commercial establishments,
hotels, restaurants educational
institutions/offices etc covered
Percentage of residential and non- %
residential premises covered in door
to door collection through:
Motorized vehicle %
Containerized tricycle/handcart %
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If not, method of primary collection
adopted

Sweeping of streets

Length of roads, streets, lanes, bye- km
lanes in the city that need to be
cleaned
Frequency of street sweepings and| Frequency| Daily| Alter| Twice| Occasio
percentage of population covered - a -nally

nate| week

days

% of
population
covered

Tools used
Manual sweeping %
Mechanical sweeping %
Whether long handle broom used by Yes/No
sanitation workers
Whether each sanitation worker is Yes/No
given handcart/tricycle for collection
of waste
Whether handcart/tricycle is Yes/No
containerized
Whether the collection tool Yes/No

synchronizes with collection/waste
storage containers utilized

Secondary Waste Storage facilities

No. and type of waste storage depots
in the city/town

Open waste storage sites
Masonry bins

Cement concrete cylinder bins
Dhalao/covered rooms/space
Covered metal/plastic containers
Upto 1.1 m3 bins

2 to 5 m3 bins

Above 5m3 containers

Bin-less city

No. Capacity in m3

Bin/population ratio

Ward wise details of waste storage
depots (attach):

Ward No:

Area:

Population:

No. of bins placed

Total volume of bins placed

Total storage capacity of waste
storage facilities in cubic meters

Total waste actually stored at the
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waste storage depots daily

Give frequency of collection of waste
from the

Frequency No. of bins

depots

Daily

Number of bins cleared

Alternate day

Twice a week

Once a week

Occasionally

Whether storage depots have facility
for storage of segregated waste in
green, blue and black bins

Yes/ No

(if yes, add details)
No. of green bins:
No. of blue bins:
No. of black bins:

Whether lifting of solid waste from| (26) of Manual| %o
storage depots is manual or| Lifting of Solid
mechanical. Give percentage Waste
(%) of Mechanical| %o
lifting
If mechanical —specify the method| front-end loaders/Top loaders
used
Whether solid waste is lifted from| Yes/ No
door to door and transported to| (if yes, specify)
treatment plant directly in a No. Trips made
segregated form Waste| |\ oste
Transportation per day transported
Type and Number of vehicles used (pl P
tick or add)
Animal cart
Tractors

Non tipping Truck
Tipping Truck
Dumper Placers
Refuse collectors
Compactors
Others
JCB/loader

Frequency of transportation of waste

Frequency (%96) of waste transported
Daily

Alternate day

Twice a week

Once a week

Occasionally

Quantity of waste transported each /tpd
day

Percentage of total waste transported %
daily

Waste Treatment Technologies used

Whether solid waste is processed Yes/No
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If yes, Quantity of waste processed
daily

/tpd

Land(s) available with the local body
for waste processing (in Hectares)

Land currently utilized for waste
processing

Solid waste processing facilities in

operation

Solid waste processing facilities under
construction

Distance of processing facilities from
city/town boundary

Details of technologies adopted

Composting,

raw material processed
final product produced
sold

of residual waste landfilled

Qty.
Qty.
Qty.
Qty.

Vermi composting

raw material processed

Qty. final product produced

Qty. sold

Quantity of residual waste landfilled

Qty.

Bio-methanation

Qty. raw material processed

Qty. final product produced

Qty. sold

Quantity of residual waste landfilled

Refuse Derived Fuel

Qty. raw material processed
Qty. final product produced

Qty. sold Quantity of residual waste
landfilled

Waste to Energy technology Qty. raw material processed

such as incineration, gasification,| Qty. final product produced

pyrolysis or any other technology| Qty. sold Quantity of residual waste

(Give detail)

landfilled

Co-processing

Qty. raw material processed

Combustible waste supplied to

cement plant

Combustible waste supplied to solid
waste based power plants

Others

Qty.

Solid waste disposal facilities

No. of dumpsites sites available with
the local body

No. of sanitary landfill sites available
with the local body

Area of each such sites available for
waste disposal

Area of land currently used for waste
disposal
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Distance of dumpsite/landfill facility kms
from city/town

Distance from the nearest habitation kms
Distance from water body kms
Distance from state/national highway kms
Distance from Airport kms
Distance from important religious kms
places or historical monument

Whether it falls in flood prone area Yes/No
Whether it falls in earthquake fault Yes/No
line area

Quantity of waste landfilled each day tpd
Whether landfill site is fenced Yes/No
Whether Lighting facility is available Yes/No
on site

Whether Weigh bridge facility Yes/No
available

Vehicles and equipments used at
landfill (Specify)

Bulldozer, Compacters etc. available

Manpower deployed at landfill site

Yes/No (if yes, attach details)

Whether covering is done on daily| Yes/No
basis

If not, Frequency of covering the

waste deposited at the landfill

Cover material used

Whether adequate covering material| Yes/No

is available

41

Provisions for gas venting provided Yes/No, (if yes, attach technical data
sheet)
Provision for leachate collection Yes/No, (if yes, attach technical data
sheet)
10.| Whether an Action Plan has been| Yes/No
prepared for improving solid waste| (if Yes attach Action Plan details)
management practices in the city
11.| What separate provisions are made| Attach details on Proposals,
for: Steps taken,
Dairy related activities: Yes/No
Slaughter houses waste: Yes/No
C&D waste (construction debris): Yes/No
12.| Details of Post Closure Plan Attach Plan
13.| How many slums are identified and| Yes/No
whether these are provided with Solid| (if Yes, attach details)
Waste Management facilities:
14.| Give details of manpower deployed
for collection including street
sweeping, secondary storage,
transportation, processing and
disposal of waste
15.| Mention briefly, the difficulties being
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experienced by the local body in
complying with provisions of these
rules

Mention briefly, if any innovative idea|
is implemented to tackle a problem
related to solid waste, which could be
replicated by other local bodies.

Dated:
Place:

FORM 1V
[See Rules 15(za), 24(2)]

Signature of Operator

Format for annual report on solid waste management to be submitted by the local

body

42

Calendar Year: Date of submission of Report:
1. | Name of the City/Town and State
2. | Population
3. | Area in sq. kilometers
4. | Name & Address of local body
Telephone No.
Fax No.
E-mail:
5. | Name of officer in-charge dealing
with solid waste management
(SOLID WASTEM) Phone No:
Fax No:
E-mail:
6. | Number of households in the
city/town
Number of non-residential premises
in the city
Number of election/administrative
wards in the city/town
7. | Quantity of Solid waste (solid waste)
Estimated Quantity of solid waste /tpd
generated in the local body area per
day in metric tonnes
Quantity of solid waste collected per /tpd
day
Per capita waste collected per day /gm/day
Quantity of solid waste processed /tpd
Quantity of solid waste disposed at /tpd
dumpsite/landfill
8. | Status of Solid Waste Management
service
Segregation and storage of waste at
source
Whether Solid Waste is stored at Yes/No
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source in domestic/commercial/
institutional bins, If yes,

Percentage of households practice %
storage of waste at source in
domestic bins
Percentage of non-residential %
premises practice storage of waste
at source in
commercial/institutional bins
Percentage of households dispose or %
throw solid waste on the streets
Percentage of non-residential %
premises dispose of throw solid
waste on the streets
Whether solid waste is stored at Yes/No
source in a segregated form, If yes,
Percentage of premises segregating %
the waste at source
Door to Door Collection of solid
waste
Whether door to door collection Yes/No
(D2D) of solid waste is being done
in the city/town
if yes
Number of wards covered in D2D
collection of waste
No. of households covered
No. of non-residential premises
including commercial
establishments, hotels, restaurants
educational institutions/offices etc
covered
Percentage of residential and non-
residential premises covered in door
to door collection through:
Motorized vehicle %0
Containerized tricycle/handcart %
Other device %
If not, method of primary collection
adopted
Sweeping of streets
Length of roads, streets, lanes, bye- km
lanes in the city that need to be
cleaned
Frequency of street sweepings and| Frequency| Daily| Alter| Twice| Occasio
percentage of population covered -nate a -nally
days| week
% of
population
covered

43




The surest wayto legal research!

SCC Online Web Edition, © 2025 EBC Publishi?358
Page 35 Friday, March 28, 2025

Printed For: Ashish Kumar Singh, A & S Legal
SCC Online Web Edition: https://www.scconline.com
© 2025 EBC Publishing Pvt. Ltd., Lucknow.

Tools used

Manual sweeping

Mechanical sweeping

Whether long handle broom used by
sanitation workers

Whether each sanitation worker is
given handcart/tricycle for collection
of waste

Whether handcart/tricycle is
containerized
Whether the collection tool

synchronizes with collection/ waste
storage containers utilized

%
%
Yes/No

Yes/No

Yes/No

Yes/No

Secondary Waste Storage facilities

No. and type of waste storage
depots in the city/town

Open waste storage sites
Masonry bins

Cement concrete cylinder bins
Dhalao/covered rooms/space
Covered metal/plastic containers
Up to 1.1 m3 bins

2 to 5 m3 bins

Above 5m3 containers

Bin-less city

No. Capacity in m3

Bin/population ratio

Ward wise details of waste storage
depots (attach):

Ward No:

Area:

Population:

No. of bins placed

Total volume of bins placed

Total storage capacity of waste
storage facilities in cubic meters

Total waste actually stored at the
waste storage depots daily

Give frequency of collection of waste| Frequency No. of bins
from the depots
Number of bins cleared

Daily

Alternate day

Twice a week

Once a week

Occasionally

Whether storage depots have facility
for storage of segregated waste in
green, blue and black bins

44

Yes/ No

(if yes, add details)
No. of green bins:
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No. of blue bins:
No. of black bins:

Whether lifting of solid waste from
storage depots is manual or
mechanical. Give percentage

(%) of Manual Lifting of solid waste
(%) of Mechanical lifting

%0
%0

If mechanical —specify the method
used

front-end loaders/Top loaders

Whether solid waste is lifted from
door to door and transported to
treatment plant directly in a
segregated form

Yes/No
(if yes, specify)

Waste transportation per day
Type and Number of vehicles used

Animal cart
Tractors

Non tipping Truck
Tipping Truck
Dumper Placers
Refuse collectors
Compactors
Others
JCB/loader

No. Trips made waste
transported

Frequency of transportation of waste

Frequency (%0) of waste transported
Daily

Alternate day

Twice a week

Once a week

Occasionally

Quantity of waste transported each| /tpd
day

Percentage of total waste| %o
transported daily

Waste Treatment Technologies used

Whether solid waste is processed Yes/No
If yes, Quantity of waste processed| /tpd

daily

Whether treatment is done by local
body or through an agency

Land(s) available with the local body
for waste processing (in Hectares)

Land currently utilized for waste
processing

Solid waste processing facilities in
operation

Solid waste processing facilities
under construction

45




The surest wayto legal research!

SCC Online Web Edition, © 2025 EBC Publishi736l0
Page 37 Friday, March 28, 2025

Printed For: Ashish Kumar Singh, A & S Legal
SCC Online Web Edition: https://www.scconline.com
© 2025 EBC Publishing Pvt. Ltd., Lucknow.

Distance of processing facilities from
city/town boundary

Details of technologies adopted

Composting

Qty. raw material processed

Qty. final product produced

Qty. sold

Quantity of residual waste landfilled

Vermi composting

Qty. raw material processed

Qty. final product produced

Qty. sold

Quantity of residual waste landfilled

Bio-methanation

Qty. raw material processed

Qty. final product produced

Qty. sold

Quantity of residual waste landfilled

Refuse Derived Fuel

Qty. raw material processed

Qty. final product produced

Qty. sold

Quantity of residual waste landfilled

Waste to Energy technology

such as incineration, gasification,
pyrolysis or any other technology
(give detail)

Qty. raw material processed

Qty. final product produced

Qty. sold

Quantity of residual waste landfilled

Co-processing

Qty. raw material processed

Combustible
cement plant

waste supplied to

Combustible waste supplied to solid
waste based power plants

Others

Qty.

Solid waste disposal facilities

No. of dumpsites sites available with
the local body

No. of sanitary landfill sites available
with the local body

Area of each such sites available for
waste disposal

Area of land currently used for waste
disposal

Distance of dumpsite/landfill facility kms
from city/town

Distance from the nearest habitation kms
Distance from water body kms
Distance from state/national kms
highway

Distance from Airport kms
Distance from important religious kms
places or historical monument

Whether it falls in flood prone area Yes/No
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Whether it falls in earthquake fault Yes/No
line area

Quantity of waste landfilled each day tpd
Whether landfill site is fenced Yes/No
Whether Lighting facility is available Yes/No
on site

Whether Weigh bridge facility Yes/No
available

Vehicles and equipments used at
landfill (specify)

Bulldozer, Compacters etc. available

Manpower deployed at landfill site

Yes/No (if yes, attach details)

Whether covering is done on daily Yes/No
basis

If not, Frequency of covering the

waste deposited at the landfill

Cover material used

Whether adequate covering material Yes/No
is available

Provisions for gas venting provided Yes/No

(if yes, attach technical data sheet)

Provision for leachate collection

Yes/No (if yes, attach technical data
sheet)

Whether an Action Plan has been
prepared for improving solid waste
management practices in the city

Yes/No (if Yes attach Action Plan details)

10.

What separate provisions are made
for:

Dairy related activities:
Slaughter houses waste:
C&D waste (construction debris):

Attach details on Proposals,Steps taken,
Yes/No
Yes/No
Yes/No

11.

Details of Post Closure Plan

Attach Plan

12.

How many slums are identified and
whether these are provided with
Solid Waste Management facilities:

Yes/ No (if Yes, attach details)

13.

Give details of:

Local body's own manpower
deployed for collection including
street sweeping, secondary storage,
transportation, processing and
disposal of waste

14.

Give details of:

Contractor/concessionaire's
manpower deployed for
including street sweeping,
secondary storage, transportation,
processing and disposal of waste

collection

15.

Mention briefly, the difficulties being
experienced by the local body in
complying with provisions of these
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rules
16.| Mention briefly, if any innovative
idea is implemented to tackle a
problem related to solid waste,
which could be replicated by other
local bodies

Signature of CEO/Municipal Commissioner/ Executive Officer/Chief Officer

Date:
Place:
FORM V
[See Rule 24(3)]
Format of annual report to be submitted by the state pollution control board or
pollution control committee committees to the central pollution control board
PART A
To,
The Chairman
Central Pollution Control Board
Parivesh Bhawan, East Arjun Nagar
Delhi —110 032

1.| Name of the State/Union Territory

2.| Name & address of the State Pollution Control (sic
Board)

3. | Number of local bodies responsible for management of
solid waste in the State/Union Territory under these
rules

4.| No. of authorisation application received

5. A Summary Statement on progress made by local| : Please attach as
body in respect of solid waste management Annexure |

6.| A Summary Statement on progress made by local| : Please attach as
bodies in respect of waste collection, segregation, Annexure 11
transportation and disposal

7. A summary statement on progress made by local| : Please attach as
bodies in respect of implementation of Schedule 11 Annexure 111

Date: ......ccocceevvviens Chairman or the Member Secretary State

Place: .......c.coeeoiinnne Pollution Control Board/ Pollution Control

Committee
PART B

Towns/cities

Total number of towns/cities

Total number of ULBs

Number of Class | and class |l cities/towns
Authorisation status (names/number)
Number of applications received

Number of authorisations granted
Authorisations under scrutiny

Solid Waste Generation status

Solid waste generation in the state (TPD)
collected
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treated
landfilled
Compliance to Schedule | of SW Rules (Number/names of towns/capacity)
Good practices in cities/towns
House-to-house collection
Segregation
Storage
Covered transportation
Processing of SW (Number/names of towns/capacity)
Solid Waste processing facilities setup:

Sl. No. Composting Vermi-composting Biogas RDF/Pelletization

Processing facility operational:

Sl. No. Composting Vermi-composting Biogas RDF/Pelletization

Processing facility under installation/planned:

Sl. No. Composting Vermi-composting Biogas RDF/Pelletization

Waste-to-Energy Plants: (Number/names of towns/capacity)

Sl. No.| Plant Location| Status of operation Power generation Remarks
MW)

Disposal of solid waste (number/names of towns/capacity):

Landfill sites identified

Landfill constructed

Landfill under construction

Landfill in operation

Landfill exhausted

Landfilled capped

Solid Waste Dumpsites (number/names of towns/capacity):

Total number of existing dumpsites

Dumpsites reclaimed/capped

Dumpsites converted to sanitary landfill

Monitoring at Waste processing/Landfills sites

Sl. Name of Ambient | Groundwater| Leachate Compost VOCs

No. facilities air quality quality

1.

2.

3.

Status of Action Plan prepared by Municipalities
Total number of municipalities:
Number of Action Plan submitted:

FORM VI

[See Rule 25]

Accident Reporting

Date and time of accident

Sequence of events leading to accident
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The waste involved in accident 5

3
4.| Assessment of the effects of the accidents on human| :
health and the environment

5.| Emergency measures taken :
6.| Steps taken to alleviate the effects of accidents :
7.| Steps taken to prevent the recurrence of such an| :

accident
Date: ............... Signature: ................
Place: ............... Designation: ............

1. Ministry of Environment, Forest and Climate change, Noti. No. S.0. 1357(E), dated April 8, 2016, published in
the Gazette of India, Extra., Part II, Section 3(ii), dated 8th April, 2016, pp. 51-91, No. 861

2. Ins. by S.0. 1152(E), dt. 19-3-2020 (w.e.f. 19-3-2020).

3- Subs. for “Ministry of Urban Development” by S.0. 1152(E), dt. 19-3-2020 (w.e.f. 19-3-2020).
4 Subs. for “Ministry of Urban Development” by S.0. 1152(E), dt. 19-3-2020 (w.e.f. 19-3-2020).
5. Subs. for “Ministry of Urban Development” by S.0. 1152(E), dt. 19-3-2020 (w.e.f. 19-3-2020).
6. The word “and” omitted by S.0. 1152(E), dt. 19-3-2020 (w.e.f. 19-3-2020).

7. Ins. by S.0. 1152(E), dt. 19-3-2020 (w.e.f. 19-3-2020).

8 Ins. by S.0. 1152(E), dt. 19-3-2020 (w.e.f. 19-3-2020).

9 Subs. for “Ministry of Urban Development” by S.0. 1152(E), dt. 19-3-2020 (w.e.f. 19-3-2020).
10. Subs. for “Ministry of Urban Development” by S.0. 1152(E), dt. 19-3-2020 (w.e.f. 19-3-2020).
1 Ins. by S.0. 1152(E), dt. 19-3-2020 (w.e.f. 19-3-2020).

12. Subs. for “"Ministry of Urban Development” by S.O. 1152(E), dt. 19-3-2020 (w.e.f. 19-3-2020).
13. Subs. for “Ministry of Urban Development” by S.0. 1152(E), dt. 19-3-2020 (w.e.f. 19-3-2020).
14. Subs. for “Ministry of Urban Development” by S.0. 1152(E), dt. 19-3-2020 (w.e.f. 19-3-2020).
15. Subs. for “Ministry of Urban Development” by S.0. 1152(E), dt. 19-3-2020 (w.e.f. 19-3-2020).
16. Subs. for “Ministry of Urban Development” by S.0. 1152(E), dt. 19-3-2020 (w.e.f. 19-3-2020).

17. Subs. for “Ministry of Urban Development” by S.0. 1152(E), dt. 19-3-2020 (w.e.f. 19-3-2020).

Disclaimer: While every effort is made to avoid any mistake or omission, this casenote/ headnote/ judgment/ act/ rule/ regulation/ circular/
notification is being circulated on the condition and understanding that the publisher would not be liable in any manner by reason of any mistake
or omission or for any action taken or omitted to be taken or advice rendered or accepted on the basis of this casenote/ headnote/ judgment/ act/
rule/ regulation/ circular/ notification. All disputes will be subject exclusively to jurisdiction of courts, tribunals and forums at Lucknow only. The
authenticity of this text must be verified from the original source.
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765 ANNEXURE RS/2

ot |. S1.uA.- 33004/99 REGD. No. D. L.-33004/99

AT SO

Che Gazette of India

GT.50.-21.Te1.-31.-28012026-2696 20
CG-DL -E-28012026-269620

ETETIT
EXTRAORDINARY
AN [I—Evs 3—37-9Vs (ii)
PART II—Section 3—Sub-section (ii)

TR F TRTiT
PUBLISHED BY AUTHORITY

. 360] TS feweft, qaaTe, SHa 28, 2026/9T9 8, 1947
No. 360] NEW DELHI, WEDNESDAY, JANUARY 28, 2026/MAGHA 8, 1947

AT, a9 SR Ty qRadT dard

SIESREL
72 faeedl, 27 SWa, 2026

T3, 388(H).— 319 AT waga FTw, 2024 F &7 ATl ATSG=AT S AT 31 Aqfre
weaee fATw, 2016 F AfIwa FE , ARG AR F TAEL, a9 T AeAary TEad #HATAT FIT,
SfereE=AT Tt a1.#1.f9 5369 (31), A 9 fawaw, 2024 F T WL % TSI, STETLO 91 2, G2 3,
IwET (i) & wRTera it T ofF, e ToE warfad g i saraEr aver a9t srteat |, 3 AfereEar arer
TSI T TTAAT AT HT ITAY FAT AT T AR & 9718 o it srafsy g g & 9, it i
REICEE EIECRELUE D
3Y, IF ATAG=AT ATer TSI 6T Tiaat Saar &7 14 fawaw, 2024 Fr I9erse w71 &F T2 AT,
3T, ITF AATE F HIqT I TET ATHAAT 6 Fael § S9q7 I AT 3 GATAT 9T H5 1T TR GIRT
Ters w7 9 = B T g

550 G1/2026 (1)
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2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

A, AT FealT AR, TATALOT (F2eAT) AfSfaae, 1986 (1986 FT 29) FT &=T 3, 6 ¥ 25 FRT Ta
QTR T T FTd g i 316 ST Farerd 72w, 2016 FT 39 a1 % f&ara SAfawia wed gu, e v&
STEAT | T AT AT & AT HTA &7 AT AT AT &, 319 AT & Taed & foru [eferted == aqmr
g, TITa-

A 1

1. TTErT AT 3T I- (1) =9 H=H1 &1 "fered 9 319 sraferg wyeree F=e 2026 2;

(2) 7 01 379 2026 & YT il

2. AT gT- 7 T were ergdt R o |rer-are greier s A a7 oft A0 g6, e 39 stferee
& 3 3l e ATt Tt "eerd wfvafora €, =g F g g et i wetea g [ e A oe-
st e &, o sifemgfa o sfegfa senfe & ar zeafe; @y srfds S, 5 O,
AT Yo o TA=ror arer & s Yore ©29F, Y9 & 3T ¥ad & & e i g gftafed §; ga1s o1g;
T, e 3T qeqe S o[oF qeqq aiFaferd g, T Yaee,; | & [sh gfaee; o7 & F6
LRI F TS, ATIEA, afia i Ufagrias ggaa & ©oe o a4t qff arfers (@ = s, safera
77 [Tt e e a8 i @ €), Sl To® =9y, 9N, artortsasd o R ot sy f7-smaiT
S AT ITTEH I AN 2V

T8 R sfrenfir sraforg, e sraferg, grivees @A, sia T srafere, S-smiorg, st s

e YRATerdt sraforg it qaTfate 921 FLaT €, S TATEr (S2e0r) AT, 1986 F 7t STy WU SreT
Rt 3 erefie e €

3. TRt~ (1) = Rt &, ST a3 "9 T srerem srufera 7 2r,-

(F)  "ATASHAT FEOENRLO H AT T C=re=ar #§ Staw g5 F1 geq Sahrg f@Aeed saatod
EIERERIECRIERIIE IR PRk

@) " Efdse” F FW A7 AETAT FEA F GAT AT AT F FHAT FT FHETS F T9AT AT FEA
FATATE AT FE ATTAL TTH S T3, AT A1

(M "SETgSHEt ST § SRS & AT § S A TIT T GEH Aqhi T faeed stqatord firs wa
BIERIEIE R

(@) “aTreE | =9 At % orefie, gty sEtea T yguer e a1 ar yguer A afEt
g, Freft gieraT % S=rars 37 gy T STEETer 1 iy F TEeRr i Aae & forw saerht
Toreft ster srfeReor 1 & T2 st St 2

(F) "SfEew € FAUHET AIMAY” F VHT A Fwrai=h qardy Aid g S gem stial g aveaw
foere mfereror & fAetea o ST o 2;
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[STT II—@vE 3(ii)] HTL T LSTA - STETETIT 3

@) SRw S & o whrar gt g SeE e 8 9w S99 w7 Scred #9 F o
GEASET TRAT gTRT FTa i TaTel T USTEHT sTTeed #f AIRgrd 9977 €,

(@) “Fie @ T FE = A7 Fa«T AT g S Bl ToedEa st de F aefim wr arforSas
s a2

()  “wegadt aREA” ¥ ST AUTAY YEERT SiY e gl F e S| W@ S arar 87
st g, et worfua erwar 9= e wiafed & ofere g1 v a6 S & 3aY hu 9 a7er arhTe $iie
FrameRaTat % forw Atasts frgia Fdrer sguor =T S T &waT ST Iguer 917 F e uw AT
T STTUST TR TATa<oT U2 W1 7 +qAa9 33T ST 7o 3% 96T ST 0 319 TIIE TH e oY Aaem
i & o safed T & % Wia< a=17 T ST,

(=) “ATY AT % sqferee RF Ar TEwreAt S At AeEEt § F #9 F 79 UE 7 W F 2 (i)
20,000 =T Hie¥ a1 I AT&H S=her AT Waw; 47 (i) TfataT 40,000 e arir it @, 3v (i) vt
100 FFARIT 3T sTafare Ieqres afeafad 8, sraid:-

Tt SoareT, e At g sfanfRa waw aftafem &

3|

(i) e T F AT AT SURH, ST 9T 6 [aqnT 97 IR,
(i) =T e,

(i) "feer T 3w A7 At FafA,
(

(

iv) T, FiersT, fEeataeas, o et SeT S
V)  HTHETHE €09 A7 39 SE &1
g, Friortasd ITATEdT oreH ateaferd @
) ¥, a9 e AT BT, S, qeaaated arteredsd eI,
ii) SRR SRt ST St &
i) e, Aol e,
iv)  @ree,
V) STEqTe, AT 2,
vi)  BEEME,
vii)  FW ST FETETHT IR, AT 3 i F for “AfRaiatgd ar ae
viii)  wfeaw, T afew
iX)  HTHETES i, Fed e gid, A TSI,
VR EEICRI I
Xi) TR %, THFAT Hew, TI9HT &,
xii) e T
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4 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

@) i & T M, SEreET e, s st e arsatarT grer srae stfgrawTar arer e
H =4 Tt & At A w1 gagrss a9 & o, srtegfea e gt st g;

(@)  "SFRIET AR H TG 6 HEISTeeT Ud ST S<h 1T AT TCATIOT Tl & ST &
() STt AU F wAiiEed, FCS AN AR FHT FARMIGT aRil F 4 SEae a7-
SAATFAN, A-qA=e0id, A0 39Sy, 4% qREwewT 2@ aufae afvm g S|sr 1500
TRt/ et & =IAaw FeA It w1 2,

(F)  “FEAEEHO” F ST TGTH FT ST ST Fil sfqdford we arett At st s 2;
() SRS H AT FA(H AT HH ATHAT & ST IS FaAT FIA & [0 AT HAT F&TAT TR 6 org
A o forw arRft =T o ' e i SieEr wear g ar w7 g

(M) OE-TEERU” TTHAE EiAS SHTEAT ST S ShhATe Sared Sl H Sfaeariod FwT 4T
37 ATIAAT T T F o oI Fodt rnfY o &9 F 77 FoA1 6 &1 6 =9 7 1500 vt/
q 7fers FATIRE qo are A7-S0F ATHAVT T AT-qA=HT 316 AT FT ITINT AT 2,

@ e TSRO F ST TR A TS/ AT STTETAT STATrY o THEHT0T i TSy Fe %
fore feradt g2 ierarstt it ©ImIET o ScaTed & A1 & Maea TH= o/ SHesmao TR FTHRET 6 i
FEAT ST & ATCR TEEheor A7 fAeamor % forw sraferg &1 =gaaw afiEg & 1g;

() "R & e, aaer s, aRaeft arg  HEuer T q9pet a7 aferdt % SEy A E & o
FgAT 1 § 77 AR i o= THe6or % Iueia dEfirse 319 oy siw AftwT 7ot #1 T2 Fawe 3w
TG ATl il & T FTAH FAT LT =TT AT S5, Tl oA, Traeft arg  SguT ¥ SAa<i a7
TS % ATHGOT T TIHT ST o, AT &,

(F)  “GI-GICEHAG & =T, THEI, AT A TATAAT, FIATAAT, HEARTT AT T 37 T e aEw
% BT T ST 319 AA(AE FT HUL FeAT A oo oTefi Fhft smame s, agafser saea ot
AUTEHE, TS AETENE, ATMSTF IT HEIAWT TRET AT TREAT H T9497 X AT gaa 9 [fde s & g
qfrg =T Hg FeAr off st 2 ;

(&) "TOF AAMRAE” F Sra-fAeiwr srafarg i wareET sraforg, ey e sraferg & serar s
AT 3T THH TAAFUT TN T AT-[AAHINT ATTAE AT 2,

([) S T ST wEresmE i qer & frgiat #1 ared e EET s safre F e &
forT et T g STT i A i St

(T)  “glEeT & UET FrE T oAt 8 e S sty yeee TR srata g, A9, $eTem,
TGO, THHHT, THEHLUT, ITATE AT L& Heqreor foham Smar g;

(F)  “SEAT & = At sie/ar su-fafeet % feer % sures 7 #w a7 3u-fafaet % st srafors
SR AT SIS THERTT % TATAHT Y FEAT FAemsh 9% AT T4T AT AT T g

@ I H T [ ¥ suTag v af i §;
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[ATT [I—=E 3(ii)] ST T TSI © STATET 5

(W)  “gEER | ST AAfArSt T GaTe, TAFI, ATHAT T (AT, TGO, AT AT, FTEAT, TET T,
T, TS, IATS, TTag, THewor 37 fAeareor & gaferg asft framrea sifesm 8

(M) “ATETHY AT & TTHT, IATHI, ATATATT G141, TEF 6 T &A1 oAfS F (et arerr wrer-smeama
satorg, e =T oY AFHST F ThS, YA, Bers, ATETU, Sg@at, AHel & e, T AT gq I 377
T T Fers areatora g, S e srafere 3 forw &R g worreht & st 72t fram st aswar g, sifvsa

&
(@F)  “RfSwa” F UE srafrs ST § S S srTee T, [EFRuiT A7 3T A6l & ST Tt i THS AT
gt Arferat T Tt T2 o ofiw e ot g

(TE)  “AEHHL” F UF UHT TOHIT AT g S AAfre qert v IF ATIHE 9T FHT w7 ¥ fFafeq
Y % forw 31 srafare v ATt A strafed w8

(M) “SRTIETIE AT TUTER F Aefe =AY, W UF A7 suferse ATy qitaferd § S EEwei
AT % HUE0, T, "ars, A o @die | sfaafed €

(@) “RerRas” & TAT 59 AT g ST 3 S ferE A7 o=y "reaw & fEar § oY 399 § qe T gs AT
Aafa armft #1 O g5

(@) ‘v e 7 af a2 A F e F o s S e SgiReae sedres, [w
(=) |l i gieven” & v g srfesa 8, et e sufarg s awrart sfarg % semar o

Ftre it T [ 77 T e g srteea G gare g seumht = & S T S asar
g TR ST TTHeT TATReH & qTI-HTT FAEead Teed Higd Uani=d ATAY Fl T FH 3T Fied

1 giogr e 9% i smfae 5 A gt & @=EwiE o d-qF=wei aeqet &1 arfesd
TAAHIRATSAT AT AT THERLTRATS I SATATATL (AT ST &,

(@=)  “efEaw e T srafrs” & g vE sratre stene g e gem S g aweay s
IR # 0T A 6T ST 96T 8,

(@IST) gl FT =TS | UH oAt A7 AR SAfed 8, ST UE 31 o ferg F ygEad  forw et giver
T FATHT § AT S=ATTord F:2aT 8, FSrerrerefie st e shw s e g g 1 s sffqea o
srferaeor oY 2;

(TA)  “YTATHE UG & TAFFT ST AT AT ITF ITATET  &Iq  UHRid w2, /ed =77, e,
TEATH, ST ATIOTST FTAST IT J2RT AT AR &7 Fied e 177 IL-SMEaig ahEe a1 2= A
g fAfde et Pfde dwgor &g & oo e &g =1 G wamiaer woe ar =6 w2 % o=
TITHT T of ST AT 8,

() “TEERO"  FIE AR TORAT FSeh g7 218 A9frg i TS990, [Eaihd 97 90 ScTal §
afafdea s = T % forw gerfora et afene g
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6 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

(T2)  “QAAFI” F TAFHT ST SIS FT 79 A 90 9219 A7 I T 97 q=1ed AT I8 AT 90
ITITET T ITATET A o [oIT Fodt GTHAT 6 & H qiatdd we it iwar afsa g, e qa 3aaa &
THET {37 ST T AT AR AT ST o,

(T2) “qAEEE” ¥ S AEEE 9699 ST e aH=ar Sl g1 € § a8t SH e u% Rt
SATETE T T ATTOTSTR Wawt 7 TAAATT AT 2

(T=)  "SOAE A A" F S ATAT S TATEe, FTCS, Tl AT FA (I ATTAL, FALAHT T
H 9= 219 AT FT GETHT FALA, ST 16207 ST HoAAT G A1 T AT 6 FT H IcAT(RT AT AT
TATS T | ST 8 AT &

(FT)  “Srafr I AfA” T v ITH T VT S sraferg yeewvor giaesh, S w4 srfafa
THERTOT % forT IUeh AET 8, | 9Te STafry si7 s oft srfersa 2;

(TU)  “EETESEHT A AU & AATAY ST AUFAT F Sfaw sfw qrferg Meamor i e, aaer S $iiw
AT AT €A, TAT & I=T gU FETdhiahe, e, A TREEe, T Ta, Tl @a, qrerehsiial AT Feaahi,
NARTSE T IcES, Tqd T TEIUHTLT T TTa0T STTRATAT 37T STI¥ET o TFUT F TTa eATH T IUTA
afgd wafeaa giaer & s 7w [Aftwr sroforse s 2;

(FF)  "TATESERT AT & TANT 3T 70 ST, TATESAF T AT AR, ST, ST, T 9 9fie
T IS o= qUET AT F et a7 sraforse i g;

(TF)  “TATEHFL ST H STAUL, TATELTFT AT IT AT, SFIIH, FSH, T (Maefied & e a7
IS AT &,

(F3) A" & = Rt F 3T AT A g

(Fer)  “SiYoT WO | wEEROr A7 fAEarer gieT v srafery F o afvaga F forw wiror dereer ff2uy A
AT AT Gt I1 A=l 9 @S0 F TLATT ST AT AT e Hguh A9 &

(FF)  “QAFIOT F 3 AICAL F A0 Toeah] A7q Sitash WMo e S| FU fiw grema
TEARTEINT AL, FATEATL ATAL 3T X FH0T T FETHIHE ATAY, I THHFHT 47 Feas
rfore wfeaforg €61 Fears ST 7o Jerw Ao 8

(TT)  “HET IRV T A, AAaed, e, e, a2, o At e St s STt J4r &=
T AT ATTrRT TSI 2

(TF) B AT {216 AT AF-3T = TATAY AT g 32 28k 7efir wamehv wrferspeor s fAarm 2
o Sfeafiaa o= HeaTell & oTefi & § T TATEsAqTT AL, ATV TTTAE, FHEIRIT AL, I
ST AT Afarg 3T o= ¥ SaATH T iy, A T qre, gag! Aot § [t 7 A g fr g
FarfercaT srafere si S-srafere, et smfere, Year-afe srafere «f stfvva €
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[ATT [I—=E 3(ii)] ST T TSI © AT 7

(Ta)  “Fers wAT T A aafirs & EEEErT s i - A A et o yaw oy
T, TS, TATIEEH, T, H AT Hl TTAHOT AT THERTOT AT HEAT0r glagr § o FAT T199d &
(T) “TT T@ATH AT | Wk U U< o TH, FHleATe0F 6 o T Hea< IT qraet, HURUSA IT Tod, ST
ATTE, THFAITI &1 Fehl AT, 22 gU TTT AHTHIET, AT dedl, TEAHTA =l To/aahTT AT o7 [ &Y
Zftra afgat, a7 e sguor FF=ror a1 gRT FHT-AHT 9% A T 9T AT wE 9e T saforg srfen
z;

() “Rafsenr & Safasisor suferg i1 St sroees it warft #§ afafda s afa g s.f a8
TReATa AT STty {e ITU AT FLAT ¢ 3T FHIY W, FaT IE A7 ¥ Ja7 7= & oy Sugh
&

(T T g A= L 7 T (7T FHareer siw ) sferfaaw, 1974 (1974 #716) Fr a4 F
Fefter wfed o7 g e A8 SO g Sl TH w9 TS o % Hag § ygur g afafq of
afeafed g;

(T7eR) “wrt R & et oY, @, are o, Seerwer, | S A BT s v e A el o A,

ToretT sTeamlt MTT S3aT | AT S F S THEHCATE T SHAT 1 <1+ START T Fegel, AT, a7a
HE AT ATIOMST S TE & [AFT FLed AT Ivg, U S F THL T % AT FT H a0 A 1<h STIIT &
Srah srefTe SEraTeT, TeTe, STeaTehy TT UH g FHT qa=riT a2 S e a1 fafafase &= § g1 9o

&, 9T 8 3% "ATT oo arsal T 39 ATHL0E T WaT SAl¥ T TaT 1 312 qaqhe THAT STTUAT;
() “FefivT " & T [T /STesreon 37 TsT TEhTT AT §F T &7 TATHT FIT ITiarha et
TS ATHHTOT T AT T9 7 q99T G ATHIT g, ST 31 AT THERI0T iaeT & ATl AT TATAT
a1 IR 77 B Sfere F Frearer ¥ R s were £

() “SIACT T H HIUG ST T STH AT ATH T2 bl GIoTd AT S AT TEHERLIT 37 AT FHeqreor
AT AT =TT I AT AT F ST AT H THRag T &,

(=) “qfREgs” ¥ 31 JUTAY, AT 9 ITATRT 2T, SHIAF T q ITATRT g1 AT ATTATA 2, Uk T4 &
AL T & TFa0 €9 § I I O § f&fore w7 & sfafRa siv sr=erfaq aRags ot s+
A, TET-ATTAL T T TAT T A 6 (T g T80T 5

(=) “Su=TC T FRft srafore 3 wifass, wremafae a1 St srerort a1 guea § wuiacr £ gtz 13,
Fehet1oh AT TR srfersa & foresr Soeh st s ferfaermees srwar &t % #3ar 8;

(T “STAFAT FHE” T 216 AITAY AW, TR, TEHEHL ST (A=A FAT0 I9ereer FI0 T et A7
Ao ST AT AT FA F AT TR T T FerT gy stfata S st g;

(T “HA FFAES” T FqAl FT TAN FLJ g0 FFIee § qaafad s i Sa-fAsfiar st s 2;
(TT) “STq TR TEA” | I TATCAT TATIATA T gascd SAh AT ATHIT 6 THg, TAH ATATEHT TRET T
7 raTEf wroATd oY 2, S S Sraferg Seue #d €, AT B ST Tee erefie wmivafoa
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8 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

(=) “STATAY it FHIGAT T AT TTATHHAT FH AT § oo e 3 eraferg #1 yerew e,
FETd, I: START, TA=H0T, AN 377 Aeamor o2 ao 3 T Sen =iy, S [amor @ qattas
STATHERAT Y -9 | FHEqmeor T =Aa| ad=ar #7 fSFeq grm;

(TST) “SATAE FAA ATAT” F AT A<k AT ARRAT F THE ATHIT g ST AU ITIEA % H0aq F 7 T
Y qA=ROT AT ST (AT % UG ST AT &F TAAHET DT IAhT ST Afrd Fee % forw =ier 4
I FeAATAAT & AW & T & forg aal, F2aml, THew e srafere Aeareor giaegrs & st
T I3 H =TT w7 F o9 g0 E;

(TFE) "AATAE F FHSAT" F FSAT ICTEA & T 319 AL T ITART, B Ieamaq F o el (e
STTRAT) % WTEAH & SOHT ITTEA % {oIT 1] T F 37 FART A9 -amIRdead i T-qF=#07 T
STETT % SUINT o ATEAH | Hg-THER0T AT HHI1Sd AR, a0 G d TTHiae I qigd araRe (H799) %
IcqTed % oI e ar=e (STRaaed) % o o srafore & arnfeusae stor &1 3w srfena €
Y zaH Aivatera g, S8 37 a1 ey STTRT % o7 7 IRk STHYET T ITANT Fiah fawret § qafatda
ST /AT £

(TFS) "ag SAATAS” 7 Sifareh raforg Srad e F7 AIfrg, =1 Aafrg, Hosi afarg, T AL, Tl F7
Sfre, FAT T TN ¥ THY T FT 777 AATAT FEATIT g, AT 21

(2) =EH Tk o1 oreat fiY U=t T o qivarfod q2t T AT §, 9Req S qEtaer (Fwen) st
1986, ST (gu VT forameor ua fAz=ror) srferfa=rr, 1974 T ary (gt fRameer ue =) srferfaer, 1981
H oo ersat o sty 1 a2t oo SR S "eterd srferfaat § 2

4. 3 AGTAT TG~ ST TTTAFRTRAT FIT FIA-TT &AATAFT H S19 AN TFeT H 7 arai &
TATT-ATT ST AT(AL STH OF AT(AL, TAT AL, AT ITGAT AT, FAEAFT AT(AL, TRETAT

I T TATAOT & F JRAZFT ST & TS, 9T &1 T sy yaee o fFemme a1 G
AT FIOT TIAT T ITATT AT TN

AT 2

B AT T gqTae i &1 § R SR & v&ew
5. ATTAT ITq~THATSAl  FdeT (1) TAF TIFAT Ieq=Tehe -

F. ST AL | I ATl TATALT STGUIT T el AT FHF FIA o6 AT STIATHT;

g, THIA-HHT T AT TIEHTRAT FTRT R0 10 [Haer 1 SATe=aT o SAqH1E 39 T ST AT 1972
TN AT TAF-TAF ATATAT AT A& AT, [OF ATIAY, TATEAFT ATIAL 3T FAT T@arer afdrg 7
TIF-TF F3eh T Tad FLAT, TAT JIFFA ATIAL T TEHT ATIAL TAT ATA] AT ATIAT FAGFHATHAT T
GIEEI

. ST T T FETeET e S ST, eE] 9T e w39 IRl & WHtaret 1 #Jie
Hrfert ST TaT 60 T0 ey § 77 FT=1 [ert a1 TrfasRont & fREerame Sueh e qraft # fferd
] F AYST 3T IH F AT/ Aoforg a7 =9 Tgarer sraferg = forw s Rt ¥ oo wareas
srafere fosy & form a & =T,
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[STT II—@vE 3(ii)] HTL T ST - STETE T 9

. Tt Ua fered aferg 7, St W I BT, o0 URET § QA &7 § WS el a9 Siaior
wa fareas safore yaee Faw, 2016 F ST 38T Aeqmer 3,

&3 O TRET T S0 & ITU FT AT AT ITTT AT FT 97 THEL H JIF €T H HSTRT Fe
Y FHT-THT 9T T A arfasrriat & Ager & a9 Aearor 3,

. Tl ATCT AT I8 FIT IcA+T FTTACE &I T b, ATATU T T gf TS, TAT T &F ATAT AT
STATLTT | e,

T UCAE A= fAndT A AT FAFATT F I 3T FITAY S GT8 JIfAre, Reqsea wre, 7,
e, YTox, ATEe % @1, F=T gU ATSd, Aiesdl, ® e & ST & o7 ST dHhedd T@AT gl 377
TR T T T e gy srfergf=a safarg ST 2T a7 FHed a7 arga § STHT FLAT R,

. FYTIAT Icq=Terd | UHT ITTTFAT FIH T HETT F30 ST STE AN T4+ F forw sy [t &
sufatert # Aty o so;

3. IIF STE AATAL FTATT AT AT, AT AL, AT T@ATT AL 37 LT srafarg &
AT 3 forT SUaeh e T, T STafre & wrfdrepd sraferg surgahatst ar s e gren st
AT T ATEAT F HTEAH T T

. TS AR A & § FF § FF q 14 H14 [@a9 Tgo w17 [ a1 gi=ra B foar Bt off G-
AT AT AT I T |T SFTRATH (e T IS SATATSIT AT THG AT Al BT, TAT VAT S T<h
T UH SIS T SATATSTH Tg FATEIT FHT {36 AT FT &G IT TAFHIT 21 74T IIF Fohw 70 srafare =iy
AT [T T ATHIRT STATrT A ATl &l AT ATHFHLIT /T F1T F&3AT [0 Ieqe {aferg &r Heqror
== et & arefiw fAfRa Ofa & frar srowm

z. St Frfercar srafere sweem =, 2016 % 7efi= o arer st erfereaT sraferg v S sraforg & =
a9 7 F, T S TgATT S AT At wearee Faw, 2016 F FfiT ATt F =7 H g
(2) T | =4 Aot 3 srfeg = g & arig & U a9 F {iav 5,000 T § sfer aerner arer weit
greet, Y, Fardy semor, aTee T 37T A2 R qEr a9 qe e Fwe F wry anfiert § =1
Rt & fafEa S= T &T 9% A9 T Qg AT I, THF-I0F G § JUE-70%
frs F SUgw ft giALT TaH T, [HAFRT ART TR AT ATAFT AITAT IS ATAT AT TTCFT
TAAFRITRATSAT 0 FUT| TT-SAHHU SATAT HT AATHAT TRHAT o Hq< GTE AT SAA-HTAFLTT & qTeqq &

TETIE, STATRE i Froerar sroem srafereg srafers s et e gr REfer srafers dugsatet ar
FTrsReoT 7 |0 =T Srom

6. T I TR & Fide.- TAF T ATAY ST,

(F) FRIHd SAAATSH T & ATLAW F Haterd T FFT F 91T gF A7 Toedrha Fr| T rwor
THTOTTS § TRredisheor & fAfemm a= w2+ % forg sraegs orqt & fAf<e e strowm oot & S
& TE AT 37 e 7 Afde aat #§ wre ot afteds e e g G s,

(F) 5 SATTAY, TATESTHT AT, TAIT T@ATA STITAY T THAT FIA TAT AT 77 AT 376 FIRT
TTTErsha SATSRTOT 0 Ha o o7 9T SqaeT F;
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(3T) S ZIRT ITT (1ol SAATAY /AT AWTATAT (AL (TT AW BT) FT @TE AT FIATHAAHROT AT TRt
ErD) STRITRIRT & ATeaw F faeaisd OfF § U F3 oiT Sarierd w3 & o srasas sqaer
T ;

(1) T T o1 AT AT F ATHA |, I G ST TYT el STIFAT T THEHRT AT T
T T & =ar i IETATHT AT THERI ALTe Aed fSeheaiehd el STaTrg il TATIAT ST T=TaT
F| T T AT STafre A= % 7T |, ST [Asheaiahd el SIS TEHERTIT 61 TATAAT 3T TATAT e

H g9 21 8, Sve v e F g et s UH O srafry SR v 39 g Sore St e
FUTAY F FET Aol AqTAY F TE6eR0r & forg Fafeq v e § Feaia o safae s
IR THTOTIT STH FIAT R,

(=) FareaTia oF1e SAaerg IeaTas artaed &l T HAT, 5|H (i) et sTaferg & wHehar i (i) Twa Ooh
FTre, AT AT AUTAY ST FATEAFHT AT FT TATALT * AqHA TaeT AT FLAT qriae gl
HAETHA T gl 1 AT X TASA U Taogal [AART 6 9T TIHeT F Ha T T {307 91 gy
T T I T AT F AT 9¥ AT AT IATEF T IO THY 39 J9Y F forw ATt
IV T IeqTEH I T T,

(F) 5 AT, FA9rT AT STy, Ty AITrg oii¥ et srafery, 7t ey sraferg F7 e o0
Sfers IeATaF FIT AR AT AT B AT, F HUG ST qagd gy qAtawer i 3 7 Ifd yau w5 F
forT sy e & faearfia ok srafore Soames STiEed THTOT 95 AT AT ST AT F AT THER0r
3T 3= & forw afiera srafore e it & S,

(@) == et % srefie srffams el 7w aret Gl s zare % |y A9 T8 w7,

(37) FareaTia o A9Tere ITaTed SAIETad & g9 §, SrEH 394 FT I+ T T S19 a1 %
forw fareaTia o STaforg ST STaTiAe THITS ST FAT €T fefard g, FiFa diqarsd 9ed av
TAF a9 30 7 aF AT e weqa F| arfies Reed smr f wfmar & oo s fert £ aeqa o
ST aTies e wareir Mk i JadTee 9% | SR | a1ite A 9% Surs FIT ST,

(=T) AT THERTT o FTT ST TN ST ATTNT T TELFa rafore seeraorshatat 1 oo, S
FUTAY FUgHAT/ FAT AT AT FEL qe7 AT Fereiipa Tafery Toeheor qiaemsi & A § Ramaumsr
aftafoT €,

(2) AT 3 ST I FIRT ITAS S AN T TIA ATF FLATOIN JAT IH GETUHA, TAT AT THT2AT 6
e §, = It 3 qefi Sueet F dqurerT & IHHT ST AT ST FLATO;

(3) & GRTHET F3T & TRaed I 319 A1 TE7-S8% 7 9@ & 797 8% A1 i ¥ qiad arh
fagd § (T SEATAT F AT |, ATAT & G qAT a6 TELTHT A TS T T 3T 319 AT T T
= et 3 Sueet F s R S

() FETT el F AqER, AEwiE, SEATEE a9, qrErtas e, aEdi, S| aEar 59
AT @i F e s s afga Fatr af=smren § owft dearst ar Goamaat, a@ s
YA T, QTTORT e ST v FlAemslt F yardd $fiY Yaed ¥ 79 g g & A § fAfie 9aoft F o
AT % R ST THER0/Aearor  forw giaersti 7 A i J=me #:47,
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[9TT [I—&TE 3(ii)] HTTA T TS9O & STHTLT 11

(®) St e srafors weam e, 2016 % wrefim aftafer s S smfors #1 2 safare  =rr
T2 a8t 3, 93 39 S e srafarg yaee fRem, 2016 % 7= sfarsoft & =7 § gg=mar = gn
T araet #, fresegstt arfiis fRrawoft et w2 au=, serw s e srafors £ o % 9 & s
T FT 3T St T smaferg yaew few, 2016 F srefie wwgon, sw=me/fAearr F o st
TEATSA T HIT &

7. 3 AT THEHIOT AT 3 FATAH o i 4.~ TcdF ATTAT THEHLOT AT FT FATAF:-

() AT STTETE, SToF SAATNE, FATEsaaHy Ha el STArore, e S Ter araT STafrg, aNraTt ST THehor
T ST AT TTaet % WTeAH F T (A1 F A7er T isha F4;

(T) STATE ATAHT AT GRS FT AT AT TGTEST AT TATEL0T AT TS TR T TgH 371 ST | =i
|11 ¥ TfersRfora ATehi 1 T F,

(3T) Tt FAATET % weet "Tg T 15 AT a9 STt Faweft s ufy 7 30 S T arfiw Fawett =
|11 ¥ wefera ey e 7 srierer T ST e (e sy i swfpa & qgor a1 freaeoft i areg
T, STHERTOT o (ol STH Ier STITre, g STTere, forere a@ ey sty Fresaans S ere, aNTar’ i
[T ATAT/AAAT & el §, STET AN gf; TETrerd 316 AL AT JAT; TATEATL /TATAT STHALT § 957 TT
QA=A 3T FE-So T [ T o oaterg s it aarert a1 =iy, wfier srafore shw ammEr
FUTAY F THEHRIO | IATIRd AT @17 /FAree i ITASLAT, [OradT Y f&AFa/STanT; i v qEa
raor enfe st &k STae ® off ST FXT0 STUAT ST e e U< YHTirq 3T ST,

(1) ATFE TEEHTOT F T SIS AT Z1E AT H, FAheaisa Tuforg yeeraor qiremsit F 7 ¥,
AT FUgHATSAT AT AT TeT AT RATIqUTET Afed TReErna AT THEReuhaist i o,

(F) =9 |9 H THIT-THT T Fa 1T TUUT A IS ZIRT AT At faom-fagent v s o wareey
AT qATALO TSI 1S, SET] T 2Lt ATl o HATAT/ TISA UF Tq=gal (9T (T o
TG AT T ATRT) ZIRT TITT 319 AT TSee q¥ HqA F SATATE FIALT T T i TTHT FH,

() T ST =0T TS & AT THERIUT SATSAT T ATTAT ST FATAA o Tor7 (Rt o srefi qrferameor
T T,

(@) et & g gt F aqam T a9g-aa7 9% FE Tguer A= 919 87 e s it "
F GATAT IT TFSA 3T TA=zdT (9T (ITTer U Faoar [T g STt anteets fgidl 1 are a2d
T STH AT TR /2T ST ALl & qefard si watawor 7 3% F qet @=ra * forw S
g,

(ST) TAT ITATTHAT AT FRTET STARE AT TN TIAT T ASTELTHLT AL Tl I 7IT ST,

(z1) =1 Tt % el srfeams Toedeeor 7 e aret fRl s srafers s giaem % Ay gerage
Tol RO
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12 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

(1) STTFAT TEHERTOT FlAGTAr 6 TaTa % forg, gferfera saerfte it e gt Fm

8. 319 AYTAY F TUGW, TAFLW X TRage # afFaforg T M & Faa- 319 T9fUg F FUgm,
TAFIT &Y TaRd § AFaferd Todsh T = a1 e [a gy wifgda Ramaurst ar g
T,

(F) T H HRFA AAATIT e T e Fd H;

(@) T gEATEd FE o 16 STaferg & TR, JUgeor, TRag /AT THER0 aiaeor i 38 | 3t=d
OfF &, FsT T FF=07 1€, AATE ¥ AL AT HATAT G AT ARTEei Hgiai & A
ST &

(1) U 3 AT A TREFT Aty SHERr gl F @ & o Seavart g,

() =@ HEg H FE gguw e @ o AT Rer-REat ¥ aqEr, IREdEa amte
TEER ORI /TAAsRT T |HIT TT AT (7, T, Ty gaeft o @ sraferg) i 7mm @
I e a1 RaauTEl g athee JuTtee Fae F e 9w o sdterg St & o A
T AT T ITLETAA THTT-TF JITT FLT,

() W AT T FETAT e F e e oFrE sratorg St Iwarti Y9I 9 wad
TITEAFA &7 / 3T ITersa et Safere U= / TEHEheor / TH=H0T Iaemsf & T9A7q & da1< (AT ST,
S T / TR & forw e sraferg /iy STar 8, Faaad siadrsd qed 9% Y6 i J9riad Mo
Sfery/ ARTaTHT sraforg Y W F 9 § fFEwr & w3 arelt e weqa w7 g,

(F) FFF AT TSTEEFHA 1O T&T 6 ATEAH & el STATAY HT TS T AT AL THERLIT AT aF, o6
ST T TSTEEH AT TATTH G/ SEeheor T O, TaTesasy AT o7 oy Taare srafars
TN T [AAHRHAT/T FERLOTHA T/ FEqF AT AT FF-ferfhear afirg Im=w giaer ar Bdaas
e fg/aiaer vt g% afiagy gRfaa w4,

() Ha A et e 1 sTett fAATET % Uger ATg it 15 arrg a@ AT oY g7 a9 30 7 aF AT T
fBafiaTiee F31 & earig T smfre S /2 sraferg SfET & s i sraforg, q@ srafare,
29T TETer Tatarg, TATe AT SIfAr T WIAT AT A * "ael § A0 Y Thhar & uger arfeer fEaeft
T AT FIT; TAF AT AT AT A1 A A= 1 AT oreer v srafarg, o sratore, Gy
Soft TITrE, FATESAFHT AT, TETATHT ATTAT T AT SATAT & TOEEihd T TTTerEhd STafrg U= a7
SEERTOT AT ST fEenT giararsit w1 saiwr g fe srfers, o srferg, frer T srafers, wmesae
FITE, TNTATAT STATAY THEHLT F forw e Srar g

(=) et & o «ft Scaer g -

(i) FE T TR TATEST S TATAC0N T SofI AT AT ETa, AT 377 9gLT AT BT gIT AT oreT
T AE YEYe AT, FE gy e a8 $w TS ue sEegdr T F aWT-a9T 97
FATHLTET ARTEeTH HFTat & ST A9 FdeA] T Hagd FAT ;
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[STT II—@vE 3(ii)] HTL T ST - STETETI0 13

(i)  TF AT F forEwra, a8 T ST FHeAd A AHA 6 7 I FIAT, AT TATELT TGI FT THA 6
oo s 3T FAT;

(i) = AT FeAT T A9ty SEAT & 39 AT F UL FAHa qEAiaae 97 G S,
(iv) T gt wear & o oafare & |9ueer siv aRage & o ST oy S arer ate St s
ST T HAT | AT g1 dTreh Il AT 3T T AATAL & T TIFh-g0 e I8 FIT ST Foh 31T
TATEAET AT, [FoT @At A9 3T IRE AT FH AIMUY F qAF-IF GU F (o0 AT9qF
AT T&TF I ST T,

(v) =g gAfed war O guge va afiag & R0 sraferg fafae 1 srom § [ 7 27,

(vi) =g gt AT & ofre yare 99 9% 990F @ 99 I F ag [y srofors ywewor gyt a5
7 g S

(viiy T gt waT & @ew va aiegs § aftafea safxe @i s i sae G @ g s s
3 afereror fea M 3

(viii) =g gATaT FAT o 31 srafere were & forg vt A g wrfeera famaaurat a7 diee ae,
FAIFT AAATSA TIEA 6 ATLTH F AT HTT 3 A7 TSEHRT0T 3T 0T Fd T T [HF=07 91 3w
ATEATE AT LT ATHAT & HATAT T ST AHiasi Gl 1 9T F310 ST F5 T Iguor (== are
FT fafed A 7 9 wam

(ix) =g giAfEa war 5 @ siw afteags § @@ a2 § 77 & F7 50,000 7 {eF STavay arer gl ®
forT ATt STeheor @9 g e TEwar & AqAT, 39 50,000 & FH AETET AT ST Haht a7 i a0
T ST Foha B

9. FTIAY AN FAET THTE § TAAHREAR-AAH0 S it FeTs § afrafora 91 & Fde.: -
(1) T@ ATIAT T TAAFRINT/TL-TAAHRINT AU T FaTe § ATTd TaT h1e Hl ST FH & q7
RELCERRERIEIE

(2) =T it 7g e 2Rt & 9w -

(®F) =g gETET Far & glegr F=07 gguor F==or a1 gy @{fea gt a1 anteeds gt ©
ALET E;

@) T gfEd war fF zare i Gl off G & Sooe oiwsweny sraforg #1 yee afeseny
ST o7 TITAY (YL 3T HHTIe J=ed) 2w, 2016 F Iuat & A9 FoFar ST g

(3) TAHHOII AT AX-TAARNT STATAL Al TSTEL T STATAT THERLIT HEATSH/ [AHAFHRAT GEATHAT HT HSAT
ST

(4) THTE AAATST Ted & ATLAH T HATEd ST R 7 I 319 AT Ay AT, ToEeiamd g
TEERLOTRATA AT FATETHT GIHTIT T Fie T {7 s feqa 7 T0 519 Aofrg 1 7= F 9§ Sw{ret
fOHTET % gger ATg #T 15 A aF AHTer e 9% Rare 3

(5) T AT THTE T 377 THTS F AT ToATGIT Tal FT OrerewT TorE e = ot 3 srefie srfaams
SR
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14 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

(6) AT Rrarardt Fferem & y=ree & forw wfarfera st i fAghke gRfaa s

(7) T THSARUE, Sl aF T9G ST, AT THEHRTT g ATAET F AT gq Aeforferd dard
TR FT G &, [T & H I T qRTel § i TATET (HeA) Arer=aH, 1986 T Afagi~a
g et srefie fAaearia scaree saeaTta afaard o o 2

(i) ST AT THERLOTHRATAT AT - STH =7 ATTALT F ATIAY THEFTITRATAN AT IATEHT, AATTHT
T Fie w37 qatawr gear afefaay & st sfesgf=ra gus Faet & sefie fearha somes
STALRTHE 1 T FA 6 (T AT 3wl & o0 U Ug &% & &9 § FH1d FAT,

(ii) E-sratore, faor Tt sraforey, Ta=sar Sufare ot s sratorst & forw uew e ¥ F = § w1
FeAT, S o wafawr s sitafeae & ofefiT qus Faw stee=a o o g, arfe sraferst =i
STEERTIT & AT AAATS (0T ST Hoh,

(iii) FFerferfea fgiat & areay & sraferst § =ehiaar & agmEr o F ore giu-siiw =i a7 ST &6t &«
H T HTAT, AATA FH FAT, T2 START FIAT ST [TAHT FIATI

(8) T =T, ToTii farm T If=ra AT &7 I e g, AR QAT T T & & 91
FTAT AT T AT A FUT IU-179 (7) H Sfeataa vwtzra sraferg £ @ &1 Heior wam)

10. 9T F T & o faeaTia O fars sifeer S<aTRced AT (-

(1) Fae ST T H7 fEEard O A9 IeqaTs & T & g gq g% 39 % I9-f=a+ (38) #

ZX L ST o ATHTE e A STIfg IeTae STaTa THI AAATS Ted I8 T FI HT
ATETFT B |

(2) T T AT STITE ITATEF & TR 3T TSTELIaha AT THERIIT AT T AAFwTaha e
T HT T STE AATAL F [T S TSaeTSI =T THTTS ST T H Tgol Halhd Aqared qed 9 wag &l
ST H

(3) FareaTia o rqferg IcaTes ST THIVIST &1 AT o T & forw Aeferfea g &1 S
[ERIESILUIR

e o1 srafore SouTes SaaTtaes yaTorT (e = s e g v, afaee o o
ST TS SHERTOTRA e = mRT T WoT T S Sraferg Y wrar (Frerrm)

(4) e srafere F fAeg Soowr fAeaTiRa o srafors Scumes SaeaTiEed TaTor 2T Fearr T asfy
HAAATSH T T TTH ST GHTIAT 3ol FTFAT AT /AT FT G707 & FA ATt RS TEd HT|

(5) U Tt Ao T AT a7 TREEEa qai 987 A7 RAFauTet g1 aTfus e aTed fed a7T
TR AAATZA T T TS AL TEA T T
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[ATT [I—=E 3(ii)] ST T TSI @ STATET 15

(6) feT o av & sy AT grT Ioae A O srafore Scores SeaTiie THTa, o
ST ITATET o FTACAT T T HLA 6 (1T AT a9 T AT 6 for 717 i

(7) Tavir T g forw S arer e o Sratars IeqTas IeaTiacd THTOTTS 6T T, STare Ua

LT AT HATAT 3T IS U TA=3qT o6 T F AT 1T TGO [RF=07 91 gy ey fRem-FAden &
FET sifaq &9 &= ST |

(8) Tt faekrar, fAeaTiRa ot sraforg Soures STaTiaed YHTorT= T FWTd, v JIfr IaTaFi o
I AT AT ST 3T STeaTad Tl il I 2q a9 HT|

(9) Trritr T g fAwaTd ove srafory SeuTesh ITeaTiied THIoT9= & o off ST aTeft Sra, Jatead
R a7 T M T IS JOT 96 & arI-A7e ST TGU HEA d1E F A1 qrEAT o
STTOR(T & ST (AT GIT SEET STANT 316 TIAE FAGIT, TEgH, TR ATHLAAT o (o oY
T@EETE, AT TH Hae H Hard Tguer FEr A gy Sy fRen-fAgert F A 1S aguer e a1 gy
R A T T F AET-udeqr & forw ST S wewar gl

(10) ATET THTE T A 7 G 7 Feef it ol &, wavawofi afagfd & s

11. TITAY 9 sreTRE sTafre easr Soe g9+ & [fde T F Hiax fua sienfie st sie s
TR o1t |H=T + Fe -

(1) 219 299 FT ITAN FIA ATl AR SHEAT A SF TS TR 6 ATAT TS STl 24
(FrorgsT Seavr S9), oI Tgaefier sfer AT T -S=9T T ITART FGM| ST S FT ITINT L ATAT 3T

IIE SAATAY TR FoAeT Feae Saq 745 ¥ e g & fav safeaa asft sienftis sH=ai w1 sa=r
BT SUT AAITHAT I H5 1T TG (HIAT 1€ a7 GAfRq ATl 6 =T 19 ATAL F IJeariad agaeiier
9T F TIAT T STATEAT FIAT A

IRl
F. . | o Aufry # FART A ITANT FT I29T fAfde | Zam EIGEIEE]
TR ESUNG & S
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TTF T2AMA A | > 1500 ey | AT F TS 34 F | 100 e @mr g #r
T FHIT AFAT NN - CIE] wror 7T gprﬁv Frafr Errﬁwﬁﬁwcrﬁwag
AqrFeTFATAT AT FATAT gfdera See i @uq
1= T T2
e any g #r
e F fiT ad F
R 9o | > 4500 feit | i @it § wersr me 400 | 79 A FA
S e | . gfaerd S & @aq
Sy [ fm | TEER & oy el
A=
IERE i
W S > 3750 ¥ | #iHe wWgl § YA H@e- | 400 W?‘I@g@jﬁ%
EERREl] 4500 SR ¥ for Bl | qomr i A e
[EEIEEIEN] gfaerd Sue #f =ud
[ER LK
s S > 3000 & | +fvdr we-wwEEw ¥ fro oAt | 400
ECERElll 3750 Mz wgt § aew e | R
rerre Y /| TETIT % AT TEER %
T E AT

(2) THY T s TR AT Seted TreF Tgur R S F are TS FIUAT s g7 AT 30 §7
TF FAIFA ATATEA T & WIEAH F AAAL-S (AT SGF AT JoIF TeAeiler sfer 1 FW a9l I 0%
FTiR e arferer H
(3) Tt Rt Ieae e HA ST UHARUE-HE- NS ST SUe 64, AT i gy ArHe & HATA
T ST ARt frgidt & aqam, A1fhd e 9% FdEa Aqared ged a7 3uasy s Iore
/T UE A oraT FOTE F e afers-SiHa Sue Fi IuTsdr w1 TR T S e #)
(4) ATTS-STAT ST FIAT T Dl SAAATST T  ATTH T AAAT-S AT 2o il ITAAT A 3579
I FTeqias g9 it e <= T gr
(5) TTTAE-S[aA SLT AT I Tgaehier sfer HI, ST AATAE HT HIHS AT AT LS Fd 8, Tg AT
T gU T ST FART AT F7 F w7 1500 et St/ v
(6) sraferg-zxeasr Ser AT guF FEAsfier ster €, S sraferg Fr HiHe HHAT A S Fa §, T gRE
T g0 T 3T FART AT 3000 FohaAT et/ gl
12. IETET 3R ST &1 H 319 AUTAT T F g A€ $iK IB7¢ S a1 F5H-

TETST &1 |, T TITRAT % Fdoq 3 SUETAd Reqam gihr-
() STt AT qdeahi (Frearferst HiaT #§ wrft et 7€) & 2 sraforg & yaoe i weee F oo fie
FT Tl & ST T T TR g ST EATHIT TTIEHTLT T STIFAT Terere STHaT & AT AT T TEAT HT
fAfffaT w1 & sam off #:2 aa 2
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[ATT [I—=E 3(ii)] ST T TSI © AT 17

(T) TRTET ST GIHTT &1 | JATohel o [HRTT & T STUIT| THERI0T FAeT F T 190 i [itwa
FUTAY T UHET FA F 0 UF ITYH a9 T I UF S0 o S B S w=a=g an
TR=Tes defthe v we % fore agTet & 25 frerdier & Jiae farht & § uw S s i ag=
¥ U FATATALOT T | AFTAE AT FT AT 50 To=a AT TRATAT A ther 9 AT ST,

(1) THT s i srquersyar i Rafa 7, Aftw i smafarg srafors & oo e=fr wa=g a1 afi=mres dsfee
T e T 94T BT ST,

(%) T T SY-FA| FAT0RT S AT R GEH 9T ST AT FATT T TRT aAT TAeahi Hhl
fAder 3o & T Frer, areh it S, o i Jrad, oftae T A araet, 79, 227 O qkd a7 aert
FHeEAT, A TATIREH AT FIIS & AT Sy forefT oft srofere a7 wgret et = werfat % = 7 % ofiw =7
T U 216 AT T T2 H ST T (9T 7, ST 2o e g aft wofes woet aw o S,
(%) et e - % srefie a1 STafare waree & SUaet i TgIET of7 GrdiT &= | o arer a+ft
THedl T AZT F TA 65 X, ATT & ITH SgLA AT gretl, e ZISHT 6 ATEAT F ¥ Thed Tl 9w
U IS TR ST il ST FHIT,

() TATHI T S16 AT TaeT HATeAl Al [EHTS a1 6 (o0 qaer &g 9% THeani & 319 Aq19q TaeT

TATE IGfed Y Tl &;

() G sreee &1 9T BT A sraterg yeesRwor gl £ wrer F o ggriEt s gt 1w
U TATH T TEATH ST sAae | T [y Ut giargm earfod w9 Tgret & & T8aH SUTRT
% forT FETET AT TOITEAT STIATS ST Fhel | ;5

(sT) ot & wiat § [Afde srfore wwrgor Fx g stgt wguor e @@ i grr S awtads fgmt
ATATE, TIF o0 T SASATTH RO AT T AN o THEHRU g TART & Tgel STe il €9 § TAd
T ST

(1) BT F TET &7 § AL, T FATAF 3T THed G, I 216 TN FT TGGT PFHITE T
T ST AT FT TATHT T AT AT T g7 FTterEa sAtwaer v /i a1 Ay "uger FEt
STHT 3T AT T2 AT THF § AT1AE Tl HeATur;

(=1) "aEtera T wguer Ag=rer A ar wguor ReErr afafa g AwEa anteets fEidt & aqan, w=a-
fafere sareT=harell % A Fledl 3T L&l FIT AT % [Sheaihd THERLIT FHl THTgd AT SITUI
13. AqfAT F FT THERLT F T AeEE.- (1) 1500 FHFearsha O/ herma am 588 AfereF F Feiihs a1
T ATl SE-TA=HOI 1 AATE T A0 § FEarid qgl (AT ST 7 ST START Fadl Ho11 IcaTaA
 forw a7 7 srafers &y Sue F wreAw F A7 S Tgur FeAr a1 gy AT At e sy
T 9T T4 TA FA F forw frewat® F w9 7 37 % forg frar smom)

(2) e 11 & sufaw (1) § aftafea sg S srafrst #1 swaT Side a1 ara e @=9=1 77 st
o == AT T T A TS g AHIRT T SN | qg-THeanor & for 3 srom) v
AT AT AEae g=rad & fore Rt § fafga watawofir et &1 9ree #3AT 2Rl
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(3) TATHIT AT AT AT T GIRT ATHT AT FT FATAS, ST AATAE T FHo(l G4 AT HLA AT
sedTE TEdT g, et e 71 1500 e shert s fretma a7 sa9 srfare 8, et o srefie e
& for, Tt TSF YgUOT 0T a1 &1 Y9 1 § 6@ Teqd HOT| 5T TgU0T =30 91, Fafrg

q AT g TATOd F3 o o7 UHT Siraes YT g U2, IHhT = F S 918 3ot % fiaw st
TETT T
(4) STTTrT & FT AT T TITIAT, HATAT 37T TELET, HTET o7 T ([H37A07 a7 59T, 39 dae

H HFET T A TS T ST ANEerd HEidl & ST, e & s

T 3
TATEATHRT AT & A
14, FATHE TTEAF YFAATT H DT, T Ta T@IE@Ta-

(1) ergr e AT a7 SeredTiersT wermae A7 T Temae BT T A, | g1 areor A
TOrITT A7 5T T AT 6 TS & TATHT AT GATAAT T0ST T AR o JTHIOT 831 | 31 AT Tae
TATEY T, ergdt S F ATT-Ary qrHrr S W ST 3 A9y yaed S sfiw woreita F aqa
ST /FAEET GIEHI & FTTATY FIATCHE TATEAT THALI I il TATIAT & [olT qIH 6 Tg=1T HM
(2)  TSMET T 9T G sAeed wT TATLN AR, T AT §F 7T &7 A FAahTe fFwmr a1 grtor e
H 3T A JEET F THET AEnr grT Hived Ramaaurer # |@atea o=l e FE ar arEir
Tt R e srfereme & & i 919 7i9E €, § G 96 et w3 & forg SremaT g ml
(3) wafa =i & aqg=t 1 & Ffgd a9a-HmT 1 9799 &4 gU aqg«r || F FJqEr
TATE T /FRTATCHE STHALT T €47, AT, S=ree 3w vavard & forg arer s 1 ag=r FH,
(4) Fa AT, AT - TEAFRNT TG, ST T4 q@T Aaferg, fe-agasfie, Foi-nfa T T8
T saferg, e-giatwarefier Aftw srafore, sHeaaor-qa sreaisa afore e srafere yeeweor giaerst o
TTH ST, AATAL AL 37 FTOHT qaret #7 g a=Tad diedl dettha § e Bhar sroam B
T fier sraferg = fAmior va fBredw sratore =1 afi=mrew @ defra § FMaem a8t BT som:

i gafea faamr, aRemes afFedt defee # 950 U s sraferg ar o 3 sst-nty g
Foforg A7 sreETia e sratarg 77 Futor ve fredw sraforg &t AT F vy 9v, "&tad gqgdt ey
T = arfior T AT =T gl A ardor i e g et g ger 3 Rt 1w,
AT % YT I¥ TATAT SfHel deithe ITITEFAT HIE T AT 3T ATALAAT FT, 5T T o6 3ie
STAY THEARTOT AT TATAT Al @l ST, TSTeeh TLAT, AYAF AT FT TRATAT Sedt ASiha |
IERCACEEIRER RS G E L

i I W ITae g T SfRedy defhe F1 gt sreAiorg Aferg AT THAH T AT FS( 1 TITH TR
FOTAY AT ST AT STafre 7 FHTor ve Eredw qufarg v ot & yHewor & forw gefaa swewr
GIEEIE IR EUIR
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wiq 7 off Iy g afy afi=mes & defe d=res &7 sy syHewr F w1 g9 T8 8, ar
TEte gt ST [FeTr AT Ireor s e ar agdy A anfior e A g R g
TeF T RATTAUTET &l UH STATAE Tl TRATAT ASThe H STHT FIA 0l FIATT Aol T,

(5) STTHF AT, TAAFRINT, (T T AT TR AT, TTEERT ST TS R0 T, w7 v e«
Fatere % forg T ST areT aiETes et Aefher swerT fie, dugor, afaee ud srafory yeewr
ARTT T TTAF ST T8 TTE Ui STATHAT FIF 0T TR g7 S=1ferd U g2 @rd & Srr 3w
STTOATT 3T 38T ITANT et I TRATAT ASTher TT FHATST AATAE, TA=FH0, TS [T TR
FUTAY, SATHEFT AAAHTFIOT AN F THEROT TAT TATT HHTT F 31 (AT T4 AqEHT=AT 6
e &g o st

(6) wf=mer &fRedy defther F w=mam gq i usiftet, s e siv/ar o g sifesa g
&7/ RIS T AfReT AT TRETAT A the 9T fAqerw ru AftR ve st stqAa srafergt & forw, S
TEUOT RFAr A1 % Aniedd MEidl s =H day § 1o wguer e a1 it e & aqEw fe
ST ST ST AT U AfRe/AETa defhe STt B9 agdt e fFramr ar e g vd ¥
QITIRIT T9T FLHTT o ALITIOTRT TLATEA & o Iqear s mr g e yguor f[{==r a1 & Antesd®
frgiat % smame o fAafa fro srd

(7) H&tera T wgur e avE, T yguer [ aE gy fAfRa anredE farat ® aqa, 1w
TAAFRI ST FAT-F T AN AT g Aatrg e Aftw gqret & aatawor i 3P & gefera Faem gg
Ae/A=Ta Aefhe & F=ra #7 sfifee FHam B Fow fBxf ag i siffe R serer At av #
31 RHaT TF FE9d ATATS Ted T2 FATATES il JT0IAT|

(8) HATAT Sfedt ATl T HATAT T [FIAHI o ST T TIOTELIHTOT FHITUIT Y T AT A9 30 SF TH ol
ATATSH Tee I ST FohT T STafrg it 7= & daer # A ya=r § arfva raeeft v wam

(9) F=TAT ALt AR FT HATAT FiF TG0 [FIA07 a1 T [Afd ARt fgiat & s w=mawor
# 3t & weferg ffa & fBrr sTom)

(10) s=ETaasiier AfFeT dsfthe #1 G=rersh, Hiedt a1 TATaaefiie dsther & F=ra & faawor 9 faamet
Fare e wisrege #1 weqa Fam

(11) Fataa T afsreee a8 AT FA & T=araqeie et At #7 §=9rad o9 [FAt & Iqaef
F AT f3haT ST

15. HegTt & SIfeere &= % s7efie A w= Rearia sra srfdre affa Remm S srafere sy st
T T JRega O & ST waew - Seamsii % srfere & § ¥ 9¢ 29 0 77 3 st afgq
e 3 srafore SuaTEel F7 Tatawr £ 3P & gz Taed| - (1) =y &= i Irfior &= | 31 sreaw
2026 T Tt AT St ey SudTzet A1 F=eT geaawefier fHget F WTtersh AT siw S srafirg
=T T ATHAT [T SITUIT| T FHT S (e T T GIT 370 STTERTE &7 § FohaT SITusmm| I STy
T ATATEA Tt o ATT-ATT T e it Jawmee a2 ff Suersy #3378 SITusi|
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(2) FHT I 3T AT STATZEN T TATHAT SAT-GAT AT FAI-ITA /AT STUAT ¥ THHT SIS HT
STt fATET % TEer Wl At 30 AT % g¥ ARl # FErha Ataared Ted & arg-are e
¥ Fararse T fT srerae BT sroem)

(3) T TRt T T S fere % e % fore i swguor e a7 F antestE fgiat F aqE
TIRATSN T 9T L g0 SHATSEl o Sa-@Ad AT JAF-ITATL & (o0 GHIGE 1 TISATE TATE FIAT AT1RT
Y 37 FAHA AAATSH Teed I TIATE FIAT AT

(4) TaTeir AT, et srafere SuMmee I S9-aae 3T SF-39= T wd a9 et giaterd s
(i) FETT Jgur [T A gy ST Aned® fgiar § &G T e ar S'En & uge {2 s
ster AT, STafore-aqea Sae, wa i gt/sa gt st &1 g,

(i) =T g stert % oA A7 v Y TsET 9T

(iii) STTTATE-S[eT= S& AT AT (HET 3T 7 ATARMAT & e 1 ITART o forw sAf¥erat a1 aeqrasit 7
TG

(iv) FeATe IT=TE & forw 9oty IUey

(v) T IV # AT ffa & Semse o sty e 3o

(4) Fatera eareia e, TRESET Feared stfswar g sEarad qer AT A sraforg Suarset |
SF-GAT 316 AL F fAferer storf, S g g, sroforg-aqeas Soe siw Amior e feresw smfare, & forw
START AT T ATAT TOERATAT FT ATAATT THRETHLOT FT

(5) 3T ATEe & ITH wAT=e 3T F &= § ITART & forg it St areft oy oft wgier fordy = St srgmor
A= & g Afed A F aqa w@tEr qgeer & oo adyeor BT sroIm =t @it F oo
Safere-Stfaa S &1 ITART FraT ST fAetor sie ferese sraferg =1 3 sguor fe=mr a1 g fafea
HTAHT & SATHTT TEHERTT o TorT 97 ST

(6) T AT, [T STafrg 39 A722) U%, SEt Aq-@a 3T JF-IT=A1 6T ST 7T &, qTaAT 3T Tafrg
e fRmior ve feredw sroforg wfga st srafers &1 Roere /21 s am

(7) FETerT eI T, TS T FE=07 ST GTRT T Fohell o TeT o HTeq| |, T G120 Ham
o T Srafere #°T Sa-"ad A7 Sa-30= 31 et § g awtawim w1 8 qefeam O & B s i
ANTTHT AT Y 30 AT T Fehioha AT Tt F qTT-H1T T [ i Jearze 7 e fe
TR FH|

(8) HaTAT Trs7 wgUT =0T AlE, F T TFUO AT A g7 BT Sa-wed A1 SE-8u= av 4% w1
* forw fafge watacofia arEst &1 &my wam)

(9) Hatara =7 TguT == 1€, =T S9ETEel % Sa-8hd 3T -394 T STATEE & 9% Fid §
TS ST, ST A ARL &, ¥ arfie sraradrer wem T e Bt o i e foare serer i
9 % 31 fawae T Fdeha AFaTeT TEa & qr-arer = [ ff Jaerse 1w quare fi STt
(10) F&TErd T FLHT AT 7 FATHE ATAT ST, AR TATHIHT % 3Tel, S STqTAL Teere sTaa =T

[T FATIAT & forT safore a1 faemaa & 6 srafore &7 97 F3T & 7997q STAEe Hf @rel G H7 SR
FOA I¥ A= gt Bl
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FEAT 4

FETEAT =T
16.  FHpa AT T - (1) et ygor [Fz=rr 1€ == =8t F 9T 2 F =g 918 * e =
ot o el wofy aew weanen & Tfowdrsr F arer-ary artew fEaweft atfee w5 ¥ oo v staereT
TUTTEAT FATIA F3ATT| Tg AT =1 (99T % Tacdg™ & g /g % diav =g [t o 3 saforeg
Serere o TorT Safard SeaTell gTeT TSTEei sl & AT-H7 AT vl e HT ol {1 Erad o
(2)  FEFT AAATST Teed FT SLATE T, TT 3 AT Fq2 I¥ IqH, ®fgd, Hariad v fFfearta
o 1w Zre sratere wfga S srafere yauw w1 frEwer yam wr, S gt e S $ie g
T T 3 Stiehe |feAtera T U Sihe 1% STHT § SUered FXT0 ST |
(3)  HIEA UX TATEAFHY/HTATHE A0 ¥ foerame sraferg sgiers=or woat #7 fErawor 3uersy warar
STTURTT, ST A1 11 UH SAiehs T ST | IqeAs FIU S0
(4)  T5F S AT 91 T T AEE/ATEEIr are SEAT & Toree I & forT duigd
AAATET TTEe T ITART F47| Greet § F3forg s srafars wereamr et & foro arer gt F oo
JIF-TIF FSA gl
(5)  FEIFT AAATST T = I F FATead F Haferd swaert v arieets Rgidl & dae § v
&g 2T e F &7 § F1 F)
(6)  FEIFAAAATST TIEA I ATH, FTE T 3T THERLTHRATHA AT UH. A TF. AT FIATHT JIAALT Al
ST T ST ATTAE T SATLT ZTAT SITUIT
(7) FIFd ATATSA T T HAGIT, STATY/STHERTIT/ TAAH H HEATCIT STIAAT 3T HEATAT Al A@TINeqT
T "afea e ot gty ST
(8) FesTT TEUOT A== TS, T HTHT, T TLHIT T v ALHIT AT BISHY, Fea T T Fz=ro7
TS GIT AT TRem-FAgelt 3 STEme 91 & ITART % forg avesy deamshi & Fe of qoh|
(9) HATATHH 3T Mgy FF HATAT, YA ¥ Fa=gdl (a9RT T IR AT A AT qa4e Faaqmr
FATTFHA AAATSH T o [AHTE § ot TG RI=07 1 AT FZrIam FT qohv|

17. wgtaer AT T A= (1) Tatawor Tias 39 =aeat 7% St Tgueh e fAgia & e 9w
ST 3T STTUATT STT 3 (1 o ST T AqATAT Aol F TG 8, [oTTH (ST hAThaTT qreaterd
2

F) =4 AT F qefie srfaamd et & famT rfafatest = areft e,

) =9 AT % i ToEdia FeATell ST T AT T&T HIAT AT AT H] SATHLHAHL 1T,

) = i % T T et g7 STl a7 SEiE U T FEqreeT Teqd HeAT,

o) ST ATTAY/THEHT AT F =T TILUT FT ITAT 7 FIA & G § G, ITA ST [A: ITIET H
I HEATH|

(
(
(
(
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(2) e & srefie g wEuor A7 &€ gy Ao wAeadd aiid, =7 FFl & oFefiq Ieaa a7 17-
AITAT F HTHA | 39 AIFAT F T, FaTs, TRAgH ¥ STATT AT THERLT | qieaford Seqrst § aqa
ST AT TATERT T 7 AT w37 7308 % forg antgels frgia Tom )

(3) = AT % el fafRa sa=aTacat siw arfaet 1 SquTer 7 F3" 9 Haferd 1o T ==y a1
71 ygur fA=rer afafa grT Feia Tguer FEEr a1 g TR AR MEidl F AGE Tawor i
srteToa e ST TR T Tguer R A 3 99T § FEATS Tal HdT §, a7 hsid Tguor HaEr
TS 15T T [RF707 qE FT Faer S F:am

(4)  wFTEwer wiawe & i uwta [fEr v s yguer FEE 1€ g UE Son’ | § @ S
AT TR AT T ITAN S AT 6 HAZT, TAHL, TAGT AT ST AT THETT § A7 ST,
S faeg Tatear wiase seEia o s, s sraforg yaee & foro [fert & o f s
FATeaaT G gRT SAqeifEa it Tt T watawor, a9 sfiT SerEry aRadd SATT gIRT AqETad 6
STt

(5) Tatawer wfawe % o 17 & suffgw 1 & Suser F arer gaieor (§eeqwn) it 1986 & ey 15 %
stefie off vy o 21 Fawdt /)

18.  F W I TN HATaA o [oQ Gfd :- (1) =7 =t % garet Faieaa+ % oo i,
AT ST AT TRAdT HATAT T IATT AT 6 (T F3 T TgUT [FIAT T T AT, Fa T T
=T a1 Y srexerar o uw wtuta wiEa fi STt

(2)  afafy == et & Frateaea i AT #3Rf au STt w7 g we F o st s of
T

(3) ATHTT T AAATST FiFd Ted & AT AT TATAT FT ANGH 3T TAAAT FIA AT H1T T F9T
STTUATT |

(4)  =fafy & gefea Fi @eret a1 @ann, a9 s g e a1, @S et 9 g
TTEALOT ATHATONAT ATEHTT FEATT i Faemeant sor o Icaearft demsit 1 wiataterca Fa arer T,
ITATE AT TETaTer 37 AfATT F sreger grey smutra gt off st fRaeameat & whafater aftafera gim

19. ST WX R TATE Frgieaas & g afdfa - (1) =7 [t & gared srteegs F oo aeg A=
e AT Jguor A= FtafaaT e yguer [{E= 18 F° 3U gEe F o Rt s 41 geesy
&7 o T Aod il ATLAAT AT Halag T 5T &1 TATE o T % AL § Teh AT T15T 6l SITUIAT
(2) =A== Fewt F wrteae £ R waft aur T w9 o ATt w1 @ w1 F o et
I S F

(3) wfufy & "afaa o7 fFraw, asft o wyguor e aret, @ demEt 9 g gaiEe
ATHATERT SATHATT AT 3T Raamaht S o Il Jeameli, U= e Tararsh oY aiafd &
et GINT ARG Fhegl off s fRaemeant & wiafafe afeafera g
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20. oy R

(1) T TISTELTd AT AT T AT AL ITAT FIALT FHT TATAT TG LTS TATT FHIT AT TAH
¥ 30 S T Heterd T b s Hafera T Tguor Re=r 7S FT AT T )

(2)  THF AL AT AT 3T T £q¢ 9% G AT GATIAT ST HEATT Dol qohd AAATSA qreet
& HTEAH | HHeT: T O AT sie areior faawrer foramr &7 ofiw |rr & qaterd a7 yguor [Ha=r a8
T T a9 30 A T ATTUH TS AT Fleh TEIT He|

(3)  waEferd Treg g AT A1, gt T T 3w e S Gt T €T g TE

oo it T a7 foet Arfea srfrereor & Jrey F =TI AT i UHT et fare qur arfts
Rare it afa wetea T yguor = 97 f7 JaETEe ¥ Suesy TS AT

(4) g T AT 1€ T Rl F FEieaas TUT ST Fe arer e [ e i
TE FRATS & Ha9 § TAT a9 31 JATS O T=T-5 H Feg (A AAATST 1A % ATETH T Hea T TG00
RT=07 A1 7 AT ROIE qa F ATATeT T&qd H

(5) T YU A A1E 39 AT F FATTAAT T TF THIHT AT0F IS TATE FAT ST TAF
T 31 ST T T IHH Tl AT THRTLN % AT FE T AL (TATALT, A AT TAqg Taa« A,
AT UF AL HF HATAT 3T TS U Fq=z T (G9NT) Tl TEGA FHIT| FG 3 FeT qHid a8 %
FIT THTEL, a9 ST TAaTg Tadd Harad g1 ariues X9re F7 [Afa o (T STusT|

21. gkt f R - Bt 21 srafere seesweor 71 3= A1 Aeareor g 77 i w9a 9% geedr
it Feurfa #, gieram &1 9T stferar ST [T &1 59 6 | "edT 6l ROre T 2 =TT &l S0 37
AT AT g qAfa e R SO fie qiaem & Tt SfemmT #7 sTqaer, afs FE g1, I &
ST

T 5
JRETT iR STETE

22. 9T, a9 AR TAAGTY TRAdT HATAT o6 Faed.~ (1) TITALT, T 37T FAAaTg TRAAT FATAT 3T H
=4 oAt % FATeaaa S g6y AT F o S9wErdt gem g /i=E, ThiEwe, a9 S Saary aiaad
HATAT 6T ALTeAdT § UF et d [t qiufa &1 7o Fwam, s Fetateg @ann i @= e
srferaTe wfentera g ST w3k o= =< & = % 781 gi-

F)  AETEA T AT HwA HATAT

g) YIS U TEogdl [aHET

M) Orfier AR A

T) G TS T
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T) =@ e

) F uF e Fearor e

) FT AT S freT AT

S) T ygur e e

#) AT ST T I A1 AT TG0 I ARGt TR g

E) IR L R K L A I R R R EEA L R E R L R FAG E L R-ARA

T) ST R 0T T ST =R ae gy

z) AT ST AR F gy S § T TmEe 7 "aterd orAnr

T) AT O TR ATHIOT ST § ST TF9TE | g ted (ST

7) A orgdy T AT gy

) A T S ST T SO Ry g1

q) & I EIH

) & e e

2) g FEr et qfEta =1 [t F wEteaa i St i m i we & o av § w9 g
T 1< 5% F T AT, I 7 STerary TR @=rer, 7 arae7s 2, v o7 aaeay v ot zad
AIEATTT HT THRAT| FHIT HT [T TAF T a9 HTHRAT ST

g

(
(
(
(
(
(
(
(
(
(
(
(
(
(

23. IrETE 3 AL F FATAT F FAeT.- (1) AETE 37T M FTF GATAT T TR AL T 5T
& o TLTHAT o A1 et aaeag 3, -

(i) I AITAE Yae_ § G % forw wrsat v '@ T St 37 ey At gy 3erw v St
T A TAR AT FEAT TAT FATAT 37T 1] ATHRLOTT g7 Ao S sraferg sweremr gfersrsit
& TSI FT 99 | FH § FH UF a7 [MadqmT wedT aAq7 GEIHS ST H3 6 91 H 9Tg & T,

(ii) et &=t F o =9 At % efie Sudet #7 AU FA o o el et § 'y e
TRt G TS AT T ST A MR Ay AT A7 g dr = # T TemEd § gaterd oanT &
HTETH | T AT TATE FA | GIAeT T2 HAT

(iii) aTer fastr & &1 30 S[A aF = et % orefie Iwaet & e & ey § wefy e At
FTT TS AT T T &7 A<t fawm faamr a7 agdt &t § s sgamee & gefaa S & areaw 9
T TTAaaATeqd FE il LT T FHIAT,

(iv)  oTEdY & § BT SrerE waee F forw Anteets gt i wear, Saw asdft agdt e # srafars
ITUTE T SATHT, THT TT &= | SAqTAT T ATEHHAAT FT A, T FITAT o T FF I |
U a9 & a7 aF RAThl & qerHel & a1 § (1 9¢ A1 aieaferd guit i g F14 g€ 97 a9 §
AT STTURTT ST Teqe=Tq FiaFhd AT Ted 9¢ AR fEd AIare F:T;

(v) FHT orEdT &t | SraTArY ITTEA T ATHA, T qgdT &A1 H AT Taed STae=a1 1 Arhed, 30
fordaw, 2026 TF 218 AATAT TagT T ATEF Gl B e | T@d gu faarewt & wwwe ¥ safag
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H ST IedTad q¥ i Jigd gl &= | 316 Taed 9¥ TS A1 A 0T AT FA § ToAT 3 69
TS &AL AT AT TS FAT, 3T A AT TAF T a9 H B s,

(vi) ST ATFAT TG & § AHLTT ST AT T T@TAT 377 T°qT AT A ST w7 g
TETA FHEAT,

(viiy  GaETerd TTSAT AT /A ST SAT G TATHA HHTAT ST 7T TOLTEhT o TTUeA S eqwar fFar
H FEEAT ST g7 & HAT,

(viii) 2T T9fre yeu F forw TreAt, 9 T S /AT TIHIT MRt i aswA e fRer-fAaen s
TRATSET o % 9gT YR FEAT T AT T FHIAT, qT1oh THIHAT ST T T FT qfed 39
Rt % Tl STl FT SAqITAT HL TATAT ST o

(ix) AT T T F=T AT arert afgd Srafory sHERTuEatel F SHTIaTE &5 F U
T FIH T § TOSAT AT T ST AT A TZrIAT FAT;

(x) T FTI T ANEeTa G [AhTEa FEAT, SrIiq 319 STATere Tarerd 9% Saret T o= Maeqa
TR, SR wiee St gEaTae S AT aEarest A1 YT g Ay aetod 8,

(xi) 9T T | T AT 32 & GFE AL TG TOTTrd| & TATH AToSTEA 6 ST I G T,
(xii) 3T ATFAT F IT-ITATET F ITART F AT H TTEHAT T g TATAT Lot frawferg w2,

(xiii)  TTSA/AEET T MR TG 9T S AATAE T H N HAH] AT ST SAAAT HHIT T
ST AT e AT,

(xiv)  oTEr TR AT &7 ST ST AT e HiSHl T T HLAT,

(xv) FITAY T, T &9 § g T, F o anteeld a1 gaiaw wAret w1 G, S swanr
eI AT gy "@ed % = # R s,

(xvi) oY | H fAfRT aw-efer % s aeft ogd § arenft it gieemd e £ s,

(xvii) oY TAT ATt % SO-fAaEt § = Rt % suddt # afeaferd w § gl g3 w7,

(xviii) FET TFIT ATE F TR H S ATTAT Teld FTETHAAT T TATIAT, THATAT S TGS TAT
19 TS Jerere & et TRt i e & T g, o7k STITrg IeaTash gl R 3 ST arey
freaTia o srafary Scores IaeETEe yHrT S Jigd SuAET B o antestE g aw
AT,

(xix) ~ TEATRI-3TE e F for S sraferg % SU= F geted A% ettt agd sttt
T A AA TR HAT;

(Xx) BT SAATATE F TAEFOT AT [ANTH T ITATL T TEHERLOT & Fael § TrATNIHRIT ST qIAHT 6 a1 H
AR g ST F;

(xxi)  STATHI 3T FREET dHETI § A st A giagre ® O 'rg a9 gq a69g-ae9g W
anTEsTF frgia qaT/Heas FET;
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(xxii) =& I % TATET FEATEIT & AIEAHT & G 16 SAq1AT TS| 3T o FaqdAT § AT AT Ted
TEAT R FHATIOIT HEATI

24. YIS TH TS3AT (AT & Fdeq.- TISTe U Tqogal [a9T;-

(i) T STATIrE Tared | T o oI <A1 AT §9 TS &1 7 ST i g1 3310 T0 FgH |
T STATAR (AT FEAT TAT FATAT 37T 1] ATHRLOTT FRT Ao S sraferg swereer gfarsersit
& FATAAT FT AT § FHF T FF Tk ¢ Ao HIAT TAT FETHT ST FA 6 I8 H GATg 3T,
(ii) seoferaedT ® g F foro ymfior afrer siv srgframfior waet wfga == fat & aefiw sueet
T AT § TEA gU JTHIT &A1 | 31 (AT Faed q¢ TS A L L0 T FA § AT 30T T
TS AT T 4T T FIAT;

(iii) Tg giAEa wear & wrog o w9 a7 &t 31 ey 2026 % =9 Rt F SU=ET F e 1w
YT & H 21 srafere e uw s A $ie Wiy G s s w1

(iv) ITHTOT &= § ST STATTE Tarerd § ATEETT i< ST &l a@rar aF7 a7 TqSAT 3 T [Hawrai &7
TAAT TETT HEAT;

(v) T T fAeRT i e fRaemeant &1 wforervr siw erwar fAwtor e,

(vi) = et f qwgEiwT i At w1 @ F § g g5 w7 F O 2w ey yee o
TISAT, T ST &A1 S ATHIOT w1 At i aebe et Antaets fgia siw gt B seme #w,
(vii) I FITAT T IT-IAT&T o STANT TT STRTEFHAT IcqeT e o TorT Toqret Torifa fEshfera &,
(viii) ST AT GHATAAT T HEAT €2 9T S16 AL TS| § T HIHDT HT ST AqqT FAT0T 377
STTTEAT ST AT,

(ix) AT TTST HEATSH T ATH GATAT o TSI 3T LTSI TR WAl T THL HXAT,

(x) AT | % STTATE T AR &A1 H Ao T G (THEAre) T 7 S
(xi) FeRTT TG AT F G & ST STITte e STasaaT Sl ST, YT 37 @@ a7

ST ST T & HATHT hATheA Tl o €419 § T@d g, T AT IcaTEH GIT AT [0 ST aTed

reaTia o1 sraferg e STvaTEa THIOOS 9T digd YT 6 & o Anteers frgia 9w
FEATI

25. GTg TaWTT, WA i @18 §3A19d % wdeq : (1) @18 A aat=a Grrtate & area 4,-

(i) IT-SITET &l TIeATRd F;

(i) @R FHAEAT GRT 3-4 T 6-7 TR & AqITT | T HF Ia<h! % a1 GIE & Gg-1aq0 ol
FETAT AT GIATHT FT, STET TGI8 FFAEIT [ G0 & o7 I 2T,

(i)  TTCHTEA % AT § A TS T4 T qETaT <A T,

(iv)  @Te FafAe grer St @ F sora it RarféT 30 S 2024 7 Fgd Aerey Ted uw gt
T ST

(v)  fades gea Mt % o S are 6 9w % oo anfeets g B wem
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(2) =TT FFIATT T ST @Te F AT ST g AfeaeT ST F T,

(3) BT FFAAIT FIRT TETAAF IATHT AT ATk @1 6T foefy, Tt T @re FFaH F arg SfaT °ra
T GTE ITASH &, FT T,

(4) ST @ 37 ot @Te & forw g e gt yer w7 g v R f agredr i S

TIF a9 ST A a9 il 30 A T AqAT dqH15 I ATATS FHT, e UHT qgrEar e Sias a1g
#r gt ofF \featera grfh
26. FY T T FATT [N % Faed.- (1) FO va A FHearr o aqi=>a 77 % A&7 9,

(i) FTATHAFLT GG FTT ITATIRA ST @17 % ITAN F forw @ (FF==n) swaer F srefier wreen
1 A foa/s=as F3AT 3T 30 7, 2026 TF Ha 5 AT Ted 9T ATATE FHT;

(iy  SEfHEiT safore & sow Sfaw g F 3w F oo artasts frgia &= T aoiq 5
G 9% TETERE IACRT T AT § SATAF GTE F STANT HT AT 377 30 S, 2026 TF Feihd ATATST
TEA TT ATATE F T,

(ii)y  FEOIEET T ATTRE/ATAHATLT AT FTT IATIRA AT @TE ¥ [OrET ST % (o7 ANTELTT
frgia fasfaa a1 sreraw F3A7 ST 30 S, 2026 TF Feihd ATATSH Tee T ATATS FEAT,

(iv) St srfore & St are &= w3 ¥ o anted frgia Bt a1 sreae w0 s
30 S, 2026 TF FF1FA AAATZ Ted T ATATE FLAT;

(v) =T aLrerer gieeret F G A agEr 3 m;

(vi)  FTHE STTerERTRET AT 3 ATfer stfsrweont AT Rt TS gy Searfad Stfae @ra oy orear #i
T F % forw 30 frdae, 2026 T aft et #§ w7 F Frwnn F | ety sEnrenerd st
T IT A FL TeT Al A5 HAT,

(vii) eSS gTHOT ST ST H AN "TE a9 F oIy ARTast frgid 39T weeT;

qrg (A=) smaer AT A1 T 2 % forg a+dt whe i SfaT @rg a9 T At & oy qew

ST TRt AR
(3) &sfy wehTe it Ak =T it I F oo antests Rrgia Bt s

27.  Toreqa wATer % wd .- o werer e 75 % wread 7 319 iy F S 9% AuiAry F FSA1

AT F IR e forg SR a1 T a9 F 37 qorearq Fafia qaireror 33 oi7 faaeor ot
T U Safre & Soft w91 & Seqrfad faega ¥ sfvard ads wam)

28. T i THHTO T ST HATAT 6 FASA.- T ST THFLOT FoAT ST FATAT, FHAT T 6 FTeaqH
T T T o 3 sTaferet o qH=wr AT Il € F 981 AU F 79\ G A GErar &9,
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29. TSI AT Si< SATHAT HATAT F Fdoq.- AT TAATH FIAGT TAT = e THeweor giaemsi &

TATAT ST AITAY Taer & | w1 Saeri<s & forw qa foreqor et e giereror Aawrgqfeasmre i
HTdT Aigd THTUE FT T ol et A s garierd HedT|

30. Yo ST IThfaeh | FATAT F Fd oA~ T 7 STh A | #Ae, -

(i) FTITE HAAT T AT FT; TR @A T T IUTAT 92 A1 Ffdaas = F:3am a1
THRTFOTT T,

(i)  arEEEE F ggrEr o F forw Radmes @Ererst F v f¥ersT T R 99T UE T u
T wftaad T FE/IHTT FT i ST amne fi argft F foro g it smre w9411 3q
TTETATEH HATSIT AT HT

31. T #=mea % e AT & Fde.- [ Semers e S9 A1 it 9ot A1 SUEn F A
& foro e Treame 3, srfery yEeRr @EEt % o w5 Mg [ m

32. IRNT X AR SATI HIET FATRT T FdeA.- T TV ST T T =107 Ffafaat grr safe
THERTOT THRTSAL % TR0 % T I=IRT o7 siafis = daed= foramr vaer fgd w5t yoret
AT FT ITE FTN

33. &7 WA 99T ST UE €Y ST G GHIA F (AT AHRT F FdA- 30 AT TIgT F
e qTeawy § ST BT 7 ot HO7 g tEd w0

34. UHEAT TS HATAL - A AT F 6 =7 [t F swae qreior ety [t £ so-fEfat
H orrtaer 3w ST

35. gt e A o= ot ot O O & A g &5 § AT TiornT Tera AT T 1 S
¥ forw IaErlY AT & wder- (1) ergdt B BT a7 Tror 71 59 T o § gy et WY agT F
ATEITE o TATh § ACITIrshT T9TE IT T T9THA  forw St fawmr, -

(i) == ==t % FrEteaas & gEiEa w2 F o arfor &t % e asy a1 9= o & anfior FEe
T o =Ty s # orgdr &=l F oy 19 e u¥ v e A siw wordifa dEme w8, e asft
ATELT &A1 | ST ITATEA T SATHH, THT gy &l | Aq(AT TG AGHLAAT HT AHAT-HAZ AT
aRagd ST AT T SA@eTHAT, ATHIT TANTTH FIALTSAT hT TATIAT, I I THERTIT ST Fqf9qTe T
STt HAAT o o0 ST ST T AraeTRar, T A $fY At v F forw sy auef o
FT ITAAT, eraforse yeeweor fFawse aramaaes % oo sft famswata gq ey, oy g
FTre o forw Twg gt T TATIAT, WTE TEeqvr GIAemsii it T, STTRTEHAT 6 i Ta=gar 31 T
FeTohet 1T T IZQUT, 3T AT e § T AT S ATAT T THRIHIIT TATT AT T FAL,
TAFRT AT GaTs, AT, fashes g T rafors sarer, v fAsmr 2 s fAeser g ariega
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Y &7 26 ATHHIT F FTT TEATH, TOTAT 37T TASTEE 0T 6 HILAH &, T (AT 6 AT 216 AT JaerT
F & | I FIA AT T3 AT 9Hg oY THT qTE F THg, T =9 At it srferg=ar £ afa &
T Y o Wa¥ AT Y ALY ATHAT & HATAT F 319 AT(AT Tarere q¥ T Renfagent v eam § vad
T 3T T i AT TIeel TT ATATS FEH, 3T Tg T 2T 5 A1 H 4,

(ii) AT TATEA ST THTALT X ST AT o TAT T LATH FIA & (0 TAAALT H ST a1 Ao
Y AT-SFATHATT 3T I-TAAHINET, AT-FS(1 AT T AU AT AT F % forw sraforg &
T, [T, A0, TAATH i 319 i & fAfs e gedi F Tua9 STIRT 97 7 &,

(iii) sTafere F FH FA F U AT AT ATAT, AATAT HIGHATSA T [THHIT I AIZd ATTAT
THEHRTUEATS % A TTATE & T T5F 6T AFT i WEIfaat § Thigd F47 997 =0 dag 7 =2ATTH
fRemfaaer & F41

2 g RwE R aur At o) T ST a1 H qgd S # A ATIrhT T T €9
& forg SErlY fawm, -

(i) = AT &7 T T ST & AT T2 HarT ;

(i) HUE, TAEE, FeTE, TRARA, TR A7 I A e qgiaersit F wrer § sragrar ddw
T % forw ST w4

(iy St @Te i EwEar U F o Gt i AT a9 - gE, 6T s /= ()
raTReTa = for fRenfEer o U@t 9FT F4T ¥ TET e

(iv) = gt 391 & uwta 69 F7 START AaE9TaqT 6 ST, T/ 3T @@ a7 36
srafers sweere & wafera Sramwerat § BT s

(v)  3T9 AITSE TaeT & FHATaaT AT IHAT Al AT HT < q7 Taerd TIH, HUg0T, Feale,
TREEe ITATE AT THERIT ¥ e e \ar i T F3 % o0 316 qire Jaee @ =+ & A=
H T I,

(Vi) BT STITITE THERT AT HEF0T UF T: STANT § AT eaed] U2 157 &g YA qrofd
T TATIAT FT;

(vii)  STATHT FETITEAT ST 17 AT AqIAT FAAAT AT TTEATT FATAH (1 AT ITATE Fagms
SIS FL % [T TTCATE (ST HT ATH) T&TT Hi T

(viii) =g gEAtEa 07 & T T [ = [t F g fF aiE ¥ UF a9 & Sia) 9ug,
Fars, aivagd, e o AyeE afgd 7t S srafare yeum sEeesar @i et F way §
AAATST Falshd TIael T¥ 31 S0 3 T a9 F 30 7 q T4 AT0F =7 F F2rd- 647 S0

(iX) ST AT HT ST AT § qATAT TIAT FA AT AT AT HHTT FT AT EERTT T&TT T,
(x)  ToIE gt T T % AT AR AT T FARET ATSHTRAT % v [T Aforeeat F A
e wos v S & =1 qarg § a9t agd &= § 319 iy yaue staseadr gaesi fr fufa s
afETee fRafaat S FHter % e uF Farg F7 AT A w1

(xi) 3T AT Taree F forw «r-f[Ast aefiarT /i 7ied f Tt F4T,
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(xii) 75T IT HH TS &A1 6 AL AT AW &6 a8 At w2 1 Faer & & o7 71 99 a7
& % YCAF 9Tg¥ % WIEeL WA | 316 AIFT THEHOT 37 fAaer giergmsii it e« % fore Iueer 2y,
a3 gl F ST ATAT AT(AY THEROT FAeT AT M % A & (o7 =T FeEsaHy T T
AT % Tae 8; 30 frda, 2026 T a9t AT e AaAre F:,

(xiii) =7 =T % SUST FT AR FA F o T arfesrT Rt i 3 Sty yeee s et
¥ % forw Iuges qfFr it qg= ST srden gAtaa #3 U 372 AT siw St grsmr afafagt o
Y TF AT AT TS o6 AT &, TATIRATT, T AT AZI 6 ATEe T (S ST ASTT) § 1iHe
LT,

(xiv) 5T % TR S e sie s e & 78 gt w3 % oo e & 99z smam
T TS, AiEaTHT a7 ot s fe-smamefs o F o @ ar § 219 e & gurgeo,
FETT, Tashetiehd TEEh0T o folT U ST TIT9 T HIH % AT SITT, ST 200 & 78 srarat a1 5,000
I Hex | ATSF @ AT § ST AT TATAT AT UHT GAATH T 5 (3 AAATSA Tlee T FTATS FHAT
g wim;

(xv)  faerw sfes s, st duar, sienfies ar & 9u siv e Awmasatst #1 o9 srafors
ST & Satara Tt Sarert F7 AT Fe w1 Ager &,

(xvi) & giaer & 50 frarfer (@ sfeew) £t T F sata o arer agl @i FEE F ayg * o
AN FTATHIOT o AT I T ST TATETHRT AT TATAT AT 6T TITIAT T GHT TAT00 37
TR T AT TRATA SITAAT0T 7 Firew e GIATd F7 i Fdhd Ataars qred 9 gt SHaHrr
ATATS e

(xvi) 3T AT Tererd | T Fawrat it erwqar [Huior it sxaear w37, S| U 9f9re F:7 78,
AL, FaTs, TaeH AT THERI AT &;

(xviii) TH Fae H FRIT TFUO [HAT A1 GRT THIAT ReTA<ernt F A T Iguor [{g=r a1 &
Teret & wiafee o= e & srferss S srafere seer s Aaer gierarstt % foro awe st srfemf=a w4
S THT it FALTel & G H TAAT Fl Ha 3 ATATS Tled I8 ATATE FHeT,;

(xix) T STTEER0T AT ¥ ATIdT g1 Sied TEFd T 967 A7 RATIaITET STTHaHeor o 812 F1
FA AT AT FAT ATAT AT TAEE R GATHT FET TAT TAF a9 30 A TF Fo 1 TFd ATATSH Traet
I GAAT ATATS il

(xx)  THETHT FTOT T, AT @A AT RATTTATET Afed AEaETas SRR & JTea 7 e
& forw oper sraferg uw e e T,

(xxi)  ¥TERT SOTTelY 3 =Ty T w@w 9 i =i e 97 geaiee i

(xxii) 3T 7T THERTT F YTH IT-IATT oh STANT & AT H TAAT H STRTEFRAT IeqwT FiTel o (o7 THTAT
T &ATUT;

(xxiii) T T T Tq¥ 9T 3 AUTAT TG F qTHA B G445 =TT, AEqqrelt, GEATE T AT
T wfRaTe srafSra FearuT;
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(xxiv) I e T AT TSN STE AT TEHERT S¥ ITATL AT T TITIAT & [olT ST T
U I o o0 IALETAT T ST T ALRTL T T T[T & AT G UH TAAT T SATerg=a FHT
36. TSAT ST €Y TSF &A1 A ATHIOT faawmer FarsImr @ &= § i eema F forg Saert o &

Faaq-(1) ITor frere framT s a7 TsF A7 €9 ST A7 F AT FAT H TSR ST I A9y
Jeree & foro 3aeart faym,

oY faramer AT A7 FRreaTiorT Yerree AT T TemEd ¥ "atad fAwnr F "oy e arefior o= o
I TFET T TF ST AN ST 0T dq FA, SEE iy e # oAqaE, A9iy qa@uT
SAHTAAT FT SAHAT AT (i) TIL ¥ TEeA % o0 qTge, U 37 TAFHIT 6%, 1R F Tg; 30 (i)
wfrer srafere & fore srRe s, siqerer fagor, st et | sraferg sHERTr staEET % 6T qgaaar,
IIE AUTAT T § oI FELT ST ATAT BT TR AT AqfT FEAE, TAFIO AT FaTs,
TSI, e e safere yeee, s [ a1 =T FEE R witeEd @ 96 &
ST & AT TEATH, TUAT AT TSTEAHI 6 HIeTH |, F99 A1 T4g ¥ 316 TN Taed & &
H FTH A AT HAE T T § 39 [FIAT F 27 ATGG=AT § THOT F UF a9 & waw 39 [At 5
ATET YIS AT TTo AT (RN FTT ST 319 STO{AE Faed 0¥ [ReTHasrt i &1 § T@d gu =H hal%d
AAATEA T IT ATATE FHe3, ST TG AFATH TAF T a9 § HLd|

(2) THTT & | = At o el Suaet w1 wEteera getirg s % o arfior e B i e
TErTRT AT ITHTOT &30 § T=TAAT T HEATA AT TATHI ST | HAT2q GranT 7 ag-Aree [@aamr & &9

H srtwfea o sTowm
(3) ATHTT fAeRTe for AT T TISAT AT WA TS AT F YT AT | FATETFL 3T S AT TG F

foro s foramr -

(i) =4 ot &1 gy T Rt & e gt #weer;

(i)  FRET AT ITATT FEAGTAT & TTHA H AGGEAT Sq< (Ao & [olT IqTT H3T,

(iiy ~ Stfaw =g f w=wEEar § gaw F oo Srmwerat £ AsEr a9 - e, Qe s =1
(AEEHT) FRaTReTdT o form femfRer S T T T S THTa w0,

(iv) =g gAfara F4T 5 uawtrd 6 7 SR 19 S99 Yaee § Haferd Saa =T it TTIET, =
Y TEvETT ¥ BT ST,

(v)  2TE AITAE Teed F FATaTT AT IHAT Rl ATHT F F o a-orgdy &= #1 Fow e &
ST HY STaerd T, SUgI, FeoTs, THagd STATT AT THERIT ¥ (AOeTT &787ar & QI F4T & o7 39
AT TFLIT ATHTAAT & Ao H & FT;

(Vi)  3TE AT THERTOT AT [THH0T U I ITART § Foh1 T TAATET 9¥ 75T a0 T TATAT qited
T TATIAT F4T;

(vii)y  smaTEE FrETsieAt ST s oA srafory SRt v waeeT e srafers ar anrar srafers 3=
ieTd Iueredr FTT F oI TIeaTg (S T ATH) TIT F4T;
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(viii) =TT w57 weft v e 39 S 2026 9% Gugw, F2rE, wiiaed, e o faem
qiRd Tt 219 AT T ATHTHAAT & FIL § AAATSA ha 1 T T FTAS F (AT 1T 3T ThH
Y % 30 S TF 39 TS &7 F Aq a7 ST,

(iX) ST AT T ST &4 § qATAT TRAT FA qTed ATHT ST FRF1 T ATaT T T&T F3T,
(x)  STIF A9 S F AT qETg H al qreier e § 1 eraferg yeee staweaar giagrat fi fRufa siv
=T Rt & qatdarsa & arr-ar st % e us qarg 7 af = st #:397

(xi) BT AT T FAHTAAT & forT Arh-fstt aRfar @ 7tea st w3,

(xii)  FrETeaEe % foru Sty siT ToriTa AT e AT ST S aedT o {orT S T TEdT a7 e
(xiii)  TAsf FEerraeRa et &7 SR I7 IS T °9rE AIEaedT § a9 #3 F for srereT yw e
T,

(xiv) ~ STITrg F¥ stermefer ST 9% AT AT FT AT,

(xv)  FLTF STUEATS T T FA § ST i 7 G910 a9 & o ST Fworwes F arefie e
TAOT ST THEHRI T FAhferd e,

(xvi)  JRIFTOT FT FF FA F (0 ST R T 92 5F AT THER ST STEAFT AT T
IGRESRIEAEIS

(xvi) ST H THTALT *F HTLAH & SAATTATE &7 o TAHLIT, TohIehe 0T T SAHAT [HHT0T Tt i aTedhit
3T JaAqT T,

(xviii) SLATAT T FIA AT ol § JHAET A0,

(xix)  sraferg yErERTer gieret & T areeft ity gl e w3,

(xx) ST HUFO I Farerw srfeerat A RfSes =1 & guga w2 % forw Seate fAaswfEa we gq e
AL TATAAT TS HEATAT 3 AT AT FeT|

(4)  AELTF FTELAAT ST AT SALTHATAT 6 (17 I FqLNT AIHIT 6 ATLAH & = AW 6 917
AT FIA g ST T [AART &l Fred [aanT & =7 # srfsfga G S e

(5)  THIW WY ATTAT FT TATAL U & T e A= w2 % oo fAfRfde sumr s
fafaemt 7 faef=ra o saam

37. o wicreee a1 S@T Foaes a1 SURRE & FdeT - Sar wfsede a7 5@ weee 71, gonaf,
ST, -

(i) TS ol A franT 77 T arior A BT & |1 Fee gwead ®§ qud e § e
STTEERTIVAT &7 319 STIE YEeweor &Y e gt s #2 & o S e & 9g= 1 3w
ATEE T GHT FATON TAT g€ a9 30 7 TF Fa1d AAATSH T IT TTATS FT,

(i) ATOrE  QUEHTOT, HURT, FETS, THERLOT, IUAE AT (R F dae § e (i % qearer
&1 TATET & 7 & FF UF qIT [T B TAT gLl fGwe e o orgdy & § e S=9med &
o STeET 9T & A1 W Fh STARTHE ST F3l Y S| [ % 9ea 9 ([ iaarmg

o .
IF & hiddd AUATS DU,
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(i) st sie AT A % forw sraeft Frsmrett § e sraferg g watawor sguer £ T Hiw
=7 7 oTTToe I AT ST ST FIRT TATAT TGUOT T TIHATH A< (=07 i Gagrsie are areft
i T qareiehl ATl 3 IATAT 7 SRAFT FT,;

(iv) 5T FaeT a1 39 gani wfswge 3aer srfeeTar & $fiae o arer 31 sTaferee SEERTr A7
A= AgTe T AOEor/ETer F HE ST 7 At F Suael w7 A T Fw 97 Fm g Tgu0
fAg=ror a1 g fafga fRem-fAdent = srame watawer sfase srfafoa w2 e =T woree a8 gHfaa
FAT Toh TATEAHT AT TATAT AL T TATAT 24 HAHT 6 STHT & FTHATT /AT ST,

(v) o afSege ar [T Fwerer a1 U afvedt defhd, amre srafire seeheor g4 (Rt ofF
TERTE 1) 3T ToheT o7 AT STOfere Waee qrarem HT gt IToT sTfe|eor gt H

38.  Fkr WO =T A F HeeA.- (1) FAT sguer Ay Are-

(i) =4 et % Frateaae o o+t fRaameent g At At & e  forg Trsa syguor fHer St
S wrguror T afefaa & 9r aHeaT w;

(i)  FAT I AATAT THER ST e qiaare & ga ¥ e, At ar, ety ggu, R
F forw \es faet=ra

(i)  STE AT TEHERIIT FlALTS T ITATL ATTHAT & o0 AT T=i@awer et 67 Aeet #1
AT TR T TAT ST AT STOTerT gl Ivg STaAd Fal;

(iv) 75T YEUOT HEET STt AT IGO0 S TaAT F 6TeAT |, a9 § FH § B UF 917, 39 AL
TEERLOT AT AT ITAT At # forg AR aatawor gt & fraieaas &7 [aae s Hel 2T
I FTET ARt FoF 7w siRst AT Heword T (v) T gt feeer Svet A swgur e atwet
& ATeAH F T Tt g7 37 Rt & frateags i et w3,

(vi)  TToF Sgur A Aret s atatadt & yra Ravet & sren< 97 == Rt F Fraieaay o s T
e T 39 377 9= TaeT, 3 i STaarg TRad HAred i Ted Hr e e #i g av 30 fdew
T AT STTIFRTLAT § AT T@T ST,

(viiy  wfafem 9= == & wfas S srafors w1 wEeaT w5 aret giaemet v s ¥ oo st
STHER S e gfererett £ argdt S & Grft oft smaret, arforfae ar Bt s @ fawtor S
=1 AT #77 F forw g e a9Te Tae F oo antestE frgiat @ werfora e

(viii) ~ STE AITAL F THEHRI ¥ MO F TAao T Tgaqal I q9d-q8 9% fIermtaaer Thiera H3r,
TR T AT 3 AT2-A7 977 90 off =9 Aot & Suael #7 ST w7 o,

(ix)  TSAT AT EF TS ST FT AAFAL F SAq-TrA T FHeAT F "ol H A TG F4;

(x) oA § =9 At i srfengEEr A Tty 7 g A2 F |, A s agdy #1 w5 T a€ur
YISl Ue F=gaT T T o qereel F orgdt e fHehrat, ST d=maat siw 3| d=maai o forg o srafarg
FT AT 2 TTeT fat=a =i fafga w4
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(2) FET TFUO AT qIE =7 AT F LT FSHT ATATIA T I THITTAT % AEA-TET 2 T
AT

(3) T TFU AT 7€ =7 AT F THATAT FATTAAT g HalT TG (HFA ATE LTS ohl TLAeAA1
H U FaTeadT GiRT FT ToT TR0 Y T8 G52 a9 g Rwie Fam afafy wai=wor, a9 ud Jaarg
TREAT FATAT HT AT RIS ST RRTe TEqd 2 o [0 B2 A8 § 7 H FH UFH 1 95% Hi|

(4) FT TguOT =0T 1S, ST STAfrg 3 YEERTOT, TAEH 37 ST o et off 92 s=nfRehy % o
T TS TG A ATt AT Sguor A S Hiat & TEarEt w1 AiEaarnd w0 Y 88 /18 & Hia]
zHF TorT [MoaTee /1A, Icesid ATMee fafgd &,

(5) F=IT TG HI=0T AT TATET AT 6 FIERT07T | TIAEAT AT 2 AIAF FA1aA TehA10 aehtad
FAAT ST AAATSA Hghd T IT ATATS FT

(6) FrT wguor e i Sfaw @re * forw Fafa AT et sie adyer semta gq Remfader
AT wam

(7) T sgarr fAz=ror a1, Ster ATt o i 97 2 satore i 7T F Heay § fartEr atew Fwaa
T, et Fare o st e ar s o7 afgaiar v arer setea Raemeent gy d S

(8) T TN FRT=0T TS, FaTT AL % SATHIG % TATd, T AT % T srafera yHrora=ii & =49
T TAFSIAT WrewiH T AT 3 TSRt i srferga Fe gq RemfAder Sy

(9) FET wguer (A== A1 = At % srefie sfoatea ot Suadt gy § 77 37T H i Ko
ST

(10) T SEuOT == a7 FATHer srafers waaa =i & T Ui & TATAT FAadd & ATeqT F THT
ST el ST qod J@dT § =01 T STAAAEAT TgeAl I FATITd ¥ AT |

(11) F&IT SO [0 a7, 57 Iguer [{E=r F1€ A7 wgur [EEer aftafa & Areaw ¥ vaE ay 31
feeaT TatEw Jader Fae & T i a7 Taferg yHenaor gEagret F7 T Taiav q9iie®
AT 7T FOLEAT T AT IH FHa 1 ATATSA Tled I¢ ATATE FHT

(12) srafere & FIT @21 T ST s @25 % forg araes qataefis gt 1 o, Fa sguo

=TT 7€ IRT 1 31, 2026 T AT S
(13) FE TEUOT [RFA0T 1€, UHA Gt T[T & (6w § IR U A AT e+ AT % qrer
T T T

39. g it Rt o e -

(1) =oft =t e sty stferpTfiaT 3 srefier e & wataeor & qras Fr "efe w5 i ga
F forw == Rt & srefite 7o Suster e satorg syeem F3 & forg Saawardt gi

(2) AT TR TAT [T, T AT i< T ol STTEREAT 307 A & U a9 & Hia< S[6 ATrE
TR I TS A ST Do gTRT e St R S grer AR et # Sra sraforg yarer Arer
FATT M, ™oeH o7 arat & arg-ar7 Faferfad o ortae g

(i) STErRTIAT o STefi o ATy &0 § T ST ITaTaA FT ATS AL AT,

&4
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i) AT IeaTed * oo o= Tty e,

iiiy  ATE-are g (e FEsrer srafire wfga) st afEge JreE;

iv)  STE STUTE e ATHTAAT AT ATS-ATE HIA =T,

v) AT TAT, TETAE 9T Aa93=qT S a9 e, Tod T, gTHE Hged & S|l H1 are-are
EICIEEL R

(viy = =T safre yaee =W, 2016 F 7w Sta e sraferg &t 7= & arg-ary Hiea
Sfr Rt 1 W= BT ST, aUr 3 od" aREY & 3o 9 e sufare @i W Sa-
et staferse Iu=T giaem #iv Jiow F forw arex fBFar s

(vii)  STfrg waor fEgel ST HET T TATA1 & STATAL % HIGI ¥ Tag =l JIorT,;

(viii) 5T ATt & S sraferg warer fget T AmEr s It st F Arew ¥ 9 At 7§ o
ST o T FT TR 6T AT,

(ix) Al S T ST AT F G3d g 39 AT T gaTe ol GHIE T,

(x) TR At F s et f gHrs siv srafore gfeart i sraear we it quge,

(xi) Yo g s arEstEE arteEen £ sqfe afgd o aafie ¥ ga § fuew F o sy
ATt a1 FAsh warfaea F srefim s % @reft et 1 A,

(xii) st sgurer ey A g fafea fRe-fAdent 3 sraame, == wase F for festres v o wwfda
AT AT ATHTT - {hedT STIferg IT= sty a7 Feara Tgur fH==r a1 g dqaifed =0
SRRt T STANT FZA ATeAT THTSAT % 71| F, Gt O, s afzga e srafore & watawor £
M8 & Ty g it AT a1,

(xiii)  forere IErsTer sraferg 3 Huger siw wtawr giergad AfT & waee £ T,

(xiv)  TE AT YL TAHTAAT T AFLTFHAT [oTH TUGT, TRAZH, TAFHI, ST, e sgarer
ST ST FATESHT FTTAL o (oI SArALTHATTHTE THEHLT S [A=H0T (T 3T T AT T F AT
Afgd) 3T ToATiord Fareae/aTor § Sraforg w1 qata<or it gfE 7 3fra Ao earfae 8

(3) T+t erg Y TaTeT AT water s sguor fRErr a1 A ygur ey ety F ary ST stdarea
e TT TISTEEHLT FT 37T T TGN FRFA07 A7 T FAaf i Faiaahd Aaare qied 9 gy il 316
Sfers T ATSAT AIATS FEA|

(4) Tl ergdt T T Ao Sfeaat oY TATT=TE aaraet, aArforodsh, HedNTd si¥ o AL-Aare
qfERt, agHiSET TATEAT, a2 Arrrtsasd TRERt, 7, SErE g aREt e aigd g v F guasnd o
Fafre 1 T g A7 AfART Fhrr Ter srfSror F qreaw F -5 F GUg0r T SHaedT F40|

(5) Tl ety T [ 31 979 2027 TF =9 FAHT F IUET F qAIfate A gu IutateAt favtaa
F|

(6)  SUATEFAT TATL, ST GHT GHHAT T, THT-H0T 92 [ART FIT TAT AT(AT AT & T 27am
STTErd AT & |TeaT F I a9 Hal;

(
(
(
(
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(7) T T A sraferg ST i [HRer S % FET Fwe T AT AT HITSA, TET Al ara,
T T At a0 F o, 2T 99, WAl & e, Y% e S et oft srafore @E =i, gor arasas
TATAL, AT, A9Tere Farat § 7 FaT0 a7 T S X =4 a9 & srefi=r 7oy fAfgq &a sraferg v ofem-
ST Y AT G 07 T ST 7 T Ry grT srfersa e qe7 a7 T9fer Sugswatst & €19 31
(8) T A= &t 77 RreRarT grft o F T3 srorar Afsaont it 7aE F 319 AITre F TIFH,
IR, TN, TREgH, TEHERT i e & fore srae=ar faswfaa w3 o wanfua &3 a1 3 srafore
e FAAELAAT & ATT-ATT AT T SAT-SRAT FIATHT F|

(9) Tsft TATeir fAewTr sTorelY srferaTieaT § 21 sTafere Yaer T THTET U F9Tel v | sl AT fAsheaihd
G 7 100% r==me T Fed & forw 3ur #3490

(10) &sft Ta7ehtr fermer smrer fa=ftr e it 30 S @ U a9 # 3o 31 srafery, S wisgar S aafors
AT oA @, T qedTahd HT ST Hgrd TG0 {07 918 gy ST fRen-f[aelt & A Scae g At
AT ST T HTAT T SATHTT ¥ T

(11) T T orgdY FeT |, JUgRer qiagd TSR ST Ruee F o Iversy 319 staforg
THLA ATEAAT AT HeATHAT FT 3T Fea 3 T T TAF q9 1 30 A T AT 9 qT5e T THHT
e 3

(12) 7T ergy Tt fAarr sroeft srfereTiar ® 2 raforg wagw % forw Jrea sferdy s w3
(13) Tsft ety T A 7g gRAteEd 351 & arasti=s &t 9 Saforg e [ ger a9 f
TE ATAT F AT 9= U Tt S, £S5 St AT qreet u% et T St

(14) =t ogdt = Al & q9g § S AOiUg F A0, WS, Tagd AT ITA & [ow
lagretl, ITHRN AT ATETAAT 6 TaeT ¥ @@ 6l [Rae AT @< a9 % 30 S & aru®
farawoft & w7 % &9 FETEHa AAATST T 9T A hl AT

(15) T+t T (T T2 F AEISHGAT FT TEF HT TS F UHA g TST 7 TR H7 T STATT a7
TAF & F HESTRT F ST T2ZT SHZT HA ATAl 0 AT AT Fw g7 TIeepa e eheor & §ia- &7
Ager dm

(16)  &«T orgY T+ e 7g gATET F:37 & a2, Tiert sfiv Iq-wterdt it awrs & Fwaq ar
AT T TAGEAT T, ATOoTH hATHATT A T ol & sreme u= Fataa €9 9 srafds ades
T T U AT ST

(17) |+t ergdt it A =g giatera #33 5 2 srafers w1 aatawr fi gfe & sta Ofa & defaq
STHERTUT AT AT AT AT g At G d=r gaem aF ag=mT S

(18)  &sft ergdt T e TrETA S SATE & TART Al ALIEE <l F THTE H TAqT ST Hhr
FIRT STL(erd AT a1, SATAT TAT ST THT &I, AT ATHRTAT * FANT T T § GTE FH TN
T
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(19) |+t orgdY Tty A 77 giAfera w3 & weslt, %, B, 9, T 377 Fegedt S 7 sty
F1 fe-afafed & seme o v 3T ST, oY ST | AT SISl 6 SEuTE SUAE €T 97 e
GTE HIF T ARNHATAT HIF T SATIAT T T@1a7 <31, S w=e gm0 gt a1 946

(20) =oft gt T+t AT sraet srfaeprfar F e wsft Toediwa artadmae w941 o7 safore &
Foft &I, afvETes ST deftha, S srafers seewer it f g= TA FT Y e # 2T
Rt it srfergEa 1 I & v au i srafy F 9w T ataared Ted 9 gods a9 31 7T a6
FTTTF T F TAAT HT ATATS |

(21)  =ft argdY et AT, 39 ARl § St U srafere i afvage argat # /e v F47 giaerses
TEl 2, TS il ATS 3T qael ATt & [T 7% T2 & Tt werwr & forw sr=arfa fEdiae wemo
iaem w1t FE71 T T UHET Afg w1 e A g At Fafg saoe  w uE s
AT ST T T a9 30 7 T Faihd AqArsd qed 92 f6awor srqare o o)

(22) AT ergdt T R Ag gRTET 07 & anEr, 9 s ST a1 A S § UH AT
ST ST ST T H9a g1 U7 Y ST | g8 J=aT 70 AT f&afgd Sttt &7 STTRT Fdeh garred
AT ST 3T S a9 30 A T Faihd ATATST Ted 92 ATATE ST A AT 10|

(23) Y agdt T AEE ag gRtaa w0 & gus o o Sa-FAefEmofi sty w i gwewr
rAemsit SH FFOEe G2, ST-HIATT FI7 AT T 0 SF-FAEamoii srafors ysewor gl aF ag=mar
ST T A fore 3 AETEe THERT T STerfshdr <7 ST

(24) FHT LT T [EE AUTAY TauT § FHIET F ATHA FT ST T @R FAq, aTTRE
T, ATHRTAT T T2 ATTAE F fAheaishd THERI il TETET &3, F9rd 196 e 9% =507 21 =7 giaem
& ATITE ET=gdn A eAfd a3l

(25) =t sraferg it wraAT Ui Hifew o Wiatad & st g qr AIfrg THEhor, ITAT A7 et giagr

AT T o forT Tt ergdt s e, Sew §fed ar @=rfera defha o g, % o asT yguor
fR=ror a7 =T wguor A afEt & Tty arfeT Tae w8 99 1 | saEd |

(26)  |T orgdy TATT AT, FrferERTe & qerdar i aHriE § w9 F FH 9% 7T @ g6t asa ague
TR=ror FTE 7 WfereRT o T T o for sreree seqa e
(27) AT =T FATT HETT AETHT A A 30 ST A AT ITH Tgd TET 4 F qIMUH NAE TA Fieeh

FAITFT AFTATEA Tt T Teqd 2, ot siafert oo orgy frepmer faramr ar swfior G @ sie
T 5T TG =0T TS AT TGU0T =707 Aiefa 7 Ssit Srustt, S o= ardt & arg-ara [Aefertad
T B, -

i) T A H Iewe 1 srafery, Soed A 2 sraferg of et g;

(

(i) FIET, TAFHTOT, TEHERLOT % [0 IqAe S AUTAY LA SAFHTHAT;
(iii}) STTT ZI AT SIE ATTAY FHT FTHT,

(iv) Safaaret & i s wrteaey i fufy

(V) =T AT ITATERT FIRT o AT [aehealishd LT | STATLTE T Te=|
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(28) Tt argdt T AT STaaT Aol oY Tdeethi aigd ATHH w TAFFT TN F =AL-L ATHT
TUGT A TAT ITATHF UL ¥ G TUB0r & S goraha Aairg &7 f5ar ey ywewor v
e giegT T o ST & forg Jferferd 3 oY =9 999 § a1 [Lad e Hid|

(29)  |T aed TR FEwE g gRfEa 4 T R g w1 v=es S et w g9red ar
T AT FT T&T, FANHE STohe, FTT 6 TEAT, THIE, ST S[J 3T ATEF died AT LT ITHT
TSI Y 3T FTHGA GIT ITRT STTRT AT AT 0¥ 26 Faegr § qriier R arfee w3

(30) AT eTEdT T Mo I ATHT FT o6 THE AATE AT AT AT TRAL 1 qGT T15HT

T TSN &0 AT TAF 60 TT AT F FAZ, TAHIT 31T ASOT & (T Fgl 6f TITIET % I qaT
Tt | oTfier oy ST st =9 weer ® arfie fee arfe #:3;

(31)  aft ergdt Tt et == Rt F SUel F Sooree & for, ste ATl F |-, A Sty
AT, FET FATT ATl SATHAT T =4 FIHT F Il 7 9o Feed | Forwer T arer siReA 92, w1 9
& AT T F forw wrad fAfga F9r s sttt an e et # et e o su-fRei
AT Wik T 2T AT o1 ¥ 3 Faer § anfies Rt arferer s & ot =i,

(32) AT argdt T T G, A&7 ST §9 AT F AW 9 TEEHAT G&T Hr T
sraferg Searaat w1 Awferfed F e # forfera w4, srafe-

F)  FETA FAMT,

FITAY ITUTEH &l ATH FT,

STET T S gl STIE T TH: STINT Fe;

q) AT FY AT, TET (TTEERT T, FT-IAAHRT T), FEmgAT AT Y 9w Tmwarer sraforg
H S-S LT,

(F) O @R, TH-FFAIRET, STA-T46 ST AT ATHETAF T 9 918 a9,

(@) TN R U e qaferg &, 9 ot IIe 21, JiE qrferhi g7 SUesd U AU 9139 H T
e EE g AT Suees af § qefea =7 & her,

(B)  HTT I TIF AU FT TT-HT Faali | TG FeT,

()  J9F 0 7T ST FT F=T ST ATAL, FALT GATEHT, TTARORAT AT FHALT GUAGT TS (61 T
TIIET; 3T

@) 3 erafere yaue it Fuwar F forw srafory gwatet a1 s FErt ar e e g
STTEra et oT= = f<h ol |TFHe STTNTHAT FIE AT AT FHT SIATT FHT|

(33)  eredt TR e e srafore § "Ew i qre F AEad aret o7 F e 9w wiaeg s
Aefther 7% THET T 9T i T T2F it gE F Fawaw areft gor F g dfhe d=rer g FEEd
AAATST TIeer I¥ &1 SATUI

(34) T ATE & STTAF TAEEAT AT g SATA T (AT A= 1-1 H Efgd awa-H1aT & e AR
Rt JorTeft T ST 2 g0 HUS ATegAt T ST, S Safre Yee sEsT=Hr F At % o

Cl

2
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[STT II—@vE 3(ii)] HTL T ST - STETETIT 39

RfSreet siiv gt Tt 7 STIRT Fed U 3 Jafors Feae rarwarat i At #2 F forw ST
TR=ror her T AT

(35)  eredt TATHIT AT TroraA # =9 et & srfergEer i arhe 7 uw ay i safy F fiaw o
FIfrE yeud F o sitaares wreaw afgd uF forwra R 3= i w3 a9y s A
forrTaat it fRerfar 3 werer 7 st R<fier ot Y 30 7 76 Felioha AT Tiear ¥ AT fAaeoit arfre
FE|

(36)  ergdt T AT faeqa Faeror & ATeaT | o7 AT IATEH] hl TgaTT FT T TouF a9 1
AU TF TIeel I GAT T STAAT F | TgATT T AT AT ITATERT il (STAT-T AT S[TUAT| AT

A 9t a1 srafery IeaTeEt, geal, 9EF AT AISHTEl, S $iY oA Auiry 3o w7 9T
FrforfSas a7 FErTd TfRE FT /T AT R

(37) AL TATHT HaT, 319 AT TLq & TATAT 3T T@aL@Td Hl &4 | ¥@d gu, [Aaearead O
AITAY ITqTEH IALRTTAA THTITITT il ARTT ST FeT ST AT AT ICATEH T I TS SITUIAT qTih
FTERTTOTE ST T AT FaT faaor gEAtead gr 9| g7 AT ITIET AR & qr-97, ST

A 3u-fafe & Sugeh ST & Iqael &l 9 stte=ra w9

(38) 9TE T TATHT ATy, 1= ¥ T AT & SAHTT Haterd Trsg Tgur =707 a1 77 swguor A==y aiafa
F ATYA F 9T, TTF AIIAT IcqTeF FT FFAFarRa o1 AqfOre Icares ITALaTided THIT I AT FH4T, -
(i) o7 STTTrT IeaTash T I o T I o (3% W S 9% 0T ©FT 10 et St srafers
(T srafere, Far safore, Fa=gar satere, oy Taare saforg) & forw o s cared & uEd
e o Taferg IcTes STLETH THI 95 AT F4T;

(i)  FET TGO AT € FRT AT AEES! F U 9T, AT T HF 5T &7 G & AqHIGET &
F1E T e it 3u-fafet a7 Sugs fAfaaw & fAearia O daferg Scaree SueaTacd oI 97 &
AT T AT FT;

(iii) =TT ST IeqTaeh T ST 3T 7 fAeaqriia o afery Scares SaTided THI0-9=, UH o7h
AT ITATEF & forw 319 oTafarg & whianfora s & oiie fAafafds #7 g i fier srafore, sa=sar
Sfere F AT H, T Aty yEeRorEwatar #7 fErawer enfaer g, e srafors swewe F o
|9 T T2 §, q@ A9FAT F 7T §, TS b Taawrnare w1 ear, e g safers wiw =
&, TaT FRT St

(iv) = Awm a7 giatea wer & o sfire sees & v B o smfore £ 39 At &
AT "ETie T Srar 2|

(v) Tt s a¥ Bt ware & o srafore Searashl g7 Ieae aredatas Aufore it srafares arame
T AGTILNEAT T, Fea i d g FF=0r a1 g7 e AEst & SIqar 3o areatash Tierg F7 s17T
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ST IO (=0T A1 T T AT ST, qfeh 97 AT S ST & F Feald Tgu HAAT qIE Hl
ST ALET TFHATHTT, T[0T ST T T ST Tohl

(39) gt T e, AT = ITas™T g Si|q TafUrg ITITET % LT U, ATTUH e 9% Mr
T YT &5 § T AT H ST AU ITATEA HT AQ@T-S( @l 0 Y AAATs T qree 98 Rare F:3)
(40) gt T AEmE, FEE g FEA € g7 GEEa Fadd A|qared qed 9% /T
AT T 31 AT IeqTad ¥ Fare Srgor v Foru |

(41) gt T M, SR SUT g, AT ARG & JTead & Sa-a1T fasheaighd Hearieet
AT TATT F3, ARG THTT AT SHIAT § TIF AT ATIAT THA 637 S[TOT &7 39 faheia
FEIITEET THRTSAT § HIeTIT ST |

(42)  oredt AT T % U 99 T, YA T, Wl T ST qraseE® A5l oe TEd # Y
IEH AT TATH AT § F=2aT gl

(43)  eredt TaTT AT srafers IeqTae it ATAT F AL 9G¥ AT qT TGT T ATAST(HAb- Aot ARERT JE
H ATt QAT e e FEr 3 w9 30 7 aF FEihd AT Ged U ATATE 3T AT
F|

(44) THT T FATRIT AT FEGTT ATREE ST 9T T 15d ATATSd qled 92 17 AL, ITAEAT 3T
TAF AT(AE F [AAROTwATa 1 SHae FATH Hoer deqrst, S+ w0 7 S=gar a1 7h=rad deithed
TS ATTHE &, T Tiaee i 29|

(45)  oredt TR (R 31 SAfrg F TS =reshl F 3eaw ITART & forw oz a1 (s e 7 Antiart
AT FRET USTHT % HTEAH F 19 ST THEHR0T AT oY Hag AaaaT & (107, T 37 T@amd
T GHT FATUIN T TH [o70 ST T 1o TAATS SITUIT ST AT T AZLT F1H FATAT TAT gl T Tg0r
e a1 g gwT-gwy ey fRerfacen $w qreeRt # urew R SmoIm 9REge anra s
TATALICT THATAT T SIATH T 6 (N0 s 1o THERTOT &l ST AT &7 STusi|

STATE ST Hhel ATAT TEHERLOT SRR § et et 2:

(F)  STA-HTATIAT, TEHSAT FFENEET, THI-HEAEET, TATTE T T AT STF-HH RN Tafrei & Sa-
FRqdaor 3 T 1S 77T SUIh TEER;

(@) AT | oAl ThATE, S Safore & Tgasfie ster % fory seaieha e S AT g a7 316
I et farega |2 A7 HiHe AgT AT 1= SH=TRF ThRaATel F1 frewei® & &7 | o, ST qigar
FT TN FIAT &, Haid TGO A7 1€ ey et afonameit & srqeias & e o f[{aat § g amet
FT T FT T2

(46)  ereT TATHIT AT wier afEat sfiT s|Ta=Te afeady, aAToreas, HEIRIT S T L-Aare
@ AITAL, AT STt e Ty Taarer sTaferg, Fa=gar afvry UaHs F337 3fT Irg AAT-3TT 3T
T g0 ATEAT § Ha[87d THEheoT e T w3 T 16 967 % HILAH | o S0
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(47) o=t T AT (A ET T FEQEA 6 ST o (7T 9= S % T Gt i i
77 = d=Teor ey eA7fod F 37 Gt qEuiE s F Triedd [@awsdts af gier T
AAHI TR TETA FHl THT T § TeH g

(48)  ergdt T A T AT Rl oY Ter F ATeAw | 3 sfery, Fow w1 F Fow gt
AITAST F T o ToIT FATT T H3T, A7 5f el T8 AT e | a7 gt i TAT9I4T 30 T HT
o o= &t frerriey a7 9% 90T F &7 & forw uw FE e T S s uE ARl 97 Sy amre

AT ITH FX o6 G0 1 ATAHET FET TAT ATAL IcATah! 1 Giarg e F o == st o fFaw
AT AT STHT FIA o (9T 3

(49) gt TATIT T Fa AT, TAAHI AT Tel, SATTH RO TR Agl, TgA9Te Tal i< 72-
stafrarefier fAftwr srafare Tam q&-seeaor et JAIfrg s Srafory yHeheor qiaemsi & a9l Hir

BT TF=EAT AT TATAT SITHATT | ST ¥ SIqATT &9 37T T=dT AT YA Jraeor w20 a1l 7§ 7w
o TRt w1 e w4, AT, GRS § ST ATy o uferg F Aifwd IR9T A ITH HIA o6 o7 A
AT T AR AT TT: STANT FIA T g€ G0 T 777 S[T09T)

(50)  SIITATH T T2 FETHRT I ST THEART THS HATAS AT AT TATAT ZIT ST aTfu e e
¥ o fraT srovm

(51)  ergdt T T ag gt #35 G fier srafore & deror F o qEstes w e u fEari
T EY W T SO, & AT F A1 % Forw et r et 37 & giad B S i afe srasas
B AT TSI S=aTarat § Ta=gar dael ufrg F fory e 77 § [ e T ST Fa|

(52)  eredt TATHI AT, T5T AT T/ TS G LA F "atad FAmn F ary fewe, aqgd e
frTa-aTe sraferg-sgeasr Sore St T A= 437, fSEs STRI g STATa & HaT 3 STFNT 47 3579
QITIeT T

(53) TR TATHIA (AT aTE ATX ST AATT Fl 3T 316 ATTAL F TUALZU, TAFI, Bels, Tagd
ST THERTOT AT TAAH AT (AT hamaaral § aTieer sTaia=Tiee & S8 SIqi9re S= aral a7 JaTeaht
qied T FEIT FT FHTFd ATATIH Ted T ATATS F|

(54) wTT [T sraferg A9 ATt AT AATIATRGE STAfrT FATERT T THIFT F, Ivg AT IAHT
gTafafaca Fe aTel @Al H JIAdT & & (o0 T Tt ST F39, JafAL F TR-2-2X 898 died
TIE AT T H IThT TRAET HT T &3, TH Falshd Ted 9% FT0|

40.  ITHIW &A1 § T WEHET F FwdoA:- (1) Tt e [ st srfsrfar F sfavta s arer
& H T Y [OrET B HIAET FA ST AT % [0 27 (R & T2d 319 A1 Jaee F37 & forg
Iea¥aTt 2l

(2) =T d=Taa et s
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(i) Trs= it sfe whfE & srftrgear i adie & vw af F ofiae 29 sty ya@aw 9w sy fif s
o g Mo fafed s § e sraforg et Fer aame w0, S| s arat & arg-ary et
T ATIH g

F) SFATIAHTT F ST ST AT & § T SATTAT IJATE T ITH GHATAT & ATSATL AT ;

) AL ITCTEA & o0 9= a1 AqA;

) = (FerT Taarer srafore afgq) siv afvag T,

) ST AITAE T\ ATGTAAT T AT,

T) FTSATE TATHT, THETTA HAT TTHTAAT ST I T, T T, ATTHE Hged o TATHT T A==,

=) AT T TATHT F TATREH FTTAT THLT THTS ST FoALT STAT ATl THE TATHT T FTAL F FAZT
i gfag & Jrr;

(F) T TN | ST ST TALT FIN T ATA AT TAT THT AT il SITIAT o6 ATEAT F A [hrdT
H ST STITE F T9T T Thel %0l TISIAT FATAT;

5T) Hagt STt AT ot Arferat & G gu ST STafrg i gerd it quIHiT,

=) fafga araest & srqem gl & Fre o srafery gfeat $ wuraar F fore qwai;

(1) =rasTta® A1 st i & siata R et w1 A=, S 2w smfors & go & S F oo yeor
&, o Yorar gf®r s Arawraes sferreont i iy anfae 2;

(
(
(
(
(
(

(%) 3T AqTAT TaeT AFHTAAT 0l ATeT, orEH qUgor, Tagd, TAHI, FS, THERIT 3T [THHT
(et 3fT T@ FAT T F STt qid) F I3 STufera a7 ALt 1 T oy g T & 3=
Ayem ofie g

(iy  F&ted ST gguer [EE aE ar yguer [EEer /@i F v FREgd AqdreT qed a7
TISTEETHT FATET TAT FATT TGO FF=07 a7 g Frawfod i aaa AaTs qed 9¥ eTg¥ il 316 farg
FE ATSAT ATATE H|

(i) TSI § = T AT SATSEEAT F TATAT B ol AT F q1E He I o6 SIqL HNTITerah (et Surrett
T ITANT Fleh AU ATEAT o0l (AT, ST AT Teerd TaH=T T A0 F:2 o forw f2fSree i
AT STATRRT T STTNT Fleh S TN TFLT FTARATIL it PRI F2 3 forw srorrferat womfoa wee
F foro etz e s

(iv) oo a9 30 S R ATAHRTIAT % orefier S0 Aqforg Seer srarea=r a1 qAarsii a1 shreat

Heg | FEFA ATATSA TIeed T T I FF=707 7€ 77 Igu0 ==y /ffa v arfs fFaweft arfee
F
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(v)  EUR, TIFHI AT THERT & (o7 IqeAse ST AT TG TAHTAAT Tl ATHAT H2I 3T 3T
ot & % 30 S T STt Jereere u Rre 3 m

(vi)  ATHETRE AR F wrerd & T IS RET AT ST FEihd FEOEE ThRrE AT eTid iy STy,
TR THETIAT SHRSAT & T AT AT T THAT ATUIT TAT A= 1-1 | BT a0a-H17 % qEr
T faFea 3 FFIee THeAT § I e T o

(vii) TSR AR ATHET % AT F o0 qaty € % Aver qreedt i gieerd a7 Bl dewor
et o7 aqg=1-| # BT a9 & sqa qrft it gaemsi & sfesd asmorsarst a6 79 5r
TS AR AT ATHOIAT 7 E60E qerw FT1 orer d=mat sqa=-1 7 iR aw 3 aqam saforg semew
T HTAT o ST T AT T &7 AT A T2 AR 7€ § TR aeet Tieer S H0 o g7 a9
30 S TF HxiFd AFATST T I¥ ATATE AT AT HT|

(viii) O T AT AT T AT AR ST O HH b ATATST e 9T ATH FATIAL 6l ITALaqr
SIY g STOTAT HT [TaROTRatel AT A AT HiHe Al qigq siad aarte e dearet T aiagT
FT TR AT R

(iX)  T9 SATIAY F HAGIT, HETIUT, TRAR 3T ITATL & [oIT AT, ITHLUI AT AAHTAAT 6 e
Y Tt i e aT T T d=Td O S6AT F 6 W FEAFA AAATS Tred ¥ & SITuIT 3T
AR Fa=ir a9 & 30 A TF FoaFd ATATIA Tl I ATH [da2oit B il ST

(X)  STE AT THERTOT LTS 37T HATeIq ATECAAT o6 (FHIT, TATAT AT L@@ &l &6 AT Hsit
& i wrfierd F vy a1 G et F Aarerw T S aafore F e gewt F gEaw suan F o
SR ATRATRIRT 1 SATATAT S IS UF Tqogdl (S9N ST haid Tgu07 {70 a8 517 FH79-997 9%

ST fRom-fAgert siie ATt &7 I 37| TRAgT AN ST TATa0T THIET A1 FH F 6 (o0 fSeheaiamd
STHERLOT 1 TTATHERAT &1 SO ST
(F)  FF-HIAUA, GEASTAT 3, TH-FITEE, AATTA T TTEFAT STATAH R0 STaFAS F -
Feerdieraor & o 2 37 ST THEhe,
(@) ATFAE | 1T a1 hT TroeaT, e i & qgsia ofer  forg sredioha qoas 2a9 a1 519
Stre sremia forega |31 A7 HiHe 9Ei AT ST ATSAT HI hieeel® & &7 H gl o &

(xi) ATTOTTST, HEATIT T T+ FL-SATETH T TRHA, HaA] digd 900 S Aq190L F JU AT Taga
T FFITCHIATSSE ST ATTHRA ATedl H HaT9d THERLT AT TF He a1
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(xii) 2T AT, T 9 & AT T@AT AT o HUZ & (o[ HaTu T&T9 FL ATl

(xiii) T FErGT TITT FIAT (o6 <o TATAL g1 | 7 BT a0a-H1aT & SIqa datad THenor gragr
T AT AT e At Getas dSr gEem/aE 7@ agamar s

(xiv) STTTHT T T 30 T 7 HI AT ITH T2l H3 [ AFd AFATST qled 9 JT&T |V H qries ROre a9
Feh TEQA HIAT, oreehl Trafera Trsd I fFsme T o g&taa s Jguer [{g=or a1 ar yguor
=T w1 off SISt STostt, S o arat & ar-ary e ortie g

(xv) TS H =4 e f sAfag=ET ft aire F uw g G Aty & fiaw diqare 9 afgd 3
afere weree % oo formraa fameor a wurfua #an o s e foremaat & Rafa F ane o
FHEF AT T T ANTHT BT o F 30 97 T v Eeeoft wréa Fe

(xvi)  TTET H 219 e yae gEterd w7 & o fGd wqw i d=maa & g W #7187 w3

(xvii) ATSATT STTETAHT FIATT FIAT TAT ST AT(AT F AL, TAFU, BeTs, TRAGT TAT TEHERLT I

TAAH IT HEqT0T AT FTARIIT F AT SAATTATIE &7 STE AT AT ATA/EATEHT AT d THT HIHERT
T HFATFT SAAATST T T ATATE FLATI

(xviii) STITAY AT ATAT AT AATTATI I HATEHT T HAAT < & {77 Tk TOITAT TATIOT FF 372
T IART TTATATEE FIA AT FISAT Hl ThIHd FHLAT, AT % -9 HUZ ATgd 516 TqTAY Jaeg= |
I ARTETEY 3T FRTAT AT TAT SATLAT | § & T FHA-HHT F AqH TH FalFd qIed T 90T

(xix) FATHTOT &7 o it T AT G, T o 9= % ATeqw | 9 SANTERaT TaT FOT 37T FaAT
ICA A ATAT T STE AT TG o q1¢ F {ATerT |

(3)  UTH UETHT F Feq:-
(i) =4 [T % ULl F ATHTT T TqL I ST AT Tarerd FAT2rd FHer,
(ii) 3| Taforg yaem % forw I d=raa wq7 it w1 AT AERT w2 F 91e sqaw st & ¥ e

e & o forw 219 raforg yarer it ATSAT J4ET 37 39 AR FAT|
(i) T AT iAot it Haw F G & W SIE Srafry Faee v TATIHAT, YA ST THeAT FHLAT

TAT HaTerd FAT T FoITa FIAT, A7 -
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(F) ST ATTAL FHT JAFIOT, U, WS, TRAZT TAT THAHI AT S AT LT T T TSTELH0T
AT THARHATSN T TgATAT AT FAT, TAT T AT FIAT T THAT F T TG0 I HIS e
T g

() STIEAT ST ATTAT TAET FAFHLAAT T TATIAT, TATAT AT TGS FHLAT;
(1) FRAETHT = 37 IcaaTAcal & aTL § STNEHRAT T&T HLAT,

(%) T AT FEAT T 31 AL T G H T 6ol AT TAT T TATAT AT,
(

(

|

)
) STATTEFAT ATAT o AT FIH FIA AT AN THIST THET & A1 AT
iv) fReret 3 st ATt fRre arferet e % forg 21 srafereg seiam aw e d=maa & siihs Seqd AT

s

41, TsF Igur A i Ar wgwer R wfafa F wde- (1) TS aguer [{EE i ar ague
(i) ST ST SrfersRTiaT § Tareiier fAerTt o /Tea® & Tsg | =9 et &1 yade T S qur getaa
ARICATTOTRT TLTE AT T TFTHA F Hatard AT 77 w7 agdt A e & wawr af=a % ar-

Trer greor s AT A7 arfior &= ° S oty yeua ° qetad A mr F gy e auear g ad o
FH I FH &7 A 2 HIHT F FATTTAT hl GHIEAT AT

(i) sToforg yEERTT SiY fAEaTer Tt  forw S EE 2 $iY st 3 F wefiw wnfafafiy watavefy
HTAHT 37T AT o TTAT ol (AT AT

(iii)) T AT 37 Tamei AT g e TRt e srfSreReer & T 1§ srae I g1 % T
AT TEEHTOT AT % ATTAFT 37T TR & TEATF il ST FLAT JAT VHT = F2AT 57 3=
HHEAT ST,

(iv)  SITTErReoT o Yeame &t ST e a9, Haterd stfarfaatafat  sreftm agafa v srier i srfsrareon
S e ergdl e A, A ve g e e, St Fremr afata @ s g g afafa,
ST ot AR X, AT A7 TS ST, 5 v, 1d, fasrett oraeor e, Tt 6w &
= Fatera fSReont & A=l 1 &7 § TET ST ST I o fa=e, At #r g1, 39 % forw = 'y
7 gz =T s,

(v) =T A AT Rt gierdT y=rers 7 e ITieeReeT g STtersd Rt ster srfereRr #r ey
2 # 915 faAt & srafy F faw wrfeawr ST Fwar, e gamerasa® av odt afed aqg=T 18w 2 #
Tt e e S TEteaRer A aftntd f s,

(vi) 36 TTErRTe T T fEmTeTar agataat & FfemT=ar & arer auHiiersd a=qmT ;

(vii) TTE T AT AT G &1 T3 [Aied oOdi & ATHT e w1 TA7ad wed | ot Tgar g, ar
T (F) F FAT T 3 TR 67 et off Frwer =ifarg a7 w2 ¢ ekt 8:

95



46 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

oiq FATRRT, T R 3T s A g R At A i st Aeta a1 w7 92t e s,
LRI

(viii) FETHRTIT T AR TTH 21 T, TAH ATAG I ORI AT T TEEAT FA 6 TAT] a4T 39 T &
el T g FIeT F TATAF F TTIErH1e, TEHTd IT TATa< Jedr § e [awy, aret a7 oat & asft
ST I T FHY [T &, S T a6 (T TR T haT ST

(ix) T Srgur =T A1 A7 wguer e afAfa, sraEe i g S F IRAGET @9 a9 & TET a7
IEE FILOI T TITEd T § TS0 Fdeh, THHTT ATICT HEA IT ST TATHLOT HleA F ST HT T

(x) T ST & " §, TATreAfa St Fg Tguer [ &, s wguer [HEEer a1 A gue
fRe=ror afafy g S wee fafRa 98 G s 8, st & A #w F oo S sguor e a8
GRREET kAt

(xi) FATTRAT, T5F ST RF=07 1€ AT yguer T qtid, Sa w47 3T auar e g ad H w H
FH UF AL, TATATHIET AT SATAHIAT FTFRT S AATATAIGT STATL TR F2T TTreawe # f&fga aat
3T = et 3 orefie o= 2 o 3 § s amt & sqarae & A wam

(xii) =T TguT fA==ror &7 37 Sy fAErer afRta, fErere ST srafors ST giereret uw safry St
FTT U e erarer srafereg F qeferd yegeaw o Mearor F forw s R s e 3 g
(xiii) TTs= wguer A= A€ A7 ygur e afEta Fer gguer FEEer 9 gy S -t
AT AL F stae-TrsA i sw=re Fi ARt wam

(xiv)  TTST TGO =07 TS AT TGUOT (=07 A AT FETha ATarsd qe & A1eqH T AT THER0T
T A=HOT ST e gaerer Hf TEEH Aqacd HO 3T TSeeidhd HaMT e /e, s
TTTEFIO-AT ST 82 a9 30 [ TF Hx 1 FHhd ATATSA Tled I¢ ITeAee FI[s S0,

(xv) T ggur A & A wguor e afafy eeder F o srEeet F sEer F oo
TIRTEETHTOT THTE of FHhdT g oI AT &7 Fald T 2= a1 gy 9 femAeet & aqamr Faei &
el e faaeft & seewer & forw arfie T9 of FhdT 8, T9e T TH AT UH AR 3 qahd ATars
e 9% TATAT Y T & (o0 Hgid TZU0T =07 TS & q7e7 qTAT AT SN,

(xvi) T gguO R i AT yguer e qfuta IR deamet g 39 Fawi # ague
gfafara wwm

(xvii) TTsT Jgur == A€ AT sguer e qfEta v T artia st g Ader s srates
@Y TLAT & HTEAH § TOeEohd TATa0 SUeqd e Lo 3ha SeATall ZIT qaTed &l TeaTae AT
ST

(xviii) T JgoT =07 1S =7 yguor A afaty Fawt F st TS T F Ter i aErader
TITEFa TATa Ueqs sfifee Ta 7 et AT STfereor g1y, 97t 3% AT FT qeds Ted o STHHTr
T ITTNT F2 Aigd a1 ST

(xix) TT5T TOT fH==07 Y, 1 STIfrT F qE=wor § QTfHer Semelt g7 Yo qd JaTfees vt #r dahferd
T Fea I TGO T ST AT ST TAT SHAATSH THTILT FT
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(Xx) TS TGOl {70 &1 A7 Tguor = af6fa 39 A & i@t st ft 1fd # entee gEra
Raemai % fi= FafEa darg gRtaa wam

(Xxi) TTST TEOT AT 7 AT T FHF=07 AR IS 7 [Fage Aae & Jqurad & o qH4 7 36
FITAY THERT 37T ITATL GGt it ARt 2317 37 g2 a9 U a7 Fiaramsfi H ST@radiar From)
(xxii) FETerd T Tguor FE=or A1 AT Iguer A /i, agdt s [ s e w67 a7 d=mEa
T e RTe Y T A1 TR aAtaer S Attt ATted STfHETor F "reAw ¥ @rairar
FIIUIAT ST THT A@TILEAT TS ST aTiues (Yare &f I Safad 17 TgU0r == a1 q7 750y [=rr
ot 7 IS 9% IUT F0E ST

(2) TT=F FZUU {EE A1 AT qguer FEEwr i ARSIUE STAN % forw HiHe 9gl AT A |/ St
AT % AT T AT F ToSiiE i e w@ w7 q996aT g

(3) TT5F T FRFA0T 7€ AT WGUOT AT AT, AAeTFHATTAL, T AT TELHd G170 e
Atfee fray ger &t srfersreor & wreaw & arevor ofiw orgdy &t § T yferEon siv arew Heet g
TR0 1T ST fere JEEha FEATAl ST 319 AT TG hATharar &7 Hifasd T i J@T qTLrer w7
AT 2

(4) TT5F wgUr =T AT AT wguer fREEer afafa, FEE yguer e i g ateefEa fRem-FAer ®
AT, T ITErRTIAT g7 31 eraforg i stemefer i @fgq, == et F Suae &1 squme T8t
T AT ARAT T TEIOTHAT AT TG F ST I TG0 A e Feam

(5) TTsT TFUOT =T 7S AT Fgur A=y afRta T srarar B T watEar qadtes Atftediay
TeT AT % ATEAT F T4 a9 30 Hawaw q FaHl % ava TEFd 319 TIrUg THERT s
FIAGTILTEAT FTT

(6) =T FFUOT [HFA AT AT TGUOT (=07 AIATT T4 a9 31 fSHaw 9% 19 Jufrg s6ehor gragra
T ST rET RO SAiqeTea FRihd Ted T THAT FI

(7) 7= g T a1 A7 gt e wiuty a7 gRfaa o G S safore yeewr gt w1
TEIETE T T FLH-FHA TALT AT THTIOT qLra< ] T AT 1)

(8) TS IEUT A AT AT FFUUT A ATHIT ST AATAY FTTEIAAT AT THERII AT =0l oI
=T giAfaa wom

(9) TS T A &1 AT TGUOT FAF=707 FFHTT =i &= & Ioa 319 Tq(AL HiY THATH e =7
& e H TEHATh! ATA- QTG TATE R

(10) Trs7 TguvT FAF=ror T A7 wguor [Reerr afAfT S g AREUE F ITART FT SAITAT gt
T

(11) Tr5F JZUT FH==7 S AT Sguor fR=ror ARG &7 sraar 9 a8  Areq F At IqvE i qorar
giAtara w7 % o 2 sraforg weaw qieem § Saarfed Sfaw Savw &7 aequr gEAterg Fam

(13)  TT57 U (A0 1€ 7 AT FO & e d=resni g7 ATEF e 0 Sa® 3aE
e H ATATS qreed I¥ qEeqor Rure sraerre it o)
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(14)  TT5F YU FEA0 € Gt LT ST q9A7 S AL F ST qAAT, HiAeLT AT
afi=rer Aefhe, 2 afore seeRor e £ gt 9 w3 $i7 27 ad 30 S q% FErhT AT
e IT ATATS FHLIT
AT |
(sream 1, Ay 3(), sreamw 3 fAgw 14(3), sreara V R 23(1) (xvi), e 24(1)(x), s
39(34), R 40(2)(vi), = 40(2)(vii), = 40(2)(xiii), F=re 40(2)(xix), TFETW)

#. 9. ST ERIHT
1 2
AU E]
1 T AT T ATAF Saray arer gqgT e @ g i oty & g 7
2 5-10 =T BREEWEE IR E BCE L]
3 asft gy &= e @ g & Aty & s 7
4
Trtor &=
1 20000 i IHF AoF 7 e Favy | AS1%E A A At & e g
2 10000-20000 =reiter v At & farm e g
10000 7% SO W AT A & R e e
ATGAT 2
R defher & fo RAiRder 3@
[sream 2, s 7(1)(@), sream 3, A= 14 (3), sreamw 5 R 39 (49) A= 41(1) (i) w41
()t

(F) A TIT F o ATIEE.-
(i) o Rreri=or & i areed § 9T g1 3 ufarg YEERr ST e giaret v e & forw

SO T ITASH FITUIT ST UH TIAT T AT H
(i) T [FTATHT AT w5 FT AT, BT o fFww [t T % 3t Jome F

TATT-ATH TG AT & F&T TISET 6 J1 6 o Jfe Bret B g =9 % 9609 0F 95
R0 FragT ST 0 ST Tl &, a7 [A2rd e qIsor $ SEieHT UH 90 G & & q1d w7 AR

gHT ARl
(ii))y  ErFTOr TAAT FT AT AH-ATE T AN THERLIT FIALTSAT T ITANT FLA o [or0 7T o)

AT, ATTAY THEHLIT FIAGT Tl AT o AT 3T 6 T § [HATST AT ST

(iv)  faemme qieraor eaet it ©maaT agil e 55ray, AT 99T 3T Fard Tguer A e F
ARTeft Frgidt & gE i STt

(v)  HISLET JIaeor el, ST O aut 7 STied a0 & ST H §, 1 39 =T | 47 T2 EAforgarsy
F AT I AT ST
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(vi)  SFHETOr = FH F FH 20-25 qUF TF FAT 6 (0 TAOT g g TATHS ST FEIIN | T
T = e a8 7 g g9 Tt e S

(vii)  feEraTer e € " 100 Hiew, e & 200 e, TSI, AT, ATasTee® 9Tt o< S dArgrd
Fa & 200 e i At 71 vawas 7 20 Rt g7 gt Artew ey, Fow qree §, 9 fEEe
STTEERT/ATE, |1, ST T ATHAT &, | SATI0 AT 95 76 FA 6 a8 (anaaadi /0aead 7 10 37
20 ot it T 9= sfreor wre errfaa it S Hedt 21 e |1 9t § &1 a1 F qaEl, aer A feee
&, A, Fgeaqul et &=, daaaefer qriRafay- R et § spfarvworese it sqafa a8t & srosfy
|

(viii)  IErHTOT TAT STE AT F THERI T HEATL0T o orT Al 7 T AT farsmr i giH-saamT
RISEIEIR NG R is e il

(iX) 97 = & Afee & GeATa SHar aret 304 AT THEROT e Feqeor i & aame i
3T T T ST FATT T@T ST TH 319 STATE STHERTT SY [ HEqreor e & T &= & Hia< a0
T@T ST TR ST 1 ST HHTT R SS9 757 Tguor 1507 a1 F Al § 916 8 /A 6
e 9% fRgtor T srom)

(x)  Sa-FErrceEsmtere #1 fre aag-a97 a7 guarEentea S9- et smators yauw [, 2016
F ATETE AT SITum| aEFe A AUfrg T e THT-g0T I AT TREFHT i o7 Tqfrg
(FEEA ST AT q=ad) 7w, 2016 F SqE AT STuem S-erafrst # Yae q99d- gHT 97
TATHINTE S-3aforg (warerd) A=, 2016 % srqame T siosm |

(xi)  ToIE IO T 9Y 319 AATAL o o7 et SeTor gl sariaa @t susr, e srafers
STEERTOT T TATAT 7 g4 0l (RATT § TAT SATATARTA T AT AT SATTTA o6 I AT T T@T ST Tohl
(@) AT [ATITHEHAOT X gawret & RFww & g amee) -

(i) AT T I AT-EAT AT AT & =T SITUIT AT ST AT AT ATgAl I AT 1@ o oy 3=
TTATST ol SAFEAT T STOA, TS srorferga S frat sfiT STaTer Tt o YT T LT ST 9ehl

(i) T AN SA/AT AAE TS donle AT Tt g0, SO ATGAT 0T SATATSTET & HTL0T G % 0T JoTeT
Tl TAT Tee 39 T (ST 36T SO 3 areet oiiv = wefi=er &1 [Mate sranmee gt g 99|
(ii)y  FErFTOr A I JFIOr o T A0 0 sraterg At At % forg sraterg Adteror g, stvera
@ F forT wrEta T o yguer ATt STe aiRd Suehesiy aefiady vaw & o s e ghnl
AT FT TATAF TS T, FEATIET A2 FITH T A@T-ST@T T

(iv) 9o T U ATC AT 10 Y FTEAT T AT F o7 geishier, i qeer S 3T o
Hfargmd ST sraferd 2, aT i ST

(V) U ST ' g (ATEHTEa: FHET & o0 e AT 819 il giagT) 9T A % q9T
RO TATAT 0 AT AT o (o717 THTLT SHAAEAT STEHT FIALTT TG il ST

(Vi)  JRrFTer Tl 9T ATHE F wareed e qied gear 3 ST

(vii) 2TE STITATE o ST ATel TR AR ATad | sl T, TRTS, TS T SHaedT i STUIAT| TH THT IoTe 7
ST T one fafAfdee areent & @1 e & forg R sroem)
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(37) STFAACOT AT S AT gt I ISRl 9% e o (Al & o ATee-

(i) o 9T % T Srafrs v AT FIETFT AT ITANT Hh TdAT Al § Ggd HAT ST o
SATAT FT IF T TTH AT ST T I a1 AT &A1 | ST AL FHIFIFe HT STANT Tl 6T ST qohall
2, T AH [T IO ST S|

(i) T T AL AT AT TAAFOT AT HI T [ATH 6 (7T AT JHEheor glagmd wriaq el af Sl
T T AT T TATEAFHT AT HATHS AAALIT H ST STOAT| AT T T T4 w1 399 % 6T §
FH " FH 10 997 fgr, Aiews goa a7 [{Eior anft 7 @ &ar e At

(i) AT T F AT B I, IETIT A I AT o 1 I 6 R & e & o 3tea
A ST 2ofiaaor & AT 40-65 FHY HET THET 7 UF wegad sravor fawr G Srom g = %
THTET &= & 9T % Jg1a &1 faafsq # & forw 3fea e arfert #r [ator B smom

(iv)  SIFaeor ¥4 F T TS F TATT 39 AT 3T UG Tl AATH FaeA & forw sifae saeor
st o st sifa srer et fafadent % srame g, sraf:--

(F)  ATAH e § 1 x10-7 FHY/HFE F FH 3 TAFAIT O died 60 FHT Frert foer am afaa W
H IFT AL HET A 9w giRill

(@) Iy el & 9d & U7 15 FHT & ST et a7 gt |

(M) T T 9T FOE, TEHA ST Tl A gl § TEar HL 3T AIET  H HH FA 6 (0 45
THT. T FAEAtd Oed g

() TEET AT F AEE. - YR ST @ g are T Y U & o AR saew
SITEN, S -

(i) THEE S AT & =7 A 7 BSrea =i [fda B o & qagt smEe S & g |
frafare g1 i 3w S srafarg Tt & e, gast 9o agras v T gn e ooty fr w1 =
ST AART T % TGO &l el TAT ATE T TAGAT AT | T3 o6 1w o ST TaTg Arferd % faee
T 3=y BT ST |

(ii) Fqfry Aearor & F e ST a7l U AL-ATE AT JOTeT T |t U=t srafore
STHERTU et & safiree A7 AT srafery A1 aREweTT AWt (S9 e, s, it Je i,
Sfere e, Yo AT 37 deArerd) § SO Tufre & et 1 I Fe arer g F forw 1.5 ff
HIET IF I ATeAT TTATS AT A (TAETATe) FSorr-fresre a7 fSr-fefes areaw, a1 39 a9qes gem aar
ST 90 |t fagt (et AT SNferd) & U< 2, St arrear o 1 x 10-7 FHT / ¥ | [t 7 2

ST HTO T SATERAH Fq¥ IHATT TFAT % e A0 9% ITAed F0s T (e Sr2raT onfera fogr %
T T3 o LT | FH T FH &l He A= gHAT A0l

(iiiy  FeATER F U S oy AR T qaud & forw Iuay fhw Srun e e, SEE-2 §
AT ATt 7 QT 2 % FIEYA= 0 AT STTRT AT SITUIT| ST 3eg AATHIATE AT5d § e & (et
Y FT | AT T G ATarar § e Tl (A1 S

(iv)  Fatera sTrereeer gT I i a7 errere B s |

(8) & urET AR % o Aeee-
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[T [I—EvE 3(ii)] AT T TSI ¢ AT 51

(i) el oft sfersT=or worer 7 TTTOT F9 § qd, &7 | STl [Ural & AT SAiohe UHT o ST
31T Ivg, AIAST % HTH o [0 RAA(S | @1 ST sfa=or e &t 98 & 50 Hiex F e et qora«r
T AW T AT el AT AToH, AT S AT T9ATq AT F I Saresd &9 § qiie? fhar
ST, ores o8 gAtarT g a9 & qerer s S8 8 ofee sgiua 7 20

(iy Tt o TS (TS SR [T 9i@d) F R i e § ST 390 e 6 6 START
U IEAT I[OTET B AT FA K AR @l (G= 5 Ar STomAe S % o g e 2q
Refertea fafacer @y g, s : -

AETH 10500:2012, FEFIT 2.2(2003-09)
.. farefiex FigA T FHT (FMetm/Ad e & e
(1) 2 (3)

A 0.01

e 0.01

FIREA(Cr 6 0.05

=7 )

BIEL 0.05

RIERIES] 0.05

efrert 0.05

T 0.001

IEEx]

arzEz (NO 45.0

o =7 H)

fiT=i(pH) 6.5-8.5

AT 0.3
i FSIEAT 300.0
(CaCOs ¥ =7 #)

FARTZE 250

qferd 2 500
EELEET 0.001
TH(CeHs
OH ¥ =7 #)

ST 5.0
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52 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]
e (SOLF 200
=7 )

(7) afRasht ag oEaT AR & fag amee-

(i) AT T U T AT HH FHIA, T DI ATEIATT BeA F Thed, TAATTHT AT T TqG TL
TS, T I WOrTedt AT qfH wwor 9 ey yorreft searfua i ot g $9 @it S g
o oI 39 EE0T Tl & AT Sr=aTad TUITrerdl | ST HesH & YT 9¥ fF= 3 s

(iy v ere av e ATt fam &9 A aigar {w feses fmr (uague) F 25 vtaea |
arfer AgT R

(iily IO T 9T T AT F GO0 9 FT STAN AGGEAT F AL TeTel qrarT STt
7 TaSTel T ScaTae o forw o STToT) st=re T, S{REeor 9 & Sar(varea) & S o =8 dre argeea
H AT 373y =T & HHTET & o7 T51 SIST SATUAT| TTE TR STANT AT TECAETT Tl g qT (A omT (Hamreient
A & ST |

(iv) e ®I 9T TEhE-aT Taeft 3 qurar S Fated MRt S Sroft ottt ang
UTET SR & % forg F yguor Ag=rr v gy fAfta wet & sqET gt

@) IR e W e F g Amde- T B T sre w Retafie GRdat ¥ aqam
FATET AT ITASE FLAT AT, AT

(F)  FATT BT G SR TG ATLGHTHT G, ST G AT AT ATTHIT & TIALelt gf, a7 S[Tur,
(@) e UHT TSI o g T ST ST 30 FHT & Srfer Wy 7 gl T O EWR & Fuw g aF
T T,

(M) =T Ol § AAH T0E qod & aT gF-0T0F qod ATt (Het 9% G99 6l gHaT gl a1e;
()  T&T AILEA Al IATH FA % (o7 TITH qeed § FATI 77 SIE1 A1 |

(F) T IO [{EE A€ ArIguer REEer afeiaat & awree # R e S /AT F qAR A7

gia ot faefR & STt
. SV T I qATCEAT S@E o [T AMES.- (1) AT e it d41-99F T8 FF7 F 57

UEE AT T 0 SITUIT ST T (AT IT S@AT ATST Hoterted o I g, o -
(F) T ST TG AT FGEAT ST TATEAAT HT TG TGAT, ALFAT HIAT ST -3 L -3 F

ST T2 T T FTA T SAAAT THATT TgATT o TFAT;

(@) STUEAT % STAETY (AeATeT HUZor Jurrety it At T,
(M) IO T § AT IHE AT IS hl T H2AT;
() TR 6 FTET A0 TG FAZ AT T FALE ST TATAT FHLATI

(2) UEE AT qF FR-T9F AT F2A & d18 9& T2 SITAT0 T0A1 o6 ITANT 9T T T&T AT STTATIAET

T ST % a ® T qRted e % a1 g fa=m BT o & et st o ares qorear g
fafafdy ame & aqey € o7 gar P g frag 2
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[STT II—@vE 3(ii)] HTL T ST - STETETIT 53

(=) TRTET 32 gy &=t 3 for faere Iwsret o Araee)- TerfEat ofiv gt 9v fRua org?i 3w Feat # gafaq
TS TguOT FA=TT A1 A7 ST fFEErer ARt STqwad & A R gy 3 oty F sifaw Avew
¥ for mrm-fafore Afeet fefam i st st Fer Safaeieof St smfore F somr F oo
SHERT FiAemd eArfa FT| -SE et qaeweit St w1 AT B ST ¢ 3w q9-
T ¥ qH=H & forw a7 Strom) fAfesw o S-St srfars (Fe-qa=emoii, e-ser @it
) T TN TEIEAT IT ok AT AT ST &A1 bl T o forw o st wgrey et & ot sfw
e & aresti F A §, g2 Swr 71 931 % forw Sk 99 sraferg #r gart &t | ey iy v
AT Srom

(3T) TT AAAT TIAT H1 A2 AT TGTA FAAT- STH AT AAGT €A ST AT T &77AT T Tg o T g AT S
AT i St =T & Rstrea B 0 sqiRreer it e F are e afafw st a8 = o 8 3
&7 ¥ faa st =R i e et 6 o= w0 ST agTet f S AR

(i) ST @A ST AL THERTT GIT SATTAY FHT FH FHLATSE S d18 AT TIHALT SFAT | AATACE Rl @7

ST
(ii) TR Tq¥ T TATALONT TATIRT FH FLA F o107 ST FTE 7 T

w3
[sreamr 2, Fsr 7(1)(@), steamr 5, Far 41(1) i), 41(1)(v), 41(1)(xi) TR
3T AIFAY F THERTOT AT SYATT F ATTH

. FEANET & AT, -STTIAY TEHERU AT H ST STTHSATT STTAT F THERT & [0 FHFI(1ET /T TH
TehelTeh o & | QT FoHAT SITUIT| @1 |63 | TG0 & e & (o1 Hoferiead Suare 7 sqarad Hear
e grT:-

(F) T I AT AT SITA ATTS T AN T TTHAT & T2l IT=a LT & TATEa AT SITuarm STgt ae aw7a
BT, FITAY HSTIT &4 AT T ¥ TG AT0| AT g WSO Gof & H 3677 F7aT 8, q1 36 IR0 e 97
o STTu, S A= ST aas! ST & 9g7d &l U Fi3d & (o0 SUIH ATCE] & JTedq § A ee ST
Y fAeTT qiae aF o S $F sraeT gn

(@) e, FfeFEt, FEf, TerT & @A) s AN & ST H FAq9 H 6 o0 AEeds qragn=ar aidr
ST,

(T) IS F G I T TALETE & AT §, AT HT AT §8 FT QAT SATOAT S A(AT F1 ey
THERTOT T4 AT et A et @Teet ux et Fee it Sraet Y ST 7 oo a9 O THewr
T ST ST St g ey Rty & g m;

(F7) TEERTOT F U AT 72 § Faer sraforg v Fafia =1 F yeewor givar & ger R S s e
TAT T STHT ZI 0T FTHTT Tl &f SATUIT| A0 TR T T 3T Faoharelt  ATedd | 971 [T
AR TT IF FATT ATHIAT T TR HIT STOAT 7 sraferg F ST A7 Torgel F IeaeT S9 3Tad,
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54 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

e G910 H Hg-THER0 IT THA TTaeAle § AT ST FHT TORATe & Fiaed 9= gU Aq1 &l &
TS AT/TRATAT ATl |12l % fory AT ST

(2.) TE=TT &= T T AT TE HAT SITUAT| T ST 50 FHT HIET Fehie AT T Wl 7 F97 g0,
S oA T 1077 FH/AES A G| T AT R UF F &1 TA9qd gord Y& FHAT ST s
TH e A7 TAET TTATE T HUAGIT oo (o10 qixherg AT GTT =T SITUAT;

(=) afasfr arg sporar S AR Mt =T & 6 SIS TSR §99 A ST 97 TeA-1a e Qe #
Tter i oft e st i STosfh

(@) T FATT @ F o <fi=e i arg 199 § 19 afE=rtea BT S

(S7) ST ITATE FFIEe qHI-THT T AT I FAAT A< % Tef 1 e areent or T |
(1) FFITEE % FIAT AT AT AT F F forw, wearee it qorear * foru Aot g o
FAT AT ZHIT, AT -

e S HreRE T AT FEE (T
(THETE2009) 2013)

(1) (2) (3)

et feven (Ferefrorren/ ) 10.00 10.00

e frrm (faeftom/ ) 5.00 5.00

e (et ) 50.00 50.00

e (Fareftorm/ ) 300.00 300.00

o (fareftorm/fm) 100.00 100.00
RI(EEIDIRIERY) 0.15 0.15

e (Fareftorrer/ ) 50.00 50.00

EEIEEIPIGIERY) 1000.00 1000.00

FTF/ATEIST AT <20 20:1% 7

Rl 6.5-7.5 (1:5 FwT) ATAFAH 6.7
THT, T o STET Tiaerd, 15.0-25.0 25.0

Fferay

ST e (/A <1.0 1.6 F

FA HIAAH FTa, AT F 12.0 7.9

ATATE Terd, =qaaq

FoT ATZErS (N), 17 5 0.8 0.4

FTATT Terd, =qAad
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19

HITT T TS STHTITIO0

55

FA FIEHe (P205) 9T F 0.4 10.4

ATATT TTaerd, =qAad

F TFATH (K20), AT F 0.4

ATATE Terd, =qaaq

AT T ST | AT

e T T SAATT .

T T ATHT ATH 90% ATHIAT 4.0 =Aaw 90% &TRA 4.0
ot srEvE g A AEUH FAAT F [oeAT AT
AT =R

STEHAT (STTHTH-1 % & 4.0 8.2

®), TEE st TEt

* IAH FEdT HIHT F TfEF FForee (Taw ITATE) T ITANT GTer FHAT % o0 T8 36T SITuam) greaite,

THHRT ITANT QT FEAT T I o SAATAT AT IZ9AT % o0 7T SI1 Tl T 2

g, AT R (G arr-ig 77 Sa-gdi=q ST T9) 937 o7 9 aral-STEsee? & oy 719
: g s (FART amE-i a1 Sa-adifed wefas i) g9 i 7 ar-sTeseer F forn
T A= € F qEtaeiiy RemAEer #1, aHT-a9 97 Fontda, ured AT ST uwsies s
TATEHATH ITATEA FHLT: TSI AFAG=AT TEAT 2051 e 14.7.2020 3w w47 1972 8@ 1.6.2021
T ATALTRATSN % AT G, IT JA<H (A0 A1<9T, 1985 FIRT AT Hatdd @TE, ST o THI-T87T 97

Terrtera T STar g
T. ITATT A =e & o0 G - STATRT A=e & Mo & fou [efried g #1 S qare we
BT, AT -
EH e EInED
(FRroeT =1 ae)
qIRE AR | ATESEE
ST GIERS qfr
[EECIEH
(1 (2) 3) (4) (5)
1. ettea o, /e, sfamaw 100 600 200
2. i 319 (AT ) Wem/aes, sfema. 2100 2100 2100
3 o= AT 5.5t09.0 5.5t09.0 | 5.5t09.0
4 sIfaTRe Arzere (N), fetzma/eies, sfismas. | 50 50
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56 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

5 FT dhoreeTgd Arsere (N), Fefuma/edies, sfgwaa | 100 - -
6 St TrETAtE At =i (3 i @ 27°C)

wterepaw | (Fefrma/efer) 30 350 100
7 AT AT 7, FefRm/es, afawan 250 - -
8 Frafa® (As),Aetuma/ster, sifesraa 0.2 0.2 0.2
9 T (Hg), fefiarmay/sfie, safteray 0.01 0.01 -
10 = (Pb), frefiama/eies, wfteman 0.1 1.0 -
11 Fefrm (Cd), frefumy/eies, sftema 2.0 1.0 -
12 et FwITeaw (Cr), Frefiama/efies, aftemam. 2.0 2.0 -
13 FTZ(Cu), Frefiara/efies, aftwam. 3.0 3.0 -
14 R(Zn), frefrarma/efies, sfteran, 5.0 15 -
15 et (Ni), Freframa/efies, afteag 3.0 3.0 -
16 ATzATEE(CN), /e, srfeeram. 0.2 2.0 0.2
17 FeAree(Cl), Frefiuma/aias, srfermam. 1000 1000 600
18 wrrze(F), efuma/sies, atderaw 2.0 1.5 -

feooor, Sy=TRa H=ed F1 dqaeitT qag! 9 | ST 0T, TS A a1l AT=HeH 6 AT AT I FA
AT STATIT | ITAH T ST 0T ATAT T 3= AT o S|
T, AEHHOT F forT AT 3 e ITER/MYe giEaer § AERd/ar SRnEna § Iesia

Rerferterd et &1 T H, FAT(-

arfiex IS AT

(1 2 (3)

i geieq 50fref/TTEe | WIE ST S SfrHT T A Ha i AT g
HCI 50fefm/aTRe | WA SAE S F S o T LA FATE
S02 200fefRrm/TATRe | HIAE ST F S qoF F AT FATE
co 100f¥refuT/oATRe | WA e e SEd g 7 HIEq FT Y

50ffrefiurTa/mATRe | W ST e qo F dafia war g

FA FAAT AT 20fre T /TTEe | WIAE AT S SfrHT T A H i AT g
HF 4R/ HIF 8 5 % ad qod F H29d Fq1 8
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[9TT [I—&TE 3(ii)] AT T TSTa ¢ STHTLTI 57
NOX(NOTITNO2  FY | 400fefrrmr/uuss | AT T8 = % SAerd o FI daidq F2dr g
NO2¥ &7 § =< T
TATR)
T STERA A ST | 0,1 Tsfr AT 6-8 < F A HT Ha(9d FATl gl F (AT
TEAAT X Ggad & o0 F9AT AT geaar gedt &
ﬁgq:{/'q—rrq'qﬁ
forT 17 wafara aaewett & forg frenfader 3@,
Cd+Th+ % 0.05fefrrm/ AT 30 fae & 8 He F A TAT A F
Y- . AT T HT FAT S
Hg = &% 0.05ffrm/ w1 30 A 7 8 e F At TAT AT F
- . HqHT HT WG FLAT 8
Sb+As+ Pb+Cr 0.5ffrm/T w1 30 fe & 8 Ha F A TAT AT F
+Co+Cu+Mn+Ni e ST 1 HLAT A
+V+ 3% T
Al @t 717 11% STFIITT 9T 4% STETT TT GGET 30 77 51
feogr:

(F) TS & Zoft FAAT | 1500 AT AT/ FRUT | 7 STATAS TTH ZI IT AT FT T FlA HT STl

AT ATRT 1500 fFer FAT T BT & 7 7afre T sraferg & faset w47 a1 90+ F aiaae § 781
STAT SATOAT| SYLIH Seasi=T AT &1 ITH F7 & o0 a7 F q197 97w &9 § e f#Fu 7 yguor
=T IaeReer TaTfU AT Ehe R st =R

(@) A TR0 ST AT STaT9re 7 Foheft ST F A <h HIeVATerd § THA S ST qgl (AT ST
(3T) FATITH TATIRE FT AEH IR Al HAT STTUITI

(=) Tz wedtsRTor T § AT TqE At AiEdT THT-aHT 9T GOt gieEd AufAY (YU, gATAT
S =T I Heer) e, 2016 F e a7 arferss 2, 7 T 7 grieereE Jaterg U=, $eT ST
e giereT § 9= s

(F) TEHF | S99 F €T § Faol F7 ToHT qTA S8 T Zoohl ST d, FH T FTAT LT T2, T,
FTATHTE, FHIAAT, FAHT TTHaH 19, FHIST TTHaH 19, AU T[T o+ T FTIEE FT &l STINT

TR St
(=) = = § CO2 Fit wigar araq wivard & srferk a2 2t =nfzu)

(=) fo-Fer wem § aoft glaemstt w1 Gdgs ag7 F § a9 950°C qTIHE 9T F3 6 forw e
T STTomTT i et aga #er § 49 &1 a9 59 ¥ #7972 () T gET AUl

() TEHH FAAT (TZA FeAT) T U AT, G107 0T 37T (AT G171 d=rtera oAt o, e arqaer
T A=eft T # Fof Fwraf=® Fw1aa (TOC) F /AT o Ifderd & F7 I, T ISaal= U< gria &% AT %
T TTT9Ta & 3 211 TTAT | AT ATeAT T T e GHT-FAHT T AT a1 TguoT =07 7€ o faertaasrt
EEGGIERER IS L
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58 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

AT 4
[ereaTr 3, e 15(4)(v) 3]
FAFAT T Tt 9T AT fRaEmor ue yeee F U
(F)(i) T L FAwTE FramT == Sy et Aeagd w3 ST aEqEN TaF 39 e & o
Referied qgi &7 T F2d gu faeqa Aq-Aarse saTaahTet = JIsT dI1 HT
(F) T T IT AN, AT T SAAAATA IS, eI, T AAq T, Faash, TedT, HEHT T 377 o7
TATAT ST % HT HATET SR AT AT RATTAT, ST TIAT 6 SATHITE ohl ST, ITeqd, S(ia-
Siq Tfed FATHrd TATIrT ANTITors &) sraTaahten RAfaat #7 w9 F2 % foru fega su=mreas 3uri
#1 FATerT U sttt Rufaet F forw uerey fRaErr et gy i S
(@) AA-ATZE STITARTA AT 1 Fqatera Srert § Rrer wodes a1 77 996 gy ara e
ATITARTA T ITTEHTOT FTXT HIS[RT AF-HTSE AT STIRT Tarerd FISTATel o |72 Uehishd (AT STTUAT)
(T) TISF AT HA TALA F AR AT-ATEE AT ATF-HTZE ATTTRTATT Tee IS TATT HE,
gfemma: == A o v ferws St F greay
() ST T THT AA-ATZE AT SAF-HTZE ATSTATSA 6T T T Tl 2l ST, T T e 3977 v ey
AT
(@) srafore =1 Fuem
(i) STt Sa-3T=Te 36T ST 3T 8, a8t arelt Srarere &7 et 78l o st =)
(ii) TH=ETET, AT I & ST qfore, st srafors w7 Aaem S v qv a8l T s =g
(
(

iii) g At Fear & shenfie sraforg, S-sraferg, forfsme a6 v 91ze o 7 == Sl

iv) AT 9¥ AT T ALY T GATIAT AT F FAl 6 (70 9T 1= 6l AT+ AT, T 30T % &=1q 910
ST 3, @1 Ivg qd sawor Tt & [AftwT w2 fear ST =fgu)

(V) TERTA FTF & | ToRT U AIATTHRTA T [I0T & J&T= Fhar ST A1few gt o aretr ared, e
sqeraefier AT STAT 8, AT Saaqefier g T Hag g, 1 St AT ST 'R, It [AdreAor R o @9 sl
ELEANERCACRER IS IR E

(vi) STIFE T TATH Foae 3T ST ATRY aTleh a1 a7 HAT Tiehad & (o7 #7 F87 B6ar 7 a9, e
T3 9% AT AT 7T Thad | 2

() E Tt 9T A fther i A [

(i) T 92 gaT T e # Aefthe 9 R oy SITusT Sreer 3g 19 iaaT arel &5 6l 98971 i 51 96
AT AT 3T U o w9

(if) z&h srfafis, A=< o2 e it AT -8 TRe JATH T | & ST AT ofiT et «ff a2
e 1 Rl T ST AU arHE 35 =3t sfcasw & 59 =3y aifewas & = gmT AT

(iii) ITARATRTIA Toer U¥ araH ¥ i 3= T 97 ey v s et s w5 e fer

ST AR T8 forw Suaeh o woriaa o st =R
(iv) BT T I¥ HHEET FHL TETT AT ALY ST AATHT TALT il (= & (T I A 3T AT
9T T FEEAT FT AT ATRT
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[STT II—@vE 3(ii)] HTL T ST - AT 59

(V) TIAT 9T AANHSULT T &I T 7 AT T ASThel 46 o T il Ao R 6 St J12ul
AT R T A 49 AT 227 Iesy M7 AU it wa i e gy "eted e
TguoT T A1 i fAmTEt ARt R seqa i e =R

CIEPEECE e

(i) ST T =T SeAT T GEAT (T 9% 0 AT & O €07 92 3q AT T F ATHE JTEqH T, S
I AT TS, ol TITH AT 0l AT AU ST FATH o o7 I o6 TART & F=997 ATE0)

(if) ST TAA T SART FATH o 1T IH FT-T AT ST AT AT IH TIHFA S T  Toal ST [aF7 ST
FTRT A7 fgT & & foar A7 =R vl

(i) FHTTT ARrerAT MEAT (ATEHTT: TS HT AT T T TH T AT IITT) q7d Hl S,
faore =0 7 T F WA G ST SUHTEE H AN A T FAEAT AT FIAT 2

(iv) Tt Frareer STRTTT AT ATl | STTRIeTe T 3T T ALy o€ g AR

(F) ATH=RT 7 TATEST T AT

(i) FTze 9T FAT ATHET T 70 GRAT IUTT 3T AT TR Y& [T S ALY ¥ SHETEE H T FIeA
H Il IThT ST T AT ATRT| ATHRT H SART FHT TAT AT 37 AR o0 67 AT § sraeqa wiars
T % forw wferfera foram saT =R

(ii) ST F I FATAA, AT GLeAT STHIW, LAT 2l AMS T ATHH] Al THI-THT T TIAEAT
&= ST =R

(iii) STATZE 9T ART FHEATAT T T & (0 THI-THT T TiF 8 AT 6l STTAT AR TN AT T
AT ST GAATH Icasid Affee (T T AR

TET - 1
[sreamr 2, s 13(3), sreamw 5, Aaw 39(25), fFaw 14(1)(iii) 3€]
I AITAT werer WA & srefir Frferapor ST e & fore sraee
B AITAT F THERLOT/AAFI/STAE 3 [uem & forg

CEIRS
HET -
T FguT fA=ror A A1 wguer e Aty

wEIE,
H/H 3 AL e 7w, 2016 F T&q 319 AT F THERIW, TTHH0T, ITAT 37 [Feamor & forg
TR 3 T sraee 3d 2l

1 | T AEwrE/eTE T s TS/ EeT  SEresd S 9w

0. THATHTE 7 4T
TATHRIT .
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THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

T ., -0

Fred ATFRET ST TIATH (THERLOT/ITAT T e e & g=ra
foro ST st R = v g wfgsa sfesrr)

FAGT T TATIAT S qAA * o1 e qrierweor (Foa7 foF arh F7)

FEATAS T TTAaT Herd i

T /S (T fRar)

TATETOT FTTEH T THTT

TITOAT % forT Jgata

TALATIOTRT ITTARTOT 3% HoTer USiET & 1= qH=ar
TRTSET UT fAaer S srtera giawe
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION

New Delhi, the 27 th January 2026

S.0. 388(E).— Whereas the draft of the Solid Waste Management Rules, 2024, was notified, by the
Government of India in the Ministry of Environment, Forest and Climate Change, vide notification number S.O.
5369 (E), dated the 9" December, 2024, in the Gazette of India, Extraordinary Part II, Section 3, Sub-section (ii),
inviting objections or suggestions from the persons likely to be affected thereby, before the expiry of the period of
sixty days from the date on which copies of the Official Gazette containing the said notification on the Solid Waste
Management Rules, 2024 in supersession of the Solid Waste Management Rules, 2016 were made available to the

public;

AND WHEREAS, the copies of the Official Gazette containing the said notification were made available to the
public on the 14% December, 2024;
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AND WHEREAS, the objections and suggestions received from the public in respect of the said draft notification

within the said period have been duly considered by the Central Government;

NOW, THEREFORE, in exercise of the powers conferred by sections 3, 6 and 25 of the Environment (Protection)
Act, 1986 (29 of 1986) and in suppression of the Solid Waste Management Rules, 2016, except as respect of things
done or omitted to be done before such supersession, the Central Government hereby makes the following rules

for management of solid waste, namely:-

Chapter 1

1. Short title and commencement.—(1) These rules may be called the Solid Waste Management Rules,
2026.

(2) They shall come into force with effect from the 15 day of April 2026.

2. Application.— These rules shall apply to every urban body as well as rural local body, including all
entities within their jurisdictions whether being controlled and managed by the government; private sector or in
Public Private Partnership; special notified areas; notified industrial areas or townships; special economic zones;
food parks; areas under the control of Indian Railways including railway stations, railway tracks and land
parcels adjacent to railway tracks; airports; airbases; harbours and ports including dry ports; defence
establishments; public and private establishments; State and Central Government organisations; places of
pilgrim, religious and historical importance and all land owners public or private, individual or body corporate
in possession of land parcels, and to every domestic, institutional, commercial and any other non-residential
solid waste generator. The rule does not cover industrial waste, hazardous waste, hazardous chemicals, bio
medical waste, e-waste, battery waste and radio-active waste, that are covered under separate rules framed under
the Environment (Protection) Act,1986.

3. Definitions.— (1) In these rules, unless the context otherwise requires,-

(a) “aerobic composting” means a controlled process involving microbial decomposition of organic
matter in the presence of oxygen;

(b) “agri-residue" means crop residue or crop waste material generated from agricultural or horticultural
crop fields or orchard, after harvest of crops e.g. straw, husk, etc;

(c) “anaerobic digestion" means a controlled process involving microbial decomposition of organic
matter in absence of oxygen;

(d) "authorisation" means the permission given by the concerned State Pollution Control Board or
Pollution Control Committee, as the case may be, under these rules to the operator of a facility or urban
local authority or any other agency responsible for processing and disposal of waste;

(e) “biodegradable waste" means any organic material that can be degraded by micro-organisms into
simpler stable compounds;

(f) "bio-methanation" means a process which entails enzymatic decomposition of the organic matter by
microbial action to produce methane rich biogas;

(g) “brand owner” means a person or company who sells any commodity under a registered brand label;

(h) “buffer zone” means a zone to be maintained around solid waste processing and disposal facility,
exceeding five tons per day of installed capacity and the guidelines for size and activities to be carried
out inside buffer zone shall be developed by the Central Pollution Control Board based upon capacity
and pollution load in order to minimize impact on environment and the buffer zone shall be maintained
within the total area allotted for solid waste processing and disposal facility;

(i) “bulk waste generator” covers the entities, given below, if they satisfy at least one of the following
criterion; (i) buildings with floor area of 20,000 sq.m. or above; or (ii) water consumption of 40000
litres per day; or (iii) solid waste generation of 100 kg per day, namely:-
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(a) Institutional users including buildings occupied by the,-

(i) Central Government departments or undertakings, State government
departments or undertakings;

(i) local bodies;
(i)  public sector undertakings or private companies;
(iv)  schools, colleges, universities, other educational institutions; and
(v) community places or like;
(b) Commercial users including,-

(i) commercial establishments including railways, bus stations or
depots, airports, ports;

(1) industrial units and industrial areas;
(iii) malls, multiplexes;

(iv) hotels;

(v) hospitals, nursing homes;

(vi) hostels;

(vil) wholesale markets, including “Mandis”, for agricultural and
horticultural produce, fish and meat;

(viii) Stadium, sports complexes;
(ix) Community halls, convention halls, auditorium;
(x) Marriage or banquet halls;
(xi) conference centres, Expo centres, exhibition areas; and
(xii) tourist spots.
(c) Residential societies.

"bye-laws" means regulatory framework notified by local body, including census town and notified area
townships for facilitating the implementation of these rules effectively in their jurisdiction;

“census town” means an urban area as defined by the Registrar General and Census Commissioner of
India;

“combustible waste” means non-biodegradable, non-recyclable, non-reusable, non hazardous solid waste
having minimum calorific value exceeding 1500 kcal/kg and excluding chlorinated materials;

"composting" means a controlled process involving microbial decomposition of organic matter;

“contractor” means a person or firm that undertakes a contract to provide materials or labour to perform
a service or do a job for service providing authority;

“co-processing” means use of non-biodegradable and non-recyclable solid waste having calorific value
exceeding 1500 kcal/kg as raw material or as a source of energy or both to replace or supplement the
natural mineral resources and fossil fuels in industrial processes;

“decentralised processing” means establishment of dispersed facilities for maximizing the processing of
wet waste or horticulture waste as well as segregation and sorting of dry waste, sanitary waste, and special
care waste closest to the source of generation so as to optimize transportation of waste for recycling or
processing or disposal;

"disposal" means the final and safe disposal of post processed residual solid waste and inert street
sweepings and silt from surface drains in sanitary landfills as specified in Schedule II to prevent
contamination of ground water, surface water, ambient air and attraction of animals or birds;

"door to door collection" means collection of solid waste from the door step of households, shops,
commercial establishments, offices, institutional or any other non residential premises and includes
collection of such waste from entry gate or a designated location on the ground floor in a housing society
, multi storied building or apartments , large residential, commercial or institutional complex or premises;
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(s) “dry waste” means waste other than wet waste sanitary waste, special care waste and includes recyclable
waste and non-recyclable waste;

(t) “dump sites” means a land utilised by local body for disposal of solid waste without following the
principles of sanitary land filling;

(u) “facility” means any establishment wherein the solid waste management processes namely segregation,
recovery, storage, collection, recycling, processing, treatment or safe disposal are carried out;

(v) "fine" means penalty imposed on waste generators or operators of waste processing and disposal facilities
under the bye-laws for non-compliance of the directions contained in these rules or bye- laws;

(w) "Form" means a form appended to these rules;

(x) “handling” includes all activities relating to sorting, segregation, material recovery, collection, secondary
storage, shredding, baling, crushing, loading, unloading, transportation, processing and disposal of solid
waste;

(y) “horticultural waste” means plants-based waste from parks, gardens, traffic islands, road medians etc.
including grass and wood clippings, weeds, pruning, branches, twigs, wood chipping, straw or dead leaves
and tree trimmings, which cannot be accommodated in the daily collection system for wet waste;

(z) “inerts” means wastes which are non bio-degradable, non-recyclable or non-combustible street sweeping
or dust and silt removed from the surface drains;

(za) “incineration” means a process that burns or combusts solid waste to thermally degrade waste materials
at high temperatures;

(zb) “informal waste collector” includes individuals, associations or waste traders who are involved in
collecting, segregating, sorting, sale and purchase of waste materials including recyclable materials;

(zc) "leachate" means the liquid that seeps through solid waste or other medium and has extracts of dissolved
or suspended material from it;

(zd) "local body” includes the municipal corporation, nagar nigam, municipal council, nagarpalika, municipal
board, nagar panchayat and town panchayat, census towns, notified areas and notified industrial townships,
panchayati raj institutions which include Gram Panchayat, Panchayat Samiti Zila Parishad or District
Panchayat, as the case may be;

(ze) “material recovery facility” means a facility where solid waste other than wet waste and horticulture waste
, can be temporarily stored by the local body or any entity authorised by local body to facilitate segregation
and sorting of collected waste including biodegradable plastic as well as compostable plastic , and transfer of
recyclables and non recyclables to authorised recyclers or waste processors from various components of waste;

(zf) “non-biodegradable waste” means any waste that cannot be degraded by micro-organisms into simpler
stable compounds;

(zg) "operator of a facility" means a person or entity, who owns or operates a facility for handling solid waste
which includes the local body and any other entity or agency appointed by the local body;

(zh) “primary collection" means collection of segregated solid waste from source of its generation including
households, markets, institutions, other commercial establishments or any other non-residential premises
including industry or industrial areas or from any designated collection points specified by the local body to
secondary storage points or secondary transfer station or like

(zi) "processing" means any scientific process by which segregated solid waste is handled for the purpose of
reuse, recycling or transformation into new products;

(zj) "recycling" means the process of transforming segregated non-biodegradable solid waste into new material
or product or as raw material for producing new products which may or may not be similar to the original
products;

(zk) “redevelopment” means rebuilding of old residential or commercial buildings at the same site, where the
existing buildings and other infrastructures have become dilapidated;
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(z1) "refused derived fuel (RDF)"means fuel derived from combustible waste fraction of solid waste like
plastic, wood, pulp or inorganic waste, other than chlorinated materials, in the form of pellets or fluff produced
by drying, shredding, dehydrating and compacting of solid waste ;

(zm) “Registered Environment Auditor” means Environment Auditor as defined under the Environment
Audit Rules, 2025, as amended from time to time;

(zn) “residual solid waste” means and includes the waste and rejects from the solid waste processing facilities
which are not suitable for recycling or further processing;

(zo) "sanitary land filling" means the final and safe disposal of residual solid waste and inert waste on land in
a facility designed with protective measures against pollution of ground water, surface water and fugitive air
dust, wind-blown litter, bad odour, fire hazard, animal menace, bird menace, pests or rodents, greenhouse gas
emissions, persistent organic pollutants slope instability and erosion;

(zp) “sanitary waste” means waste comprising of used diapers, sanitary towels or napkins, tampons, condoms,
incontinence sheets and any other similar waste;

(zq) “sanitary products” means products comprising of diapers, condoms, sanitary towels or napkins, tampons,
incontinence sheets;

(zr) "schedule" means the Schedule appended to these rules;

(zs) "secondary storage" means the temporary containment of solid waste after collection at secondary waste
storage depots or material recovery facilitates or bins for onward transportation of the waste to the processing
or disposal facility;

(zt) "segregation" means sorting and separate storage of various components of solid waste namely wet waste
including agriculture and dairy waste, dry waste including recyclable waste, non- recyclable combustible waste,
sanitary waste and non recyclable inert waste, special care waste, and construction and demolition waste;

(zu) “service provider” means an authority providing public utility services like water, sewerage handling ,
electricity, telephone, roads, drainage, etc.;

(zy) "solid waste" means and includes solid or semi-solid domestic waste, sanitary waste, commercial waste,
institutional waste, catering and market waste and other non residential waste, street sweepings, silt removed
or collected from the surface drains, horticulture waste, agriculture and dairy waste, treated bio-medical waste
excluding industrial waste, bio-medical waste and e-waste, battery waste, radio-active waste generated in the
area under the local authorities and other entities mentioned in rule 2;

(zw) “sorting” means separating various components and categories of recyclables and non-recyclables such
as paper including paperboard, plastic, metal, glass, etc., from waste as may be appropriate to facilitate recycling
or processing or disposal;

(zx) “special care waste” means and includes discarded paint drums, pesticide cans or containers or bottles,
compact fluorescent lamp or bulbs, tube lights, expired medicines, broken mercury thermometers, waste
batteries, used or waste needles and syringes and contaminated gauge, or any other waste notified by Central
Pollution Control Board from time to time, generated at the household level;

(zy) “stabilising” means the biological decomposition of biodegradable waste to a stable state where it
generates no leachate or offensive odours and is fit for application to farm land ,soil erosion control and soil
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remediation;

(zz) “State Pollution Control Board” means the State Pollution Control Board constituted under Section 4 of
Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974) and includes in relation to Union territory,
the Pollution Control Commiittee;

(zza) “street vendor” means any person engaged in vending of articles, goods, wares, food items or
merchandise of everyday use or offering services to the general public, in a street, lane, side walk, footpath,
pavement, public park or any other public place or private area, from a temporary built up structure or by moving
from place to place. It includes hawker, peddler, squatter and all other synonymous terms which may be local
or region specific; and the words “street vending” with their grammatical variations and cognate expressions,
shall be construed accordingly;

(zzb) “tipping fee” means a fee or support price determined by the local bodies or authorities or any state agency
authorised by the State Government or the Union territory administration to be paid to the concessionaire or
third party and operator of waste processing facility or for disposal of residual solid waste at the landfill;

(zzc) “transfer station” means a facility created to receive solid waste from collection areas and transport in
bulk in covered vehicles or containers to waste processing and, or, disposal facilities;

(zzd) "transportation" means conveyance of solid waste, either treated, partly treated or untreated from a
location to another location in an environmentally sound manner through specially designed and covered
transport system so as to prevent the foul odour, littering and unsightly conditions;

(zze) “treatment” means the method, technique or process designed to modify physical, chemical or biological
characteristics or composition of any waste so as to reduce its volume and potential to cause harm;

(zzf) “user fee” means a fee imposed by the local body on the waste generator to cover for full or part cost of
providing solid waste collection, transportation, processing and disposal services;

(zzg) "vermi composting" means the process of conversion of bio-degradable waste into compost using earth
worms;

(zzh) “waste generator” means and includes every person or group of persons, every residential premises and
non-residential establishments including Indian Railways, defense establishments, which generate solid waste;

(zzi) “waste hierarchy” means the priority order in which the solid waste should be managed by giving emphasis
to prevention, reduction, reuse, recycling, recovery and disposal, with prevention being the most preferred option
and the disposal at the landfill being the least;

(zzj) “waste picker” means a person or groups of persons informally engaged in collection and recovery of
reusable and recyclable solid waste from the source of waste generation including the streets, bins, material
recovery facilities, processing and waste disposal facilities for sale to recyclers directly or through intermediaries
to earn their livelihood;

(zzk) “waste to energy” means and includes use of solid waste for generation of energy and includes co-
processing through use of high calorific value non-biodegradable and non-recyclable fractions of solid waste for
generation of heat through incineration (thermal process) for generation of electricity or use of biodegradable
fraction of solid waste for anaerobic digestion (biomethanation) for generation of biogas (methane) including
compressed biogas, Bio Compressed Natural Gas for use either directly or converted to electricity using
appropriate generators;

(zzl) “wet waste” means and includes organic waste including kitchen waste, food waste, vegetable waste ,
meat waste, fruits waste, flower waste, and such similar waste and biodegradable waste.

(2) Words and expressions used herein but not defined, but defined in the Environment (Protection) Act, 1986,

133



8

84 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

the Water (Prevention and Control of Pollution) Act, 1974 and the Air (prevention and Control of Pollution)
Act, 1981, shall have the same meaning as assigned to them in the respective Acts.

4. Solid Waste Management.— The solid waste management by local authorities, in their respective
jurisdiction, shall inter alia include environmentally sound management of solid waste such as dry waste, wet
waste, special care waste, sanitary waste, horticultural waste as well as of sanitary landfill management and
existing or legacy waste dumpsite remediation.

Chapter 11
Environmentally sound management of solid waste

5. Duties of waste generator. — (1) Every waste generator shall,-

(a) adopt measures to prevent or reduce environmental pollution caused by solid waste;

(b) segregate and store the waste generated by them in four separate streams at source namely wet waste, dry
waste, sanitary waste and special care waste; and handover segregated waste to authorised waste pickers or
waste collectors as per the direction or notification by the local authorities from time to time;

(c) wrap securely the used sanitary waste like diapers, sanitary pads etc., in the pouches provided by the
manufacturers or brand owners of these products or in a suitable wrapping material as instructed by the local
bodies or authorities and shall place the same in the sanitary waste bin separate from bins meant for dry
waste or wet waste or special care waste;

(d) store separately construction and demolition waste, as and when generated, in their own premises and shall
dispose of as per the Environment (Construction and Demolition) Waste Management Rules, 2025;

(e) store horticulture waste or garden waste generated from their premises or land separately in their own
premises and dispose of as per the directions of local bodies authorities from time to time;

(f) not throw, burn or bury the solid waste generated by them, on streets, open public spaces outside his premises
or dispose in the drain or water bodies;

(g) Every street vendor shall keep suitable containers for storage of waste generated during the course of his
activity such as food waste, disposable plates, cups, cans, wrappers, coconut shells, leftover food, vegetables,
fruits, etc., and shall deposit such waste at waste storage depot or container or vehicle as notified by the local
body;

(h) pay such user fee for solid waste management, as specified in the bye-laws of the local bodies;

(1) keep suitable containers for storage of segregated solid waste viz. wet waste, dry waste, special care waste
and sanitary waste segregated waste to authorised waste collectors or through waste collection vehicles as
notified by the local body;

(j) not organise an event or gathering of more than one hundred persons at any unlicensed place without
intimating the local body, at least three working days in advance; and such person or the organiser of such
event shall ensure segregation of waste at source and handing over of segregated waste to waste collector or
agency as specified by the local body and the waste generated shall be disposed of in the manner prescribed
under these rules.

(k) shall not mix biomedical waste covered under Biomedical Waste Management Rules, 2016 with solid
waste, provided it is identified as an occupier under Biomedical Waste Management Rules, 2016.

2) All gated communities and institutions with more than 5,000 sq.m. area and all resident welfare
associations, market associations, hotels, restaurants, shall, within one year from the date of notification of these
rules in the Official Gazette and in partnership with the local body, ensure segregation of waste at source by the
generators as prescribed in these rules, facilitate collection of segregated waste in separate streams, handover
recyclable material to either the authorised waste pickers or the authorised recyclers. The bio-degradable waste
shall be processed, treated and disposed of through composting or bio-methanation within the premises as far as
possible. The residual waste shall be given to the waste collectors or agency as directed by the local body.

6. Duties of bulk waste generator.— Every bulk waste generator shall,-

(a) register themselves with the concerned local body through the centralised online portal. The certificate of
registration shall specify conditions required to be fulfilled for registration to remain valid. Any change in the
information provided during registration and the conditions specified in the registration shall be notified to the
local body;
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(b) make necessary arrangements for collecting and handing over of dry waste, sanitary waste, special care
waste, to the local body or agency authorised by it;

(c)  make necessary arrangements to collect and process wet waste or horticulture waste if applicable,
generated by them, in a decentralised manner through composting or biomethanation or any other approved
technology;

(d) set up and operate wet waste processing facility of adequate capacity, including for horticulture waste
to ensure processing of complete wet waste generated by them, in case of all new bulk waste generators. In case
of existing bulk waste generators, who are not able to set up and operate decentralised wet waste processing,
they shall get the exemption from the local body, and such bulk waste generators shall procure Extended Bulk
Waste Generator Responsibility certificates from local body concerned for processing of wet waste equivalent
to complete wet waste generated by them;

(e)  fulfill Extended Bulk Waste Generator Responsibility for (i) processing of wet waste and
(i1) ensure environmentally sound management of collected dry waste, special care waste, sanitary
waste. The calculation for Extended Bulk Waste Generator Responsibility obligation for total
solid waste generated by bulk waste generator shall be estimated based upon norms issued by
Central Pollution Control Board in consultation with Ministry of Housing and Urban Affairs and
Department of Drinking Water and Sanitation from time to time;

® procure Extended Bulk Waste Generator Responsibility Certificates from local body for
undertaking environmentally sound management by collection and transportation of dry waste,
special care waste, sanitary waste and wet waste, in case wet waste is not processed by bulk waste
generator, and by sending to registered waste processing facility for further processing and
treatment of waste;

(2) not engage with any entity not having registration mandated under these rules;

(h) submit annual returns by 30™ June every year on the centralised online portal in respect of the Extended
Bulk Waste Generator Responsibility obligation including procurement of Extended Bulk Waste Generator
Responsibility certificate for total calculated solid waste generated by them and the annual returns shall be
submitted to local bodies for further processing and same shall be made available in public domain on the
website of local body on a yearly basis;

1) give the residual solid waste generated or inerts during waste processing in case of decentralised waste
processing facilities to authorised waste collectors or an agency authorised by local body or local body;

1)) in case of construction of new units, promptly clean up and move away the solid waste generated by
them and left during the course of construction, and have it managed in compliance with these rules;

(k) ensure that solid waste is not littered during the transportation and the solid waste generated during
journey and at bus stations and railway station is managed as per the provisions of these rules, in case of entities
engaged in public transport including roadways and railways;

0] in accordance with the relevant rules, develop and operate facilities for collecting and processing or
disposal of various category of solid waste in case of entities engaged in construction projects including
development and redevelopment of residential, institutional areas, community facilities, infrastructure such as
roads, transmission lines or engaged in the operation and management of public facilities including such as
airports, bus stops or railway stations, shopping malls;

(m) not mix biomedical waste covered under Bio-medical Waste Management Rules, 2016 with solid waste
provided it is identified as an occupier under Bio-medical Waste Management Rules, 2016. In such cases, the
Biomedical Waste Generator shall provide information, while filing annual returns, on the quantity of
biomedical waste generated and handed over to authorised Bio-medical Waste Treatment and Disposal Facility
entities for collection, treatment or disposal under Bio-medical Waste Management Rule 2016.
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7. Duties of operator of solid waste processing facilities.-The operator of every waste processing
facilities shall,-

€)] register with the local body through the centralised online portal in case of wet waste, dry waste,
sanitary waste, special care waste, horticulture waste processing facilities including Waste to energy,
Compressed Bio-Gas plant, composting, incinerators, common biomedical waste facilities;

(b) ensure that treatment standards are such that no harm is caused to human health or environment, and
shall meet the standards as laid down in Schedule II and Schedule III;

(©) file quarterly returns by 15" of the first month of the next quarter and annual returns by 30" June every
year to the concerned local body in Form III, and the local body shall validate the returns filed before further
onward processing, in respect of the quantity or volume of wet waste, dry waste, special care waste, sanitary
waste, horticulture waste received for processing, as applicable; quantity of solid waste processed; details of non-
recyclable and non-energy recoverable dry waste and inerts sent to sanitary or operational landfills; availability,
quality and sale or use of organic manure or compost produced from processing of wet waste and horticulture
waste; and other relevant details. Such data shall also be made available in the public domain and published on
the website;

(d) give the residual solid waste or inerts generated during waste processing to authorised waste collectors
or an agency authorised by local body or local body ;

(e) design and set up the facility as per the technical guidelines issued by the Central Pollution Control Board
in this regard from time to time and the manual on solid waste management prepared by Central Public Health and
Environmental Engineering Organisation (CPHEEO), Ministry of Housing and Urban Affairs or Department of
Drinking Water and Sanitation (DDWS);

)] obtain authorization under the rules by making an application Form I through local body for setting
and operation of waste processing units from the State Pollution Control Board,;

(g) be responsible for the safe and environmentally sound operations of the solid waste processing
facilities as per the standards prescribed in the rules and following the guidelines issued by the Central Pollution
Control Board and Ministry of Housing and Urban Affairs or Department of Drinking Water and Sanitation
(DDWS), from time to time;

1) register all biomethanation or Compressed Biogas or biogas plants on the GOBARDHAN portal and
link to centralised online portal;

)] not deal with any other waste processing facility not having registration mandated under these rules;
(k) ensure engagement of trained manpower for operation of waste processing facilities;

8. Duties of the local body involved in collection, segregation and transportation of solid waste.—

Every local body or the concessionaire or third party authorised by local body involved in collection, segregation
and transportation of solid waste,-

(a) shall register themselves on the centralised online portal,;
(b) shall ensure that the collection, segregation, transportation and processing of solid waste is done in an
environmentally sound manner, in accordance with the guidelines issued by Central Pollution Control Board

and Ministry of Housing and Urban Affairs or Department of Drinking Water and Sanitation (DDWS);

() shall be responsible for handing over the collected solid waste to the registered waste processing
facility;

(d) shall generate Extended Bulk Waste Generator Responsibility certificates for procurement by bulk
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waste generators as per scheme given in sub-rule 38 of Rule 39 of these rules , in accordance with the guidelines
laid down by Central Pollution Control Board in this regard;

(e) shall generate the Extended Bulk Waste Generator Responsibility certificates against the wet waste and
horticulture waste only after the registered and authorised wet waste treatment or processing or recycling
facilities to whom the wet waste is given for processing or treatment submits report providing details regarding
quantity of wet waste or horticulture waste received and processed, on the centralised online portal;

)] shall ensure transportation of wet waste to registered wet waste processing facility, dry waste to registered
Material Recovery Facility or processing facility, sanitary waste and special care waste to registered recycler or
processor or incinerator or common Biomedical Waste Treatment Facility or Secondary storage points or transfer
stations;

(2) shall file quarterly by 15% of the first month of the next quarter and annual returns by 30™ June every
year to the concerned local body and the local body shall validate the return filed before onward processing, in
respect of the quantity or volume of wet waste, dry waste, special care waste, sanitary waste received from the
waste generator or bulk waste generator; details of each of the waste generator or bulk waste generator from whom
the wet waste, dry waste, special category waste, sanitary waste, horticulture waste is collected; details of
registered or authorised waste treatment or processing or recycling facilities to whom the wet waste, dry waste,
special care waste, sanitary waste, horticulture waste is given for processing; and other relevant details. Such data
shall also made available in the public domain and published on the website;

(h) shall be responsible for taking the following measures,-
(i) discharging its duties in accordance with the manual on Municipal Solid Waste
Management by Central Public Health and Environmental Engineering Organisation, Ministry
of Housing and Urban A ffairs, the guidelines of Central Pollution Control Board and Department
of Drinking Water and Sanitation (DDWS) as amended from time to time;
(ii) taking measures to prevent scattering, running off and spilling of solid waste, or other
measures to prevent pollution of the environment;
(iii) ensuring that the collection of solid waste from waste generators is carried out at
regular intervals;
(iv) ensuring that the vehicles used for the collection and transportation of solid waste are
equipped with appropriate size and capacity to provide separate compartments for wet waste and
dry waste and provide necessary arrangements for separate collection of sanitary waste, special
care waste, and horticultural or agricultural waste;
) ensuring that no intermixing of waste streams during collection & transportation
occurs during transportation;
(vi) ensuring that waste stream remains segregated until it reaches the designated waste
processing facility;
(vii) ensuring that the person involved in the collection & transportation are provided with
appropriate Personal protective equipment and are trained properly;
(viii)ensure that the concessionaire or third party authorised by local body for undertaking
solid waste management, shall register with the local body through centralised online portal and
follows the guidelines issued by Central Pollution Control Board and Ministry of Housing and
Urban Affairs and adheres to the standard prescribed by Central Pollution Control Board
(ix) ensuring that the fleet engaged in collection and transportation are equipped with
tracking devices for cities having population more than 50,000. Depending on requirement, same
may be extended to local bodies having population less than 50,000 also.

9. Duties of the entity involved in sorting of recyclable or non-recyclable waste at Material Recovery
Facility.— (1) Each entity involved in sorting of waste, into recyclable or non-recyclable waste, preferably from
dry waste shall be registered with the local body.

2) It shall be the responsibility of the entity to,-

(a) ensure that a facility operates in accordance with the guidelines prescribed by the Central
Pollution Control Board, Ministry of Housing and Urban Affairs;

(b) ensure that hazardous waste generated from any activity of the entity is managed as per the
provisions under the Hazardous and Other Wastes (Management and Transboundary Movement)
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Rules, 2016.

3) The sorted recyclable or non-recyclable waste shall be channelized to the registered waste processing
entities or recycling entities.

4) The entity shall report to the concerned local body through the online portal regarding the quantity
of solid waste received, quantity of solid waste sorted and channelized to registered waste processors or sanitary
landfills on a quarterly basis by 15" of first month of next quarter.

(5) Facility or entity shall not deal with any other entity not having registration mandated under these
rules.

(6) Ensure engagement of trained personnel for operation of Material Recovery Facility.

(7) The registered material recovery facilities may provide the following services, where possible, for

channelization of waste for waste processing especially in those waste streams where extended producer
responsibility has mandated under separate rules notified under Environment (Protection) Act, 1986,-
1) act as an uptake point for plastic waste processors or waste processors of other waste such as e-
waste or producers, importers and brand owners or obligated entities mandated to fulfil extended
producer responsibility under separate rules notified under Environment (Protection) Act, 1986;
(il))  act as a deposition centre for e-waste, special care waste, sanitary waste or other waste for which
separate rules have been notified under Environment Protection Act, for further channelization of wastes
towards processing;
(iii) act as drop off centres or deposition centres to promote circularity in waste following principle
i.e. Reduce, Reuse, and Recycle
(8) The local body shall determine the cost of service provided by the Material Recovery Facility and
also the cost of the collected waste as mentioned in sub-rule (7) above, following due procedure of the local
body.

10. Extended Bulk Waste Generator Responsibility Certificate for processing of waste.—

(1) Only local body is mandated to generate Extended Bulk Waste Generator Responsibility certificate on
centralised online portal for fulfilment of Extended Bulk Waste Generator Responsibility obligation of bulk waste
generator as per scheme given in sub-rule (38) of Rule 39.

2) The local body shall register themselves on the centralised online portal prior to generation of Extended
Bulk Waste Generator Responsibility certificates for solid waste collected from bulk waste generator and handed
over to the registered waste processing facilities or recyclers.

3) The following formula shall be used to estimate the Extended Bulk Waste Generator Responsibility
certificates:

Extended Bulk Waste Generator Responsibility certificates (kilograms) = Quantity of solid waste
collected, transported and sent to registered processors or recyclers by local body (kgs)

4) Extended Bulk Waste Generator Responsibility certificates generated against the wet waste shall be
generated by the local body only after the corresponding registered wet waste treatment or processing facilities to
whom the waste was handed over submits report providing details of quantity of wet waste received and processed,
on the centralised online portal.

(5) All such transactions shall be recorded and submitted by local body or the registered third party or the
concessionaire on the centralised online portal at the time of filing annual returns.

(6) Extended Bulk Waste Generator Responsibility certificates generated by the local body in a particular
year shall be valid for meeting the obligations of bulk waste generators for a period of three years.
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(7) The cost of the Extended Bulk Waste Generator Responsibility certificate to be charged by the local body
shall be finalized as per guidelines issued by Central Pollution Control Board in consultation with Ministry of
Housing and Urban Affairs and Department of Drinking Water and Sanitation (DDWS).

®) Local body shall collect the cost of Extended Bulk Waste Generator Responsibility certificates from bulk
waste generators for fulfillment of their Extended Bulk Waste Generator Responsibility obligations.

9 The cost charged by local body for Extended Bulk Waste Generator Responsibility certificate shall be
shared with the concerned concessionaire or the third party authorised by the local body as well as with the State
Pollution Control Board and could be used by local body towards development and maintenance of solid waste
collection, transportation, processing infrastructure, or audit of concessionaire or the third party by State Pollution
Control Board in accordance with the guidelines issued by Central Pollution Control Board in this regard.

(10)  In case of non-compliance by the obligated entity, environmental compensation shall be levied.

11. Duties of the industrial units and waste to energy plants located within specified distance from refuse-
derived fuel plants based on solid waste.— (1) The industrial units utilizing solid fuel shall use Refuse-Derived
Fuel or Segregated Combustible Fraction or agri-residue, as the case may be, as per the table given below. The
industrial units using solid fuel and located within specified distance from a solid waste based refuse-derived fuel
plant shall make arrangements to replace their solid fuel requirement with combustible fraction produced from

solid waste conforming with standards prescribed by Central Pollution Control Board.

TABLE
S. No. Combustible Calorific value Intended use Specified Fuel Substitution
Fraction of distance Schedule
solid waste
(@) 2) 3) 4 ) (6)
1 Segregated > 1500 Kcal / kg | Waste to energy | 100 km
Combustible net plants or e At least six
Fraction or industries  with percent of fuel
agri-residue boilers of heating intake from the
requirements date rules
2 Refuse-Derived | > 4500 Kcal / kg | For direct co- | 400 km come into
Fuel Grade 1 net processing in effect
cement kilns e At least ten
percent of fuel
3 Refuse-Derived | 3750t0 4500 Kcal | For direct co- | 400 km intake  after
Fuel Grade II / kg net processing in three years
cement kilns from the date
4 Refuse-Derived | 3000 to 3750 | For co-processing | 400 km rules come
Fuel Grade IIT Kcal / kg net directly or after into effect
processing  with o At least fifteen
other waste percent of fuel
materials in intake after six
cement kilns years from the
date rules
come into
effect
2) All such industrial units shall register with the concerned State Pollution Control Board and shall file

annual returns on use of Refuse-Derived Fuel (RDF) or Segregated Combustible Fraction (SCF) or agri residue
through centralised online portal by 30" June every year.

3) All Refuse-Derived Fuel plants and Material Recovery Facility cum Refuse-Derived Fuel plants shall
register and report availability of Refuse-Derived Fuel along with quality report of the available Refuse-Derived
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Fuel or Segregated Combustible Fraction as per guidelines issued by Ministry of Housing and Urban Affairs, on
the centralised online portal on a monthly basis.

4) Refuse-Derived Fuel plants to report real time on the availability and off take of Refuse-Derived Fuel
through centralised online portal.

(5) Refuse-Derived Fuel or Segregated Combustible Fraction plants supplying waste to WtE Plants to ensure
that the calorific value is at least 1500 Kcal/kg.

(6) Refuse-Derived Fuel or Segregated Combustible Fraction plants supplying waste to Cement Plants to
ensure that the calorific value is 3000 Kcal/kg.

12. Criteria and actions to be taken for solid waste management in hilly and island areas.— In the hilly
areas and island areas, the duties and responsibilities of the local authorities shall be as under,-
1) may levy and collect fee from visitors or tourists (not permanent residents in the municipal limits)

for handling and management of solid waste and may also take measures to regulate the number of visitors in
accordance with the waste handling capacity of the local authority;

(i1) construction of landfill on hilly and island areas shall be avoided. A transfer station at a suitable
enclosed location shall be setup to collect residual waste from the processing facility and inert waste. A suitable
land shall be identified in the plain areas down the hill , within 25 kilometers for setting up sanitary landfill.
The residual waste from the transfer station shall be disposed of at this sanitary landfill;

(iii) in case of non-availability of such land, efforts shall be made to set up regional sanitary landfill for
the inert and residual waste;

(iv) local body shall frame bye-laws and prohibit citizens from littering solid waste on the streets and
give directions to the tourists not to dispose any waste such as paper, water bottles, liquor bottles, beverage
containers including soft drink bottles, cans, tetra packs, any other plastic or paper waste in the hilly areas or
down the hills and instead direct to deposit such solid waste in litter bins that shall be placed by the local body
at all tourist destinations;

v) local body shall arrange to convey the provisions of solid waste management under the bye-laws to
all tourists visiting the hilly and island areas at the entry point in the town as well as through the hotels, guest
houses where they reside and by putting suitable hoardings at tourist destinations ;

(vi) local body may levy solid waste management charge from the tourist at the entry point to make the
solid waste management services sustainable;

(vii) the department in- charge of the allocation of land assignment shall identify and allot suitable space
on the hills and islands for setting up decentralised waste processing facilities. Local body shall set up such
facilities. Step garden system may be adopted for optimum utilisation of hill space;

(viii) villages on Islands shall have designated waste collection points where segregated non-
biodegradable waste is temporarily stored before transportation for further processing, as per the guidelines
issued by the State Pollution Control Board or the Pollution Control Committee;

(ix) fishermen, boat operators, and tourism operators in coastal areas on islands shall manage solid waste
generated in responsible manner by handing over the waste to local body or agency authorised by local body or
depositing at designated collection points and shall not litter the waste on coast or at sea;

(x) decentralised processing of waste by hotels and restaurants to be encouraged as per site specific
requirements, as per guidelines developed by concerned State Pollution Control Board or Pollution Control
Committee.

13. Criteria for waste to energy process.—(1) Non-recyclable waste having calorific value of 1500
Kcal/kg or more shall not be disposed of on landfills and shall only be utilised for generating energy either or
through refuse derived fuel or by giving away as feedstock for preparing refuse derived fuel as per standards
prescribed by Central Pollution Control Board.
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2) High calorific waste covered in sub-rule (1) of rule 11 shall be used for co-processing in cement or thermal
power plants or waste to electricity plants or by other industries approved by Central Pollution Control Board.
Such units for continued operation need to adhere to the environmental standards prescribed in the rules.

3) The local body or an operator of facility designated by the local body proposing to set up waste to
energy plant which has calorific value of 1500 Kcal per kg or more shall submit an application in Form I to the
State Pollution Control Board, as the case may be, for authorization under the rules. The State Pollution Control
Board, on receiving such application for setting up of waste to energy facility, shall examine the same and grant
permission within sixty days.

4) Establishment, operation and maintenance of waste to energy facilities shall be authorised by
concerned State Pollution Control Board, in accordance with the guidelines issued by Central Pollution Control
Board in this regard.

Chapter III
Sanitary landfills

14. Establishment, Operation and Maintenance of Sanitary Landfill.— (1) Urban Development Department
or the Department in charge of Municipal Administration or Local Self Government, as well as Rural Development
Department or the Department in charge of solid waste management in rural areas of State Government or Union
territory administration or the Panchayati Raj Department shall identify land for the establishment of Sanitary
Landfill, in accordance with regional or cluster approach as per State Solid Waste Management Policy and Strategy
in urban areas as well as rural areas.

2) The department in- charge of the allocation of land assignment at district level shall be responsible for
making available the land parcel to the concessionaire or third party identified by State Government or Union
territory administration Urban Development Department or the Department in charge of solid waste management
in rural areas in the concerned urban local body or the rural local body under whose jurisdiction the land parcel is
present.

(3) The concerned local body shall identify eligible agencies for establishment, construction, operation and
maintenance of Sanitary Landfill as per Schedule II following time line prescribed in Schedule I;

“) Only non-usable, non-recyclable, non-biodegradable dry waste, non-combustible, non-energy
recoverable dry waste, non-reactive inert waste, pre-processing rejects and residues from waste processing
facilities, residual waste and inerts shall be disposed of in the sanitary landfill. No wet waste or construction and
demolition waste shall be disposed in the sanitary landfill:

Provided that the concerned department shall determine and notify Sanitary Landfill user fee, on weight
basis, on the concerned urban local body or rural local body or the third party or concessionaire engaged
by urban or rural local body, on the quantum of unsegregated waste or recyclable or energy recoverable
waste or unprocessed wet waste or construction and demolition waste sent for disposal to the Sanitary
Landfill, till the time adequate waste processing facilities are put in place, after which, unsegregated waste
cannot be disposed of in the sanitary landfill;

Provided further that operator of the sanitary landfill shall send the unsegregated waste or recyclable or
energy recoverable waste or unprocessed wet waste or construction and demolition waste for further
processing to respective processing facilities;

Provided further that in case linkage of the sanitary landfill operator with waste processing is not existing,

the concerned urban local body or rural local body or the third party or concessionaire engaged by urban
or rural local body shall not be permitted to deposit such waste at the operational landfill;

5) The Sanitary Landfill user fee levied for unsegregated waste or recyclable or energy recoverable waste
or unprocessed biodegradable waste or construction and demolition waste shall be higher than the collection,
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transportation and waste processing costs. The user fee so collected shall be deposited in a separate account
operated by the local body and shall be used towards processing of unsegregated waste or recyclable or energy
recoverable waste or unprocessed biodegradable waste at the sanitary landfill and further development solid
waste management infrastructure of the local body.

(6) Agencies identified for operating the Sanitary Landfill shall charge fees for inerts and other allowed
waste disposed at sanitary landfill by local body or third party or concessionaire authorised by it, in accordance
with guidelines of Central Pollution Control Board and recommendations of State Pollution Control Board in
this regard. Such sanitary landfill user fees to be levied shall be determined by the Urban Development
Department or the Department responsible for municipal administration in the State Government and Union
territory Government, based upon guidelines of Central Pollution Control Board.

@) The concerned State Pollution Control Board or the Pollution Control Committee or an registered
environment auditor, shall undertake audit on the operation of sanitary landfill for environmentally sound disposal
of non-recyclable and non-energy recoverable dry waste and inerts as per guidelines prescribed by Central
Pollution Control Board. The audit report for a particular financial year shall be uploaded by the State Pollution
Control Board or the Pollution Control Committee on the centralised online portal by 315 December of the next
financial year.

®) The operator of Sanitary Landfill shall register under these rules on the centralized portal and shall file
annual returns in prescribed proforma regarding quantum of waste deposited on centralised online portal by 30" June
every year.

) Sanitary Landfill shall be operated in an environmentally sound manner as per the guidelines prescribed
by Central Pollution Control Board.

(10) The operator of the Sanitary Landfill shall submit quarterly report on details of operation of sanitary
landfill to the District Magistrate and on the centralised online portal .

(11) The concerned District Magistrate shall ensure that the Sanitary Landfill is operated as per provisions of
these rules.

15. Environmentally sound management of existing solid waste dumpsites including solid waste
dumped on land under the jurisdiction of entities. — (1) All existing solid waste dumpsites or garbage
vulnerable points to be geographically mapped and assessed for accumulation of solid waste by 31 October 2026
in urban areas and rural areas. This shall be done by the concerned local body in their jurisdiction. This information
shall be made available on the centralised online portal as well as the website of the local body.

(2) All legacy solid waste dumpsites to be biomined and bioremediated, as practicable and update the progress
of the same on centralised online portal as well as on the website of the local body every quarter by 30 of the first
month of next quarter.

(3) Local bodies should prepare time bound Action plan for bio mining or bioremediation of dumpsites
following procedures as per Central Pollution Control Board Guidelines for Disposal of Legacy waste and the
same shall be uploaded on the Centralised Online Portal.

4) The local body shall ensure the following while undertaking bio-mining and bioremediation of legacy
waste dumpsite:

(i)  analysis of various screened fractions materials. Refuse-Derived Fuel, fine earth, bio earth etc prior to its
disposal or utilisation given in Guidelines issued by Central Pollution Control Board;

(il)  plan for utilisation or disposal of screened fractions

(iii))  maintenance of records or documents for disposal or utilisation of Refuse-Derived Fuel or fine earth and
other materials

(iv)  adequate provisions for leachate treatment
(v)  undertake fire prevention measures on dumpsite as prescribed in Schedule IV.

5) The concerned local body shall undertake compulsory disclosure by project executing agency of the
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proposed destination or processes to be used for different fractions of biomined solid waste from legacy waste
dumpsites such as fine soil, Refuse-Derived Fuel and Construction & Demolition waste.

(6) Leachate generated from the dumpsite and any fine soil to be sent for use in agricultural fields will be tested
for environmental safety as per standard prescribed by Central Pollution Control Board. Refuse-Derived Fuel to be
channelized for energy recovery and construction & demolition waste to be sent for processing as per the standards
prescribed by Central Pollution Control Board.

(7 Local Body shall not dispose fresh solid waste and other waste including construction and demolition
waste on legacy waste dumpsites where biomining and bioremediation is being undertaken.

®) The concerned local body shall ensure, through a third party authorised by State Pollution Control Board,
that biomining or bioremediation of legacy waste is done in an environmentally sound manner as prescribed in these
rules and shall file quarterly returns by 30" of subsequent month on centralised online portal as well as on the website
of the local body.

) The concerned State Pollution Control Board shall enforce prescribed environmental norms for biomining
or bioremediation or closure as prescribed by Central Pollution Control Board.

(10) The concerned State Pollution Control Board or Pollution Control Committee or the Registered Environment
Auditor authorised by it, shall undertake annual audit on the progress achieved in bio-mining and bio-remediation of
existing dumpsites or closing of dumpsite, as applicable. An audit report for a particular financial year shall be
uploaded by the State Pollution Control Board or the Pollution Control Committee on the centralised online portal as
well as on the website of the local body by 31 December of the next financial year.

(11) The concerned State Government or land owning agency may consider using the vacant land of dumpsite
after clearing waste or legacy waste, for the establishment of solid waste management infrastructure, subject to
applicable regulations.

Chapter IV
Implementation Framework

16. Centralised Online Portal. — (1) Central Pollution Control Board shall establish and operate an
online system for the registration as well as for filing annual returns of all obligated entities under these rules
within six months of commencement of these rules. The system shall also ensure registration as well as for filing
annual returns by local bodies and the concerned entities for solid waste management within six months of
commencement of these rules.

2) The dashboard of centralised online portal shall provide details of solid waste management including solid
waste generated, collected, processed and landfilled at national, state and district level including data for urban
local bodies and rural local bodies. Such data shall be made available in the public domain.

3) The portal shall provide details of sanitary landfills and legacy waste dumping sites, as applicable. Such
data shall be made available in the public domain.

4) The State Pollution Control Board and local bodies or authorities shall use centralised online portal for
registration of obligated entities. The portal shall have separate modules for obligated entities for specifying solid

waste management activities.

(5) The Centralised online portal would act as the single point data repository with respect to orders and
guidelines related to implementation of these rules.

(6) Centralised online portal shall reflect the details of the solid waste received, sorted and sent to processors
and to Sanitary Landfill Facility or operational landfills.

(7 Centralised online portal shall also reflect the details regarding the audit of the entities involved in solid
waste management including collection, treatment or processing or recycling and disposal.
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) The Central Pollution Control Board may charge fees from the obligated entities for the use of the portal
as per the guidelines prepared by Central Pollution Control Board except for local bodies, State Government and
Central Government.

9 Ministry of Housing and Urban Affairs, Department of Drinking Water and Sanitation and Department
for Promotion of Industry and Internal Trade may assist Central Pollution Control Board in the development of
centralised online portal.

17. Imposition of Environmental Compensation.— (1) The Environmental Compensation shall be levied
based upon polluter pays principle on persons, who are not complying with the provisions of these rules, including
the following activities:-

(a) entities carrying out activities without registration as mandated under these rules;

(b) entities providing false information or willful concealment of material facts by the entities registered

under these rules;

(c) entities submitting forged or manipulated documents by the entities registered under these rules;

(d) entities engaged in collection, segregation, sorting, transportation, processing and and disposal of solid

waste .

(2) Central Implementation Committee constituted by Central Pollution Control Board under these rules shall
prepare guidelines for imposition and collection of environment compensation from entities involved in collection,
sorting, transportation and treatment or processing of solid waste and disposal, in case of violation or non-
compliance under these rules.

3) The environment compensation shall be levied by the concerned State Pollution Control Board or
Pollution Control Committee for non-compliance of responsibilities and obligations set out under these rules, as
per guidelines prepared by Central Pollution Control Board based upon the provisions in these rules. In case, the
State Pollution Control Board or Pollution Control Committee does not take action in reasonable time, the Central
Pollution Control Board shall issue directions to the State Pollution Control Board or Pollution Control Committee.

4 The funds collected under environmental compensation shall be kept in a separate escrow account by
State Pollution Control Board or Pollution Control Committee, for the purpose and the funds collected shall be
utilized related to collection, segregation, transportation and treatment or processing of solid waste and disposal.
Modalities for utilization of the funds for solid waste management would be recommended by the Central
Implementation Committee and approved by the Ministry of Environment, Forest and Climate Change.

(5) In addition to the provisions of Environmental Compensation in sub-rule (1) of rule 17, action under section
15 of the Environment (Protection) Act 1986, may also be taken.

18. Committee for Effective Implementation at Central level.— (1) A committee shall be constituted by
the Central Pollution Control Board under chairpersonship of the Chairman, Central Pollution Control Board to
recommend measures to Ministry of Environment, Forest and Climate Change for effective implementation of
these rules.

2) The committee shall monitor the implementation of these rules and also take such measures as required
for removal of difficulties.
3) The committee shall also be tasked with the guiding and supervision of the development and operation of

the online centralised portal.

4 The committee shall comprise of representatives from concerned Central Ministries or Departments, all
State Pollution Control Board, expert institutions such as National Environmental Engineering Research Institute
and stakeholders such as associations representing obligated entities, treatment facility providers and any other
stakeholders as invited by the chair of the committee.

19. Committee for Effective Implementation at State level.— (1) A committee shall be constituted under
chairpersonship of the Chief Secretary or the Head of the Union territory administration of the concerned State or
the Union territory, as the case may be, to recommend measures to State Pollution Control Board or the Pollution
Control Committee or Central Pollution Control Board for effective implementation of these rules.
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) The committee shall monitor the implementation of these rules and also take such measures as required
for removal of difficulties at the state level.

3) The committee shall comprise of representatives from concerned State Departments, State Pollution
Control Board or the Pollution Control Committee, expert institutions such as National Environmental
Engineering Research Institute and stakeholders such as obligated entities, treatment facility providers and any
other stakeholders as invited by the chair of the committee.

20. Annual report.— (1) Every registered bulk waste generator shall submit online annual report in the
format prescribed by Central Pollution Control Board and the operator of waste treatment facility shall prepare
and submit online an annual report in Form III to the local body concerned and the State Pollution Control Board
or Pollution Control Committee concerned by the 30 June of every year.

2) Every urban local body and Panchayat or Panchayati Raj Institutions at District Level shall prepare and
submit an annual report through the centralised online portal to the Urban Development Department and to Rural
Development Department, respectively, and also to the State Pollution Control Board or Pollution Control
Committee by the 30th June every year.

3) The State Pollution Control Board or Pollution Control Committee concerned shall cause the report
submitted by the urban local body and District level Panchayati Raj Institutions to be audited by itself or through
a Registered Environment Auditor engaged by it and copy of the report of such audit and the annual report shall
be made available on website of State Pollution Control Board concerned.

4) The State Pollution Control Board or Pollution Control Committee shall prepare and submit online an
annual report through the centralised online portal to the Central Pollution Control Board on the implementation
of these rules and action taken against non-complying local body by the 315 day of July of each year in Form V.

(5) The Central Pollution Control Board shall prepare a consolidated annual report on the implementation of
these rules and submit to the Central Government (Ministry of Environment, Forest and Climate Change, Ministry
of Housing and Urban Affair and Department of Drinking Water and Sanitation) along with its recommendations
on or before the 31st August of every year. The annual report shall be reviewed by the Ministry of Environment,
Forest and Climate Change during the meeting of Central Monitoring Committee.

21. Accident reporting.— In case of an accident at any solid waste processing or treatment or disposal
facility or landfill site, the Officer- in- charge of the facility shall report to the local body in Form VI and the
local body shall review and issue instructions if any, to the in- charge of the facility.

Chapter V
Roles and Responsibilities

22. Duties of the Ministry of Environment, Forest and Climate Change.— (1) The Ministry of
Environment, Forest and Climate Change shall be responsible for overall monitoring of the implementation of
these rules in the country. It shall constitute a Central Monitoring Committee under the Chairpersonship of
Secretary, Ministry of Environment, Forest and Climate Change comprising officer not below the rank of Joint
Secretary from the following, namely,-

(a) Ministry of Housing and Urban Affairs

(b) Department of Drinking Water and Sanitation

(© Department of Rural Development

(d) Ministry of Panchayati Raj

(e) Department of Fertilizers

€3] Department of Agriculture and Farmers Welfare

(2) Department of Agricultural Research and Education

(h) Central Pollution Control Board

§)] Three State Pollution Control Boards or Pollution Control Committees, by rotation

)] Urban Development Department of three State Governments by rotation

(k) Rural Development Departments from two State Governments by rotation

) Department dealing with local self-government in urban areas of three State Governments by
rotation
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(m) Department dealing with local self-government in rural areas of three State Governments by
rotation

(n) Three Urban Local bodies by rotation

(0) Three district level panchayat raj institutions by rotation

(p) Two industry associations

)] Two subject experts

2) This Central Monitoring Committee shall meet at least once a year to monitor and review the
implementationof these rules. The Ministry of Environment, Forest and Climate Change may co-opt other
members, if needed. The Committee shall be reconstituted every three years.

23. Duties of the Ministry of Housing and Urban Affairs.— The Ministry of Housing and Urban Affairs
shall coordinate with State Governments and Union territory administrations to,-

1) take periodic review of the measures taken by the States or Union territory and local bodies for
improving solid waste management as well as implementation of solid waste management projects
funded by the Ministry and external agencies at least once ina year and give advice on taking
corrective measures;

(i1) facilitate preparation of action plans, through States or Union territory Urban Development
Department or Department dealing with local self government in urban areas, by all the local bodies
in urban areas to comply with the provisions under these rules for urban areas;

(iii) facilitate filing of annual reports, through States or Union territory Urban Development Department
or Department dealing with local self government in urban areas, by all local bodies regarding
compliance of the provisions under these rules by 30th June of the next financial year;

(iv) Develop guidelines for solid waste management in urban areas including projection of waste
generation in all urban areas, assessment of waste management infrastructure in all urban areas,
policy on waste to energy in consultation with stakeholders within one year from the date of
publication of these rules, and shall undertake this exercise every five years and upload on the
centralised online portal thereafter;

) facilitate States and Union territories in formulation of state policy and strategy on solid waste
management in urban areas including projection of waste generation in all urban areas, assessment
of waste management infrastructure in all urban areas, policy on waste to energy in consultation
with stakeholders taking into account guidelines on solid waste management by 30" September
2026, and shall undertake this exercise every five years;

(vi) promote research and development in solid waste management sector and disseminate information
to States and local bodies;

(vil)  assist and facilitate training and capacity building of local bodies and other stakeholders by
respective States or Union territory;

(viii)  provide or facilitate access to technical guidelines and project finance to States, Union territories
and local bodies for solid waste management to facilitate compliance of provisions under these rules
including meeting of timelines and standards;

(ix) assist States or Union territory in facilitating integration of informal sector of waste processors
including waste pickers by local bodies;

x) develop overall implementation guidelines i.e. Manual on Solid Waste Management and other
required Advisories including model bid documents and concession document or Request for
proposal;

(x1) facilitate provision of adequate coverage of environmentally sound waste management systems
across the country;

(xii)  develop effective strategy for awareness generation on use of by-products out of solid waste;

(xiii)  conduct suitable capacity building and training of personnel engaged in solid waste management at
State or Urban Local Body level;

(xiv)  disseminate national and international successful models to urban local bodies;

(xv)  development of guidance or best practices for waste management, particularly on segregation, to be
used as reference by local bodies.

(xvi)  to set up Material Recovery Facilities in all cities as per timelines prescribed in Schedule I ;

(xvii) Facilitate the inclusion of the provisions of these rules in bye-laws of urban local bodies;

(xviii) prepare guidelines for user fees including the Extended Bulk Waste Generator Responsibility
Certificate cost to be paid by bulk waste generator in consultation with Central Pollution Control
Board taking into consideration establishment, operation and maintenance of solid waste
management infrastructure and associated activities for solid waste management;
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(xix) review technologies including new technologies related to treatment of solid waste for techno-
economic viability;

(xx)  issue guidelines about technologies and standards with regard to recycling or recovery or treatment
or processing of solid waste;

(xxi)  prepare and update guidelines from time to time for composting for different sizes of facilities in
residential and gated communities;
drive circular economy initiatives across all solid waste components and value chain through
effective implementation of this rules.

24. Duties of the Department of Drinking Water and Sanitation.— The Department of Drinking Water
and Sanitation, shall,-

(1) take periodic review of the measures taken by the State or Union territory and local bodies for
improving solid waste management as well as implementation of solid waste management projects
funded by the Ministry and external agencies at least once ina year and give advice on taking
corrective measures;

(i) facilitate States and Union territories in formulation of state policy and strategy on solid waste
management in rural areas taking into account the provisions under these rules including rural
perspective and urban-rural linkages to achieve scale of economy;

(iii)  ensure that States and Union territories prepare and upload state policy and strategy on solid waste
management in rural areas based on provisions under these rules by 315 September 2026;

(iv) promote research and development in solid waste management in rural areas and disseminate
information to States and local bodies;

(v) undertake training and capacity building of rural local bodies and other stakeholders;

(vi) provide technical guidelines and project finance to the States or Union territories for rural local
bodies on solid waste management to facilitate meeting timelines and standards of these rules;

(vii) develop effective strategy for awareness generation on use of by-products out of solid waste;

(viii) conduct suitable capacity building and training of personnel engaged in solid waste management
at State or Panchayati Raj Institution level;

(ix) disseminate national and international successful models to Panchayati Raj Institutions or Gram
Panchayats;

(x) to set up Material Recovery Facilities (MRFs) covering all rural areas as per Schedule I;

(xi) prepare guidelines for user fees including the cost of Extended Bulk Waste Generator
Responsibility Certificate charge to be paid by bulk waste generator in consultation with Central
Pollution Control Board taking into consideration establishment, operation and maintenance of
solid waste management infrastructure and associated activities for solid waste management.

25. Duties of the Department of Fertiliser, Ministry of Chemicals and Fertilisers.— (1) The
Department of Fertiliser through appropriate mechanisms shall,-
(i) incentivise by-products;

(i) ensure promotion of co-marketing of compost with chemical fertilisers in the ratio of 3 to 4 bags : 6 to 7
bags by the fertiliser companies to the extent compost is made available for marketing to the companies;

(iii) promote home composting through incentives;

(iv) ensure reporting of offtake of organic manure by fertilizer companies by the 30" June every year on the
centralised online portal;

(v) develop guidelines for grading of organic manure for differential pricing.
(2) may consider providing subsidy for uptake of organic fertilizer by fertilizer companies;

(3) may promote sale of organic manure with chemical fertilizers by the fertilizer companies to the extent organic
manure or compost is available to the fertilizer companies;
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(4) may extend market development assistance for organic manure and city compost. Information about any such
assistance every year shall be uploaded on its website by the 30" June of the next financial year including quantity
of organic manure that got such assistance.

26. Duties of the Department of Agriculture and Farmers Welfare.— (1) The Department of Agriculture
and Farmers Welfare, through appropriate mechanisms shall,-

(i) develop or update standards under Fertilizer (Control) Order for the use of organic manure produced by
composting or biogas or biomethanation facilities and upload on the centralised online portal by the 30%
June, 2026;

(i) prepare guidelines for application of organic manure generated out of biodegradable waste i.e. the ratio
of use of organic manure vis-a-vis chemical fertilizers on agricultural land and upload on the centralised
online portal by the 30™ June ,2026;

(i) develop or update guidelines for quality checks of organic manure produced by composting or biogas or
biomethanation facilities and upload on the centralised online portal by the 30™ June, 2026;

(iv) develop or update guidelines for preparation of organic manure from wet waste and upload on the
centralised online portal by the 30" June, 2026;

(v) promote developing compost testing facilities;

(vi) set up laboratories or empanel third party by engagement with State Agriculture departments in all
districts by 30 September, 2026 to test quality of organic manure produced by local authorities or their
authorised agencies or any entity;

(vii) prepare guidelines for home composting, both urban and rural areas;

(2) Develop Standard Operating Procedures for all types of organic manure making units for meeting Fertilizer
(Control) Order standards.

(3) Develop guidelines for grading of organic manure of all types.

27.  Duties of the Ministry of Power.— The Ministry of Power through appropriate mechanisms shall decide
tariff or charges for the power generated from the waste to energy plants based on solid waste and regular
revision thereafter and compulsory purchase of power generated from such waste to energy plants by
distribution company.

28.  Duties of the Ministry of New and Renewable Energy.— The Ministry of New and Renewable Energy
Sources, through appropriate mechanisms, shall, promote innovative ways of recycling or environmentally
sound disposal of different kinds of solid waste;

29. Duties of the Ministry of Skill Development and Entrepreneurship.—Development of certification
and operate skill development programmes including recognition of prior learning programmes and training
manuals for manpower engaged in waste management sector such as operating Material Recovery Facility and
other waste processing facilities.

30. Duties of the Ministry of Petroleum and Natural Gas.— The Ministry of Petroleum and Natural Gas
shall,- (i) incentivise biogas plants; buy out biogas and prepare or publish annual reports on such measures;
converge with stakeholder Ministries for promoting biomethanation and prepare or publish annual reports on such
measures and ensure pipeline connectivity for Compressed Biogas plants for off-take of Compressed Biogas.

31. Duties of the Department of Revenue Ministry of Finance.—The Ministry of Finance may give duty
incentives for import of machinery or equipment of waste processing plants; give tax incentives for waste
processing plants.

32. Duties of the Department for Promotion of Industry and Internal Trade.— The Department for
Promotion of Industry and Internal Trade shall provide facility of National Single Window System (NSWS) for

authorization of waste processing facilities by State Pollution Control Boards or Pollution Control Committees.

33. Duties of the Ministry of Education and Education Department in State and Union territory
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Governments.— Ensure inclusion of solid waste management in school curriculum appropriately.

34. Duties of the Ministry of Panchayati Raj.—Ensure the provisions of these rules are included in the
bye-laws of rural local bodies.

35. Duties of the Department of Urban Development and Department responsible for municipal
administration or local self-government in urban areas in the States and Union territories.— (1)
Department of Urban Development or the Department responsible for municipal administration or local self-
government in urban areas, including peri urban areas, in the State or Union territory shall,-

(1)

(i)

(iif)

(iv)
)

prepare a state policy and strategy on solid waste management for urban areas in convergence with
State or Union territory Rural Development Department for rural areas in order to ensure
implementation of these rules inter alia covering projection of waste generation, assessment of waste
management infrastructure, requirement of collection and transportation solid waste, establishment of
Material Recovery facilities, requirement of biomethanation plants for wet waste processing, waste to
energy plants, establishment of collection centres for special care waste, establishment of incinerators
and linkages with common biomedical waste processing facilities for sanitary waste management,
establishment and operation and maintenance of sanitary landfills, use of IT enabled governance for
effective monitoring and tracking, incentives for private developers for waste processing especially for
biomethanation, establishment of compost testing facilities, levy of user fee and sanitary landfill fee,
integration of waste pickers involved in solid waste management, viz., collection, segregation and
sorting of waste, channelization, decentralised wet waste management, through identification,
enumeration and registration with local body or third party agency authorised by local body, self-help
groups and similar groups working in the field of solid waste management consistent with these rules
taking into account national guidelines on solid waste management of the Ministry of Housing and
Urban Affairs within one year of date of notification of these rules in the Official Gazette and upload
it on the centralised online portal, and shall undertake this exercise after every 5 years;
emphasize on waste reduction, reuse, recycling, recovery and optimum utilisation of various components
of solid waste to ensure inerts and non biodegradable and non-recyclable, non-energy recoverable waste
going to the landfill to minimise impact of solid waste on human health and environment;
integrate in state policies and strategies the informal sector of waste processors including waste pickers,
waste collectors and recycling industry in reducing waste and provide broad guidelines in this regard;
explore generation of carbon credits from solid waste management by local bodies.

Department of Urban Development and Department responsible for municipal administration or local

self-government in urban areas, including peri urban areas, in the States and Union Territories shall,-

(i)
(ii)

(iif)
(iv)
v)

(vi)

(vii)

(viii)

(ix)
(x)

(xi)

ensure implementation of these rules by all local authorities;
take measures for viability gap funding in case of collection, segregation, sorting, transportation,
processing or treatment and disposal facilities;
plan activities for improving acceptability of organic manure— prepare and disseminate guidelines
and framework for Information, Education and Communication (IEC) activities;
ensure that the fee collected shall be used in installation, operation and maintenance of infrastructure
and activities related to solid waste management;
ensure the implementation or upgradation of solid waste management and improve coverage of solid
waste management infrastructure to meet the hundred per cent segregation, collection, sorting,
transportation treatment or processing and disposal capacity;
set up a State Level Steering Committee on circular economy in solid waste processing or recycling
& reuse;
provide incentives (such as tax benefits) for residential societies and other bulk waste generators for
having in-situ wet waste treatment facilities;
ensure that all local bodies onboard online centralised portal regarding all solid waste management
infrastructure and activities including collection, sorting, transportation, processing and disposal
within one year from the publication of these rules and get it annually updated by the 30™ June of
the every year;
give recognition awards acknowledging the best performing urban local body in the State or Union
territory;
shall engage with District Magistrates along with Municipal Commissioners or Chief Executive
Officers of each Urban Local Body to organize one week campaign to review the status and
operational conditions of solid waste management infrastructure facilities as well as activities in all
the urban areas in fourth week of June each year;

encourage Public-Private Partnership mode models for solid waste management;
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(xii) direct the town planning department of the State or Union territory to ensure that master plan of every
city in the State or Union territory have provisions for setting up of solid waste processing and
disposal facilities except for the cities who are members of common waste processing facility or
regional sanitary or operational landfill for a group of cities; to upload all the master plans by 30
September 2026;

(xiii)  ensure identification and allocation of suitable land for setting up solid waste management
infrastructure to local authorities in order to implement provision of these rules and incorporate them
in the master plans (land use plan) of the State oras the case may be, cities through metropolitan and
district planning committees or town and country planning department;

(xiv)  direct the town planning department of the State and local bodies to ensure that a separate space for
segregation,storage, decentralised processing of solid waste is demarcated in the development plan
for group housing or commercial, institutional or any other non-residential complex which are
exceeding 200 dwelling or having a plot area exceeding 5,000 square meters and bulk waste
generators ensure the uploading of such information on the centralised online portal,;

(xv) direct the new as well as existing developers of Special Economic Zone, Industrial Estate, Industrial
Park to comply with all the provisions relating to bulk waste generators;

(xvi)  facilitate establishment of common regional sanitary or operational landfill for a group of cities and
towns falling within a distance of 50 km (or more) from the regional facility on a cost sharing basis
and ensure professional management of such sanitary or operational landfills and upload all
information on the centralised online portal;

(xvil) arrange for capacity building of local bodies in solid waste management including segregation,
collection, sorting, transportation or processing of such waste;

(xviil) notify buffer zone for the solid waste processing and disposal facilities of more than five tons per
day in consultation with the State Pollution Control Board following the guidelines published by
Central Pollution Control Board in this regard and upload the information on the centralised online
portal in respect of all such facilities;

(xix)  ensure registration of waste pickers working with the local authority or authorised third party or
concessionaire agency including self help groups and upload information on the centralised online
portal by 30% June every year;

(xx) focus on zero waste to landfill approach through the community participation including Resident
Welfare Associations, market associations and concessionaire or third party;

(xxi)  carry out regular circularity based assessments at State level with ranking system;

(xxil)  create effective strategy for awareness creation on use of by-products out of wet waste processing to
public;

(xxiil) get competitions organized for the recognition of best schools, hospitals, institutions in terms of solid
waste management at the state as well as district level.

(xxiv) The department in-charge of the allocation of land assignment shall be responsible for providing
suitable land for setting up of the solid waste processing and treatment facilities and notify such sites
by the State Government or Union territory administration

36. Duties of the Department of Rural Development and Department responsible for local self-
government in rural areas in the States and Union territories.— (1) The Department of Rural Development
and or the Department responsible for sanitation and solid waste management in rural areas, including villages
in peri urban areas, in the State or Union territory shall prepare a state policy and strategy on solid waste
management in rural areas in convergence with the Urban Development Department or the Department dealing
with municipal administration or local self-government covering projection of waste generation, assessment of
waste management infrastructure, namely,—

(i) vehicles for collection and transportation, collection and segregation centres, compost pits; and

(i1) biogas units for wet waste, gap analysis, linkage with waste processing infrastructure in urban areas,
integration of waste pickers involved in solid waste management, viz., collection, segregation and sorting of
waste, channelization, decentralised wet waste management, through identification, enumeration and
registration with local body or third party agency authorised by local body, self-help groups and similar groups
working in the field of solid waste management consistent with these rules taking into account guidelines on
solid waste management issued by Department of Drinking Water and Sanitation within one year from date of
notification of these rules in the Official Gazette and upload it on the centralised online portal, and shall
undertake this exercise after every five years.
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2) The Department of Rural Development be designated as nodal department and Department dealing with
panchayati raj institutions or local self-government in rural areas, including villages in peri urban areas, as co-
nodal department for ensuring implementation of provisions under these rules in rural areas.

3) The Department of Rural Development and Department responsible for sanitation and solid waste
management in rural areas in the States and Union territories shall,—
(1) ensure implementation of these rules by all local authorities;

(i) take measures for viability gap funding in case of collection or treatment facilities;

(ii1) plan activities for improving acceptability of organic manure — prepare and disseminate guidelines and
framework for Information, Education and Communication activities;

(iv) ensure that the fee collected shall be used in installation, operation and maintenance of infrastructure
related to solid waste management;

(v) Special attention needs to be given to villages in peri-urban areas to ensure the implementation or
upgradation of solid waste management and improve coverage of solid waste management infrastructure
to meet the hundred percent segregation, collection, sorting, transportation, treatment or processing and
disposal capacity;

(vi) setup a State Level Steering Committee on circular economy in solid waste processing or recycling &
reuse;

(vii) provide incentives (such as tax benefits) for residential societies and other bulk waste generators for
having in-situ wet waste or horticulture waste treatment facilities;

(viii) shall ensure that all local bodies onboard online centralised portal regarding all solid waste management
infrastructure including collection, sorting, transportation, processing and disposal by 30 June 2026 and
get it annually updated by 30" June every year;

(ix) give recognition awards acknowledging the best performing rural local body in the State or Union
territory;

(x) shall organise one-week campaign to review the status and operational conditions of solid waste
management infrastructure facilities as well as activities in all the rural areas in fourth week of June each
year;

(xi) create Public-Private Partnership mode models for solid waste management infrastructure;
(xii) set the way forward for biogas economy by drawing up a policy and strategy for implementation;

(xiii) provide incentives to private developers to invest in the biogas or biomethanation and composting
economy;
(xiv) explore generation of carbon credits from solid waste management by local bodies;

(xv) impose fines or taxes on indiscriminate dumping of waste;

(xvi) develop district level waste processing parks, under the District Collector for enabling local bodies to
meet statutory requirements;

(xvil) monitor dry waste processing and rejects at the local body level to reduce landfilling;

(xviii) mandate and enforce segregation, integration of informal sector and capacity building initiatives through
inclusion in contracts;

(xix) impose penalties in case of non-compliance;
(xx) set up material recovery facilities, connected to waste processing facilities;
(xxi) engage with District level Panchayati Raj Institutions for developing dashboards for digitally capturing

waste collection and management records.

4 Suitable State department may be designated as Nodal department to coordinate with other departments
through a high-level committee for required infrastructural and policy needs.

(5) The specific measures for preventing and controlling environmental pollution by rural household waste
shall be formulated in local regulations.
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37. Duties of the District Magistrate or District Collector or Deputy Commissioner.— The District
Magistrate or District Collector or as the case may be, the Deputy Commissioner shall,-

(i) facilitate identification and allocation of suitable land for setting up solid waste processing and disposal
facilities to local authorities in his district in close coordination with State Urban Development
Department or State Rural development Department and upload on centralised online portal by the 30™
June every year;

(ii) review the performance of local bodies, at least once in a quarter on waste segregation, collection,
sorting, processing, treatment and disposal and take corrective measures in consultation with
Department of Urban Development and Department responsible for local self-government in urban
areas as well as Department of Rural Development and Department responsible for solid waste
management in rural areas and upload the minutes of review meeting on the portal of local body;

(iii) include the prevention and control of environmental pollution by solid waste in their plans for economic
and social development and adopt economic and technical policies and measures that facilitate the
prevention and control of environmental pollution by solid waste.

(iv) District Collector or Sub Divisional Magistrate may undertake inspection or audit of solid waste
processing or recycling facilities falling under their jurisdiction. District Collector shall ensure that the
sanitary landfill is operated as per provisions of these rules.

(v) District Magistrate or District Collector or Deputy Commissioner shall ensure urban rural convergence
of Sanitary landfills, common waste processing plants (of any kind) and any other common waste
management facility.

38. Duties of the Central Pollution Control Board.— (1) The Central Pollution Control Board shall,-

(i) co-ordinate with the State Pollution Control Boards and the Pollution Control Committees for
implementation of these rules and adherence to the prescribed standards by all stakeholders;

(il)) formulate the standards for ground water, ambient air, noise pollution, leachate in respect of all solid
waste processing and disposal facilities;

(iii) review environmental standards and norms prescribed for solid waste processing facilities or
treatment technologies and update them as and when required;

(iv) review through State Pollution Control Boards or Pollution Control Committees, at least once in a
year, the implementation of prescribed environmental standards for solid waste processing facilities
or treatment technologies andcompile the data monitored by them;

(v) monitor through State Pollution Control Boards or Pollution Control Committees the implementation
of these rules by local bodies;

(vi) prepare an annual report on implementation of these rules on the basis of reports received from State
Pollution Control Boards and Pollution Control Committees and submit to the Ministry of
Environment, Forest and Climate Change and the report shall also be put in public domain by the
30th September every year;

(vii) publish guidelines for maintaining buffer zone around waste processing and disposal facilities for
different sizes of facilities handling more than five tons per day of solid waste;

(viii) publish guidelines, from time to time, on environmental aspects of processing and disposal of solid
waste to enable local bodies as well as other entities to comply with the provisions of these rules;

(ix) provide guidance to States or Union territories on inter-state movement of waste; and

(x) formulate and prescribe proforma for Solid Waste Action Plan for Urban local Bodies and District
Panchayats and Gram Panchayats in consultation with Ministry of Housing and Urban Affairs and
Department of Drinking water and Sanitation, within six months from the date of notification of these
rules in the Official Gazette.

2) The Central Pollution Control Board shall develop mechanism for exchange of certificates on the
centralised online portal as provided under these rules.

3) The Central Pollution Control Board shall constitute a Central implementation committee under the
chairmanship of Chairman, Central Pollution Control Board for the effective implementation of these rules and
make recommendations for making it robust. The committee shall meet at least once in six months to submit its
report and recommendations to Ministry of Environment, Forest and Climate Change.

4) The Central Pollution Control Board shall review the proposals of State Pollution Control Boards or

Pollution Control Committees on use of any new technologies for processing recycling and treatment of solid
waste and prescribe performance standards, emission norms for the same within six months;
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(5) The Central Pollution Control Board shall develop and upload on online centralised portal training
materials and standard operating procedures from environmental safeguard perspective.

(6) The Central Pollution Control Board shall develop guidelines for regular monitoring framework and
testing protocol for organic manure.

(7) The Central Pollution Control Board shall develop the reporting modules regarding the quantity of solid
waste in water bodies as well as on lands to be reported by concerned stakeholders having the jurisdiction over
such water bodies or lands.

®) The Central Pollution Control Board shall issue guidelines for authorisation of agencies for establishment
of electronic platform for trade of certificates, mandated under these rules, between obligated entities, after
approval of Central Government.

9) The Central Pollution Control Board shall prepare forms and issue guidelines in respect of all such
provisions which have been mentioned under these rules.

(10) The Central Pollution Control Board shall drive and monitor the circular economy initiatives across
all waste components and value chain through effective implementation of all the provisions of various waste
management rules.

an The Central Pollution Control Board through State Pollution Control Board or Pollution Control
Committee or through Registered Environment Auditors engaged by it, may conduct third party audit of waste
processing facilities and upload the said audit report on the centralised online portal, as required.

(12) Development of standard environmental norms for Waste to Energy plants and Compressed Biogas
plants to be developed by Central Pollution Control Board by the 15 October, 2026.

(13) Central Pollution Control Board may coordinate with Department for Promotion of Industry and
Internal Trade in the development of facility for obtaining authorization for waste processing facilities through
National Single Window System.

39. Duties of urban local bodies.— (1) All local bodies are responsible for undertaking solid waste
management as provided under these rules in order to protect and improve quality of environment in the area
under their jurisdiction.

) All Urban Local bodies shall prepare solid waste action plan as per proforma prescribed by Central
Pollution Control Board , guided by state policy and strategy on solid waste management within one year from
the date of notification of state policy and strategy inter alia covering the following elements:

(i) total waste generation in the area under jurisdiction with ward wise break up;
(i) Five-year projection for waste generation;

(iii) ward-wise collection (including for special care waste) and transportation plan;
(iv) ward-wise mapping of solid waste management infrastructure;

(v) ward-wise mapping of market places, community service infrastructure such as bus stands, railway
stations, places of religious significance ;

(vi) mapping of occupiers identified along with quantity of biomedical waste under Bio-medical Waste
Management Rules, 2016 obligated to hand over biomedical waste generated from their premises to
registered Bio-Medical Waste Treatment Facility.

(vii) plan for collection and transportation of waste from garbage vulnerable points and hot spots for
littering;

(viii) mapping of solid waste ingress points in water bodies and plan for stopping ingress of solid waste in
water bodies through placement of appropriate barriers;

(ix) schedule for cleaning surface water bodies and drains from floating solid waste;

(x) schedule for street sweeping and placement of waste bins as per prescribed norms;
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(xi) mapping of vacant plots of land under public or private ownership vulnerable for open dumping of
solid waste including railway land and land with public authorities;

(xii) plan for environmentally sound management of sanitary waste including sanitary pads, diapers, as per
guidelines prescribed by Central Pollution Control Board through the use dedicated incinerators
designed for the purpose or common biomedical waste treatment facilities, or units using recycling
technologies approved by Central Pollution Control Board;

(xiii) plan for collection and environmentally sound management of Special care waste;

(xiv) requirement for solid waste management infrastructure including for collection, transportation,
segregation, storage, as required including for Special care waste and sanitary waste, before processing
and recycling (including both wet and dry waste) and environmentally sound disposal of waste in
sanitary landfills.

3) All Urban Local bodies shall register with State Pollution Control Board or the Pollution Control
Committee concerned on the centralised online portal and upload the city solid waste action plan on centralised
online portal developed by Central Pollution Control Board.

4) All Urban Local bodies shall arrange for door to door collection of segregated solid waste composed of
wet waste, dry waste, sanitary waste and special care waste, from all households including slums and informal
settlements, commercial, institutional and other non-residential premises, multi-storey buildings, large commercial
complexes, malls, housing complexes, etc., on their own or through designated third party agency.

5) All Urban Local bodies shall frame by-laws incorporating the provisions of these rules by 31% March
2027.

6) prescribed from time to time user fee as deemed appropriate and collect the fee from the waste generators
on its own or through authorised agency;

(7 All local bodies shall direct waste generators not to litter i.e throw or dispose of any waste such as paper,
water bottles, liquor bottles, soft drink cans, tetra packs, fruit peel, wrappers, etc., or burn or bury waste on streets,
open public spaces, drains, waste bodies and to segregate the waste at source as prescribed under these rules and
hand over the segregated waste to third party or waste collectors authorised by the local body

®) It shall be the responsibility of the local bodies to develop and set up infrastructure for segregation,
collection, storage, transportation, processing and disposal of the solid waste either on its own or by engaging
agencies and ensure geo-tagging of solid waste management infrastructure as well as facilities.

9) All local bodies shall take measures for hundred percent coverage of solid waste management within
their jurisdiction in a centralised or decentralised manner in an effective and efficient manner.

(10)  All Urban Local bodies shall undertake assessment of solid waste generated, including legacy solid
waste, in a year by the 30™ June of next financial year and also develop projection of quantity of waste to be
generated in accordance with the guidelines issued by Central Pollution Control Board.

(11)  All Urban Local bodies shall assess the solid waste management infrastructure available for collection,
segregation, transportation, processing and disposal and report it on the centralised portal by 30% June every

year and also display the same on their website.

(12)  All Urban Local bodies shall appoint the nodal officer for solid waste management within their
jurisdiction.

(13)  All Urban Local bodies shall ensure that waste from public places is collected based on the schedule
prepared by the local body, which shall be uploaded on the centralised online portal.

(14) Management and maintenance of facilities, equipment and infrastructure for collection, storage,
transportation and treatment of solid waste shall be reported as part of the annual returns by 30" June of the

following financial year on the centralised online portal.

(15)  All Urban Local bodies shall direct street sweepers not to burn tree leaves collected from street sweeping
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and store them separately and handover to the waste collectors or agency authorised by local body.

(16) All Urban Local bodies shall ensure that the waste from daily sweeping of streets, lanes and by-lanes
daily is collected separately, regularly in a periodic manner depending on the density of population, commercial
activity and local situation.

(17)  All Urban Local bodies shall ensure that solid waste is transported in an environmentally sound manner
to the respective processing facility or material recovery facilities or secondary storage facility.

(18)  All Urban Local bodies shall phase out the use of chemical fertilizer and use compost in all parks, gardens
maintained by the local body and wherever possible in other places under its jurisdiction.

(19) All Urban Local bodies shall ensure that the waste from vegetable, fruit, flower, meat, poultry and fish
market is collected on day to day basis, and shall promote setting up of decentralised compost plant or
biomethanation plant at suitable locations in the markets or in the vicinity of markets ensuring hygienic conditions.

(20) All Urban Local bodies shall prepare inventory of all registered biomethanation plants and waste to energy
plants, sanitary landfills, solid waste processing facilities within their jurisdictions and upload on the centralised
online portal within a period of one year from date of notification of these rules in the Official Gazette and update
annually by 315 March every year.

(21)  All Urban Local bodies shall set up covered secondary storage facility for temporary storage of street
sweepings and silt removed from surface drains in cases where direct collection of such waste into transport
vehicles is not convenient. Waste so collected shall be collected and disposed of at regular intervals as decided by
the local body and upload the details on the centralised online portal by the 30t June, every year.

(22) All Urban Local bodies shall ensure that the horticulture, parks and garden waste is collected separately
and composted in the parks and gardens, as far as possible or processed using prescribed technologies and upload
and update on the centralised online portal by the 30" June, every year.

(23)  All Urban Local bodies shall ensure that segregated wet waste is transported to the processing facilities
like compost plant, bio-methanation plant or any such biodegradable waste processing facility; preference shall be
given for onsite processing of wet waste.

(24)  All Urban Local bodies shall involve communities in waste management and promotion of home
composting, biogas generation, decentralised processing of waste at community level subject to control of odour
and maintenance of hygienic conditions around the facility.

(25)  All Urban Local bodies shall make an application in Form I for grant of authorisation for setting up waste
processing, treatment or disposal facility under their jurisdiction, if the volume of waste is exceeding five-metric
tones per day including sanitary landfills from the State Pollution Control Board or the Pollution Control
Committee, as the case may be.

(26)  All Urban Local bodies shall submit application for renewal of authorisation to concerned State Pollution
Control Board at least sixty days before the expiry of the validity of authorisation.

(27)  All Urban Local bodies shall prepare and submit annual report in Form IV on or before the 30" June of
the succeeding year on the centralised online portal with copy endorsed to State Urban Development Department
or rural development department and to the respective State Pollution Control Board or Pollution Control
Committee inter alia covering,-

(i) solid waste generated in a year, including legacy solid waste;

(ii) solid waste management infrastructure available for collection, segregation, processing;

(iii) projection of solid waste to be generated;

(iv) status on framing and implementation of byelaws

(v) management of waste by bulk waste generators in a centralised or decentralised manner.

(28) All Urban Local bodies shall educate workers including contract workers and supervisors for door to door

collection of segregated waste and transporting the segregated waste without mixing during primary collection
and secondary collection primary to processing or disposal facility and file annual returns in this regard.
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(29)  All Urban Local bodies shall ensure that the operator of a facility provides personal protection equipment
including uniform, fluorescent jacket, hand gloves, raincoats, appropriate foot wear and masks to all workers
handling solid waste and the same are used by the workforce and file annual returns in this regard.

(30)  All Urban Local bodies shall ensure that provisions for setting up of centres for collection, segregation
and storage of segregated waste, are incorporated in building plan while granting approval of building plan of a
group housing society or market complex and file annual returns in this regard,;

(31)  All Urban Local bodies shall prescribe criteria for levying of spot fine for violation of provisions of these
rules inter alia on bulk waste generators, for persons who litters or fails to comply with the provisions of these
rules and delegate powers to officers or local bodies to levy spot fines as per their bye-laws and file annual returns
in this regard,

(32)  All Urban Local bodies shall create public awareness through information, education and communication
campaign and educate the waste generators on the following, namely: -
() not to litter;

(b) minimise generation of waste;
(c) reuse the waste to the extent possible;

(d) practice segregation of waste into wet, dry (recyclable, non recyclable), sanitary waste and
special care waste;

(e) practice home composting, vermi-composting, bio-gas generation or community level
composting;

(f) wrap used sanitary waste securely as and when generated, in the pouches provided by the brand
owners or a suitable wrapping as prescribed by the local body;

(g) store of segregated waste at the source in different bins;

(h) hand over the segregated waste to waste pickers, waste collectors, recyclers or waste collection
agencies; and

() pay monthly user fee or charges to waste collectors or local bodies or any other person
authorised by the local body for sustainability of solid waste management.

(33)  Urban Local bodies shall prohibit the mixing of road sweeping dust with wet waste. The road sweeping
dust collected and deposited at landfill shall be reported by the landfill operator on the centralised online portal.

(34)  Urban local bodies with a population more than five lakhs shall establish central control rooms in order
to undertake monitoring of solid waste management activities using digital and information technology for
tracking of collection vehicles using geographical positioning system, mapping of solid waste management
infrastructure, as per timeline prescribed in Schedule I.

(35)  Urban Local bodies shall establish a grievance redressal mechanism for solid waste management
including by online mode within a period of one year from date of notification of these rules in the Official
Gazette. All local bodies shall file annual returns by 30 June of the succeeding financial year on the centralised
online portal regarding the status of grievances.

(36)  Urban Local bodies shall identify bulk waste generator through detailed survey and update the list on
the portal, every year, by 13 April. The identified bulk waste generators shall be geo-tagged. Local bodies shall
map all bulk waste generators, hotels, roadside eateries, commercial or institutional premises generating organic
and bulk waste.

(37)  Urban Local bodies shall notify cost for the Extended Bulk Waste Generator Responsibility certificate,
taking into consideration operation and maintenance of solid waste management that shall be levied on bulk
waste generators for ensuring long term sustainability and assured service delivery. Local bodies shall also
notify suitable fine provisions in the by-laws.
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(38) Urban local body shall issue Extended Bulk Waste Generator Responsibility certificate to bulk waste
generator  as per scheme given below,-

6)] issue a Extended Bulk Waste Generator Responsibility certificate to the bulk waste generator
for total solid waste (wet waste, dry waste, sanitary waste, special care waste) against payment of a fee
by bulk waste generator;

(i) shall notify the cost-for Extended Bulk Waste Generator Responsibility certificate in the bye-
laws or appropriate regulation of the local body after approval of State or Union territory Government,
based upon the norms issued by Central Pollution Control Board in consultation with Ministry of
Housing and Urban Affairs and Department of Drinking Water and Sanitation;

(1ii) the Extended Bulk Waste Generator Responsibility certificate issued to bulk waste generator
may further specify the break up of solid waste for such bulk waste generator and in case of wet waste,
sanitary waste include details of registered waste processors to whom the waste has been handed over
for processing, in case of dry waste, the details of registered recyclers to whom dry waste has been
handed over shall be provided,;

(iv) the local body shall ensure that waste collected from bulk waste generator is processed in
accordance with these rules

) shall on a periodic basis undertake audit of the actual waste generated by different types of
bulk waste generators on an annual basis, the details of the actual waste generated as against norms
fixed by Central Pollution Control Board shall be submitted to State Pollution Control Board for
collation, synthesis and submission of appropriate recommendation from the State or Union territory
to Central Pollution Control Board.

(39)  Urban Local bodies shall undertake and report the generation of solid waste in each ward in urban or rural
area on online portal on annual basis based on average waste generation by different establishments.

(40)  Urban Local bodies shall report the solid waste generation and collection on a monthly basis on a
centralised online portal developed by Central Pollution Control Board.

(41)  Urban Local bodies shall set up zone-wise decentralised composting units, where appropriate, through
community participation, segregated wet waste from individual community or units should be collected and
disposed into these decentralised composting units.

(42)  Urban Local bodies shall have adequate number of dustbins in and around the premises such as bus stops,
railway stations, metro stations and public areas

(43)  Urban Local bodies shall establish Material Recovery Facilities based on quantum of waste generation
either on its own or in Public-Private Partnership mode and upload and update on the centralised online portal by
the 30" June every year

(44)  All such Material Recovery Facilities shall reflect the waste received, availability and transportation of
segregated waste to recyclers or end of life disposal entities including incinerators, and sanitary landfill sites on
the centralised online portal on monthly basis.

(45) Urban Local bodies shall facilitate construction, operation and maintenance of solid waste processing
facilities and associated infrastructure on their own or with private sector participation or through any agency for
optimum utilisation of various components of solid waste adopting suitable technology and adhering to the
guidelines and standards issued by the Ministry of Housing and Urban A ffairs and Central Pollution Control Board
from time to time. Preference shall be given to decentralised processing to minimize transportation cost and
environmental impacts.

The processing technologies that can be adopted include:
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(a) bio-methanation, microbial composting, vermi-composting, anaerobic digestion or any other appropriate
processing for bio-stabilization of biodegradable wastes;

(b) waste to energy processes including refused derived fuel for combustible fraction of waste or supply

as feedstock to solid waste based power plants or cement kilns or other industrial processes which use furnaces,
after approval of such processes by Central Pollution Control Board and on adhering to standards prescribed in
the rules.

(46) Urban Local bodies shall collect and transport dry waste, wet waste and Special care waste, sanitary waste
from households including slums and informal settlements, commercial, institutional and other non-residential
premises, multi-storey buildings, large commercial complexes, malls, housing complexes and the like in
compartmentalised and covered vehicle in way that segregated solid waste is not mixed, to the respective processing
facility on its own or through third party.

(47)  Urban Local bodies shall set up material recovery facilities or secondary storage facilities with sufficient
space for storing of recyclables and to enable collection of sorted recyclables from material recovery facilities to
authorised recyclers.

(48)  Urban Local bodies shall by itself or through third party shall provide for services for collection of
solid waste particularly the special care waste along with setting up of deposition centres in a city or town in a
manner that one centre is set up for the area of five square kilometers or part thereof and notify the timings of
receiving special care waste at such centres and give directions for waste generators to deposit special care
waste at these centres for their safe disposal

(49)  Urban Local bodies shall allow only the non-usable, non-recyclable, non-biodegradable, non-combustible
and non- reactive inert waste and pre-processing rejects and residues from waste processing facilities to go to
sanitary landfill and the sanitary landfill sites shall meet the specifications as given in Schedule II, however, every
effort shall be made to recycle or reuse the rejects to achieve the desired objective of zero waste going to landfill.

(50)  The tipping fee paid shall be reported in the annual return filed by waste processing unit operator and
landfill operator.

(51)  Urban Local Bodies shall ensure that the bins at public location for storage of wet waste shall be painted
green, those for storage of dry waste shall be printed blue and if required in public toilets bins painted in red
may be placed for sanitary waste.

(52)  Urban Local bodies along with concerned departments of State or Union territory governments shall map
Refuse-Derived Fuel plants Urban Local Body-wise with production capacity and utilization or offtake by
industries.

(53)  Urban Local Bodies shall prepare ward wise database and upload on the centralised online portal of all
personnel including in informal sector such as waste pickers or collectors involved in collection, segregation,
sorting, transportation and processing or recycling or disposal activities of solid waste.

(54)  Local bodies shall integrate waste pickers or informal waste collectors by establishing a system to
recognize them or organisations representing them, promoting their participation in solid waste management
including door to door collection of waste, reflecting it on the centralised portal.

40. Duties of local bodies in rural areas.— (1) All local bodies in rural areas are responsible for undertaking
solid waste management as provided under these rules in order to protect and improve quality of environment in
the area under their jurisdiction.

(2) The District Panchayat shall,-
(i) prepare solid waste action plan in prescribed pro forma guided by state policy and strategy on solid waste

management within one year from the date of notification of state policy and strategy inter alia covering the
following elements:

(a) total waste generation in the area under jurisdiction with gram panchayat’s ward wise break up;
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(b)
(©)
(d)
(e)

®
(@
(h)
()
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(k)

Five-year projection for waste generation;
collection (including for special care waste) and transportation plan;
mapping of solid waste management infrastructure;

mapping of market places, community service infrastructure such as bus stands, railway stations,
places of religious significance;

plan for collection and transportation of waste from garbage vulnerable points to plastic waste
management unit and hot spots for littering;

mapping of solid waste ingress points in water bodies and plan for stopping ingress of solid waste in
water bodies through placement of appropriate barriers;

schedule for cleaning surface water bodies and drains from floating solid waste;
schedule for street sweeping and placement of waste bins as per prescribed norms;

mapping of vacant plots of land under public or private ownership vulnerable for open dumping of
solid waste including railway land and land with public authorities;

requirement for solid waste management infrastructure including for collection, transportation,
segregation, storage, as required before processing and recycling (including both wet and dry waste)

and environmentally sound disposal of waste.

(i) register with State Pollution Control Board or the Pollution Control Committee concerned on the
centralised online portal and upload the solid waste action plan on centralised online portal developed by Central
Pollution Control Board,

(1ii) be encouraged to establish systems to undertake monitoring of solid waste management activities using
digital and information technology for tracking of collection vehicles using geographical positioning system,
mapping of solid waste management infrastructure, within twelve months from date of these rules coming into
effect;

(iv) file annual returns to State Pollution Control Board or Pollution Control Committee on the centralised
online portal regarding solid waste management infrastructure or facilities or units under its jurisdiction by 30"
June every year.

) assess the solid waste management infrastructure available for collection, segregation and processing
and report on their websites by 30" June of next financial year.

(vi) set up gram panchayat wise or zone wise centralised composting units, through community participation,
segregated wet waste from individual community or units should be collected and disposed into these decentralised
composting units as per time line prescribed in Schedule I.

(vi))  material recovery facilities or secondary storage facilities with sufficient space for storing of recyclables
and to enable collection of sorted recyclables from material recovery facilities to authorised recyclers as per time
line prescribed in Schedule 1. District Panchayats shall establish Materials Recovery Facility based on quantum
of waste generation either on its own or in Public-Private Partnership as per time line prescribed in Schedule I and
upload and update on the centralised online portal by 30" June every year.

(viii)  all such material recovery facilities shall reflect the waste received, availability and transportation of
segregated waste to recyclers or end of life disposal entities including incinerators or cement kilns on the
centralised online portal on quarterly basis.

(ix) management and maintenance of facilities, equipment and infrastructure for collection, storage,
transportation and treatment of solid waste shall be reported on the centralised online portal in respect of all district
level Panchayati raj Institution and file annual returns by 30" June of the following financial year.

(x)

facilitate construction, operation and maintenance of solid waste processing facilities and associated
infrastructure on their own or with private sector participation or through any agency for optimum utilisation of
various components of solid waste adopting suitable technology and adhering to the guidelines and standards issued
by the Department of Drinking Water and Sanitation and Central Pollution Control Board from time to time.
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Preference shall be given to decentralised processing to minimize transportation cost and environmental impacts such
as-

(a) bio-methanation, microbial composting, vermi-composting, anaerobic digestion or any
other appropriate processing for bio-stabilization of biodegradable waste;
(b) waste to energy processes including refused derived fuel for combustible fraction of

waste or supply as feedstock to solid waste based power plants or cement kilns or other furnaces;

(xi) facilitate collection and transportation of solid waste from households including commercial, institutional
and other non-residential premises, buildings, in compartmentalised and covered vehicle to the respective processing
facility;

(xii)  provide services for collection of solid waste particularly the special care waste along with setting up
of deposition centres;

(xiii) facilitate that dry waste is transported to the respective processing facility or material recovery facilities
or secondary storage facility as per time line prescribed in Schedule I;

(xiv)  prepare and submit annual report in Form IV on or before the 30" June of the succeeding year on the
centralised online portal with copy endorsed to State Rural Development Department and to the respective State
Pollution Control Board or Pollution Control Committee;

(xv)  establish a grievance redressal mechanism for solid waste management including by online mode
within a period of one year from date of notification of these rules in the Official Gazette. All local bodies shall
file annual returns by 30" June of the succeeding financial year on the centralised online portal regarding the
status of grievances;

(xvi)  shall engage with second tier panchayat for ensuring with regard solid waste management in villages;

(xvii) shall prepare wardwise database and upload on the centralised online portal of all personnel including
informal sector such as waste pickers or collectors involved in collection, segregation, sorting, transportation
and processing or recycling or disposal activities of solid waste.

(xviii) shall integrate waste pickers or informal waste collectors by establishing a system to recognize them
or organisations representing them, promoting their participation in solid waste management including door to
door collection of waste, reflecting it on the centralised portal as per timelines given in Schedule I;

(xix) all local bodies in rural areas shall create public awareness through information, education and
communication and educate the waste generators on solid waste management.

3) The Gram Panchayat shall,-
1) ensure solid waste management at the village level as per the provisions of these rules;

(i) plan and implement solid waste management for village area under their jurisdiction after development
of Gram Panchayat level action plan for solid waste management;

(1ii) either on its own or by engaging agencies shall set up, operationalise and coordinate solid waste
management in rural areas and for performing the associated functions, namely:

(a) ensure segregation, collection, storage, transportation of solid waste and channelization of
recyclable solid waste fraction to recyclers having valid registration, ensuring that no damage is
caused to the environment during the process;

(b) establish, operate and maintain solid waste management infrastructure as required;

(c) create awareness among stakeholders about their responsibilities;

(d) ensuring that open dumping and burning of solid waste does not take place;

(e) engage with civil society groups working with waste pickers.

(iv) submit data to District Panchayat on solid waste management for filing of annual report under the rules.
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41. Duties of the State Pollution Control Board or Pollution Control Committee.— (1) The State
Pollution Control Boardor Pollution Control Committee shall,-

1) enforce these rules in their State and review the implementation of these rules at least twice a year
in close coordination with concerned Department dealing with Municipal Administration or the local self
government or Secretary-in-charge of State Urban Development Department as well as Department of Rural
Development or the Department dealing with solid waste management in rural areas;

(i) monitor environmental standards and ensure adherence to conditions as specified under the
Schedule IT and Schedule 11 for waste processing and disposal sites;

(1ii) examine the proposal for authorization and registration of waste processing facilities after the receipt
of the application for the same in Form I from the local body or any other agency authorised by the local body
and make such inquiries as deemed fit;

(iv) while examining the proposal for authorization, consider the requirement of consents under
respective enactments and views of other agencies like the State Urban Development Department, the Town
and Country Planning Department, District Planning Committee or Metropolitan Area Planning Committee, as
may be applicable, Airport or Airbase Authority, the Ground Water Board, Railways, power distribution
companies, highway department and other relevant agencies shall be taken into consideration and they shall be
given four weeks time to give their views, if any;

) issue authorization within sixty days in Form II to the local body or an operator of a facility or any
other agency authorised by local body stipulating compliance criteria and environmental standards as specified
in Schedules II and III including other conditions, as may be necessary;

(vi) synchronize the validity of the said authorization with the validity of the consents;

(vii) suspend or cancel the authorization issued, if the local body or operator of the facility fails to operate
the facility as per the conditions stipulated:

provided that no such authorization shall be suspended or cancelled without giving notice to the local body or
operator, as the case may be; and

(viii)  on receipt of application for renewal, renew the authorization for the next five years, after examining
every application on merit and subject to the condition that the operator of the facility has fulfilled all the provisions
of the rules, standards or conditions specified in the authorization, consents or environment clearance;

(ix) The State Pollution Control Board or Pollution Control Committee shall, after giving reasonable
opportunity of being heard to the applicant and for reasons to be recorded in writing, refuse to grant or renew an
authorization;

x) In case of new technologies, where no standards have been prescribed by the Central Pollution Control
Board, State Pollution Control Board or Pollution Control Committee, as the case may be, shall approach Central
Pollution Control Board for getting standards specified;

(x1) The State Pollution Control Board or the Pollution Control Committee, as the case may be, shall
monitor the compliance of the standards as prescribed or laid down and treatment technology as approved and
the conditions stipulated in the authorization and the standards specified in Schedules II and III under these
rules as and when deemed appropriate but not less than once in a year;

(xii) The State Pollution Control Board or the Pollution Control Committee may give directions to local
bodies for the safe handling and disposal of special care waste deposited by the waste generators at special care

waste deposition facilities;

(xiii) The State Pollution Control Board or the Pollution Control Committee shall regulate inter-state
movement of waste as per guidelines issued by Central Pollution Control Board;
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(xiv) The State Pollution Control Board or the Pollution Control Committee shall issue authorization and
register waste processing or recycling and disposal facilities through centralised online portal and the district wise,
local authority-wise information shall be made available on the centralised online portal by 30 June every year;

(xv) The State Pollution Control Board or the Pollution Control Committee may charge registration fee for
processing of applications for registration as well as an annual fee for processing of returns filed under the rules
as per guidelines issued by Central Pollution Control Board, a part of the fee charged will be shared with Central
Pollution Control Board for operation and maintenance on centralised online portal,

(xvi)  The State Pollution Control Board or the Pollution Control Committee shall ensure compliance of these
rules by registered entities;

(xvii) The State Pollution Control Board or the Pollution Control Committee or Registered Environment Auditor
engaged by it, shall verify compliance by entities registered on centralized online portal through inspection and
periodic audit;

(xviii) The State Pollution Control Board or the Pollution Control Committee or Registered Environment Auditor
engaged by it, shall carry out audit of data, including using information from Goods and Services Tax Network
portal, by itself or a designated agency, for the registered entity under these rules;

(xix) The State Pollution Control Board shall compile and forward the quarterly reports submitted by entities
involved in recycling of solid waste to Central Pollution Control Board and publish online;

(xx) The State Pollution Control Board or the Pollution Control Committee will ensure a regular dialogue between
relevant stakeholders involved in the fulfilment of obligations under these rules;

(xxi)  The State Pollution Control Board or the Pollution Control Committee shall monitor all the solid waste
processing and treatment facilities for their compliance of emissions and discharge norms and get the facilities
audited once every year.

(xxii) The State Pollution Control Board or the Pollution Control Committee concerned shall cause the annual
report submitted by the urban local body and panchayat at district level to be audited by itself or through a
Registered Environment Auditor engaged by it, and copy of the report of such audit and the annual report shall be
made available on website of State Pollution Control Board or Pollution Control Committee concerned.

2) The State Pollution Control Board or the Pollution Control Committee may facilitate tie-up of local bodies
with cement kilns or waste to energy plants for RDF use.

3) The State Pollution Control Board or the Pollution Control Committee, as required, may by itself or
through Registered Environment Auditor engaged by it, undertake physical verification and audit of waste
processing entities and solid waste management activities undertaken by local authorities and obligated entities in
rural and urban areas.

4) The State Pollution Control Board or the Pollution Control Committee shall impose Environmental
Compensation based upon polluter pays principle, on persons who are not complying with the provisions of these
rules, as per guidelines notified by the Central Pollution Control Board including for indiscriminate dumping of
solid waste by local authorities.

(5) The State Pollution Control Board or the Pollution Control Committee shall, by itself or through a
Registered Environment Auditor engaged by it, undertake audit of solid waste processing facilities authorised

under the rules every year by 30t September.

(6) The State Pollution Control Board or the Pollution Control Committee shall publish the audit reports of
solid waste processing facilities by 315 December every year on centralised online portal.

(7 The State Pollution Control Board or the Pollution Control Committee shall ensure that solid waste
processing facilities are maintained by skilled or semi-skilled professionals, and certified professionals.
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) The State Pollution Control Board or the Pollution Control Committee shall ensure geo-tagging of solid
waste infrastructure and processing facilities.

9) The State Pollution Control Board or the Pollution Control Committee shall work out technical guidelines
regarding the prevention and control of solid waste generated from industrial areas.

(10)  The State Pollution Control Board or the Pollution Control Committee shall ensure compliance by
industries on the use of Refuse-Derived Fuel.

(11)  The State Pollution Control Board or the Pollution Control Committee shall ensure testing of organic
manure produced at solid waste management facility to ensure quality of organic manure.

(12) The State Pollution Control Board shall ensure the test reports to be uploaded on the online portal in
respect of organic manure on monthly basis by the facility operators.

(13) The State Pollution Control Board shall prepare inventory of all registered biomethanation plants and

waste to energy plants, sanitary landfills, solid waste processing facilities and upload on the centralised online
portal by 30" June every year.
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Schedule I
Time line for implementation

[See Chapter I rule 3 (q), Chapter III rule 14(3), Chapter V rule 23(1)(xvi), rule 24(1)(x), rule
39(34), rule 40(2)(vi), rule 40(2)(vii), rule 40(2)(xiii), rule 40(2)(xix)]

S. No. Population Time line
® @ 3)
Urban areas
1 Million plus cities Eighteen months from the date of
these rules coming into effect
2 5-10 lakh Twenty four months from date of
these rules coming into effect
3 All urban areas Thirty six months from date of these
rules coming into effect
4
Rural areas
1 With a population of 20000 and above Eighteen months from date rules
coming into effect
2 10000-20000 Twenty four months from date rules
coming into effect
3 Up to 10000 Thirty six months from date rules

coming into effect

SCHEDULE 11
Specifications for Sanitary Landfills
[see Chapter II, rule 7(1)(b), Chapter III, rulel4 (3), Chapter V rule 39(49), rule 41(1)(ii), 41(1)(v)]

A) Criteria for site selection.-
6)] The department in the business allocation of land assignment shall provide suitable site for setting
up of the solid waste processing and treatment facilities and notify such sites.
(i1) The sanitary landfill site shall be planned, designed and developed with proper documentation of

construction plan as well as a closure plan in a phased manner. In case a new landfill facility is being
established adjoining an existing landfill site, the closure plan of existing landfill should form a part
of the proposal of such new landfill.

(iii))  The landfill sites shall be selected to make use of nearby waste processing facilities. Otherwise, waste
processing facility shall be planned as an integral partof the landfill site.

(iv)  Landfill sites shall be set up as per the guidelines of the Ministry of Urban Development, Government
of India and Central Pollution Control Board.

) The existing landfill sites which are in use for more than five years shall be improved in accordance
with the specifications given in this Schedule.

(vi)  The landfill site shall be large enough to last for at least 20-25 years and shall develop ‘landfill cells’
in a phased manner to avoid water logging and misuse.

(vii)  The landfill site shall be 100 meter away from river, 200 meter from a pond, 200 meter from
Highways, Habitations, Public Parks and water supply wells and 20 km away from Airports or
Airbase. However in a special case, landfill site may be set up within a distance of 10 and 20 km
away from the Airport or Airbase after obtaining no objection certificate from the civil aviation
authority or Air force as the case may be. The Landfill site shall not be permitted within the flood
plains as recorded for the last hundred years, zone of coastal regulation, wetland, Critical habitat
areas, sensitive eco-fragile areas.

(viii)  The sites for landfill and processing and disposal of solid waste shall be incorporated in the Town
Planning Department’sland-useplans.

(ix) A buffer zone shall be maintained around solid waste processing and disposal facility, exceeding five
tonnes per day of installed capacity. This will be maintained within the total area of the solid waste
processing and disposal facility. The buffer zone shall be prescribed on case to case basis by the local
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body in consultation with concerned State Pollution Control Board.

(x) The biomedical waste shall be disposed of in accordance with the Bio-medical Waste Management
Rules, 2016, as amended from time to time. The hazardous waste shall be managed in accordance
with the Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016, as
amended from time to time. The E-waste shall be managed in accordance with the E-waste
(Management) Rules, 2016 as amended from time to time.

(xi)  Temporary storage facility for solid waste shall be established in each landfill site to accommodate
the waste in case of non-operation of waste processing and during emergency or natural calamities.

B) Criteria for development of facilities at the sanitary landfills. -

1) Landfill site shall be fenced or hedged and provided with proper gate to monitor incoming vehicles,
to prevent entry of unauthorised persons and stray animals.
(i) The approach and or internal roads shall be concreted or paved so as to avoid generation of dust

particles due to vehicular movement and shall be so designed to ensure free movement of vehicles and other
machinery.

(iii) The landfill site shall have waste inspection facility to monitor waste brought in for landfilling, office
facility for record keeping and shelter for keeping equipment and machinery including pollution monitoring
equipment. The operator of the facility shall maintain record of waste received, processed and disposed.

(iv)  Provisions like weigh bridge to measure quantity of waste brought at landfill site, fire protection
equipment and other facilities as may be required shall be provided.

(v) Utilities such as drinking water and sanitary facilities (preferably washing or bathing facilities for
workers) and lighting arrangements for easy landfill operations during night hours shall be provided.

(vi) Safety provisions including health inspections of workers at landfill sites shall be carried out.

(vii) Provisions for parking, cleaning, washing of transport vehicles carrying solid waste shall be provided.
The wastewater so generated shall be treated to meet the prescribed standards.

(C) Criteria for specification for landfilling operation and closure on completion of landfilling.-

6)] Waste for land filling shall be compacted in thin layers using heavy compactors to achieve high
density of the waste. In high rainfall areas where heavy compactors cannot be used, alternative
measures shall be adopted.

(i1) Till the time waste processing facilities for composting or recycling or energy recovery are set up,
the waste shall be sent to the sanitary landfill. The landfill cell shall be covered at the end of each
working day withminimum10cmof soil, inertdebris or construction material.

(iii)  Prior to the commencement of monsoon season, an intermediate cover of 40-65 cm thickness of soil
shall be placed on the landfill with proper compaction and grading to prevent infiltration during
monsoon. Proper drainage shall be constructed to divertrun-off away from the active cell of the
landfill.

(iv) After completion of landfill, a final cover shall be designed to minimise infiltration and erosion.The
final cover shall meet the following specifications, namely.-

(a

~

The final cover shall have a barrier soil layer comprising of 60 cm of clay or amended soil with
permeability coefficient less thanl x10”7cm sec.

(b) On top of the barrier soil layer, there shall be a drainage layer of 15cm.

(c) On top of the drainage layer, there shall be a vegetative layer of 45 cm to support natural plant
growth and to minimise erosion.

(D) Criteria for pollution prevention.- In order to prevent pollution from landfill operations, the

following provisions shall be made, namely.-

6)] The storm water drain shall be designed and constructed in such a way that the surface runoff water
is diverted from the land fillings and leachates from solid waste locations do not get mixed with the
surface runoff water.Provisions for diversion of storm water discharge drains shall be made to
minimise leachate generation and prevent pollution of surface water and also for avoiding flooding
and creation of marshy conditions.

(i1) Non-permeable lining system at the base and walls of waste disposal area. For landfill receiving
residues of waste processing facilities or mixed waste or waste having contamination of hazardous
materials (such asaerosols, bleaches, polishes, batteries, waste oils, paint products and pesticides)
shall have liner of composite barrier of 1.5 mm thick high density polyethylene geo-membrane or
geo-synthetic liners, or equivalent, overlying 90 cm of soil (clay or amended soil) having
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(1ii)

(iv)

(E)
(i)

permeability coefficient not greater than 1 x 10-7 cm/sec. The highest level of water table shall be at
least two meter below the base of clay or amended soil barrier layer provided at the bottom of
landfills.

Provisions for management of leachates including its collection and treatment shall be made. The
treated leachate shall be recycled or utilized as permitted, otherwise shall be released into the
sewerage line, after meeting the standards specified in Schedule-II. In no case, leachate shall be
released into open environment.

Arrangement shall be made to prevent leachate runoff from landfill area entering any drain, stream,
river, lake or pond. In case of mixing of runoff water with leachate or solid waste, the entire mixed
water shall be treated by the concerned.

Criteria for water quality monitoring.-

Before establishing any landfill site, baseline data of ground water quality in the area shall be

collected and kept in record for future reference. The ground water quality within 50 meter of the periphery
of landfill site shall be periodically monitored covering different seasons in a year that is, summer, monsoon
and post-monsoon period to ensure that the groundwater is not contaminated.

(ii)

Usage of groundwater in and around landfill sites for any purpose (including drinking and irrigation)

shall be considered only after ensuring its quality. The following specifications for drinking water quality
shall apply for monitoring purpose, namely :-

S.No. | Parameters 1S10500:2012, Edition2.2(2003-09)
Desirable limit (mg/1 except for pH)
) (0] (©))
Arsenic 0.01
Cadmium 0.01
Chromium (as Cr®") 0.05
Copper 0.05
Cyanide 0.05
Lead 0.05
Mercury 0.001
Nickel -
Nitrate as NO; 45.0
pH 6.5-8.5
Iron 0.3
Total hardness (as CaCO3) 300.0
Chlorides 250
Dissolved solids 500
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Phenolic  compounds (as 0.001
CsHsOH)
Zinc 5.0
Sulphate (as SO4) 200

(1)) Criteria for ambient air quality monitoring.-

1) Landfill gas control system including gas collection system shall be installed at landfill site to
minimize odour, prevent off-site migration of gases, to protect vegetation planted on the rehabilitated
landfill surface. For enhancing landfill gas recovery, use of geo membranes in cover systems along
with gas collection wells shouldbeconsidered.

(i) The concentration of methane gas generated at landfill site shall not exceed 25 per cent of the lower
explosive limit.

(iii) The landfill gas from the collection facility at a landfill site shall be utilized for either direct thermal
applications or power generation, as per viability. Otherwise, landfill gas shall be burnt (flared) and
shall not be allowed to escape directly to the atmosphere or for illegal tapping. Passive venting shall
be allowed in case if its utilisation or flaring is not possible.

(iv)  Ambient air quality at the landfill site and at the vicinity shall be regularly monitored. Ambient
airquality shall meet the standards prescribed by the Central Pollution Control Board for Industrial area.

G) Criteria for plantation at landfill Site.- A vegetative cover shall be provided over the completed site
in accordance with the following specifications, namely:-

(a) Locally adopted non-edible perennial plants that are resistant to drought and extreme temperatures
shall be planted;

(b) The selection of plants should be of such variety that their roots do not penetrate more than 30 cms.
This condition shall apply till the landfill is stabilized,;

(c) Selected plants shall have ability to thrive on low-nutrient soil with minimum nutrient addition;

(d) Plantation to be made insufficient density to minimise soil erosion.

(e) Green belts shall be developed all around the boundary of the landfill in consultation with State
Pollution Control Boards or Pollution Control Committees.

H. Criteria for post-care of landfill site.- (1) The post-closure care of landfill site shall be conducted for at
least fifteen years and long term monitoring or care plan shall consist of the following, namely:-

(a) Maintaining the integrity and effectiveness of final cover, making repairs and preventing run-on and
run-off from eroding or otherwise damaging the final cover;

(b) Monitoring leachate collection system in accordance with the requirement;

(c) Monitoring of ground water in and around landfill;

(d) Maintaining and operating the landfill gas collection system to meet the standards.

(2)  Use of closed landfill sites after fifteen years of post-closure monitoring can be considered for human
settlement or otherwise only after ensuring that gaseous emission and leachate quality analysis complies with
the specified standard sand the soil stability is ensured.

L. Criteria for special provisions for hilly and island areas.-Cities and towns located on hills and islands shall
have location-specific methods evolved for final disposal of solid waste by the local body with the approval of
the concerned State Pollution Control Board or the Pollution Control Committee. The local body shall set up
processing facilities for utilisation of biodegradable organic waste.The non-biodegradable recyclable materials
shall be stored and sent for recycling periodically. The inert and non-biodegradable waste (non-recyclable, non-
energy recoverable) shall be used for building roads or filling-up of appropriate areas on hills. In case of
constraints in finding adequate land in hilly areas, waste not suitable for road-laying or filling up shall be
disposed of in regional land fills in plain areas.

J. Closure and Rehabilitation of Old Dumps.-Solid waste dumps which have reached their full capacity
or those which will not receive additional waste after setting up of new and properly designed landfills should
be closed and rehabilitated by examining the following options:

(1) Reduction of waste by biomining and waste processing followed by placement of residues in new landfills
(i) Any other method suitable for reducing environmental impact to acceptable level.
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SCHEDULE III

[see Chapter II, rule 7(1)(b), Chapter V, rule 41(1)(ii), 41(1)(v), 41(1)(xi)]
Standards of processing and treatment of solid waste

A. Standards for composting.-The waste processing facilities shall include composting as one
of the technologies for processing of bio degradable waste. In order to prevent pollution from compost
plant, the following shall be complied with namely:-

(a) The incoming organic waste at site shall be stored properly prior to further processing. To the extent
possible, the waste storage area should be covered. If, such storage is done in an open area, it shall
be provided within permeable base with facility for collection of leachate and surface water run-off
into lined drains leading to a leachate treatment and disposal facility;

(b) Necessary precautions shall be taken to minimise nuisance of odour, flies, rodents, bird menace and fire
hazard;
(©) In case of breakdown or maintenance of plant, waste intake shall be stopped and arrangements be

worked out for diversion of waste to the temporary processing site or temporary landfill sites which
will be again reprocessed when plant is inorder;

(d) Pre-process and post-process rejects shall be removed from the processing facility on regular basis
and shall not be allowed to pile at the site. Recyclables shall be routed through appropriate vendors.
The non-recyclable high calorific fractions to be segregated and sent to waste to energy or for Refuse-
Derived Fuel production, co-processing in cement plants or to thermal powerplants. Only rejects
from allprocesses shall be sent for sanitary landfill site(s).

(e) The windrow area shall be provided with impermeable base. Such a base shall be made of concrete
or compacted clay of 50cm thick having permeability coefficient less than10~"cm/sec. The base shall
be provided with one to two percent slope and circled by lined drains for collection of leachate or
surface run-off;

43} Ambient air quality monitoring shall be regularly carried out. Odur nuisance at down-wind direction
on the boundary of processing plant shall also be checked regularly.

(g Leachate shall be re-circulated in compost plant for moisture maintenance.

(h) The end product compost shall meet the standards prescribed under Fertilizer Control Order notified
from time to time.

1) In order to ensure safe application of compost, the following specifications for compost quality shall

be met, namely:-

Parameters Organic Compost Phosphate Rich Organic
(FC02009) Manure(FCO 2013)
(1) @ ©))
Arsenic(mg/Kg) 10.00 10.00
Cadmium(mg/Kg) 5.00 5.00
Chromium(mg/Kg) 50.00 50.00
Copper(mg/Kg) 300.00 300.00
Lead(mg/Kg) 100.00 100.00
Mercury(mg/Kg) 0.15 0.15
Nickel(mg/Kg) 50.00 50.00
Zinc(mg/Kg) 1000.00 1000.00
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C/N ratio <20 Less than 20:1
pH 6.5-7.5 (1:5 solution) maximum 6.7
M01§ture, percent by weight, 15.0-25.0 250
maximum
Bulk density (g/cm3) <1.0 Less than 1.6
Total Organic Carbon, per cent by
weight, minimum 12.0 7.9
Total Nitrogen (as N), per cent by
weight, minimum 0.8 0.4
Total Phosphate (as P205) percent by
weight, minimum 0.4 10.4
Total Potassium (as K20), percent by
weight, minimum 0.4 -
Colour Dark
brown to -
black
Odour Absence
of foul -
Odor
. . .. o .
Particle size Minimum 90% material Minimum 90% material should
should pass through 4.0 .
. pass through 4.0 mm IS sieve
mm IS sieve
Conductivity (as dsm-1), not
more than 4.0 8.2

*Compost (final product) exceeding the above stated concentration limits shall not be used for food crops.
However, it may beutilized for purposes other than growing foodcrops.

B. Standards for Compressed Biogas (Compressed Bio-Gas or bio-compressed natural gas) plants and
household Bio-digester.- Environmental Guidelines of Central Pollution Control Board for Compressed Biogas
(Compressed Bio-Gas or bio-compressed natural gas)Plant and household biodigester as amended from time to
time shall be followed. FOM & LFOM production shall be in conformity with requirements of Gazette Notification
No. 2051 dated 14.7.2020 & No. 1972 dated 1.6.2021, respectively or enriched manure as governed by Fertilizer
Control Order, 1985, as amended from time to time.

C. Standards for treated leachates. —The disposal of treated leachates shall meet the following standards,
namely: -
Standards
(Mode of Disposal)
S.No Parameter Inland
surface Public Land
water sewers disposal
(M 2 A3) “ ®)
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1. Suspended solids, mg/l,max 100 600 200
2. Dissolved solids(inorganic)mg/l,max. 2100 2100 2100
3 pH value 5.5109.0 551090 | 55t09.0
4 Ammonical nitrogen(asN),mg/l,max.

50 50 -

5 Total Kjeldahl nitrogen (as N), mg/l,max. 100
6 Biochemical oxygen demand

(3daysat27°C)max.(mg/1) 30 350 100
7 Chemical oxygen demand,mg/l, max. 250 - -
8 Arsenic( as As),mg/l, max 02 0.2 0.2
9 Mercury (as Hg),mg/l, max 0.01 0.01 -
10 Lead (as Pb),mg/l,max 0.1 1.0 -
11 Cadmium (as Cd),mg/l, max 2.0 1.0 -
12 Total Chromium (as Cr),mg/l, max. 2.0 2.0 -
13 Copper (as Cu),mg/l, max. 3.0 3.0 -
14 Zinc (as Zn),mg/l, max. 5.0 15 -
15 Nickel (as Ni),mg/l, max 3.0 3.0 -
16 Cyanide (as CN),mg/l, max. 02 2.0 0.2
17 Chloride (as Cl),mg/l, max. 1000 1000 600
18 Fluoride (as F),mg/l, max 2.0 1.5 -
19 Phenolic compounds (as C6H50H) mg/l, 10 50 )

max.

Note:While discharging treated leachates into inland surface waters, quantity of leachates being discharged and
the quantity of dilution water available in the receiving waterbody shall be given due consideration.

D. Standards for incineration.- The Emission from incinerators/thermal technologies in Solid Waste
treatment or disposal facility shall meet the following standards, namely:-

Parameter Emission standard
@ 2) 3)
Particulates 50mg/Nm? Standard refers to half-hourly average value
HCl 50mg/Nm? Standard refers to half-hourly average value
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SO2 200mg/Nm? Standard refers to half-hourly average value

Cco 100mg/Nm? Standard refers to half-hourly average value

50mg/Nm?3 Standard refers to daily average value

Total Organic Carbon 20mg/Nm? Standard refers to half-hourly average value

HF 4mg/Nm? Standard refers to half-hourly average value
NOx(NO and NO2 | 400mg/Nm? Standard refers to half-hourly average value
expressed as NO2)

Total dioxins and furans 0.1ngTEQ/Nm? Standard refers to 6-8 hours sampling. Please

refer guidelines for 17 concerned congeners for
toxic equivalence values to arrive at total toxic
equivalence.

Cd + Th + their compounds | 0.05mg/Nm? Standard refers to sampling time anywhere

between 30 minutes and 8 hours

Hg and its compounds 0.05mg/Nm3 Standard refers to sampling time anywhere

between 30 minutes and 8 hours

Sb + As + Pb + Cr + Co + | 0.5mg/Nm3 Standard refers to sampling time anywhere
Cu + Mn + Ni + V + their between 30 minutes and 8 hours.
compounds

Note.-All values corrected to 11% oxygen on a dry basis.

Note:
(a)

(b)
(©)
(d)

(e)

®
(2

(h)

(M)

Waste to Energy plants should have provision for segregating of waste in case they receive waste less
than 1500 Kcal/kg. Waste having less than 1500 Kcal or kg shall not be fed into the boiler of the waste to
electricity plant or Incinerator. Suitably designed pollution control devices shall be installed or retrofitted
with the incinerator to achieve the above emission limits.

Waste to be incinerated shall not be chemically treated with any chlorinated disinfectants.
Incineration of chlorinated plastics shall not be carried out.

if the concentration of toxic metals in incineration ash exceeds the limits specified in the Hazardous Waste
(Management, Handling and Trans boundary Movement) Rules, 2016, as amended from time to time, the
ash shall be sent to the hazardous waste treatment, storage and disposal facility.

Only low sulphur fuel like Light Diesel Oil, Low Sulphur Heavy Stock, Diesel, bio-mass, coal, Liquefied
Natural Gas, Compressed Natural Gas, Refuse Derived Fuel and bio-gas shall be used as fuel in the
incinerator.

The CO2 concentration in tail gas shall not be more than seven percent.

All the facilities in twin chamber incinerators shall be designed to achieve a minimum temperature of
950°C in secondary combustion chamber and with a gas residence time in secondary combustion chamber
not less than 2 (two) seconds.

Incineration plants shall be operated (combustion chambers) with such temperature, retention time and
turbulence, as to achieve Total Organic Carbon (TOC) content in the slag and bottom ash less than three
percent, or the loss on ignition is less than five percent of the dry weight.

Odour from sites shall be managed as per guidelines of Central Pollution Control Board issued from time
to time.
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SCHEDULE 1V
[see Chapter II1, rule 15(4)(v)]

Measures for fire prevention and management at waste dump sites

(a) On-site emergency plan
(1) State Urban Development department to conduct comprehensive risk assessment studies and accordingly
prepare detailed on-site emergency plan for each dumpsite covering following issues.

a) Potential risks or emergencies due to fire, obnoxious or flammable emissions, odour, vector borne
diseases, rodents, birds, seasonal effects and other potential risks at dumpsite, likely affected
geographical area including population, flora, fauna around the dumpsites. Detailed remedial
measures for mitigating emergency situations to be monitored by control rooms available for such
emergency situations

b) The onsite emergency plans to be integrated with exiting off site district disaster management plans
in respective districts by District collector or District emergency authority designated by the State
government.

c) The State or Union territory authorities to prepare on site & off site emergency management plans
preferably through an expert agency on the subject.

d) Till the time preparations of such on site and off site plans takes place, interim measures to be taken

(b) Disposal of waste

(i) Fresh waste not to be disposed where bioremediation is undertaken

(ii) Organic waste from slaughter houses, fish market, industrial waste not to be disposed at the dumpsite

(iii) To ensure industrial waste, e-waste, lithium battery is not dumped at the site

(iv) Waste unloaded at the site to be visually examined for potential fire sources, if fire sources located should
be neutralised with cover material immediately.

(v) Emergency tipping area to be provided to set aside from immediate working area where incoming loads
of material known to be inflammable, or suspected of being so, can be deposited, inspected and dealt with.

(vi) Adequate compacting of waste to be done to minimise formation of air or methane pockets which can
lead to subsurface fire at site.

(C) Landfill gas monitoring at dumpsite

(i) Landfill gas detectors on downwind side to be installed at site so that area with high gas concentrations
can be identified and preventive actions be undertaken.

(ii) Further, temperature at windrows to be monitored with non-contact infrared thermometer and record be
maintained for any major deviations. The temperature to be in the range of 35 degrees Celsius to 59
degrees Celsius.

(iii) Treated leachate water to be sprayed on the waste when temperature rise is observed at the bioremediation
site. Suitable mechanism should be in place for this.

(iv) Installation of CCTV cameras at the site and provision of fencing & frequent patrolling to be done for
checking unauthorised entry at dumpsite.

(v) Regular monitoring of landfill gas at source needs to be carried out at the dumpsites till bioremediation is
completed at sites. Landfill gas monitoring data should be available with Local bodies. Quarterly
monitoring reports to be submitted by Urban Local Body to concerned State Pollution Control Board.

(D) Provisions for fire extinguishing

(i) Adequate arrangement of sand or chemical fire extinguisher media such as foam or powder at site to be
made to douse the fire in case afire incident reported. Usage of water to douse the fire should be avoided.

(i1) Isolation and allowing rapid natural burnout or smothering with soil to be done for dousing fire at
dumpsite.

(iii) Dedicated fire tenders (preferably chemical extinguishing media and adequate fire safety measures are to
be deputed, specifically during summer season when dumpsite fire is more likely to take place.

(iv) All mobile equipment or vehicles should be fitted with fire extinguisher and spark arresters.

(E) Health and safety of workers

(i) Fire protection measures and safety equipment to be provided to all workers at the site and checked
before entry to the dumpsite. workers to be trained for detection of fire and necessary action to be
taken in case of fire.

(i1) Periodic training of workers be conducted in safe handling of waste, Personal protective equipment,
safety issues etc
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To,

hazardous emissions audits to be conducted

Form-1

(iii) Periodic mock drills to be conducted to prevent fire accidents at dumpsites. Quarterly fire safety and

[See Chapter IL, rule 13(3), Chapter V, rule 39(25), rule 14(1)(iii)]

Application for obtaining authorization under solid waste management rules

For processing/recycling/treatment and disposal of solid waste

The Member Secretary

State Pollution Control Board or Pollution Control Committee,

of

Sir,
I/We hereby apply for authorization under the Solid Waste Management Rules, 2026 for processing, recycling,

treatment and disposal of solid waste.

Name of the local body/agency appointed by
them/operator of facility

Correspondence address
Telephone No.

Fax No. ,E-mail:

Nodal Officer and designation (Officer authorised by the
local body or agency responsible for operation of
processing/treatment or disposal facility)

Authorization required for setting up and operation of
facility (Please tick mark)

Waste processing
recycling
treatment

disposal at landfill

Attach copies of the documents
Site Clearance (local body)

Proof of Environmental Clearance
Consent for establishment

Agreement between municipal authority and operating
agency

Investment on the project and expected return

Processing or recycling or treatment of solid waste
i. Total Quantity of waste to be processed per day
Quantity of waste to be recycled

Quantity of waste to be treated

Quantity of waste to be disposed into landfill

ii. Utilization Program for waste processed (Product
Utilization)

iii. Methodology for disposal (attach details)
Quantity of leachate
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Treatment technology for leachate

iv. Measures to be taken for prevention and control of
environmental pollution

v. Measures to be taken for safety of workers working in
the plant

vi. Details on solid waste processing or recycling or
treatment or disposal facility (to be attached)

7. Disposal of solid waste
Number of sites identified
Quantity of waste to be disposed per day
Details of methodology or criteria followed for site
selection (attach)
Details of existing site under operation
Methodology and operational details of landfilling
Measures taken to check environmental pollution
8. Any other information
Date:
Signature:
Time:
Designation:
Form- 11
[see Chapter V, rule 14(1)(v)]
Format for issue of authorisation
File No.:
Dated:
Authorisation No
To
Ref: Your application number dt.
The State Pollution Control Board/Pollution Control Committee after examining the
proposal hereby authorises having administrative office at

to set up and operate waste processing/recycling/

treatment/disposal facility at

The authorisation is hereby granted to operate the facility for processing, recycling, treatment and disposal of
solid waste.

The authorisation is subject to the terms and conditions stated below and such conditions as may be otherwise
specified in these rules and the standards laid down in Schedules IT and III under these rules.

The State Pollution Control Board or Pollution Control Committees of the UT may, at any
time, revoke any of the conditions applicable under the authorisation and shall communicate the same in writing.
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Any violation of the provision of the Solid Waste Management Rules, 2026 will attract the penal provision of
the Environment (Protection) Act, 1986 (29 of 1986).

(Member Secretary)
State Pollution Control Board or Pollution Control Committee of the UT

(Signature and designation)

Date:
Place:
Form —III
[see Chapter II, rule 7(1)(c) and Chapter IV, rule 20(1)]
Format of annual report to be submitted by the operator of facility to the local body

I Name of the City or Town and State

2. Population

3. Area in sq. kilometers

4. Name & Address of the local body
Telephone No.
Fax No.
E-mail:

> Name and address of operator of the
facility

6. Name of officer in-charge of the
facility
Phone No:
Fax No:
E-mail:

7. Number of households in the city or
town ,
Number of non-residential premises in
the city
Number of election or administrative
wards in the city or town

8. Quantity of Solid waste
Estimated Quantity of solid waste
generated in the local body area per
day in metric tones
Quantity of solid waste collected per
day tonnes per day)
Per capita waste collected per day
(/gm/day)
Quantity of solid waste processed
tonnes per day)
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Quantity of solid waste disposed at
landfill ( tonnes per day)

Status of Solid Waste Management
service

10.

Segregation and storage of waste at
source

Whether solid waste is stored at source
in domestic or commercial or
institutional bins

Percentage of households practice
storage of waste at source in domestic
bins

Percentage of non-residential premises
practice storage of waste at source in
commercial or institutional bins

Percentage of households dispose of
throw solid waste on the streets

Percentage of non-residential premises
dispose of throw solid waste on the
streets

Whether solid waste is stored at source
in a segregated form

If yes, Percentage of premises
segregating the waste at source

Door to Door Collection of solid waste

11.

Whether door to door collection Door
to Door Collection of solid waste is
being done in the city or town

12.

if yes

Number of wards covered in Door to
Door Collection collection of waste

No. of households covered

No. of non-residential premises
including commercial establishments
,hotels, restaurants educational
institutions or offices etc covered

Percentage of residential and non-
residential premises covered in door to
door collection through :

Motorized vehicle
Containerized tricycle or handcart

Other device

13.

If not, method of primary collection
adopted

Sweeping of streets

Length of roads, streets, lanes, bye-
lanes in the city that need to be cleaned
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14.

Frequency of street sweepings and
percentage of population covered

Tools used
Manual sweeping (%)
Mechanical sweeping (%)

Whether long handle broom used by
sanitation workers (yes or no)

Whether each sanitation worker is
given handcart or tricycle for
collection of waste (yes or no)

Whether handcart / tricycle is
containerized (yes or no)

Whether the collection tool
synchronizes with collection or waste
storage containers utilized (yes or no)

Frequency
Daily/Alternate days/twice a week/occasionally

% of population

15.

Secondary Waste Storage facilities

No. and type of waste storage depots in
the city or town

Open waste storage sites
Masonry bins

Cement concrete cylinder bins
Dhalao or covered rooms or space
Covered metal or plastic containers
Upto 1.1 m3 bins

2 to 5 m3 bins

Above Sm3 containers

Bin-less city

No. Capacity in m3

Bin or population ratio

Ward wise details of waste storage
depots (attach) :

Ward No:

Area:

Population:

No. of bins placed

Total volume of bins placed

Total storage capacity of waste storage
facilities in cubic meters

16.

Total waste actually stored at the waste
storage depots daily
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Give frequency of collection of waste
from the depots

Number of bins cleared

Frequency No. of Bins
Alternate day
Twice a week

Once a week

Occasionally
17. Whether storage depots have facility Yes or No
for storage of segregated (if yes, add details)
waste in green, blue and black bins No. of green bins:
No. of blue bins:
No. of black bins:
18, Whether lifting of solid waste from (%) of Manual Lifting
storage flepots.ls manual or of Solid Waste
mechanical. Give percentage
(%) of Mechanical
lifting
19. If mechanical — specify the method front-end loaders or Top loaders
used
Whether solid waste is lifted from door
Yes or No
to door and transported totreatment
plant directly in a segregated form (if yes, specify)
20. Waste Transportation per day No. Trips made
Type and Number of vehicles used (pl | waste
tick or add)
transported
Animal cart
Tractors
Non tipping Truck
Tipping Truck
Dumper Placers
Refuse collectors
Compactors
Others
JCB or loader
Frequency of transportation of waste Frequency (%) of waste transported
Daily
Alternate day
Twice a week
Once a week
Occasionally
21. .
Quantity of waste transported each day | tpd

Percentage of total waste transported
daily %
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Waste Treatment Technologies used

Whether solid waste is processed

22. If yes, Quantity of waste processed /tpd
daily
Land(s) available with the local body
for waste processing (in
Hectares)
Land currently utilized for waste
processing
Solid waste processing facilities in
operation
23. Solid waste processing facilities under
construction
Distance of processing facilities from
city/town boundary
Details of technologies adopted
Composting ,
Quantity raw material processed
Quantity final product produced
Quantity sold
Quantity of residual waste landfilled
vermi composting Quantity raw material processed
Quantity final product produced
Quantity sold
Quantity of residual waste landfilled
24,

Bio-methanation

Refuse Derived Fuel

Waste to Energy technology

such as incineration, gasification,
pyrolysis or any other technology (
give detail)

Co-processing

Quantity raw material processed
Quantity final product produced
Quantity sold

Quantity of residual waste landfilled

Quantity raw material processed

Quantity final product produced
Landfilled

Quantity raw material processed
Quantity final product produced

Quantity sold

Quantity raw material processed

Quantity sold Quantity of residual waste
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25.

Combustible waste supplied to cement
plant

Combustible waste supplied to solid
waste based power plants

Others

26.

Solid waste disposal facilities

No. of dumpsites sites available with
the local body

No. of sanitary landfill sites available
with the local body

Area of each such sites available for
waste disposal

27.

Area of land currently used for waste
disposal

Distance of dumpsite or landfill facility
from city or town (kms)

Distance from the nearest habitation
(kms)

Distance from water body (kms)

Distance from state or national
highway

Distance from Airport kms

Distance from important religious
places or historical monument kms

Whether it falls in flood prone area

28.

Whether it falls in earthquake fault line
area Yes or No

Quantity of waste landfilled each day
tpd
Whether landfill site is fenced

29.

Whether Lighting facility is available
on site Yes or No

Whether Weigh bridge facility
available Yes or No

Vehicles and equipments used at
landfill (specify) Bulldozer,
Compacters etc. available

Manpower deployed at landfill site

30.

Whether covering is done on daily
basis Yes or No

If not, Frequency of covering the waste
deposited at the landfill

Cover material used

31.

Whether adequate covering material is | Yes or No
available Yes or No
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Provisions for gas venting provided
Yes or No, (if yes, attach technical data
sheet)

Provision for leachate collection

Yes or No, (if yes, attach technical data sheet)
Yes or No, (if yes, attach technical data sheet)

32.

Whether an Action Plan has been
prepared for improving solid waste
management practices in the city

Yes or No
(if Yes attach Action Plan details)

33.

What separate provisions are made for

Dairy related activities :
Slaughter houses waste :

C&D waste (construction debris) :

Attach details on Proposals,
Steps taken,

Yes or No

Yes or No

Yes or No

34.

Details of Post Closure Plan

Attach Plan

35.

How many slums are identified and
whether these are provided

with Solid Waste Management
facilities :

Yes or No

(if Yes, attach details)

36.

Give details of manpower deployed for
collection including street sweeping,
secondary storage, transportation,
processing and disposal of waste

37.

Mention briefly, the difficulties being
experienced by the local

body in complying with provisions of
these rules

38.

Mention briefly, if any innovative idea
is implemented to tackle a

problem related to solid waste, which
could be replicated by other

local bodies.

Dated :

Place:

Signature of operator

Form -1V

[see, Chapter IV, rule 20(2) and Chapter V, rule 40(2)(xv)]

Format for annual report on solid waste management to be submitted by the local body

CALENDAR YEAR:
DATE OF SUBMISSION OF REPORT:

Name of the City or Town and State

Population

Area in sq. kilometers
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4. Name & Address of the local body
Telephone No.
Fax No.
E-mail:

> Name of officer in-charge dealing with
solid waste management (Solid Waste)
Phone No:
Fax No:
E-mail:
Details of Solid Waste Management
Cell
No. of Staff:

6. Number of households in the city or
town ,
Number of non-residential premises in
the city
Number of election or administrative
wards in the city or town

7.

Quantity of Solid waste

Estimated quantity of solid waste
generated in the local body area per
day in metric tones

Quantity of solid waste collected per
day (tonnes per day)

Per capita waste collected per day
(gm/day)

Quantity of solid waste processed (
tpd)

Quantity of solid waste disposed at
dumpsite or landfill ( tonnes per day)
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Status of Solid Waste Management
(SWM) service

Segregation and storage of waste at
source

Whether solid waste is stored at source
in domestic or commercial or
institutional bins

Percentage of households practice
storage of waste at source in domestic
bins

Percentage of non-residential premises
practice storage of waste at source in
commercial or institutional bins

Percentage of households dispose of
throw solid waste on the streets

Percentage of non-residential premises
dispose of throw solid waste on the
streets

Whether solid waste is stored at source
in a segregated form

If yes, Percentage of premises
segregating the waste at source

Door to Door Collection of solid waste

Whether door to door collection of
solid waste is being done in the city or
town

10.

Ifyes

Number of wards covered in door to
door collection collection of waste

No. of households covered

No. of non-residential premises
including commercial establishments
,hotels, restaurants educational
institutions or offices etc covered

Percentage of residential and non-
residential premises covered in door to
door collection through :

Motorized vehicle
Containerized tricycle orhandcart

Other device

11.

If not, method of primary collection
adopted

Sweeping of streets
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Length of roads, streets, lanes, bye-
lanes in the city that need to be cleaned

12.

Frequency of street sweepings and
percentage of population covered

Tools used
Manual sweeping (%)
Mechanical sweeping (%)

Whether long handle broom used by
sanitation workers (yes or no)

Whether each sanitation worker is
given handcart or tricycle for
collection of waste (yes or no)

Whether handcart or tricycle is
containerized (yes or no)

Whether the collection tool
synchronizes with collection or waste
storage containers utilized (yes or no)

Frequency

Daily or Alternate days or twice a week or
occasionally

% of population

13.

Secondary Waste Storage facilities

No. and type of waste storage depots in
the city or town

Open waste storage sites
Masonry bins

Cement concrete cylinder bins
Dhalao or covered rooms or space
Covered metal or plastic containers
Upto 1.1 m3 bins

2 to 5 m3 bins

Above 5m3 containers

Bin-less city

No. Capacity in m3

Bin or population ratio

Ward wise details of waste storage
depots (attach) :

Ward No:

Area:

Population:

No. of bins placed

Total volume of bins placed

Total storage capacity of waste storage
facilities in cubic meters

14.

Total waste actually stored at the waste
storage depots daily
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Give frequency of collection of waste Frequency No. of Bins
from the depots Alternate day
Number of bins cleared .

Twice a week
Once a week
Occasionally
3. Whether storage depots have facility Yes or No
for storage of segregated (if yes, add details)
waste in green, blue and black bins No. of green bins:
No. of blue bins:
No. of black bins:
16. Whether lifting of solid waste from (%) of Manual Lifting
storage flepots.ls manual or of Solid Waste
mechanical. Give percentage
(%) of Mechanical
lifting
17. If mechanical — specify the method front-end loaders or Top loaders
used
Whether solid waste is lifted from door
Yes or No
to door and transported to treatment
plant directly in a segregated form (if yes, specify)
18. Waste Transportation per day No. Trips made waste transported
Type and Number of vehicles used (pl
tick or add)
Animal cart
Tractors
Non tipping Truck
Tipping Truck
Dumper Placers
Refuse collectors
Compactors
Others Frequency (%) of waste transported
JCB or loader .
Daily
Frequency of transportation of waste Alternate day
Twice a week
Once a week
Occasionally
19. Quantity of waste transported each day | /tonnes per day
Percentage of total waste transported
daily %
Waste Treatment Technologies used
Whether solid waste is processed
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20.

If yes, Quantity of waste processed
daily

Land(s) available with the local body
for waste processing (in

Hectares)

Land currently utilized for waste
processing

Solid waste processing facilities in
operation

No. and capacity of Material Recovery
Facilities

No. Capacity (MT) Waste segregated
(MT)

No. and capacity of Manual Material
Recovery Facilities

No. Capacity (MT) Waste segregated
(MT)

/tonnes per day

21.

Solid waste processing facilities under
construction

Distance of processing facilities from
city or town boundary

Details of technologies adopted

Composting,

vermi composting

Quantity of raw material processed
Quantity of final product produced
Quantity sold

Quantity of residual waste landfilled

Quantity of raw material processed
Quantity of final product produced
Quantity sold

Quantity of residual waste landfilled

22.

Bio-methanation

Refuse Derived Fuel

Quantity of raw material processed
Quantity of final product produced
Quantity sold

Quantity of residual waste landfilled

Quantity of raw material processed
Quantity of final product produced
Quantity sold

Quantity of residual waste landfilled
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Waste to Energy technology such as
incineration, gasification, pyrolysis or
any other technology (give detail)

Number and capacity of Operational
Waste to energy Plants

Name and address with Extended
Producer Responsibility registration
number under Plastic Waste
Management Rules, Capacity (MT),
Plastic Waste processed (MT), Energy
produced

Number and capacity of operational
waste to Oil units

Name and address with Extended
Producer Responsibility registration
number under Plastic Waste
Management Rules, Capacity (MT),
Waste processed (MT), Oil generated

Quantity of raw material processed
Quantity of final product produced
Quantity sold

Quantity of raw material processed

23.

Combustible waste supplied to cement
plant

Combustible waste supplied to solid
waste based power plants

Others

24.

Solid waste disposal facilities

No. of dumpsites sites available with
the local body

No. of sanitary landfill sites available
with the local body

Area of each such sites available for
waste disposal

Quantity of inert material disposed
(MT) from recyclers and other waste
processor in sanitary landfill

25.

Area of land currently used for waste
disposal

Distance of dumpsite or landfill facility
from city or town (kms)

Distance from the nearest habitation
(kms)

Distance from water body (kms)

Distance from state or national
highway

Distance from Airport kms
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Distance from important religious
places or historical monument kms

Whether it falls in flood prone area

26.

Whether it falls in earthquake fault line
area Yes or No

Quantity of waste landfilled each day
tpd

Whether landfill site is fenced

Scientific Landfill site (number and
capacity)

Capacity (MT) Waste received
(MT)

27.

Legacy waste site (number and amount
of legacy waste)

Waste processed to RDF (MT) Solid
waste in RDF (%)

Waste remaining (MT)

28.

Whether Lighting facility is available
on site Yes or No

Whether Weigh bridge facility
available Yes or No

Vehicles and equipments used at
landfill (specify) Bulldozer,
Compacters etc. available

Manpower deployed at landfill site

29.

Whether covering is done on daily
basis Yes or No

If not, Frequency of covering the waste
deposited at the landfill

Cover material used

30.

Whether adequate covering material is
available Yes or No

Provisions for gas venting provided
Yes or No, (if yes, attach technical data
sheet)

Provision for leachate collection

Yes or No

Yes or No, (if yes, attach technical data sheet)
Yes or No, (if yes, attach technical data sheet)

31.

Whether an Action Plan has been
prepared for improving solid waste
management practices in the city

Yes or No

(if Yes attach Action Plan details)

32.

What separate provisions are made for:
Dairy related activities:
Slaughter houses waste:

C&D waste (construction debris):

Attach details on Proposals,
Steps taken,
Yes or No

Yes or No

Yes or No
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33.

Details of Post Closure Plan

Attach Plan

34.

How many slums are identified and
whether these are provided

with Solid Waste Management
facilities:

Yes or No
(if Yes, attach details)

35.

Give details of manpower deployed for
collection including street sweeping,
secondary storage, transportation,
processing and disposal of waste

36.

Give details of:

Contractor or concessionaire’s or
third party’s manpower deployed

for collection including street
sweeping, secondary storage,
transportation, processing and disposal
of waste

Details of human resource including
waste pickers in informal sector
(concessionaire or third party or own
resource) deployed for

Collection

ISHEN

Street sweeping

o

Transportation

=S

Segregation

Processing

=

disposal

(ii) Details of waste pickers engaged in
solid waste management (ward wise)

No. of waste pickers

37.

Mention briefly, the difficulties being
experienced by the local

body in complying with provisions of
these rules

38.

Mention briefly, if any innovative idea
is implemented to tackle a

problem related to solid waste, which
could be replicated by other

local bodies.

39.

Enforcement of Solid Waste
Management Rules

40.

Please confirm if Bye- laws have been
framed ( Yes or No)

41.

No. of violations & action taken on
non-compliance of provisions of Solid
Waste Management Rules, 2026
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42.

Total no of Violations (eg. Burning or
Littering waste)

43.

Actions Taken ( Fines or penalties
Imposed Rs.)

44,

Data on ingress of littered solid waste
in water bodies

Ingress points for solid waste in Drain
and Water Body

Number of ingress points

Measures taken to stop ingress of solid
waste

Surface water bodies including river
stretches

Number of surfaces water bodies
Quantity of waste collected

Number of drains cleaned from solid
waste

Total length of drains

Total length of drains cleaned from
solid waste

Solid waste collected (MT)
Silt collected

Date:

Place:

Signature of Chief Execrative Officer EO or Municipal Commissioner or
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Form -V
[see, Chapter IV, rule 20(4)]

Format of annual report to be submitted by the State Pollution Control Board or Pollution Control
Committee to the Central Pollution Control Board

To
The Chairman

PART A

Central Pollution Control Board

Parivesh Bhawan, East Arjun Nagar
DELHI- 110 0032

Name of the State or Union territory

Name & address of the State Pollution Control Board

Number of local bodies responsible for management of
solid waste in the State or Union territory under these
rules

No. of authorisation application received

Details of Solid Waste Management (State Level)
Collection

Segregation

Processing

Disposal

Summary of the mechanisms put in place for
management of solid waste in your State or Union
territory along with the details of agencies involved
( Please attach the details)

Please attach details of infrastructure put in place for
management of solid waste generated in your State or
Union territory

Total no. of Material Recovery Facilities

No. of Mechanical Material Recovery Facilities with
capacity

No. of Manual Material Recovery Facilities with
capacity

A Summary Statement on progress made by local body
in respect of solid waste management

Please attach as Annexure-I

10

A Summary Statement on progress made by local
bodies in respect of waste collection, segregation,
transportation and disposal

Please attach as Annexure-II

11

A summary statement on progress made by local
bodies in respect of implementation of Schedule II and
Schedule 11T

Please attach as Annexure-II1

Date: ...

Place: ...l

Chairman or the Member
Secretary

State Pollution Control Board or
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‘ Pollution Control Committee

Total Numbers of the Urban Local Bodies in the area under jurisdiction

No. of Urban Local Bodies who have submitted Annual Report

Total Numbers of the Gram Panchayat (GPs) in the area under jurisdiction

Total number of Panchayati Raj Institution at District Level

No. of Panchayati Raj Institution at District Level who have submitted annual report

Please confirm that all Gram Panchayat or Urban Local Bodies have provided complete
information in stipulated time as per format prescribed by Central Pollution Control Board (
Yes or No)

Please provide no. of Urban Local Bodies or Gram Panchayats which have not submitted
complete information within the stipulated time frame

Please provide total amount of environment compensation levied on Panchayati Raj
Institution at District Level or Urban Local Bodies who have not submitted annual report as
per prescribed timelines under the rules

Quantity of Solid Waste generated (Tonnes)

Quantity of Solid Waste collected (Tonnes)

Quantity of Solid Waste Segregated (Tonnes)

Please confirm that all Local Bodies or Gram Panchayats have carried out Assessment of
Solid Waste Generation & Characterization as per methodology specified by Central
Pollution Control Board ( Yes or No)

Please upload Solid Waste Characterization Report as per methodology specified by
Central Pollution Control Board

Please confirm that data validation and reconciliation for Urban Local Body and Panchayati
Raj Institution at District Level has been done as per methodology specified by Central
Pollution Control Board (Yes or No)

Audit & Levying of Environmental Compensation

EC levied on violating Entities

ENFORCEMENT OF SWM RULES

No. of local bodies which have framed bye-laws

No. of violations & action taken on non-compliance of provisions of Solid Waste
Management Rules, 2026

Total no. of violations (Burning or Littering or non-registration and other non-
compliance)

Action Taken ( Fine Imposed or Closures issued)
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PART B
Towns or cities
Total number of towns or cities
Total number of local bodies
Number of class I & class II cities or towns
Authorisation status (names or number)
Number of applications received
Number of authorisations granted
Authorisations under scrutiny
SOLID WASTE Generation status
Solid waste generation in the state (Tonnes per day)
collected
treated
landfilled
Compliance to Schedule I, IT and ITI of SW Rules (Number or names of towns or capacity)
Good practices in cities/towns
House-to-house collection
Segregation
Storage
Covered transportation
Processing of Solid Waste (Number or names of towns or capacity)

Solid Waste processing facilities setup:

S1. No Composting Vermi- Biogas RDF or Biomethenation
composting Pelletization

Processing facility operational:

S1. No Composting Vermi- Biogas RDF or Biomethenation
composting Pelletization

Processing facility under installation or planned:

S1. No Composting Vermi- Biogas RDF or Biomethenation
composting Pelletization

Waste-to-Energy Plants: (Number or names of towns or capacity)

S1. No Plant Location Status of operation | Power generation | Remarks
MW)

Disposal of solid waste (number or names of towns or capacity):
Landfill sites identified
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Landfill constructed
Landfill under construction
Landfill in operation
Landfill exhausted
Landfilled capped

Solid Waste Dumpsites (number or names of towns or capacity):
Total number of existing dumpsites

Dumpsites reclaimed or capped

Dumpsites converted to san

itary landfill
Monitoring at Waste processing or Landfills sites
S1.No Name of Ambient air | Ground Leachate Compost VOCs
Facilities water quality quality

Status of Action Plan prepared by Municipalities
Total number of municipalities:
Number of Action Plan submitted

Form - VI
[see, Chapter IV, rule 21]
Accident Reporting

Date and time of accident

Sequence of events leading to accident

The waste involved in accident

W[ |—

Assessment of the effects of the accidents on human
health and the environment

W

Emergency measures taken

(=)}

Steps taken to alleviate the effects of accidents

7 Steps taken to prevent the recurrence of such an
accident

Place: ...............

i. Date: ............... Signature:......

Designation: ..

[F. No 18/3/2022-HSM]

NEELESH KUMAR SAH, Jt.Secy.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064

and Published by the Controller of Publications, Delhi-110054.
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MINISTRY OF ENVIRONMENT AND FORESTS
NOTIFICATION
New Detlhi, the 14th September, 2006 - i

$.0. 1533(E).~Whereas, a draft notification under Sub-rule (3) of Rule 5 of the Environment (Protection) Rules, 1986 for
imposing cettain restrictions and prohibitions on new projects or activities, or on the expansion or modefnization of existing
projects or activities based on their potential environmental impacts as indicated in the Schedule to the notification, being
undertaken in any part of India’, unless prior environmental clearance has been accorded in accordance with the objectives
of National Environmmenl Policy as approved by the Union Cabizet on 18th May, 2006 and the procedure specified in the
notification, by the Central Government or the State or Unjon Territory Level Environment Impact Assessment Authority
{SEIAA), taibe constituted by the Centra! Government in consultation with the State Government or the Union Territory
Adingnistration concerned under Sub-seciion (3) of Section 3 of the Environment (Protection) Act, 1986 for the purpose of
this gotificalion, was published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii) vide number
S.0.:1324(B), dated the 15th September, 2005 inviting objections and suggestions from all persons likely to be affected
thereby within a period of sixty days from the date on which copies of Gazette containing the said notification were made
availble to the public ; '

And whereas, copies of the said notification were made available to the public on 15"
‘September, 2005;

And whereas, all objections and suggestions received in response to the above
‘mentigned draft notification have been duly considered by the Ceritral Government;

* 'Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of
sub-section (2) of section 3 of the Environment (Protection) Act, 1986, read with clause  (d)
of sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1926 and in supersession of
the natification number S.0. 60 (E) dated the 27™ January, 1994, ~xcept in respect of things
done or omitted to be done before such supersession, the Central Government hereby directs
that on and from the date of its publication the required construction of new projects or
activities or the expansion or modernization of existing projects or activities listed in the
Schedule to this notification entailing capacity addition with change in process and or
technology shall be undertaken in any part of India only after the prior environmental
clearance from the Central Government or as the case may be, by the State Level Environment
Impact Assessment Authority, duly constituted by the Central Government under sub-section
(3) of isection 3 of the said Act, in accordance with the procedure specified hereinafter in this
notifidation.

'tncludes the territorial waters

2. Requirements of prior Environmental Clearance (EC):- The following projects or
activities shall require prior environmental clearance from the concerned regulatory authority,
which' shall hereinafter referred to be as the Central Government in the Ministry of
Environment and Forests for matters falling under Category ‘A’ in the Schedule and at State
level the State Environment Impact Assessment Authority (SEIAA) for matters falling under
Category ‘B’ in the said Schedule, before any construction work, or preparation of land by the
project management except for securing the land, is started on the project or activity:

(1) All new projects or activities listed in the Schedule to this notification;

(i)  Expansion and modernization of existing projects or activities listed in the Schedule to
this natification with addition of capacity beyond the limits specified for the cancerned sector,
that is, projects or activities which cross the threshold limits given in the Schedule, after
expangion or modernization;
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(iii) Any change in product - mix in an eXisting manufacturing unit included in Schedule
beyond the specified range.

3. State Level Environment Impact Assessment Authority:- (1) A State Level
Environment Impact Assessment Authority hereinafter referred to as the SEIAA shall be
constituted by the Central Government under sub-section (3) of section.3 of the Environment
(Protection) Act, 1986 comprising of three Members including a Chairman and a Member —
Secretary to be nominated by the State Government or the Union territory Administration
concerned.

(2)  The Member-Secretary shall be a serving officer of the concerned State Government or
Union territory administration familiar with environmental laws.

3) The other two Members shall be either >a professional or expert fulfilling the eligibility
criteria given in Appendix VI to this notification.

4) One of the specified Members in sub-paragraph (3) above who is an expert in the
' Environmental Impact Assessment process shall be the Chairman of the SEIAA.

3 The State Government or Union territory Administration shall forward the names of the
Members and the Chairman referred in sub- paragraph 3 to 4 above to the Central
Government and the Central Government shall constitute the SEIAA as an authority for
the purposes of this notification within thirty days of the date of receipt of the names:

(6)  The non-official Member and the Chairman shall have a fixed term of three years (from
the date of the publication of the notification by the Central Government constltutmg the
authority).

(7) Al decisionsbof the SEIAA shall be unanimous and taken in a meeting.
4. Categorizatioh of projects and activities:-

(i) All projects and activities are broadly categorized in to two categories - Category A and
Category B, based on the spatial extent of potential impacts and potential impacts on human
health and natural and man made resources.

(i)  All projects or activities included as Category ‘A’ in the Schedule, including expansion
and modernization of existing projects or activities and change in product mix, shall require prior
environmental clearance from the Central Government in the Ministry of Environment and
Forests: (MoEF) on the recommendations of an Expert Appraisal Committee (EAC) to be
constituted by the Central Government for the purposes of this notification;

(i) All projects or activities included as Category ‘B’ in the Schedule, including expansion
and modernization of existing projects or activities as specified in sub paragraph (ii) of paragraph
2, or change in product mix as specified in sub paragraph (iii) of paragraph 2, but excluding
those which fulfill the General Conditions (GC) stipulated in the Schedule, will require prior
" environmental clearance from the State/Union territory Environment Impact Assessment
Authority (SEIAA). The SEIAA shall base its decision on the recommendations of a State or
Union territory level Expert Appraisal Committee (SEAC) as to be constituted for in this
notification. In the absence of a duly constituted SEIAA or SEAC a Category ‘B’ project shall
be treated as a Category ‘A’ project; '
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5. Secreening, Scoping and Appraisal Committees:-

The same Expert Appraisal Committees (EACs) at the Central Government and SEACs
(hereinafter referred to as the (EAC) and (SEAC) at the State or the Union territory level shall
screen, scope and appraise projects or activities in Category A" and Category "B’ respectively.
EAC and SEAC’s shall meet at least once every month.

(a) ;The composition of the EAC shall be as given in Appendix VI. The SEAC at the State or
the Union territory level shall be constituted by the Central Government in consultation with the
concerned State Government or the Union territory Administration with identical composition;

(b) . The Central Government may. with the prior concurrence of the concerned State
Governments or the Union territory Administrations, constitutes one SEAC for more than one
State ¢r Union territory for reasons of administrative convenience and cost:

(¢) The EAC and SEAC shall be reconstituted after every three years:

{d)  The authorised members of thc EAC and SEAC. concerncd. may inspect any site(s)
connected with the project or activity in respect of which the priar environmental clearance is
sought, for the purposes of screening or scoping or appraisal, with prior notice of at least seven
days t¢ the applicant, who shall provide necessary facilities for the inspection;

(e) The EAC and SEACs shall function on the principle of collective responsibility. The
Chairperson shall endeavour to reach a consensus in each case, and if consensus cannot be
reached, the view of the majority shall prevail.

6. Application for Prior Environmental Clearance (EC):-

An application seeking prior environmental clearance in all cases shall be made in the
prescribed Form | annexed herewith and Supplementary Form 1A, if applicable, as given in
Appendix 11, after the identification of prospective site(s) for the project and/or activities to
which'the application relates, before commencing any construction activity, or preparation of
land, at the site by the applicant. The applicant shall furnish, along with the application, a copy
of the pre-feasibility project report except that, in case of construction projects or activities (item
8 of the Schedule) in addition to Form | and the Supplementary Form 1A, a copy of the
conceptual plan shall be provided. instead of the pre-feasibility report.

. A
7. $tages in the Prior Environmental Clearance (EC) Process for New Projects:-

7(i) The environmental clearance process for new projects will comprise of a maximum of four
stages, all of which may not apply to particular cases as set forth below in this notification. These
four stages in sequential order are:-

e Stage (1) Screening (Only for Category ‘B’ projects and activities)
+ Stage (2) Scoping

® Stage (3) Public Consultation

®» Stage (4) Appraisal

1. Stage (1) - Screening:

In case of Category ‘B’ projects or activities, this stagc will entail the scrutiny of an
application seeking prior environmental clearance made in Form | by the concerned State level
Expert Appraisal Committee (SEAC) for determining whether or not the project or activity
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requires further environmental studies for preparation of an Environmental Impact Assessment
(EIA) for its appraisal prior to the grant of environmental clearance depending up on the nature
and location specificity of the project . The projects requiring an Environmental Impact
Assessment report shall be termed Category ‘Bl’ and reémaining projects shall be termed
Category ‘B2’ and will not require &n Environment Impact Assessment report. For categorization
of projects into B1 or B2 except item 8 (b), the Ministry of Environment and Forests shall issue
appropriate guidelines from time to time.

II. Stage (2) - Scoping:

(1) “Scoping”: refers to the process by which the Expert Appraisal Committee in the case of
Category ‘A’ projects or activities, and State level Expert Appraisal Committee in the case of
“Category ‘B1” projects or activities, including applications for expansion and/or modernization
and/or change in product mix of existing projects or activities, determine detailed and
comprehensive Terms Of Reference (TOR) addressing all relevant environmental concerns for
the preparation of an Environment Impact Assessment (EIA) Report in respect of the project or
activity for which prior environmental clearance is sought. The Expert Appraisal Committee or
State level Expert Appraisal Committee concerned shall determine the Terms of Reference on
the basis of the information furnished in the prescribed application Form1/Form IA including
Terns of Reference proposed by the applicant, a site visit by a sub- group of Expert Appraisal
Committee or State level Expert Appraisal Committee concerned only if considered necessary by
the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned, Terms
of Reference suggested by the applicant if furnished and other information that may be available
'with the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned. All
projects and activities listed as Category ‘B’ in Item 8 of the Schedule
(Construction/Township/Commercial Complexes /Housing) shall not require Scoping and will be
appraised on the basis of Form 1/ Form 1A and the conceptual plan.

(i) The Terms of Reference (TOR) shall be conveyed to the applicant by the Expert

" Appraisal Committee or State Level Expert Appraisal Committee as concerned within sixty days
of the receipt of Form 1. In the case of Category' A Hydroelectric projects ltem 1(c) (i) of the
Schedule the Terms of Reference shall be conveyed along with the clearance for pre-construction
activities .If the Terms of Reference are not finalized and conveyed to the applicant within sixty

~ days of the receipt of Form |, the Terms of Reference suggested by the applicant shall be
deemed as the final Terms of Reference approved for the EIA studies. The approved Terms of
Reference shall be displayed on the website of the Ministry of Environment and Forests and the
corterned State Level Environment Impact Assessment Authority.

(i) ~ Applications for. prior environmental clearance may be rejected by the regulatory
authority conicerned on the recommendation of the EAC or SEAC concerned at this stage itself.
In case of such rejection, the decision together with reasons for the same shall be communicated
to the applicant * in writing within sixty days of the receipt of the application.

II1. Stage (3) - Public Consultation:

(i) “Public Consultation” refers to the process by which the concerns of local affected persons
and others who have plausible stake in the environmental impacts of the project or activity are
ascertained with a view to taking into account all the material concerns in the project or activity
design as appropriate. All Category ‘A’ and Category Bl projects or activities shall undertake
Public Consultation, except the following:- : :

(a)  modernization of irrigation projects (item 1(c) (ii) of the Schedule).
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(b) all projects or activities located within industrial estates or parks (item 7(c)
of the Schedule) approved by the concerned authorities, and which are not
disallowed in such approvals.

- (c) expansion of Roads and Highways (item 7 (f) of the Schedule) which do not
involve any further acquisition of land.

(d)  all Building /Construction projects/Area Development projects-and Townships
(item 8).

- (e)  all Category ‘B2’ projects and activities.

H all projects or activities concerning national defence and security or
involving other strategic considerations as determined by the Central
Government.

(if) jThe Public Consultation shall ordinarily have two components comprising of:-

(a) a public hearing at the site or in its close proximity- district wise, to be carried out in the
manner prescribed in Appendix IV, for ascertaining concerns of local affected persons;

(b) . obtain responses in writing from other concerned persons having a plausible stake in the
envirpnmental aspects of the project or activity.

(i) . the public hearing at, or in close proximity to, the site(s) in all cases shall be conducted
by the State Pollution Control Board (SPCB) or the Union territory Pollution Control Committee
(UTPCC) concerned in the specified manner and forward the proceedings to the regulatory
authotity concerned within 45(forty five ) of a request to the effect from the applicant.

(iv) in case the State Pollution Control Board or the Union territory Pollution Control
Committee concerned does not undertake and complete the public hearing within the specified
period, and/or does not convey the proceedings of the public hearing within the prescribed period
directly to the regulatory authority concerned as above, the regulatory authority shall engage
anothar public agency or authority which is not subordinate to the regulatory authority, 1o
complete the process within a further period of forty five days,.

(v)  If'the public agency or authority nominated under the sub paragraph (iii) above reports to
the regulatory authority concerned that owing to the local situation, it is not possibie to conduct
the public hearing in a manner which will enable the views of the concerned local persons to be
freely iexpressed, it shall report the facts in detail to the concerned regulatory authority, which
rnay, after due consideration of the report and other reliable information that it may have, decide
that the public consultation in the case need not include the public hearing.

(vi)  For obtaining responses in writing from other concerned persons having a plausible stake
in the environmental aspects of the project or activity, the concerned regulatory authority and the
State Pollution Control Board (SPCB) or the Union territory Poliution Control Committee
(UTPCC) shall invite responses from such concerned persons by placing on their website the
Summe~ EIA report prepared in the format given in Appendix I[IA by the applicant along with
a copy of the application in the prescribed form , within seven days of the receipt of a written
request for arranging the public hearing . Confidential information including non-disclosable or
le ally privileged information involving Intellectual Property Right, source specified in the
application shall not be placed on the web site. The regulatory authority concerned may also use
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other appropriate media for ensuring wide publicity about the project or activity. The regulatory
authority shall, however, make available on a written request from any concerned person the
Draft EIA report for inspection at a notified place during normal office hours till the date of the
public hearing. All the responses received as part of this public consultatlon process shall be
forwarded to the applicant through the quickest available means. -

(vii) | After completion of the public cohsultation the applicant shall address all the material
envnronmental concerns expressed during this process, and make appropriate changes in the draft
EIA ahd EMP. The final EIA report, so prepared, shall be submitted by the applicant * to the
concerned regulatory authonty for appralsal The applicant may _alternatively submit a
supplementary’ report to-draft EIA and EMP addressing all the concerns expressed during the
public consultation. :

IV. Stage (4) - Ap'p'raisai‘-

(i) Appra:sal means. the detalled scrutmy by the Expert Appraisal Committee or State Level
Exper} Appraisal Committee of the application and other documents like the Final EIA report,
outcome of the public consultations. including public hearing proceedings, submitted by the
applicant to the regulatory ‘authority concerned for grant of environmental clearance. This
appraisal shall be made by Expert Appralsal Committee or State Level Expert Appraisal
Committee concerned in a | trangparent manner in a proceeding to which the applicant shall be
invited for furnishing necessary clarifications in person or through an authorized representative.
On conclusion of this proceeding, the Expert Appraisal Committee or State Level Expert
Appraisal Committee. conccrncd shall make categorical recommendations. to the regulatory
authority concerned elther for grant of prior environmental clearance on stlpulated terms and
conditions, or rejection of the application for pnor environmental clearance, together with
reasons for the same.

(i)  The appralsal of all pl‘OjeCtS or actwntles which are not requ:red to undergo public
consultation, or submit an Environment Impact Assessment report, shall be carried out on the
basis of the prescribed application Form 1 and Form 1A as apphcahle any other relevant
validated information available and the site visit wherever the same is considered as necessary by
the Expert Appraisal Committée or State Level Expert Appraisal Committee concerned.

(iii) The appra:sal of an applicatlon be shall be completed by the Expert Appraisal Committee
or State Level Expert Appraisal Committee concerned within sixty days of the receipt of the final
Environment Impact Assessment report and other documents or the receipt of Form 1 and Form
1 A, where public consultation is not necessary and the recommendations of the Expert
Appraisal Committee or State Level Expert Appraisal Committee shall be placed before the
competent authority for a final decision within the next fifteen days .The prescnhed procedure
for appraisal is given in Appendlx Vi ‘

7(ii). Prior Environmental Clearance (EC) | process for Expansion or Modermzatlon or
Change of product mix in existing projects:

All applications seekmg prior enwronmental clearance for expansmn with increase in the
production capacity' beyond the capaclty for which prior environmental clearance has been
grantéd under this notification or with increas¢ in €ither lease area or production capacity in the
case of mining prOJects oor for the modernization of an existing unit with increase in the total -
production capacity beyond the threshold limit prescribed in the Schedule to this notification
through change in process and or technology or mvolvmg a change in the product —mix shall be
made in Form 1 and they shall be considered by the concerned Expert Appraisal Committee or
State Level Expert Appraasal Committee within sixty days, who will decide on the due diligence

2900 GI2006—86 O\ .
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nec¢ssary including preparation of EIA and public consultations and the apphcatlon shall be
appqalsed accordingly for grant of environmental clearance.

?

| 8.Gl;'ant or Rejection of Prior Environmental Clearance (EC):

(i) . The regulatory authority shall consider the recommendations of the EAC or SEAC
conderned and convey its decision to the applicant within forty five days of the receipt of the
reconmendations of the Expert Appraisal Committee or State Level Expert Appraisal
+ Comjmittee concerned or in other words within one hundred and five days of the receipt of the
* finall Environment Impact Assessment Report, and where Environment Impact Assessment is not
required, within one hundred and five days of the receipt of the complete application with
requisite documents, except as provided below.

(ii) The regulatory authority shall normally accept the recommendations of the Expert
Apprpisal Committee or State Level Expert Appraisal Committee concerned. In cases where it
disagrees with the recommendations of the Expert Appraisal Committee or State Level Expert
~ Apprpisal Committee concerned, the regulatory authority shall request reconsideration by the
. Expeyt Appraisal Committee or State Level Expert Appraisal Committee concerned within forty
five days of the receipt of the recommendations of the Expert Appraisal Committee or State
' Level Expert Appraisal Committee concerned while stating the reasons for the disagreement. An
;intimption of this decision shall be simultaneously conveyed to the applicant. The Expert
| Apprgisal Committee or State Level Expert Appraisal Committee concerned, in turn, shall
- consigler the observations of the regulatory authority and furnish its views on the same within a
“furthgr period of sixty days. The decision of the regulatory authority after considering the views
rof the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned shall
‘be final and conveyed to the applicant by the regulatory authority concerned within the next
‘thirty days.

(iii) | In the event that the decision of the regulatory authority is not communicated to the
tapplicant within the period specified in sub-paragraphs (i) or (ii) above, as applicable, the
’:applichnt may proceed as if the environment clearance sought for has been granted or denied by
'the rrjgulatory authority in terms of the final recommendations of the Expert Appraisal
‘Committee or State Level Expert Appraisal Committee concerned.

(iv)  On expiry of the period specified for decision by the regulatory authority under paragraph
(i) and (ii) above, as applicable, the decision of the regulatory authority, and the final
reccommendations of the Expert Appraisal Committee or State Level Expert Appraisal
bom lttee concerned shall be pubhc documents.

(v) <Iearances from other regulatory bodies or authorities shall not be required prior to receipt
of applications for prior environmental clearance of projects or activities, or screening, or
scoping, or appraisal, or decision by the regulatory authority concerned, unless any of these is
Sequemlally dependent on such clearance eather due to a requirement of law, or for necessary
techmcal reasons.

(vi) . Deliberate concealment and/or submission of false or misleading information or data
which s material to screening or scoping or appraisal or decision on the application shall make
the ap;{lication liable for rejection, and cancellation of prior environmental clearance granted on
that bagis. Rejection of an application or cancellation of a prior environmental clearance already
granted, on such ground, shall be decided by the regulatory authority, after giving a personal
hiearing to the applicant, and following the principles of natural justice.

2900 GlI/2006—6B
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9. Validity of Environmental Clearance (EC)

The “Validity of Environmental Clearance” is meant the period from which a prior
environmental clearance is granted by the regulatory authority, or may be presumed by ‘the
apphcant to have been granted under sub paragraph (iv) of paragraph 7 above, to the start of
production operations by the project or activity, or completion of all construction operations in
case of construction projects (item 8 of the Schedule), to which the application for prior
environmental clearance refers. The prior environmental clearance granted for a project or
activity shall be valid for a period of ten years in the case of River Valley projects (item 1(c) of
the Schedule), project life as estimated by Expert Appraisal Committee or State Level Expert
Appraisal Committee subject to a maximum of thirty years for-mining-projects and five years in
the case of all other projects and activities. However. in the case of Area Development projects
and Townships [item 8(b)], the validity period shall be limited only to such activities as may be
the responsibility of the applicant as a developer This period of validity may be extended by the
regulatory authority concerned by a maximum period of five years provided an application is
made to the regulatory authority by the applicant - within the _vahdtty period, together with an
updated Form 1, and Supplementary Form 1A, for Construction projects or activities (item 8 of
the Schedule). In this regard the regulatory authority may also consult the Expert Appralsal
Committee or State Level Expert Appraisal Commlttee as the case may be.

10. Post Envaronmental Clearance Monltormg:

i

(i) Itshallbe bmandatory for the project management to submit half-yearly compliance reports

in respect of the stipulated prior: environmental ctearance terms and conditions in hard and soft

coples to the regulatory authority concerned on 1*' June and 1* December of each calendar year.
(i) All such compliance reports Submltted by the pro1ect management shall be public
documents. Copies of the same shall be given to any person on application to the concerned
regulatory authority. The latest such compliance report shall also be displayed on the web site of
the concerned regulatory authority.

11. Transferability of Environ_mental Clearance (EQC):

A prior environmental clearance .granted for a specnﬁc prOJect or activity to an applicant
may be transferred during its validity to another legal person entitled to undertake the project or
activity on application by the transferor, or by the transferee with a written “no objection” by the
transferor, to, and by the regulatory authority concerned. on the same terms and conditions under
which the prior environmental clearance” was initially granted. and for the same validity period.
No reference to the Expert Appraisal Committee or State Level Expert Appraisal Committee
concerned is necessary in such cases.

12.  Operation of EIA thiﬁcatii)il,' 1994, till disposal of pending cases:

From the date of final” pubitcatlon of this notification the Environment Impact
Assessment (E1A) notification number S.0.60 (E) dated 27" January, 1994 is hereby superseded
except in suppress:on of the things done or omitted to be done before such suppression to the
extent that in case of all or some types of applications made for prior environmental clearance
and pending on the date of final publication of this notification, the Central Government may
relax any one or all provisions of this notification except the list of the projects or activities
requmng prior environmental clearance in Schedule I , or continue operation of some or all
provisions of the said notification, for a period not exceedmg one year from the date of issue of

. this notification.
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4 {PARrﬂ-SBC.?’(i)l_
. 7
SCHEDULE
(See paragraph 2 and 7)
LIqT OF PROJECTS OR ACTIVITIES REQUIRING PRIOR ENVIRONMENTAL CLEARANCE
‘ Category with threshold limit Conditions if any
Project of Activity
_ A B
| Mining, extraction of natural resources and power generation (for a specified
i production capacity)
( (2 A3) “) )
1(a) | Mining of minerals| > 50 ha. of mining lease area <50 ha General Condition
' 2 5 ha .of mining]| shall apply
Asbestos mining irrespective of| lease area. Note :
j mining area Mineral prospecting
(not involving
i drilling) are exempted
provided " the
concession areas
have got previous
clearance for physical
: survey
1(by Offshore and | All projects Note
opshore oit and gas Exploration  Surveys
e?(ploration, (not involving dritling)
development & are exempted provided
production the concession areas
' have got previous
clearance for physical
survey ’
1(c) | Raver Valley (i) > 50 MW hydroelectric| (i) < 50 MW > 25|General Condition shall
projects power generation; MW hydroelectric japply
(ii) = 10,000 ha. of culturable | power generation;
command area (it} < 10,000 ha. of
culturable command
' area
I(d) Thermal ~ Power| > 500 MW (coal/lignite/naphta| < 500 MW jGeneral Condition shail
Plants & gas based); ’ (coal/lignite/naptha & lapply
> 50 MW (Pet coke diesel and| gas based);
all other fuels -) <S50 MW
> SMW (Pet coke
,diesel and all other
fuels )
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1) 2) 3 . 4) 5).
1(e) Nuclear power | All projects
projects and
processing of
nuclear fuel
2 Primary Processing
2(a) Coal wasﬁeries > 1 miltion ton/annum | <Imillion ton/annum [General  Condition  shall
' throughput of coal throughput of coal pply
| (If located within mining
Erea the proposal shall be
ppraised together with the
. : mining proposal) . -
2(b) | Mineral > 0.1million ton/anhum | < 0.lmillion "ton/annum |General Condition shall
beneficiation mineral throughput mineral throughput apply
(Mining  proposal  with

Mineral beneficiation .shall
be appraised together for
grant of clearance)
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‘metallurgical
processing industry

All texic and heavy
metal producing units
> 20.000 tonnes
/annum

Secondary "meta!]urgical!;
processing industry \

i.)All toxic

andheavymetal producing

units [
|

{*

<20,000 tonnes
fannum

ti.)All other
non —toxic - :
secondary  metallurgical |
processing industries '

>5000 tonnes/annum ‘

p. _{ParrIl—Ssc. 3(#)]
3 Materiais Production
: I -
) @) @) ) B @) -
3(a) | Metallurgical a)Primary w
| industries (ferrous | metallurgical industry ’
.| & non ferrous) 1
: All projects !
f
|
b) Sponge iron
manufacturing Sponge iron |General  Condition  shall
> 200TPD manufacturing lapply  for Sponge iron
: <200TPD ‘hnanufacturing
1 ¢)Secondary ‘

Cement plants

> 0

tonnes/annum
production capacity

million

|
<1.0 million |General ~ Condition  shall
tonnes/annum  production |apply
capacity. All Stand alone|
grinding units
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4 Materials Processing
()] 2) 3) : @ 8
‘4(a) | Petroleum refining| All projects I -
industry
4(b) Coke oven plants | >2,50,000 <2,50,000 & -
tonnes/annum 225,000 tonnes/annum
| 4(¢) | Asbestos milling| All projects - -
and asbestos based| - ' ,
products ' : : ’ X
4d) [ Chior-alkali 2300 TPD production| <300 TPD pmductlon Specific Condition  shall |
: industry capacityor a  unit| capacity apply
located out sidé the|and located within a] .
notified industrial area/| notified mdustnal area/| No new. Mercury Cell
estate estate based plants will be
permitted and  existing
‘units converting to
membrane cell technology
are cxempted from this
Notification
4(e) Soda ash Industry | All projects ' - -
4N Leather/skin/hide | New projects outside| All néw or expansion of| Specific condition shall
processing the industrial area or| projects located within a} apply
industry expansion of existing| notified industrial area’/
units out side the| estate
industrial area
5 Manufacturing/Fabrication
5(a)° | Chemical All projects - -
' fertilizers '
5(b) [ Pesticides industry{ All units producing| - -
and pesticide | technical grade
specific ' pesticides
| intermediates
(excluding
' formulations)
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(1)

Q)

3)

)

)

4(c)

| Petro-chemical
j complexes
{ (industries

based
on processing of
petroleum

fractions & natural
gas and/or
reforming to
aromatics)

All projects

i@

Manmade fibres
manufacturing

Rayon

Others

General Condition

apply

shall

%o~

Petrochemical

based processing
(processes  other
than cracking &
reformation  and
not covered under
the complexes)

Located out side the
notified industrial area/
‘estate

Located in a notified
industrial area/ estate

Specific  Condition

apply

shall

Synthetic organic
chemicals industry
(dyes &  dye
| intermediates; bulk
| drugs and
intermediates
texcluding

‘formulations;

drug

ibasic
ichemicals,
isynthetic
ichemicals
ichemical
lintermediates)

organic
other
organic
and

.synthetic rubbers; |

Located out side the
notified industrial area/
estate

Located in a notified
industrial area/ estate

Specific  Condition

apply

shall

5®

Distilleries

(HAH Molasses based
distilleries

(i) All Cane juice/
non-molasses based
distilleries 230 KLD

All  Cane  juice/non-
molasses based distilleries

<30KLD

I

General
apply

Condition

shall

5(h)

Integrated  paint

All projects

General . Condition
apply

shall

industry

242




9

{ WP I1—@"8 3(ii)]

e Ly A

a)

2)

3)

“)

)

5()

Pulp & paper
industry excluding
manufacturing of
paper from waste
paper and
manufacture  of
paper from ready
pulp with out
bleaching

-

Pulp
and

Pulp&

manufacturing

Paper

manufacturing industry

Paper
industry  without
manufacturing

manufacturing

pulp

General
apply

Condition

shall

50)

Sugar Industry

capacity

2 5000 tcd cane crushing

General

apply

Condition

shall

5(k)

Induction/arc
furnaces/cupola
furnaces 5STPH or
more

All projects

General
apply

Condition

shall

Service Sectors

6(a)

Oil & gas
transportation pipe
line (crude and
refinery/

_petrochemical
- products),” passing

through
parks
/sanctuaries/coral
reefs /ecologicaily

national

sensitive areas
including LNG
Terminal

All projects

2900 GI/2006—7A |
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L) ) 3) (O] )
1 6(b)  [Isolated storage &! - All projects General Condition  $hall
handling of apply
hazardous
chemicals (As per
threshold planning
quantity indicated
in column 3 of
schedule 2 & 3 of
MSIHC Rules
1989 amended
2000)
17 Physical Infrastructure including Environmental Services
7(a) Air ports All projects -
7(b) All ship breaking| Alt-projects - -
yards  including
ship breaking units
| 7(e) + }industrial estates/| If at least one industry | -Industrial estates housing |Special condition shall apply
parks/ complexes/| in  the  proposed| at least one Category B
areas, export| industrial estate falls| industry and area <500} Note:
processing Zones| under the Category A,| ha. Industrial Estate of area
(EPZs),  Special| entire industrial area below 500 ha. -and not
Economic Zones| shall be treated as housing any industry of
(SEZs), Biotech| Category A, category A or B does not
Parks, Leather | irrespective of the area. require clearance.
Complexes. '
Industrial estates with
area greater than 500 .
ha. and housing at least| Industrial estates of area>
one Category  B{ 500 ha. and not housing
industry. any industry belonging to
Category A or B,
7(d) . | Common All integrated facilities | All facilities having land |General Condition  shall
hazardous  waste | having incineration | fill only apply
treatment, storage | &landfill or
and disposal | incineration alone
facilities (TSDFs)
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Y] 2) _ (3) “) (6] :
7(e) Ports, Harbours [ > 5 million TPA of| <5 million TPA, of cargo(General Condition ~shall
. cargo handling | handling capacity and/or | apply ' o
capacity (excluding | ports/ harbours 2>10,000.
fishing harbours) TPA of fish handling
capacity
(0 Highways i) New National High| i) New State High ways; |General: Condition shall
. ways; and and - apply
ii)  Expansion  of| ii) Expansion of National
National High ways|/ State Highways greater
greater than 30 KM, | than 30 km involving
involving = additional | additional right of way
right of way greater| greater than 20m
"tthan 20m involving| involving land
land acquisition and | acquisition. :
passing through' more
than one State.
7(2) Aerial ropeways All projects General Condition  shall
apply
7(b) Common .All projects - General Condition shall
Effluent - japply '
Treatment Plants .
(CETPs)
7(i) Common All projects General  Condition  shall
Municipal Solid Toppty
Waste
Management
Facility
(CMSWMF)
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(). ) ) L @) il &__.
8 ! Building /Construction projects/Area Development projects and Townghips
8(a) [ Building and >20000 sq.mtrs and #(built up area for covered
Construction <1L,50,000 sq.mtrs. of| construction; in the case of
projects built-up area# facilities open to the sky, it
will be the activity area )
8(b) | Townships  and Covering an area > 50 ha| ~ All projects under Item
Area Development and or built up area| 8(b) shall be appraised as
. rojects. >1,50,000 sq .mtrs ++ Category Bl
Note:-

General Condition (GC):

Any project or activity specified in Category ‘B’ will be treated as Category A, if located in
whole or in part within 10 km from the boundary of: (i) Protected Areas notified under the Wild
Life (Protection) Act, 1972, (ii) Critically Polluted areas as notified by the Central Pollution-
Control Board from time to time, (iii) Notified Eco-sensitive areas, (iv) inter-State boundaries
and international boundaries.

Speciﬁc Condition (SC):

If any Industrial Estate/Complex / Export processing Zones /Special Economic Zones/Biotech
Parks / Leather Complex with homogeneous type of industries such as ltems 4(d), 4(f), 5(e), 5(),
or those Industrial estates with pre —defined set of activities (not necessarily homogeneous,
obtains prior- environmental clearance, individual industries including proposed industrial
housing within such ‘estates /complexes will not be required to take prior environmental
clearance, so long as the Terms and Conditions for the industrial estate/complex are complied
with (Such estates/complexes must  have a clearly identified management with the legal
responsibility of ensuring adherence to the Terms and Conditions of prior environmental
clearance, who may be held responsible for violation of the same throughout the life of the
complex/estate). '

[No. J-11013/56/2004-1A-TI(D)]
R. CHANDRAMOHAN, Jt. Secy.

APPENDIX I
(See paragraph - 6)

FORM 1

) Basic Information
Name of the Project:
Location / site alternatives under consideration:

Size of the Project: *

Expected cost of the project:
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Contact Information:

Screening Category:

o Capacity corresponding to sectoral activity (such as production capacity for
manufacturing, mining lease area and production capacity for mineral
production, area for mineral exploration, length for linear transport
infrastructure, generation capacity for power generation elc.,)

D)  Activity

1. Construction, operation or decommissioning of the Project involving actions,
which will cause physical changes in the locallty (topography, land use, changes

in water bodies, etc.)

Details thereof (with
approximate quantities /rates,|

S.No. Information/Checklist confirmation Yes/No wherever possible) with source
» : - of information data
1.1 . Permanent or temporary change in land use, :
land cover or topography including increase
in  intensity of land use (with respect to
local land use plan)
1.2 Clearance of existing land, vegetatlon and
buildings?
1.3 Creation of new land uses?
1.4 Pre-construction investigations e.g. bore
' houses, soil testing?
1.5 Construction works?
1.6 Demolition works?
1.7 Temporary sites used for construction works
or
housing of construction workers?
1.8 Above ground buildings, structures or
L earthworks including linear structures, cut |
nd :
fill or excavations
1.9 Underground works 1ncludmg mining - or
] tunneling? -
1.10 Reclamation works? -
1.11 ~ Dredging?
1.12 _(_)_ffsﬁorc structures?
1.13 Production and manufacturing processes?
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R
| W
1.14 - Facilities for storage of goods or materials? B
1.15 Facilities for treatment or disposal of solid
waste or liquid effluents?
1.16 Facilities for long term housing of “—»
operational workers?
117 New road, rail or sea traffic during T
canstruction or operation?
1.18 New road, rail, air waterborne or other N
~ fransport infrastructure including new or
altered routes and stations, ports. airports etc?
1.19 Closure or diversion of existing transport
roltes or infrastructure leading to changes in
traffic
movements?
120 | New or diverted transmission lines or
| pipelines? ' '
1.21 [mpoundment, damming, culverting,
redlignment or other changes 0 the
hydrology of watercourses or aquifers?
1.22 Stream crossings?
1.23 Abstraction or transfers of water form ground
or surface waters?
1.24 Changes in water bodies or the land surface
I affecting drainage or run-off?
1.25 ransport of personnel or materials for
: construction, operation or decommissioning? o
126 Long-term dismantling or decommissioning
or testoration works?
1.27 Ongoing activity during decommissioning
which could have an impact on the
environment?
1.28 Influx of people to an area in either
temporarily or permanentiy? .
1.29 Introduction of alien species?
1.30 Loss of native species or genetic diversity? ]
1.31 Any other actions? _J
2. Useé of Natural resources for comstruction or operation of the Project (such as land,
water, materials.or energy, especially amy resources which are nom-renewable or in
short supply): - o
Details thereof {with
approximase quantities /rates,
S.No. Information/checklist confirmation Yes/No wherever possible) with source
of information data
2.1 Land especially undeveloped or agricultural
land (ha)
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2.2 Water (expected source & competing users)
| unit: KLD
2.3 Minerals (MT)
24 Construction - material — stone, aggregates,
and / soil (expected source — MT)
2.5 Forests and timber (source - MT) .
2.6 Energy including electricity and fuels
(source, competing users) Unit: fuel (MT),
energy (MW)
2.7 Any other natural resources (use appropriate
standard units) '
3.  Use, storage, transport, handling or production of substances or materials,
‘which could be harmful to human health or the environment or raise
concerns about actual or perceived risks to human health.
Details  thereof (with
approximate .
S.No. Information/Checklist confirmation Yes/No | quantities/rates, wherever
’ ‘ possible) with source of
information data
3.1 Use of substances - or - materials, which are :
hazardous (as per MSIHC rules) to human health or
the environment (flora, fauna, and :
water supplies) e
32 Changes in occurrence of disease or affect disease
vectors (e.g. insect or water borne diseases)
3.3 A ffect the welfare of people e.g. by changing living
conditions? -
34 ~ [Vulnerable groups of people who could be affected
by the project e.g. hospital patients, children, the
elderly etc.,
3.5 Any other causes
4. Production of solid wastes during construction or operation or
decommissioning (MT/month)
Details  thereof (with
: approximate ,
$.No. Information/Checklist confirmation Yes/No quantities/rates, wherever

possible) with source of
information data

Spoil, overburden or mine wastes

249




56 e THE GAZETTE OF M'RAORDINARY [Pagr I—Skc. 3(ii)]

4.2 Municipal waste (domestic and or commercial
wastes)

43 ‘Hazardous wastes (as per Hazardous Waste

Management Rules)
44 Other industrial process wastes
4.5 Surplus product
4.6 'Sewage sludge or other sludge from effluent

‘treatment
4.7 "Construction or demolition wastes ' -

|

4.8 Redundant machinery or equipment
49 . Contaminated soils or other materials
4.10 Agricultural wastes
4.11 Other solid wastes

5. Release of poilutants or any hazardous, toxic or roxious substances to air

(Kg/hr)
Details  thereof  (with
approximate , .
S.No. Information/Checklist confirmation Yes/No quantities/rates, wherever
: possible) with source of
information data
5.1 Emissions from combustion of fossil fuels from
‘stationary or mobile sources

5.2 Emissions from production processes |

5.3 ‘Emissions from materials handling including '
‘storage or transport

5.4 ‘Emissions from construction activities including 1 !

z plant and equipment ' i |

5.5 Dust or odours from handling of materials

| including construction materials, sewage and ‘

| waste ; B ,
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5.6 Emissions from incineration of waste
5.7 Emissions from burning of waste in open air (e.g.
slash materials, construction debris)
5.8 Emissions from any other sources
6. Generation of Noise and Vibration, and Emissions of Light and Heat:

Yes/No Details  thereof (with
approximate ‘
quantities/rates, wherever

S.No. Information/Checklist confirmation possible) with source of
information data with
source of information
data

6.1 From operation of equipment e.g. engines, -

ventilation plant, crushers '

6.2 From industrial or similar processes _

6.3 From construction or demolition

6.4 From blasting or piling

6.5 From construction or operational traffic

6.6 From lighting or cooling systems

6.7 From any other sources

2900 GI/2006—BA

251




966

Ur iINDIA }:XJ'RAORDLNAJ‘\ ¥

7. Kisks oF mmiaminaﬁm
ground o1 into sewers,

and eor water from reies a;;fw- o

virfee walers, greandwater, coasisl walsrs or the sea:

poilutants into thy

:S.No. | Information/Checkiist o iivm1iion

P 7 ‘From handiing, storage,
hazardous maicrials

aw or spillage of

i. s g
B tperecft

s iiTate
lY"""-‘s" N [ b s gty
AW N [ SR DA 1Y Wl -
3 (AN AN St
) Wil 8Cuee o
cration data

7.2 From discharge of sewage ¢ other effluents to
‘ water or the land {expecied . e and place of
, discharge)
i !
|
: i
73 {By deposition of poliutants +itad to air into the
land or into water
T 1. T e [ e " N e d
4 From any other sources z ,
| |
i . ! |
Fa - T S S T PR e f e - =y
. 7.5 Is there a risk of long term huiid up of pollutants in 3 !
the environment from these  scurces? ‘ |
| ;

3 Risk of accidents du
© affect human health < ¢ e

Informatinn/Checkiist voafirraition

g constraction or operation of th P
eavironment

sect, which could

s thereof
apayoximate :
[ gguaniizies/rates, wherever:
fzfussmi“) w:«th source of

(g ith !

Yes/MNe

From explosicns, spillages, i
handling, use cr
substances

;

C
8]

“:te from storage,

hazardous

From any other causes

ausing environmental damaige {e.y.

Fiould the project be atfecied
i f:arthquakes, landslides, cloudburst ote)?
l
]

iy natural disasters |

floods,

T

|

|

t

W

252

| :

| i
B

! :‘

e e et e e ~

H

S S
00 GH2008 38




[ VT [I—@0E 3(ii)]

967

HI 1 T9A ;. STEYRY

59

9. Factors which should be considered (such as consequential dévelopment) which

“could lead to environmental effects or the potential for cumulative impacts with
other existing or planned activities in the locality :

S. No.

Information/Checklist confirmation

Yes/N 0

Details  thereof (with
approximate

| quantities/rates, wherever

possible) with source of
information data

9.1

Lead to development of supporting.
lities, ancillary development or development
stimulated by the project which could have
impact on the environment e.g.:

» Supporting infrastructure (roads, power supply,
waste or waste water treatment, etc.)

* housing development
*  extractive industries
»  supply industries

-»  other

9.2

Lead to after-use of the site, which could havean
impact on the environment

9.3

Set a precedent for later developments

9.4

Have cumulative effects due to proximity to other
existing or planned projects with similar effects

(III) Environmental Sensitivity

S.Neo.

Areas

Name/
Identity

Aerial distance (within 15
km.)

Proposed project location
bourdary

Areas protected under international conventions,
national or local legislation for their ecological,
landscape, cultural or other related value
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to recreation or other tourist, pilgrim areas
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2 Areas which are important or sensitive for
ecological reasons - Wetlands, watercourses or
other water bodies, coastal zone, biospheres,
mountains, forests

3 Areas used by protected, important or sensitive
species of flora or fauna for breeding, nesting,
foraging, resting, over wintering, migration

4 [Inland, coastal, marine or underground waters

5 State, National boundaries

6 ‘Routes or facilities used by the public for access

Defence installations

Densely populated or built-up area

Areas occupied by sensitive man-made land uses
thospitals, schools, places of worship, community
l{aciiilies)

FCSOUI‘CCS

r@rest)fy, agriculture, fisheries, tourism, minerals)

Areas containing important, high quality or scarce

(ground water resources, surface resources,.

Areas alrea—dy sul;jccted o pollution or
environmental damage. (those where existing legal
environmental standards — are exceeded)

Areas susceptible to natural hazard which could
cause the project to present environmental
problems

(earthquakes, subsidence, landslides, erosion,
flooding .

or extreme or adverse climatic conditions)

(IV). Proposed Terms of Reference for EIA studies
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APPENDIX IT
(See paragraph 6)

FORM-1 A (only for construction projects listed under item 8 of the Schedule)
CHECK LIST OF ENVIRONMENTAL IMPACTS '

(Project proponents are requlred to provide full information and wherever necessary
attach explanatory notes with the Form and submit along with proposed environmental
management plan & momtormg programme)

1. LAND ENVIRONMENT
(Attach panoramic view of the project site and tlre v‘icinity)‘

I.1. Will the existing landuse get significantly altered from the project that is.not consistent
with - the surroundings? (Proposed landuse must conform to the approved Master Plan /
Development Plan of the area. Change of landuse if any and the statutory approval from the
competent authority be submitted). Attach Maps of (i) site location, (ii) surrounding features
of the proposed site (within 500 meters) and (iii)the site (indicating levels & contours) to
appropriate scales. If not available attach only- conceptual plans. :

1.2. List out all the major project requirements in terms of the land area,’ bullt up area, water
consumption, power requirement, connectivity, commumty facilities, parking needs etc.

1.3. What are the likely impacts of the proposed activity on the ex:stlng facilities adjacent to
the proposed site? (Such as open spaces, commumty facallttes detalls of the exnstmg landusc
disturbance to the local ecology). -

1.4. Will there be any significant land dtsturbance resulting. in erosion, subSJdence &
instability? (Details of soil type, slope analysus vulnerablhty to subsidence, s,elsmlmtyve;c
may be given). : o
1.5. Will the proposal involve alteration of natural drainage systems? (Give detalls on a
contour map showing the natural drainage near the proposed prOJCC[ site)

1.6. What are the quantities of earthwork involved in the constructron acuvny-cumng, filling,
reclamation etc. (Give details of the guantities of earthwork involved, transport of fill
materials from outside the site etc.) '

1.7. Give details regarding water supply, waste handling ete during the construction period.

1.8. Will the low lying areas & wetlands get altered? (Provide details of how low lying and
wetlands are getting modified from the proposed activity) :

1.9. Whether construction debris & waste during construction cause health hazard? (Give
quantities of various types of wastes generated during constructton including the construction
labour and the means of disposal) : : : v

2. WATER ENVIRONMENT
2.1. Give the total quannty of water requlrement for the proposed project w1th the breakup of

requirements for various uses. How will the water requirement met'? State the sources &
quantities and furnish a water balance statement.
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24, How much of the oo regquirement can be met fam ihe reeyeling of treated
wastewater? (Give the detells oo orntities, sonrces and usape)

2.3 Will there be diversion of water from other users? {Please rrsccs the impacts of the

roject on other existing uses and quantities of consumption
“

2.6. What is the incremental potiution load from wastewater gencrated from the proposed
activity? (Give details of the quantities and composition of wastewater generated from the
proposed activit:)

2.7. Give details of the water requirements met from water harvesting? Furnish details of the
fadilities created.

2.8. What would be the impact of the land use changes occurring due to the proposed project
on the runoff characteristics (quantitative as well as qualitative) of the area in the post
comstruction phase on a long term basis? Would it aggravate the problems of flooding or
water logging in any way? '

2.9. What are the impacts of the proposal on the ground water? (Will there be tapping of
grqund water; give the details of ground water table, recharging capacity, and approvals
obfained from competent authority, if any)

2.10. What precautions/measures are taken to prevent the run-oft from construction activities
polluting land & aquifers? (Give details of quantities and the measures taken to avoid the
adverse impacts)

2.11. How is the storm water from within the site managed?(State the provisions made to
avold flooding of the area, details of the drainage facilities provided along with a site {ayout
indqcation contour levels)

2.12. Will the deployment of construction labourers particularly in the peak period lead to
unsanitary conditions around the project site (Justify with proper explanation)

2.13. What on-site facilities are provided for the collection, treatment & safe disposal of
sewage? (Give details of the quantities of wastewater generation, treatment capacities with
technology & facilities for recycling and disposal)

2.14. Give details of dual plumbing system if treated waste used is used for flushing of toilets
or any other use.

3. VEGETATION

3.1, Is there any threat of the project to the biodiversity? (Give a description of the local
ecosystem with it’s unique features, if any)
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3.2. Will the construction involve extensive clearing or medification of vegstation?  (Provide
a detailed account of the trees & vegetation affected by the project) '

3.3. What are the measures proposed to be taken to minimize the likely impacts on imponant
site features (Give details of propesal for tree plantation, landscaping, creation of water bodies
etc along with a laycut plan io an appropriate scale) ' :

4. FAUNA

4.1. Is there likely to be any displacement of fauna- both terrestrial and aquatic or creation of
parriers for their movement? Provide the details.

4.2. Any direct cr indirect impacts on the avifauna of the arca? Provide details.

4.3. Prescribe measures such as corriders, fish ladders etc to mitigate adverse impacts on fauna
5. AIR ENVIRONMENT

5.1. Will the project increase aciiospheric concentraticn of gases & result in heat islands?
(Give details of background air quality levels with predicted values based on dispersion
models taking into account the increased traffic generaticn as a result of the proposed
constructions) '

5.2. What are the impacts on generation of dust, smoke, odorous fumes or other hazardous
gases? Give details in relaticn to all the meteorological parameters.

5.3. Wil the proposal create shortage of parking space for vehicles? Furnish details of the
present level of transport infrastructure and measures proposed for improvement including
the traffic management at the entry & exit to the project site.

5.4. Provide details of the movement patterns with internal roads, bicycle tracks, pedestrian
pathways, footpaths etc., with areas under each category.

5.5. Will there be significant increase in traffic noise & vibrations? Give details of the
sources and the measures proposed for mitigation of the above.

5.6. What will be the impact of DG sets & other equipment on noise levels & vibration in &
ambient air quality around the project site? Provide details.

6. AESTHETICS

6.1. Will the proposed constructions in any way result in the obstruction of a view, scenic
amenity or landscapes? Are these considerations taken into account by the proponents?

6.2. Will there be any adverse impacts from new constructions on the existing structures?
What are the consideraticns taken into account?

6.3. Whether there are any local considerations of urban form & urban design influencing the
design criteria? They may be explicitly spelt out.

6.4. Are there any anthropological or archaeological sites or artefacts nearby? State if any
other-significant features in the vicinity of the proposed site have been considered.

7. SOCIO-ECONOMIC ASPECTS

7.1. Will the proposal resuit in any changes to the demégraphic structure of  local
population? Provide the details. -
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7.2. Give details of the existing social infrastructure around the proposed project.

7.3. Will the project cause adverse effects on local communities, disturbance to sacred sites or
other cuitural values? What are the safeguards proposed?

8. BUILDING MATERIALS

8.1. May involve the use of building materials with high-embodied energy. Are the
construction  materials produced with energy efficient processes? (Give details of energy
conservation measures in the selection of building materials and their energy efficiency)

8.2. Transport and handling of materials during construction may result in pollution, noise &
public nuisance. What measures are taken to minimize the impacts?

8.3. Are recycled materials used in roads and structures? State the extent of savings achieved?

8.4. Give details of the methods of collection, segregation & disposal of the garbage generated
during the operation phases of the project.

9. ENERGY CONSERVATION

9.1, Give details of the power requirements, source of supply, backup source etc. What is the
energy consumption assumed per square foot of built-up area? How have you tried to minimize
energy consumption?

9.2. What type of, and capacity of, power back-up to you plan to provide?

9.3. What are the characteristics of the glass you plan to use? Provide specifications of its
characteristics related to both short wave and long wave radiation?

9.4. What passive solar architectural features are being used in the buiiding? Illustrate the
applications made in the proposed project. :

9.5. Does the layout of streets & buildings maximise the potential for solar energy devices?
Have you considered the use of street lighting, emergency lighting and solar hot water systems
for use in the building complex? Substantiate with details.

9.6. Is shading effectively used to reduce cooling/heating loads? What principles have been
used to maximize the shading of Walls on the East and the West and the Roof? How much
energy saving has been effected?

9.7. Do the structures use energy-efficient space conditioning, lighting and mechanical
systems? Provide technical details. Provide details of the transformers and motor efficiencies,
lighting intensity and air-conditioning load assumptions? Are you using CFC and HCFC free
chillers? Provide specifications.

9.8. What are the likely effects of the building activity in éltering the micro-climates? Provide
a self assessment on the likely impacts of the proposed construction on creation of heat island
& inversion effects?

-
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9.9. What are the thermal characteristics of the building envelope? (a) roof; (b) external wails;
and (c) fenestration? Give details of the matenal used and the U-values or the R values of the
individual components :

9.10. What precautions & safety measures are proposed against fire hazards? Furnish details of
emergency plans. ' '

- 911, If you are uSing glass as wall material provides details and specifications including
emissivity and thermal characteristics.

9.12. What is the rate of air infiltration into the building? Prowde details of how you are
mltlgatmg the effects of infiltration. :

9.13. To what extent the non-conventional energy technologies are utilised in the overall
energy consumption? Provide details of the renewable energy technologies used.

10. Environment Management Plan

The Environment Management Plan would consist of all mitigation measures for each item
wise activity to be undertaken during the construction, operation and the entire life cycle to
minimize adverse environmental impacts as a result of the activities of the project. It would
also delineate the environmental monitoring plan for compliance of various environmental
regulations. It will state the steps to be taken in case of emergency such as accidents at the site
including fire. '

APPENDIX III
(See paragraph 7

GENERIC STRUCTURE OF ENVIRONMENTAL IMPACT ASSESSENT DOCUMENT

S.NO | EIA STRUCTURE CONTENTS
1. Introduction _ * Purpose of the report

+ ldentification of project & project proponent

+ Brief description of nature, size, location of the project
and its importance to the country, region

* Scope of the study — details of regulatory scoping carried '
~out (As per Terms of Reference)

2. Project Description »  Condensed description of those aspects of the project
(based on project feasibility study), likely to cause
environmental effects. Details should be provided to give
clear picture of the following:

» Type of project
+  Need for the project'

» Location (maps showing general location, specific
location, project boundary & project site layout)

2900 G2006—9A
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T Size or magmtude of operation (incl. Associated
‘ : activities required by or for the project

*  Proposed schedule for approval and implementation

. o Technology and process description

| * Project description. Including drawings showing project
layout, components of project etc. Schematic
representations of the feasibility drawings which nge
| information important for ElA purpose

«  Description of mitigation measures incorporated into
the project to meet environmental standards, environmental
operating conditions, or other EIA requirements (as
required by the scope)

*  Assessment of New & untested technology for the risk
of technological failure

3. Description  of  the|+«  Study area, period, components & methodology

Environment _
. Establishment of baseline for valued environmental
. components, as identified in the scope

|
| * Base maps of all environmental components
|

4. Anticipated | o Details of Investigated Environmental impacts due to
Environmental Impacts: project location, possible accidents, project design, project
& construction, regular operations, final decommissioning or
Mitigation Measures rehabilitation of a completed project

. Measures for minimizring and / or offsetting adverse
impacts identified

. Irreversible and Irretrievable commitments of
environmental components

+  Assessment of significance of impacts (Criteria for .
i determining significance, Assigning significance)

»  Mitigation measures

5. Analysis of Alternatives| « . In case, the scoping exercise results in need for
(Technology alternatives:
& Site)

+  Description of each alternative
+  Summary of adverse impacts of each alternative |

«  Mitigation measures proposed for each alternative and

«  Selection of alternative

2900 Gl/2006—98
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6. -Environmental *  Technical aspects of monitoring the effectiveness of
Monitoring Program mitigation measures (incl. Measurement methodologies,

frequency, location, data analysis, reporting schedules,
emergency procedures, detailed budget & procurement
schedules)

7. Additional Studies |+ Public Consultation
«  Risk assessment

+  Social Impact Assessment. R&R Action Plans

8. Project Benefits e - Improvements in the physical infrastructure
Improvements in the social infrastructure
Employment potential ~skilled; semi-skilled and

unskilled.
) . Other tangible benefits
9. Environmental Cost | If recommended at the Scoping stage -
Benefit Analysis
10. | EMP e Descrlptlon of the administrative aspects of ensurmg

that mitigative measures are implemented and their
effectiveness monitored, after approval of the EIA

11 Summary & Conclusion |+ Overall justification for implemcntation of the project
(This will constitute the
summary of the EIA]

Explanation of how, adverse effects have been

Report ) | mitigated
}
12, Disclosure Of? ) The names of the Consultants engaged with their
: Consultants engaged ; brief resume and nature of Consultancy rendered
APPENDIX III A

(See paragraph 7).

CONTENTS OF SUMMARY ENVIRONMENTAL lMPACT ASSESSMENT

The Summary EIA shall be a summary of the full EIA Report condensed to ten A-4
_ size pages at the maximum. [t should necessarily cover in brief the following Chapters of the
full EIA Report: - '

[ PI’OJCCt Descnptlon '

1o

Description of the Env :ronment

Anticipated Environmental impacts and mitigatioh measures

o

Environmental Monitoring Programme

(]

Additional Studies

Project Benefits

N o

Environment Management Plan
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APPENDIX IV
{See paragraph 7)

PROCEDURE FOR CONDUCT OF PUBLIC HEARING

1.0 The Public Hearing shall be arranged in a systematic, time bound and
transparent manner ensuring widest possible public participation at the project site(s) or in its
close proximity District -wise, by the concerned State Pollution Control Board (SPCB) or the
Union Territory Pollution Control Committee (UTPCC).

2.0 The Process:

2.1 The Applicant shall make a request through a simple letter to the Member

Secretary of the SPCB or Union Territory Poilution Control Committee, in whose -
jutisdiction the project is located, to arrange the public hearing within the prescribed
statutory period. In case the project site is extending beyond a State or Union Territory, the
public hearing is mandated in each State or Union Territory in which the project is sited and
the Applicant shall make separate requests to each concerned SPCB or UTPCC for holding
the public hearing as per this procedure.

2.2 The Applicant shall enclose with the letter of request, at least 10 hard copies
angd an equivalent number of soft (electronic) copies of the draft EIA Report with the generic
structure given in Appendix III including the Summary Environment Impact Assessment
report in English and in the local language, prepared strictly in accordance with the Terms of
Réference communicated after Scoping (Stage-2).'Simultaneously the applicant shall arrange
to forward copies, one hard and one soft, of the above draft EIA Report along with the
Summary EIA report to the Ministry of Environment and Forests and to the following
au?horities or offices, within whose jurisdiction the project will be located:

(a) District Magistrate/s

(b) Zila Parishad or Municipal Corporation

(c) District Industries Office

(@ Concerned Regional Office of the Ministry of Environment and Forests

2.3 On receiving the draft Environmental Impact Assessment report, the above-

mentioned authorities except the MoEF, shall arrange to widely publicize it within their .
regpective jurisdictions requesting the interested persons to send their comments to the
concerned regulatory authorities. They shall also make available the draft EIA Report for
ingpection electronically or otherwise to the public during normal office hours till the Public
Hearing is over. The Ministry of Environment and Forests shall promptly display the
Summary of the draft Environmental Impact Assessment report on its website, and also make
the full draft EIA available for reference at a notified place during normal office hours in the
Ministry at Dethi. ‘

24 The SPCB or UTPCC concerned  shall also make similar arrangements for ’
giving publicity about the project within the State/Union Territory and make available the
Summary of the draft Environmental Impact Assessment report (Appendix 111 A) for
inspection in select offices or public libraries or panchavats etc. They shall also additionally
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make avaiiable a copy of the draft Environmentai Impact 'As_sessment report to the above
five authorities/offices viz, Ministry of Environment and Forests, District Magistrate etc.

3.0 Notice of Public Hearing:

3.1 The Member-Secretary of the concerned SPCB or UTPCC shall finalize the date,
timeé and exact venue for the conduct of public hearing within 7(seven) days of the date of
receipt of the draft Environmental Impact Assessment report from the project proponent, and
advertise the same in one major National Daily and one Regional vernacular Daily. A
minimum notice period of 30(thirty) days shall be provided to the public for furnishing their
responses; ‘

3.2 The advertisement shall also inform the public about the places or offices where
the public could access the draft Environmental Impact Assessment report and the Summary
Environmental Impact Assessment report before the public hearing.

33 No postponement of the date, time, venue of the public hearing shall be undertaken,
uniess some untoward emergency situation occurs and oniy on the recommendation of the
concerned District Magistrate the postponement shali be notified to the public through the
same National and Regional vernacular dailies and also prominently dispiayed at all the
identified offices by the concerned SPCB or Union Territory Poliution Control Committee;

34  In the above exceptionali circumstances fresh date, time and venue for the public
consuitation shail be decided by the Member —Secretary of the concerned SPCB or UTPCC
only in consultation with the District Magistrate and notified afresh as per procedure under
3.1 above.

4.0 The Panel

-4+  The District Mag'lst‘rate or his or her representative not beiow the rank of an
Additional ‘District Magistrate assisted by_a representative of SPCB or UTPCC, shall
supervise and preside over the entire public hearing process.

5.0 Videography

5.1 The SPCB or UTPCC shall arrange to video film the entire proceedings. A copy
of the videotape or a CD shall be enciosed with the public hearing proceedings whiie
forwarding it to the Reguiatory Authority concerned. '

6.0 Proceedings

6.1 . The attendance of ail those who are present at the venue shail be noted and
annexed with the ﬁnal proceedings.

6.2 There shall be no quorum requ1red for attendance for starting the proceedmgs

6.3 A representatlve of the applicant shal'l initiate the proceedings with a presentatnon
on.the project and the Summary EIA report. ' :

S : C
6.4 Every persorr present at the venue shall be granted the opportunity to seek
information oru%ariﬁcations on tfe project from the Applicant. The summary of the public
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hearing proceedings accurately reflecting all the views and concerns expressed shall be
recorded by the representative of the SPCB or UTPCC and read over to the audience at the
end of the proceedings explaining the contents in the vernacular language and the agreed
minutes shall be signed by the District Magistrate or his or her representative on the same
day and forwarded to the SPCB/UTPCC concerned.

6.5 A Statement of the issues raised by the public and the comments of the Applicant
shall also be prepared in the local language and in English and annexed to the proceedings:

6.6 The proceedings of the public hearing shall be conspicuously displayed at the
office of the Panchyats within whose jurisdiction the project is located, office of the
concerned Zila Parishad, District Magistrate ,and the SPCB or UTPCC . The SPCB or
UTPCC shall atso display the proceedings on its website for general information. Comments,
if any, on the proceedings which may be sent directly to the concerned regulatory authorities
and the Applicant concerned.

7.0 Time period for completion of public hearing

7.t The public hearing shall be completed within a period of 45 (forty five) days from

“date of receipt of the request letter from the Applicant. Therefore the SPCB or UTPCC
concerned shall sent the public hearing proceedings to the concerned regulatory authority
within 8(eight) days of the completion of the public hearing .The applicant  may also
directly forward a copy of the approved public hearing proceedings to the regulatory
authority concerned along with the final Environmental Impact Assessment report or
supplementary report to the draft EIA report prepared after the public hearing and public
consultations. . ‘

7.2 If the SPCB or UTPCC fails to hold the public hearing within the stipulated
45(forty five) days, the Central Government in Ministry of Environment and Forests for
Category ‘A’ project or activity and the State Government or Union Territory Administration
for Category ‘B’ project or activity at the request of the SEIAA, shall engage any other
agency or authority to complete the process, as per procedure laid down in this notification.

APPENDIX -V
(See paragraph 7)

PROCEDURE PRESCRIBED FOR APPRAISAL "

I. The applicant shall apply to the concerned regulatory authority through a simple
communication enclosing the following documents where public consultations are
mandatory: -

« Final Environment Impact Assessment Report [20(twenty) hard copies and 1 (ohc)
soft copy)]

A copy of the video tape or CD of the public hearing proceedings

A copy of final layout plan (20 copies)

A copy of the project feasibility report (1 copy}

2. The Final EIA Report and the other relevant documents submitted by the applicant
shall be scrutinized in office within 30 days from the date of its receipt by the concerned
Regulatory Authority strictly with reference to the TOR and the inadequacies noted shall
be communicated electronically or otherwise in a single set to the Members of the EAC
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/SEAC enclosing a copy each of the Final EIA Report including the public hearmg'
proceedings and other public responses received along with a copy of Form -lor Form
1A and scheduled date of the EAC /SEAC meeting for considering the proposal .

3. Where a public consultation is not mandatory and therefore a formal EIA study is
not required, the appraisal shall be made on the basis of the prescribed application Form. 1
and a pre-feasibility report in the case of all projects and activities other than ltem 8 of
‘the Schedule .In the case of Item 8 of the Schedule, considering its unique project cycle ,
the EAC or SEAC concerned shall appraise all Category B projects or activities on the
basis of Form 1, Form 1A and the conceptual plan and stipulate the conditions. for
environmental clearance . As and when the applicant submits the approved scheme
/building plans complying with the stipulated environmental clearance conditions with all
other necessary statutory approvals, the EAC /SEAC shall recommend the grant of
environmental clearance to the competent authority.

4. Every application shall be placed before the EAC /SEAC and its appraisal completed
within 60 days of its receipt with requisite documents / details in the prescribed manner.

5. The applicant shall be informed at least 15 (fifteen) days prior to the scheduled date of
the EAC /SEAC meeting for considering the project proposal.

6. The minutes of the EAC /SEAC meeting shall be finaliséd within 5 working days of

the meeting and displayed on the website of the concerned regulatory authority. In case

the project or activity is recommended for grant of EC, then the minutes shall clearly list

out the specific environmental safeguards and conditions. In case the recommendations
. are for rejection, the reasons for the same shall also be explicitly stated.

~ APPENDIX VI
(See paragraph 5)

COMPOSITION OF THE SECTOR/ PROJECT SPECIFIC EXPERT APPRAISAL
COMMITTEE (EAC) FOR CATEGORY A PROJECTS AND THE STATE/UT LEVEL
EXPERT APPRAISAL COMMITTEES (SEACs) FOR CATEGORY B PROJECTS TO
BE CONSTITUTED BY THE CENTRAL GOVERNMENT

1. . The Expert Appraisal Committees (EAC(s) and the State/UT Level Expert Appraisal
Committees (SEACs) shall consist of only professnonals and experts fulfilling the following
eligibility criteria:

Professional: The person should have at least (i) 5 years of formal University training in the
concerned discipline .leading to a MA/MSc Degree, or (ii) in case of Engineering
/Technology/Architecture disciplines, 4 years formal training in a professional training course
together with prescribed practical training in the fieid leading to a B.Tech/B.E./B.Arch. Degree,
or (iit) Other professional degree (e.g. Law) involving a total of 5 years of formal University
training and prescribed practical training, or (iv) Prescribed apprenticeship/article ship and pass
examinations conducted by the concerned professional association (e.g. Chartered Accountancy
).or (v) a University degree , followed by 2 years of formal training in a University or Service
Academy (e.g. MBA/IAS/IFS). In selecting the individual professmnals experience gamed by
them in their respective fields will be taken note of.

Expert A professnonal fulfiling the above eligibility criteria with at ]east 15 yeats of relevant
experience in the field, or with an advanced degree (e g. Ph. D ) in a concerned field and at least
10 years of relevant experience.

Age: Below 70 years. However, in the event of the non-availability of /paucity of experts in a
given field, the maximum age of a member of the Expert Appraisal Committee may be allowed
up to 75 years :

265



980

» THE GAZETTE OF INDIA : EXTRAORDINARY [Parr I—Sc. 3(ii)]

2. The Members of the EAC shail be Experts with the requisite expertise and experience in the
following fields /disciplines. In the event that persons fulfilling the criteria of “Experts” are not
available, Professionals in the same field with sufficient experience may be considered:

' Environment Quality Experts: Experts in measurement/monitoring, analysis and
interpretation of data in relation to environmental quality

. Sectoral Experts in Project Management:. Experts in Project Management or
Manag#ment of Process/Operations/Facilities in the relevant sectors.
. Environmental Impact Assessment Process Experts: Experts in conducting and
carrying out Environmental Impact Assessments (ElAs) and preparation of Environmental
Managément Plans (EMPs) and other Management plans and who have wide expertise and
knowlegge of predictive techniques and tools used in the EIA process

. Risk Assessment Experts

. Life Science Experts in floral and faunal management

. Forestry and Wildlife Experts

. Environmental Economics Expert with experience in project appraisal

3. - The Membership of the EAC shall not exceed 15 (fifteen) regular Members. However
the Chairperson may co-opt an expert as a Member in a relevant field for a particular meeting
of the Committee. '

4, ~ The Chairperson shall be an outstanding and experienced environmental policy expert
or expeért in management or public administraticn with wide experience in the relevant
develogment sector.

5. The Chairperson shall nominate one of the Members as the Vice Chairperson who shall
preside over the EAC in the absence of the Chairman /Chairperson.

6. A representative of the Ministry of Environment and Forests shall assist the Committee
as its Secretary.

7. The maximum tenure of a Member, including Chairperson, shall be for 2 (two) terms of 3
(three) years each.

8. The Chairman / Members may not be removed prior to expiry of the tenure without cause
and proper enquiry. - '

Printed by the Manager, Govt. of India Press, Ring Road, Mayapun. New Defr @ hiad
and Published by the Controller of Publications, Delhi-150054
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Che Gazette of Iudia

EXTRAORDINARY
W [[—EUS 3—39-TUg (ji)
PART II—Section 3—Sub-section (ii)

YR | WehTtoTa
PUBLISHED BY AUTHORITY
G, 545] 73 feoett, Hrerar, ure 4, 2014/%TH 13, 1935
No. 545] NEW DELHI, TUESDAY, MARCH 4, 2014/PHALGUNA 13, 1935
TgieRr 3T a9 HATe™
SrfergerT

72 feoeh, 28 WA, 2014

I3, 637(3).—FH=ST TIHR, TATST (TRET0T) AT, 1986 (1986 T 29) Tl &R 23 TR YA Tk
T TAM I U S SUMEE T R 5 % A gEH ffed vkl o1 qeeRen (TRe) AT, 1986 i 9N 3 Wi
SU-4N (3) & i HEF WHR gR ed fhu T weft o9 SR GeReEes et gurerd e (R ged
T T S WO kel A1 §) hl S WHHON gRI ero sifuepifiar & ofiw afEen a1 faman el
F TR TGRS T I b ATTHTI BT IIM H YRS FEAER] Dl HROT Tl AfeH TR HIA qe
TG I F AU fF FET WHER Uil & T TAESE $1 UfaHevn wR gemM A SH ifuftEm &t uw 5 &
IS o W IS o G, 9fE R WHR B T3 H @ fed 9 UH wrEaE smeavas €, gfg e @ a
sifaeRaen & fou 3o aRES ekl i TH TEieRel Sl i 3% Ui @ A1 a9 faw 9 gg fRe
S H vlE B YAESE w2

[€. S-11013/2/2013-3TE T (37F)]
S5 N, WY diea
MINISTRY OF ENVIRONMENTAND FORESTS
NOTIFICATION
New Delhi, the 28th February, 2014

S.0. 637(E).—In exercise of the powers conferred by section 23 of the Environment (Protection) Act, 1986 (29 of
1986), the Central Government hereby delegates the powers vested in it under section 5 of the said Act to all the State and
Union Territory Environment Impact Assessment Authorities (Hereinafter referred to as the said Authorities) constituted
by the Central Government under sub-section (3) of section 3 of Environment (Protection) Act, 1986, to issue show cause
notice to project proponents in case of violation of the conditions of the envioronment clearances issued by the said
Authorities to projects or activities within their jurisdiction and to issue directions to the said project proponents for
keeping such environment clearances in abeyance or withdrawing them, if required, for violations, subject to the condition
that the Central Government may revoke such delegations of powers or may itself invoke the provisions of section 5 of the
said Act, if in the opinion of the Central Government such a Course of action is necessary in the public interest.

[No. J-11013/2/2013-IA. (I)]

AJAY TYAGI, Jt. Secy.
950 GI/2014 (1)
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Srferger
% feeedt, 28 W, 2014
RT3, 638(37).— =T THR, TATER0T (TR&T0T) A=, 1986 (1986 H129) T R 19 & WS (F) R Y&
TIFRTT A1 TR hdd U 3K hi €N & JASH & AT 39 UG 39 IR0 & w9 (3) # 379 § T & 9 Sfeataa
AT & WY 3 TR & w9 (2) H Sfeaiaa Wifkshior =1 iR i Wifdehd il 2:

AUt
%Y HEAh EIEERUR BEat| aAfereRTTRa
(1 (2) (3)
1. TATEROT (HEUT) AT, 1986 T UM 3 T SUEN (3) & YUl T A1 [T

37 e WHR g TfSd T A1 T Toeis W TteRot
TETET Wl (TE.ESTEET,)
2. iR SR o Herd (TH.INEUE.) o ol Rk e qafeRur SR oF HiAled gRl Aei-
H 1 RIS FRYe, o TRt A1 oW YU oA oF Wedh  fafifved WRfih wried i st
[ S-11013/2/2013-3TE T (TE) ]
S5 N, WY diea

NOTIFICATION
New Delhi, the 28th February, 2014

S.0. 638(E).—In exercise of the powers conferred by clause (a) of section 19 of the Environment (Protection)
Act, 1986 (29 of 1986), the Central Government hereby authorises the Authority or officer mentioned in column (2) of the

Table hereto for the purpose of the said section with the jurisdiction mentioned against each of them in column (3) of that
Table:

TABLE
S. No. Authority/Officer Jurisdiction
(1) @ ©)
L. State or Union Territory level Environment Impact Whole of State or Union Territory

Assessment Authority (SEIAA) constituted by the
Central Government under sub-section (3) of section
3 of the Environment (Protection) Act, 1986.

2. Any Director, Conservator of Forests or Additional Jurisdiction of the Regional Office as
Principal Chief Conservator of Forests Posted in decided by the Ministry of
any of the Regional Offices of the Ministry of Environment and Forests

Environment and Forests (MoEF).

[No.J-11013/2/2013-IA. (I)]
AJAY TYAGI, Jt. Secy.

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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—F.NO, 22-19/2017-IA.1I
Government of India
Ministry of Environment, Forest and Climate Change
(Impact Assessment Division)

Indira Paryavaran Bhawan,
Jor Bagh Road, New Delhi-3

Dated::%November, 2017

OFFICE MEMORANDUM

Sub: Revisiting of process of prior Environmental Clearance for Solid Waste
Management Treatment and processing facilities - reg.

The request to revisit the process of prior environmental clearance for Solid
| Waste Management Treatment and Processing Facilities has been examined by the
Expert Group constituted in the Ministry in its meeting held on 14.06.2017. The
Expert Group has submitted its recommendations which have also been further

examined in the Ministry.

2. The Environment Impact Assessment Notification, 2006 in the Schedule at item
7 (i) mentions Common Municipal Solid Waste Management Facility (CMSWMF) as
Category B project for which State Environment Impact Assessment Authority (SEIAA)

is empowered to appraise the project for grant of prior environmental clearance.

3. The municipal solid waste management involves various steps like door to door
collection, segregation, composting, refuse derived fuel (RDF) making, waste to energy
generation through waste to energy plants and disposal in scientific landfills. The
above activities, except landfill site, if proposed as standalone activities are not covered
under item 7 (i) of EIA Notification, 2006, hence do not require prior environmental
clearance. In case the activities of composting, RDF making and waste to energy plant
(up to Capacity of 15 MW) are proposed at an existing landfill site, they do not attract
the provisions of the EIA Notification, 2006.

4. If the activities of incineration, RDF making and Waste to energy plant are
proposed along with the new site of solid waste disposal, landfill, it is advisable to

obtain an integrated prior environmental clearance for these projects.

Page1of2
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5. It has been seen that locating a landfill site or municipal Solid Waste disposal
site is a contentious issue and there is a tendency to locate them far from the
habitation but near forest, rivers, ponds, Wetlands and low lying areas etc., which are
ecologically sensitive sites and require proper environmental management. Since, the
forests, rivers, ponds, wetland and low lying areas are critical from environmental
point of view, it may not be appropriate to exempt this activity of municipal solid waste

disposal site or landfill site from the requirement of prior environmental clearance.

6. This issues with the approval of the competent authority.

Scientist-F / Director

1. All Principal Secretaries of States/UTs
2. All Member Secretaries of SEIAA's

Page 2 0f2
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